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 LOK  SABHA
 Friday,  November  5,  l965/Kartika  14,

 व  ,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 {Ma  SprAner  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Explesion  on  N.F.  Rail  Track

 +
 “6s.  Shri  Hem  Barua:

 Shrimati  Renuka  Barkataki
 Shri  Bagri:
 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh;
 Shri  Vishwa  Nath  Pandey:
 Shri  Onkar  Lal  Berwa;
 Shri  Dholeshwar  Meena:
 Ghri  Eam  Harkh  Yadav:

 Will  =the  Minister  of  Railways
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  an  explosion  took  place  on  the
 NLP.  Rail-track  between  Dhekiajuli
 and  Belsiri  stations  in  Assam;

 (b)  if  so,  whether  any  investigation
 into  this  incident  was  conducted;  and

 (ey  whether  it  has  been  established
 as  acase  of  sabotage  by  enemy
 agentaT

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Yes,  Sir.

 (९)  No,  Sir.
 Shri  Hem  Barua:  In  view  of  the

 fact  that  this  is  not  the  first  time  that
 incidents  of  this  tragic  nature  have
 taken  place  on  that  rail  track  and
 during  the  Chinese  aggression  there
 have  been  as  many  as  three  incidents
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 of  a  tragic  nature  on  that  particular
 rail  track,  may  I  know  whether  Gor-
 ernment  have  conducted  any  preli-
 minary  investigation  into  this  parti-
 cular  incident  and  come  to  the  con-
 clusion  that  this  might  be  an  act  of
 sabotage?

 Dr.  Ram  Subhag  Singh:  |  am  fully
 aware  of  the  nature  of  such  acci-
 dents  which  took  place  during  the
 Chinese  aggression  as  well  as  during
 the  recent  attack  of  Pakistan  on  our
 country.  But  despite  such  incidents,
 no  train  was  stopped  anywhere  and
 this  has  been  investigated,  and  we
 fee]  that  as  we  are  going  to  distribute
 the  pay  to  our  personnel  in  that  far-
 flung  area,  some  miscreants  would
 have  thought  of  looting  it,  and  this
 incident  was  perhaps  entirely  due  to
 that  type  of  thing.

 Shri  Hem  Baraa:  Since  everytime
 external]  aggression  takes  place,
 there  are  incident  of  this  sort  in  that
 particular  area,  may  I  know  what
 special  security  steps  the  Govern-
 ment  have  taken  to  ensure  safety  on
 that  particular  rail  track?

 Dr.  Ram  Subhag  Singh:  As  I  said,
 nobody  will  dare  attack  our  railway;
 we  have  taken  enough  precautions.

 Shri  Hem  Barua:  That  5  no  reply,
 Sir.  He  has  been  taking  shelter  on
 one  single  plea  that  nobody  has  stop-
 ped  any  train.

 Mr.  Speaker:  He  has  added  that
 they  have  taken  al]  steps.

 Shri  Hem  Barua:  He  hus  not  said
 that.  He  said  nobody  can  attack  our
 railways.

 Dr.  Bam  Subbag  Singh:  He  did
 not  hear
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 Shri  Hem  Baroa:  They  have  already
 attacked  three  or  four  times.

 Shrimatl  Renuka  Barkataki:  In
 view  of  these  cases  of  sabotage,  may
 I  know  whether  Government  have
 taken  any  steps  to  guard  the  bridges
 on  this  rail  track?

 Dr.  Ram  Subbag  Singh:  All  the
 bridges  that  are  there,  mcluding  the
 Brahmaputra  bridge,  and  the  bridges
 on  the  Lumding-Badarpur  side  or
 from  Pandu  up  to  Dibrugarh  and
 further  beyond  Lekhapani,  etc.,  are
 guarded,  and  guards  have  been  put
 up.  As  you  might  be  aware,  wherever
 important  bridges  like  the  Beas
 bridge,  etc.,  are  there,  we  have  placed
 anti-aircraft  guns  also.

 abt  यशपाल  सिंह  :  इस  सिलसिले  में  कितने
 लोग  गिरफ्तार  किये  गये  हैं  ?

 डा०  राम  सुभग  सिंह  :  वहां  पर  बिलकूल
 जंगल  का  क्षेत्र  है  ।  दो  बम  रक्खे  थे  जिन  पर
 कोई  निशान  नहीं  मिला  ।  एक  फूटा  तो  उससे
 होली  उलट  गई  ,  दुसरा  बम  उस  के  आगे  था  ।
 झ्रादमी  दो  मरे  t  जंगल  में  वहां  कोई  दिखाई
 नहीं  देता  था  लेकिन  आरपीएफ,  के
 साइंस  जो  थे  उन्होंने  गोलियां  चलाई
 लेकिन  कोई  प्राप्ति  मिल  नहीं  पाया  ।

 Shri  Hem  Barua:  May  I  seek  your
 protection,  Sir?

 की  शिव  माशिया  नार्थ  ईस्ट  फ्रंटियर
 रेलवे  पर  यह  जो  एक्सप्लोजिव  होते  हैं  उन
 के  लिए  रेलवे  क्या  सुरक्षात्मक  प्रबन्ध  करता
 हैं  शौर  उस  में  जो  लोग  मरे  हैं  उन  को  क्‍या
 मृद्राविज़ा  मिला  है  ?

 बाण  रास  बु भग  सिह  :  जो  लोग  मरे  हैं
 उनको  तो  उसी  वक्‍त  उनके  जो  प्रभावित
 थे  उनको  500  रुपये  दे  दिये  गये
 एक  ग्रामीण  का  वहां  कोई  आश्रित  नहीं
 था  सो  उस  के  घर  हम  मृवाबियश्ञा
 भिजवा  देंगे  '  जिनको  थोड़ी  चोटें  लगी
 हैं  उनको  वहीं  पर  मुप्नाविज्ा  दे  दिया  गया।

 NOVEMBER  5,  965  Oral  Answers  480

 शो  Go  Mo  फार्मा  :  शायद  इस  खयाल
 से  उन्होंने  गाड़ी  पर  हमला  फिया  या  कि
 उस  में  जो  रेलवे  का  खजाना  जाता  है  उसको
 लूटने  की  उनकी  रु वाहिश  थीं  तो  मैं  यह  जानना
 चाहता  हूं  कि  'रेलवे  का  जो  खजाना  गाड़ी  में
 जाता  है  उस  की  सुरक्षा  के  लिए  ह 16  तक
 रेलवे  ने  कोई  झाम्ब  पुलिस  गाडी  क्‍यों
 प्रोवाइड  करने  का  कदम  नहीं  उठाया  है  ?

 lo  रास  घुभग  सिंह  :  ऐसी  बात  तो  नहीं
 है  कि  झ्रावश्यक  होते  पर  झाम  गाई  स  प्रोवाइड
 नहीं  किये  जाते  हैं।  उस  ट्रॉली  पर  दो  झाम्ब
 गार्ड स  जा  रहे  थे  कौर  भागे  भी  जैसा  कि  मान-
 नीय  सदस्य  ने  सुझाव  दिया  है  जहां  कहीं  भो
 झ्रावश्यकता  होंगी  झाम  गा डंस  हम  जरूर
 प्रोवाइड  करेंगे  ।
 Shri  Swell:  As  Mr.  Barua  alleged,  =

 there  any  necessary  connection  bet-
 ween  the  increase  in  this  type  of  in-
 cidents  and  the  occurrence  of  external
 aggression?  Have  the  government
 gone  into  this  matter  and  found  out
 if  there  is  any  specific  reason  for  this
 phenomenon?

 Dr.  Bam  Subhag  Singh:  I  would  not
 gay  that  there  has  been  any  speci-
 fic  reason  for  such  incidents.  We
 were  at  war  with  Pakistan  and  also
 China—of  course,  there  was  no  actual
 war  with  China.  We  need  not  feel
 worried  about  such  things.  We  must
 take  the  necessary  steps  and  we  are
 doing  it.

 करी  काशी  रास  गुप्त  :  यह  हादसा  ्
 के  वक्‍त  हुआ  या  दिन  में  हुआ

 भोर  [यो
 लोग

 मारे  गये  उन  की  ख़बर  कितनी  बाद
 मालूम  हुई  |

 डा०  रास  सभा  सिंह:  जो  मरे  थे
 उनकी  खबर  तो  उसी  वक्‍त  हो  गई  बी
 क्योंकि  दुसरी  ट्रॉली  उसी  के  साथ  केवल  50

 फुट  पीछे  थी  1  यह  हादसा  दिन  में  ही  हुमा
 था  क्‍योंकि  रंगापारा  प्लोर  मर कौंग सलेक  जो

 एक  बड़ी  नई  रेलवे  लाइन  बनी  है  वह  ज्यादा-
 तर  जंगल  में  जाती  है  इसलिए  वह  हादसा  दिन
 में  ही  हुमा  था  कौर  उसकी  खबर  भी  तुरन्त
 ही  मिल  गई  थी  t
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 oe  महोदय  :  क्या  बजा  था  ?

 wre  रास  सुलग  सिंह:  i045  बजे
 दिन  के  थोड़ी  द्वि  देर  बाद  का  वक्‍त  था।

 क्यो  रामेदबरानग्य  :  मंत्री  महोदय  ने
 बतलाया  कि  वह  स्थान  जंगल  में  था  कौर  यह  जो
 घटना  हुई  उस  के  पीछे  कोई  कारण  नहीं  है।
 बोलों  चलाई  गई  लेकिन  कोई  व्यक्ति  नहीं
 घरा  तो  मैं  जानना  चाहूंगा  कि  गोली  भारी
 चलाई  किस  लिए  गई  जब  वहां  कोई  व्यक्ति
 था  दी  नहीं  ।गोला  चलाने  का  क्या  कारण
 था  घौर क्या.  मंत्रो  महोदय  बतलायेंगे  कि  बढ़े
 बड़े  पुत्रों  की  रक्षा  करने  के  हेतु  उन्होंने  कोई
 देसी  तोपें  लगवा  रक्खी  हैं  जोकि  शव  वायु-
 बान  को  बोली  मार  कर  गिरा  सकें ?

 प्रत्यक्ष  प्रयोज्य  :  दूसरे  हिस्से  का  जबाब
 दिया  जा  चुका  है  पहले  का  जबाब  दे  दिया
 चाय  |

 श्यो  'ामेश्वरानस्व  :  जब  कोई  आदमी  ही
 नहीं  बातों  फिर  यह  गोलियां  किस  पर  चलाई
 बच?

 Wo  रास  सुलग  सिह  :  गोलियां  इसलिए
 चलाई  गईं  कि  वहां  बिल्कुल  घनघोर  जंगल
 था  जहां  सै  कि  लाइन  गई  है  |  जो  लाइन  के
 झाम्ब  गाय स  थे  करौली  के  उलटने  से  उनके
 जंगली  में  चोट  माई  थी  प्रौढ़  उन  को  बड़ा  कष्ट
 हो  रहा  था  लेकिन  तो  भी  उन्होंने  समझा  कि
 शायद  बगल  में  कोई  दो,  इस  जंगल  में  कोई
 छिपा  हुआ  दो,  इसलिए  उन्हें  गोली  चलानी
 पड़ी  दौर  वैसा  करना  आवश्यक  होता  है
 बह  स्वामी  जी  को  समझना  चाहिए

 at  रामेषबरानन्द  :  मेरे प्रबन  का  जो
 दूसरा  भाग  हैं  उसका  उत्तर  नहीं  दिया
 बया है.  i  3

 ब्रायन  भ्र हो दय  :  वह  पहले  दिया  जा
 चुका  है  ।  स्वामी  जो  शायद  तब  सुन  नहीं
 बहेड़े।

 ब्य  हुकम  चम्बा  कछवाय  :  प्रभो  कोई  फोन,
 आर  दिन  हुए  कि  यमुना  के  रेलवे  पुल  पर  इस
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 प्रकार  का  एक  हथगोला  पड़ा  हुआ  मिला
 था  तो  कया  ऐसे  महत्वपूर्ण  पुलों  पर  जहां से  कि
 कि  काफी  ट्रैफिक  गुजरती  है  वहां  पर  पुलिस
 का  सुरक्षात्मक  प्रबन्ध बौर  प्रतीक  दृढ़  करवे
 का  सरकार  का  विचार  है  दौर  क्‍या  गाड़ियों
 में  जो  गा  चलत ेहैं  उनको  भी  बस्त्र  देने  दा
 कोई  विचार  है  ?

 अध्यक्ष  भहोवय  :  दुसरे  हिस्से  का  जवाब
 में

 Bre  राम  सुभग  सिह  :  कोई  जवाब  नहीं  1

 द्  विमान  प्रसाद  :  समाचारपत्रों  के  पढ़ने
 से  मालूम  हुआ  है  कि  पाकिस्तानियों  ने  अपने
 बहा  से  पुरुषों  के  अलावा  औरतों  को  भी
 घुसपैठियों  के  रूप  में  हिन्दुस्तान  में  स्थान  स्थान
 पर  भेजा  है  1  इस  तरह  की  व्यवस्था  चीन
 ने  भी  की  है  प्रौढ़  इस  तरीके  की  गाड़ियों  या
 पुलों  पर  बम  गिराने  की  बारदातें  जो  इन  स्त्री
 घुसपैठियों  द्वारा  की  जा  सकती  हैं  उनकी
 ऐसी  कार्यवाहियों  को  रोकने  के  लिए  नौए
 उन  से  निबटने  के  लिए  रेलवे  मंत्रालय  ने
 क्या  कदम  उठाया  है  ?

 wean  महोदय  :  प्री  यह  तो  एक
 जनरल  क्वेश्चन  तमाम  हन  फल्ट्रेट्स  के  बारे
 में  पूछा  जा  रहा  है  जब  कि  मौजूदा  सबाल
 एक  पण्क्यूलर  हादसे  से  ही  है  ताल्लुक
 रखता  है  |

 Shri  Hem  Barua:  On  #  point  ef
 erder,  Sir,  In  reply  to  the  previous
 question,  the  minister  said  that  twe
 bombs  were  deposited  on  the  same
 track  and  one  of  them  =  exploded,
 which  caused  this  accident.  He  hee
 aot  given  the  time  when  the  bombs
 were  deposited  on  the  track.  But
 after  the  explosion  was  there,  he  hae
 said,  our  people  opened  fire.  How
 docs  he  put  the  two  statements  to-
 gether?  There  is  a  Jot  of  contradic-
 tion.  The  bombs  were  there  and
 they  exploded.  He  does  not  know
 the  time  when  they  were  depusited.
 After  that,  he  says,  they  opened  fire.



 483  Oral  Answers

 Mr.  Speaker:  He  opened  fire  to-
 wards  the  trees  lest  there  may  be
 some  persons  on  the  trees.

 Shrimat!  Savitri  Nigam:  May  I
 know  whether  these  bombs  and  parts
 of  the  exploded  bombs  have  been
 sent  for  laboratory  tests  and  if  80
 what  is  the  result?  Are  the  ‘bombs
 of  a  foreign  make  or  of  Indian  make?

 Dr,  Ram  Subhag  Singh:  As  I  said
 earlier,  the  bomb  which  was  found
 there,  a  little  ahead  of  the  place
 where  the  first  bomb  exploded  and
 caused  that  accident,  was  not  sent
 for  investigation  for  all  purposes.
 But  there  was  no  marking.  That  is
 the  report  that  we  got  from  the  in-
 vestigating  authority.  But  that  type
 ot  bomb  caused  the  earlier  accident.

 Steel  Production  Target  for  Fourth
 Plan

 +
 “61,  Shri  Basappa:

 Shri  Yashpal  Singh:
 Shri  Lingn  Reddy:

 Will  the  Minister  of  8६०७  and  Mines
 be  pleased  to  state:

 (a)  whether  the  target  for  steel
 production  for  the  Fourth  Five  Teer
 Pian  has  been  finally  decided;

 (b)  if  ao,  the  nature  of  the  target;
 and

 Ce)  bow  it  is  praposed  to  ye
 achieved?
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 The  Deputy  Minister  in  the  Minis
 try  of  Steel  and  Mines  (Shri  P.  C.
 Sethi):  (a)  to  (c).  The  target  for
 steel  production  for  the  Fourth  Five
 Year  Plan  and  its  maner  of  achieve-
 ment  are  at  present  under  discussion
 with  the  Planning  Commission.

 Shri  Basappa:  Since  there  is  a
 difference  of  opinion  regarding  the
 location  of  the  Fifth  steel  plant,  bet
 ween  the  Planning  Commission  and
 the  Ministry,  will  a  final  decision  be
 taken  by  the  Government  quickly
 without  ignoring  the  claims  of  Hospet
 for  the  Fifth  steel  plant  and  with  a
 view  to  see  that  more  steel  plants
 are  not  concentrated  in  the  same  area
 and  are  dispersed  in  the  south  also?

 Shri  P.  C.  Sethi:  The  cntire  matter
 is  before  the  Cabinet  and  the  Cabinet
 will  take  a  decision  as  early  as  possi-
 ble.

 Shri  Basappa:  What  is  the  total  re-
 quirement  of  high  grade  steel  for  our
 defense  requirements  and  hew  much
 of  it  is  produced  indigenously?
 May  I  also  know  how  much
 is  imported,  what  is  the  foreign  ex-
 change  involved  and  whether  in  order
 to  avoid  the  foreign  exchange  expen-
 diture  the  existing  units  will  be  ex-
 panded—like  Bhadrawati  high  grade
 steel  plant?

 Shri  P.  C.  Sethi:  So  many  questions
 have  been  pressed  into  one.

 Mr.  Speaker:  He  may  answer  any
 one.

 Shri  P.  C.  Sethi;  The  requirement
 of  mild  steel  after  ‘1970-71,  98  77.3
 million  tons,  ‘This  would  include
 about  l  million  tons  for  export  also.

 है.  जी  पदा पाल  सिंह  :  क्‍या  सरकार  बता
 सकती  है  कि  चोरी  पंच-वर्षीय  योजना  में  बह
 कितना  काम  प्राइवेट  सैक्टर  से  भौर  कितना
 पब्लिक  हैक्टर  से  लेगी  ?

 थी  प्र०  wo  तेरी  :  प्राईवेट  हैक्टर  में  इत
 क्त  दो  कारखाने  हैं  --डिस्कों  कौर  इसको  ।
 दोनों  को  एक्सटेंशन  की  इजाजत  दी  गई  है  1
 उनकी  एक्सटेंशन  कितनी  हो,  इसका  प्रता
 उनकी  प्राप्रेस  रिपोर्ट  के  बझाने  पर  चलेगा  ।
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 Shri  Linga  Reddy:  May  I  know whether  the  target  includes  the  ex- Pension  programmes  of  the  several steel  plants?
 Sbri  P.  C.  Sethi:  Yes,  Sir,  it  will include  the  expansion  programme also.
 Shri  P.  R.  Chakravertt:  May  I know  the  extent  of  the  shortfall  in the  present  Plan  period?
 Shri  P.  0.  Sethi:  At  the  moment the  shortfall  is  of  about  one  million tons.
 Shri  D.  C.  Sharma;  May  I  know

 bow  the  foreign  exchange  require- ments  of  the  Fifth  steel  plant  or  the
 Sixth  steel  plant  or  the  other  steel
 Plants  are  going  to  be  met,  and  whe-
 ther  the  Planning  Commission  and
 the  Ministry  have  given  any  attention
 to  this  question?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  Unless  we
 accept  the  preliminary  report  and
 give  them  an  indication,  we  are  not
 in  a  position  to  discuss  the  implica- tions  of  the  foreign  exchange  with
 the  consortium  people.  Therefore,
 first  the  Cabinet  will  have  to  take  a
 decision  about  the  location  and  then
 only  we  will  begin  to  negotiate,  I
 may  also  give  this  information  to  the
 bon.  Member  that  we  are  trying  to
 see  how  best  we  can  have  our  own
 blast  furnaces  and  coke  oven  batteries
 in  India  with  a  small  component  af
 foreign  hange.  We  are  examini
 this  question  in  the  coming  few  months
 and  I  hope  we  wil!  be  able  to  take
 a  decision.  Then  the  foreign  exchange
 component  would  be  very  small.

 Shrimati  Tarkeshbwari  Sinha:  Just
 now  the  hon.  Minister  replied  that
 the  matter  of  fixing  the  stee)  target
 is  under  consideration  with  the  Gov-
 ernment  of  India  and  the  Planning
 Commission.  May  I  know  whether
 the-e  is  any  likelihood  of  any  change
 being  made  in  the  accepted  estimated
 target  which  was  given  earlier;  if
 not,  whether  any  consolidated  pro-
 framme  of  steel  including  power,
 transport  and  other  things  requisite
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 for  the  production  of  steel  will  be taken  into  consideration?

 Shri  Sanjlva  Reddy:  The  Depart- ment  has  put  up  that  the  Fourth  Plan
 target  should  be  6.5  million  tong.
 Naturally,  we  will  have  to  provide the  necessary  funds  for  that.  There-
 fore,  the  question  is  before  the  Plan-
 ning  Commission.  Unless  we  reach at  least  that  target  we  will  fall short  in  the  Fifth  Plan  again.  There-
 fore,  the  overall  question  is  being considered.  I  am  not  in  a  position now  to  say  what  will  be  the  final
 picture.

 Shri  P.  C.  Borooah:  May  I  know what  portion  of  our  defence  require- ments  of  steel  will  be  met  indigen- ously  in  the  Fourth  Plan?
 Shri  Sanjiva  Reddy:  I  think  we will  be  able  to  meet  our  requirements of  alloy  steel  because  we  are  giving Special  emphasis  for  the  production of  alloy  steel  not  only  in  the  public sector  but  also  in  the  private  sector.
 Shri  Indrajit  Gupta:  Is  it  a  fact

 that  about  150,000  tons  of  capacity for  special  and  alloy  steel  has  already been  sanctioned  in  the  Fourth  Plan
 to  certain  private  sector  concerns
 and,  if  so,  may  I  know  which  are
 those  concerns  and  what  assurance, if  any  has  the  Government  received
 that  their  performance  will  be  better
 than  in  the  past  in  this  respect?

 Shri  Sanjiva  Reddy:  Yes,  Sir.
 Mahindras,  Tatas  and  so  many  other
 concerns  have  been  sanctioned  addi-
 tional  capacity,  I  cannot  give  their
 names  offhand.  At  the  same  time,
 Government  are  taking  steps  to  ex-
 pand  the  public  sector  concerns  like
 Durgapur  Alloy  Steel  and  Mysore
 Iron  and  Steel  Ltd.  Therefore,  we
 are  not  dependent  only  on  private
 sector  but  on  public  sector  concerns
 also,

 Shri  हु,  N.  Tiwary:  What  would  be
 the  effect  of  this  emphasis  on  pro-
 duction  of  special  stee]  on  the  pro-
 duction  of  soft  steel?  Will  there  be
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 a  shortfall  in  the  production  of  soft
 steel  and,  if  80,  how  is  it  going  to  be
 met?

 Shri  Sanjiva  Reddy:  It  is  not  a
 question  of  shortfall  in  the  production
 ef  mild  steel.  The  consumption  also
 picks  up.  When  we  are  producing 4  million  to  5  million  tons  we  are
 short  by  ]  million  tons.  When  we
 are  producing  6°5  million  tons  then
 also  we  will  be  short  of  steel.  That
 ia  bec  of  industrial  dev  t
 and  increased  demand.

 Shri  Hajrolkar:  Mas  any  new  tar-
 get  been  set  in  view  of  the  new
 defence  requirements?

 Shri  Sanjiva  Reddy:  No,  Sir.
 Shrimati  Savitr!  Nigam:  In  view

 ef  the  increased  requirementa  of  de
 fence,  may  I  know  if  the  Government
 intends  to  revise  or  reconsider  the
 Programme  of  export  of  high-quality
 iron  ore?

 Shri  Sanjiva  Reddy:  No,  Sir,  be-
 eause  it  has  no  bearing  on  defence
 production.  The  defence  needs  of
 apecial  and  alloy  steel  we  will  have
 te  pfoduce  im  India.  Export  of  ires
 ore  will  not  come  in  the  way  of  our
 maceting  our  defence  requirements.

 Shri  M.  Malaichami:  In  view  of  the
 defence  requirements  of  alloy  ateel,
 may  I  know  whether  the  production
 of  alloy  steel  will  be  taken  up  during
 the  Fourth  Plan  in  the  Salem  steel
 project?

 Shri  Sanjiva  Reddy:  We  are  taking
 steps  not  only  to  increase  the  produe-
 tion  of  Durgapur  alloy  stee)  but  also
 to  convert  the  Bhadravathi  factory
 into  alloy  steel.  The  Salem  project  is
 being  examined  by  the  Japanese.  They
 will  submit  their  report  in  the  coming
 two  months,

 Dr.  M.  5S.  Aney:  In  view  of  the  ax-
 traordinary  expanditure  that  is  to  be
 met  by  Government  on  defence,  is
 Government  thinking  of  reducing  ex-
 penditure  on  particular  things  rather
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 ihan  incurring  more  expenditure  om
 them?

 Shri  Sanjiva  Beddy:  Expenditure
 on  steel  is  not  like  expenditure  om
 other  items.  The  progress  of  the  coun-
 try,  the  defence  af  the  country,  every-
 thing  1s  dependent  on  production  of
 special  and  alloy  steel.  Therefore,  we
 cannot  cut  the  expenditure  on  thea

 Shri  Hem  Barua:  Is  it  a  fact  that
 some  of  our  steel  plants  have  offered
 to  produce  almost  all  the  special  re-
 quirements  of  defence?  Ags  our  steel
 planta  are  generally  producers  of
 mild  stee]  the  switching  on  to  def
 production  would  mean  changing  of
 the  rolling  schedules  and  heat  treat-
 ing  equipments.  May  I  know  whe
 ther  Government  have  evaluated
 the  possibility  of  switching  them  on
 to  defence  production  and  its  effect
 on  production  of  general  gteel  in  the
 country?

 Shri  Sanjiva  Reddy:  We  are  in
 constant  touch  with  the  Defence  De-
 partment  and  we  are  trying  to  give
 them  whatever  type  of  rolled  material
 they  want.  We  are  attempting  to
 produce  special  and  alloy  steel  which
 they  want.  T  hope  we  will  micceed  in
 the  Fourth  Pian.

 Shri  R.  8.  Pandey:  Taking  into
 account  the  production  which  is  en-
 visaged  in  the  Fourth  Plan  I  want  to
 know  whether  with  this  additional
 production  we  will  be  able  to  export
 steel  or  at  least  stop  imports  com-
 pletely?

 Shri  Sanjiv,  Reddy:  Even  now  we
 are  exporting.  Last  year  we  exported
 one  lakh  odd  tons.  This  year  we
 propose  to  export  three  lakhs  toma
 Naturally,  we  would  like  to  export  a
 little  more  and  earn  more  of  foreign
 exchange.

 Shri  R.  8.  Pandey:  What
 stopping  imports?

 Shri  Sanjiva  Reddy:  No  stopping  of
 imports.

 about
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 ी  बजाज  बहारो  मेहरोत्रा  :  क्‍या  कानपुर
 की  किसी  फ़र्म  को  एलाय  स्टील  बनाने  की
 इजाजत  दी  गई  थी  ;  यदि  हां,  तो  वहां  इस
 शम्बन्ध में क्या प्रगति हुई में  क्या  प्रगति  हुई  है  ?
 Shri  P.  C.  Sethi:  I  require  notice

 for  this,
 Aslan  Development  Bank

 +
 "af.  Shrimat!  Sharda  Mukerjec:

 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Commerce  be
 Pleased  to  smite:

 (a)  whether  the  proposal  for  setting
 up  an  Asian  Development  Bank  has
 been  finalised;

 (b)  if  so,  the  names  of  the  partl-
 etpating  countries  which  have  agreed
 bo  the  proposal:

 (९)  the  precise  objects  and  functions
 ef  the  Bank;  and

 (d)  the  nature  of  India's  participa-
 tion  therain?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  to  (d).  The
 proposal  has  been  under  discussion
 for  sometime  and  will  be  further  dis-
 cussed  at  the  Second  Ministerial  Con-
 ference  on  ह  Economic  Co-
 operution  to  be  held  at  Manila  from
 39th  Nowember  to  ist  December,
 1965,  when  the  precise  objects  and
 functions  of  the  Asian  Development
 Bank  are  also  likely  to  be  deter-
 mined,  and  final  decisions  will  be
 made.

 India  was  one  of  the  main  sponsors
 of  this  proposal  and  has  supported
 the  proposal  in  principle.  The  nature
 ef  her  participation  will,  however,
 be  detertnined  only  after  the  Second
 Ministerial  Conference.  The  tenta-
 tive  gist  of  the  draft  charter  of  the
 proposed  Bank  iz  laid  on  the  table
 ef  the  House.  [Placed  in  Library.
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 See  No.  LT-5074/65],  All  these  are
 Provisional  proposals  and  are  to  be
 considered  at  ECAFE  Ministerial  Con-
 ference  in  Manila  on  20th  November, 1985.

 Shrimati  Sharda  Mukerjee:  Accord-
 mg  to  the  statement  laid  on  the  Table
 of  the  House,  it  seems  that  the  pre-
 Ponderance  of  equity  will  be  taken
 by  Japan  and  USA—about  $460 million  out  of  है  1,000  million  and
 with  the  aid  of  other  European States  and  Australia  ete.  it  comes  te
 about  $700,  million.  I  would  like
 to  know  why  we  are  providing  $n million  and  what  control  we  expect
 to  have  over  the  policies  of  this
 Asian  Development  Bank  which  is
 unlike  the  African  Development  Bank
 where  the  entire  capital  is  provided
 by  African  countries,

 Shri  Manubhai  Shah:  The  hoa.
 lady  Member  has  perhaps  read  it  in
 rather  a  summary  manner.  The  USA
 is  not  going  to  contribute  more  than
 $200  million.

 Shrimati  Sharda  Mukerjee:  I  said,
 between  Japan  and  America......

 Shri  Mamubbai  Shah:  First  of  all, lam  trying  to  distinguish  between
 Asian  and  non-Asian  members.
 Jaupun  is  an  Asian  member  and  is  a
 fuli-fledged  partner  of  the  ECAFE.
 Secondly,  apart  from  the  United
 States  having  $200  million,  we  have
 given  the  basis  on  which  participation
 has  been  determined,  that  is,  70  per
 cent  of  the  gross  domestic  product
 adjusted  for  population,  I5  per  cent
 of  exports  and  another  I5  per  cent
 of  tax  revenue.

 Mr.  Speaker:  What  is  given  in  the
 statement  need  not  be  repeated.

 Shri  Manubhai  Shab:  Because  they
 are  sumewhat  technical  points,  may
 I  have  your  permission  so  that  other
 hon.  Members  may  not  feel  other-
 wise?  Then,  in  the  Board  of  Direc-
 tors,  out  of  ten  members,  there  are
 going  to  be  seven  Asian  members;
 therefore,  non-Asians  will  be  in  a
 minority.
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 Shrimati  Sharda  Mukerjee:  What
 I  was  trying  to  point  out  is  that  the
 only  Asian  aspect  is  the  collabora-
 tion  between  Japan  and  the  USA.

 Mr.  Speaker:  She  should  not  point
 out;  she  should  ask  questions.

 Shrimati  Sharda  Mukerjee:  I  would
 like  clarification  from  the  hon.  Minis-
 ter.  In  our  past  experience  of  the
 attitude  taken  by  Japan  on  the  GATT
 negotiations  in  Geneva,  does  the  hon.
 Minister  seriously  try  to  tell  us  that
 we  shal]  have  any  benefit  from  this
 Bank?  Will  it  not  be  entirely  mono-
 polised  by  the  western  block?

 Shri  Manubbai  Shah:  The  western
 block  does  not  really  come  in.  There
 is  too  much  of  admixture  in  the
 judgement  she  passed.  Japan  has  all
 along  helped  Asian  countries  in  the
 ECAFE  in  various  proposals  before
 the  GATT  and  I  would  be  a  sorry
 partner  if  I  denounced  Japan  on  that
 account,  On  the  contrary,  through-
 out  our  struggle  against  the  industria-
 lised  countries,  Japan  was  one  of  our
 supporters.  That  apart,  Asian  coun-
 tries  cannot  be  debarred  from  the
 Asian  Development  Bank.  The  voting
 right  is  entirely  linked  with  the  hold-
 ing  of  the  shares  and  we,  a5  8  princi-
 pal  partner  in  Asia,  will  be  more  or
 less  a  permanent  member  on  the
 Board  of  Directors  because  of  our
 $93  million  participation.

 श्री  उदयपाल  सिह  :  इसमें  कौर  बल्  कक
 में  क्‍या  प्रकार  रहेगा  कौर  भारत  का

 इस  में  कितना  योग  होगा  ?

 ो  मनु भाई  माह:  बल्डें  बैंक  जो  जाए-
 जैंटिफ  प्राजैक्ट्स  होती  है,  जिन  फा  कोई

 प्रस्तर्राष्ट्रीय  महत्व  दोता  है.  उतकों  फार-
 नेस  करता  है  लेकिन  एशियन  डिवेलपमेंट
 ह  खाली  एशिया  के  देशों  के  प्रदर  ही  पैसे
 का  इस्तेमाल  कर  सकता  है  1  एशिया  के
 अलग  अलग  लोगों  के  लिए  ौर  मुल्कों  के  लिए
 जो  प्राजैक्ट  होंगे  उसको  ही  यह  फाइनेन्स्र
 करेगा  t
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 थी  प्रपात  सिह:  भारत  का  कितना
 शेयर  होगा  ?

 भी  मनु भाई  शाहू  :  भारत  का  एफ  हुडा.
 मिलियन  ढालें  में  से  93  मिलियन  बालों  |

 Shri  Indrajit  Gupta:  In  view  of
 certain  recent  unfortunate  experience
 which  this  country  has  had,  may  I
 know  whether  Government  is  con-
 templating  trying  to  get  certain  safe-
 guards  introduced  in  the  charter  and
 Tules  of  this  proposed  bank  so  that
 Pakistan,  which  also  happens  to  be  a
 member,  may  not  get  loans  from  this
 bank  in  the  name  of  development  and
 then  use  the  money  for  strengthen!ng
 her  war  potential  against  us?

 Shri  Manubhai  Shah;  That  will
 always  be  taken  care  of.

 Shri  Indrajit  Gupta:  That  is  not
 the  way  to  reply.  We  do  not  know
 about  the  operations  of  the  bank.

 Shri  Manubhal  Shah:  ]  said  that
 as  for  as  Pakistan  is  concerned,  we
 will  always  take  care  to  see  that  any
 project  that  is  sponsored  by  that
 country  will  be  properly  looked  into
 on  merits.  The  project  does  not  get
 approved  till  a  major  member  like
 India  agrees.

 Shri  Kajrolkar:  Hag  any  approach
 been  made  so  that  the  bank  may  have
 ite  headquarters  established  in  Cal-
 cutta,  Bombay,  New  Delhi  or  any-
 where  here?

 Shri  Manubhal  Shah:  That  stage
 has  not  yet  come.

 Shri  Banga:  In  view  of  the  doubts
 raised  over  the  manner  in  which  the
 money  that  was  placed  at  the  dis-
 posal  of  the  World  Bank  has  come  to
 be  utilised  by  Pakistan  in  recent
 past,  would  Government  see  to  it,
 at  this  Conference  that  they  are  going
 to  have  at  the  Ministerial  level,  that
 rules  and  regulations  are  framed  and
 it  is  ensured  that  the  money  will  be
 given  only  for  development  purposes
 and  that  there  would  be  supervisory
 machinery  also  to  ensure  that  it
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 would  not  be  misused  for  military
 purpose?

 Shri  Manubhai  Shah:  In  regard  to
 the  first  part  of  the  question  of  the
 hon,  Member,  all  development  pro-
 jects  will  have  to  be  financed  from
 that.  We  are  against  any  foreign
 supervision  in  our  own  country  also.
 Broudly,  we  can  take  care  to  see
 that  the  project  is  not  a  military
 purpose  or  military-cum-develop-
 ment  one.

 Dr.  L.  M  Singhvi:  What  would  be
 the  assurance  that  countries  like
 China  are  not  able  to  enter  the  Bank
 und  that,  if  they  are  able  to  enter
 the  Bank,  they  would  not  utilise  the
 resources  of  the  Bank  for  aggressive or  invading  purposes  against  coun-
 tries  like  our  own?

 Shri  Manubhai  Shah:  If  I  may draw  the  attention  of  the  hon.  Mem-
 ber,  China  is  not  a  member  of  the
 United  Nations  and  the  membership uf  this  Bank  is  ruled  out  for  non-
 members  of  the  United  Nations.

 Dr,  L.  M.  Singhvi:  What  assurance
 is  there  that  they  will  not  enter  the
 Bank?

 Mr.  Speaker:
 answered.

 Sbri  Sham  Lal  Saraf:  May  I  know
 how  many  of  the  Asian  countries
 have  so  far  agreed  to  subscribe  their
 capital  for  this  Bank?

 Shri  Manuobhai  Shab:  Thailand,
 Philippines,  Cambodia,  Laos,  Japan
 and  India  have  agreed  and  Ceylon  is
 still  contemplating.

 Shrimat)  Eamdalari  Sinha:  What  is
 the  quantum  of  assistance  that  Indie
 is  likely  to  get  from  the  Bank?

 Shri  Manubhal  Shab:  It  is  too
 early  to  anticipate.

 Shri  Wartor:  In  the  Statement  it
 is  mentioned:

 “20  per  cent  of  the  total  vote
 will  be  equally  distributed  among

 That  is  what  he  has

 887  (SAKA)  Oral  Answers  ris

 all  the  members  of  the  Bank.
 The  remaining  80  per  cent
 should  be  alocated  in  propartion
 to  subscribed  share  capital.”

 In  view  of  the  fact  that  America  hes
 promised  to  contribute  about  $  208
 millions,  will  it  affect  also  the  voting
 power?

 Shri  Manubbal  Shab:  $200  mil-
 lions  are  1/5th  of  the  total  capital
 raised  and  at  the  most  they  will  have
 l  out  of  0  Directors  on  the  Board  and
 there  are  7  Asian  members  and  3  non-
 Asian  members.

 Shri  Narendra  Singh  Mahtda;  May  I
 know  whether  Russia  will  be  invited
 to  enter  this  Bank?

 Shri  Manubhal  Shah:  We  have  in-
 vited  the  Soviet  Union  and  the  dis-
 cussions  at  Manila  will  olso  take  place
 on  that.

 et  रामेष्थरानन्व  :  मंत्रों  महोदय  ने
 कहा  है  कि  इस  से  कोई  लाभ  य ूio  का  सामान
 बनाने  के  लिए  नहीं  उठा  सकेगा?  मैं
 जानना  चाहता  हूं  कि  क्या  युद्ध  सामग्री
 तैयार  करना  विकास  में  शामिल  नहीं  है?
 अथवा  विकास  शब्द  का  कोई  सीमित  हम
 है?

 चली  मनु भाई  शाह  :  दुनिया  के  देशों  के
 विकास  को  युद्ध  के  साथ  मिला  देना  तो  सारे
 विकास  के  कामों  को  ही  बन्द  करना  होगा।
 लेकिन  यह  कोशिश की  जाएगी कि  कोई  प्राजैक्ट
 ऐसी  न  हो  जिसका  डायरेक्ट  मिलिटरी  इम्पेक्ट
 हो।

 ली  रामेश्यरानग्य  :  विकास  में किन  किन

 वस्तुओं  को

 प्रत्यक्ष  महोदय  :  स्वामी  जी,  जो  जवाब
 उन  से  बन  पाया  वह  उन्होंने  दे  दिया  है  ।

 at  कांशीराम  गुप्त :.  एशिया  के  जो
 देश  इस  बैंक  के  सदस्य  नहीं  होंगे  उनकों  भी

 बह  बैंक  कर्जा  दे  सकेगा  ?  क्या  रामू सा  भी
 बद् बैक  का सदस्य  बन घककेगा  7
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 oft  सुभाष  शाह  :  सदस्यता  के  बारे में  तो
 मैंने  बताया  है  कि  क्राइटीरियन  यह  है  कि  जो
 qo  एन०  का  चैम्बर  हो  कौर  इकंफे  का
 मेम्बर  हो  वह  प्राटोमेटिकली  इसका  भी
 मैम्बर  बन  सकता  हू  |  फोन  बनेगा,
 कौन  नहीं  बनेगा  |  यह  तो  चार्टर  का  जब  सब
 जबाब  दे  देंगे  भोर  वहां  की  गवन॑  मेंटल  इसको
 वास  करेंगी  तब  पता  चलेगा  ।

 बी  काशीराम  गुप्त  :  जो  सदस्य  नहीं
 बनेगा  उस  को  भी  क्‍या  कर्जा  मिलेगा  ?

 की  प्रभाव  शाह  :  उसको  नहीं  मिलेगा  t
 Shrimati  Savitri  Nigam:  In  view  of

 the  fact  that  large  sums  of  moneys
 are  going  to  be  given,  may  I  know
 whether  any  scheme  has  been  for-
 mulated  to  establish  a  supervisory
 team  in  order  to  ensure  that  the
 moneya  are  properly  spent?

 Mr,  Speaker:  He  has
 answered  that,

 Shri  Hem  Barua:  May  I  know  if
 the  Asian  Bank  is  going  to  be  a
 replica  of  the  World  Bank  and,  if
 aot,  what  special  advantages  is  this
 Bank  likely  to  offer?

 Shri  Manubhai  Shah:  What  has
 bappened  in  global  strategy  is  that
 the  World  Bank  sometimes  overlooks
 developing  countries  of  Asia—too
 numerous  to  be  assisted  from  the
 Bank.  Therefore,  African  continents
 decided  to  have  an  African  Bank,  the
 Latin-American  continent  decided  to
 have  an  inter-American  Bank  and  so
 we  decided  to  have  the  Asian  Bank.

 ces  aiiiaiaal

 already

 आयात  का  युक्तिकरण  तथा  रायात
 प्रतिस्थापन  समिति

 +
 *63.8t  To  Wo  बचा:

 च्  बिगड़ो  :
 ब्य  सच  सिसके  :
 घी  यद्ापाल  सिंह  :
 शी  पेश  :

 क्या  बाणी  मंत्री  !7  सितम्बर,  965
 के  तारांकित  पवन  संख्या  7ie  के
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 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  प्रख्यात  युक्तिकरण  तथा
 आयात  प्रतिस्थापन  समिति  ने  सरकार  को
 धपना  प्रन्तरिम  प्रतिवेदन  दे  दिया  है  ;
 भोर

 (@)  यदि  हां,  तो  उसकी  मुख्य  सीमा-
 रिण  क्या हैं?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  and  (b),  The
 Committee  is  holding  discussions  with
 trade  and  industry  and  other  con-
 cerned  interesta.  The  Interim  Report
 has  not  yet  been  submitted  to  क्विन
 ernment,

 Shri  P.  C.  Borooah:  May  I  know
 the  total  requirements  of  components
 and  machinery  for  the  Third  Plan  and
 how  much  of  them  are  to  be  met
 from  indigenous  sources  and  how
 much  are  to  be  imported,  and  also
 how  they  compare  with  those  of  the
 First  and  Second  Plans?

 Shri  Manubhai  Shah:  So  many
 questions  have  been  put.

 Mr.  Speaker:  Only  one  can  be
 answered.

 Shri  Manubhal  Shah:  The  total
 requirements  of  raw  materials  com-
 ponents  and  stores  are  Ra.  986  crores
 in  the  current  fourth  year  of  the
 Third  Plan  and  they  are  likely  to  go
 up  to  Rs.  1,200  to  Rs.  1,300  crores  in
 the  Fourth  Plan.  We  are  trying  to
 see  that  this  Committee  recommends
 to  Government  promptly  the  com-
 ponents  of  aa  many  items  as  possible
 to  be  substituted  indigenously  or
 manufactured  here.

 Shri  P.  0.  Borooah:  May  I  know
 whether  the  import  substitutes,  pro-
 duced  indigenously,  are  often  com-
 paratively  costlier  and  lower  in
 standard  and,  if  so,  whether  this
 matter  was  referred  to  the  Com-
 mittee?
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 Shri  Manubhal  Shah:  This  is  the
 first  time  that  I  hear  that  the  Indian
 products  are  inferior  to  foreign  pro-
 ducts.

 at  यहा पाल  सिंह  :  सरकार  जो
 डोज  ना  नारा.  लगाती  है  कि  इस  मामले  में  हम
 आत्मनिर्भर  हो  जायेंगे,  तो  कौन  सा  परिवर्तन
 नीति  में  ऐसा  किया  गया  है  कि  हम  जल्दी  से
 जल्दी.  ताहम  निर्भर  हो  सके  ?

 शी  मनु भाई  शाह  :  परिवर्तन  यह  है  कि
 राज  तक  हम  कुछ  कमजोर  दिल  से  प्रख्यात
 को  बन्द  करते  थे,  भ्रम  जरा  कड़े  होकर  जहां
 कुछ  पता  चलता  है  फौरन  बन्द  करते  हैं  tL

 Shri  Ranga:  May  I  know  what
 steps  are  Government  taking  to  see
 that  the  efforts  to  develop  import
 substitution  are  not  so  made  as  to
 injure  our  own  industries  long  before
 we  acquire  the  capacity  for  import
 substitution,  as  for  instance  the  rayon
 industry  which  is  suffering  for  want
 of  raw  material?

 Shri  Manubhai  Shah:  I  give  the
 whole  hearted  assurance  to  the  hon.
 Member  that  it  will  not  be  allowed
 to  happen,

 Shri  Muthiah:  May  I  know  whe-
 ther  Government  have  any  idea  of
 setting  up  a  panel  of  eminent  scient-
 ists  to  invent  substitutes  for  imported
 components?

 Shri  Manubhai  Shah:  The  whole
 approach,  since  Independence,  has
 been  one  of  import  substitution  and
 producing  as  many  articles  indigen-
 ously  as  possible.  This  is  one  step
 forward,  i.e.,  we  are  now  doing  it
 more  vigorously.

 Bokaro  Stee!  Plant

 +
 1  Shri  P.  C.  Bereesh:

 Shri  Vishwa  Nath  Pandey:
 Shri  Vidy,  Charan  Shukla:
 Dr.  Sarojini  Mahishi-
 Shri  Vasudevan  Nalr:

 Shri  Sidbeshwar  Prasad:
 Shrimati  Vim'a  Devt:
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 Shrimati  Maimoona  Sultan:
 Shri  Rameshwar  Tantias:
 Shri  Himatsingka:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  89]  on  the
 27th  August,  965  and  state:

 (a)  whether  the  Indian  team  wh.
 went to  Moscow  for  the  preperati
 of  detailed  outlines  of  the  Bokare
 Gtee]  Plant  has  submitted  its  report;

 (b)  if  so,  the  main  features  of  the
 report;  and

 (c)  the  progress  so  far  made  in  the
 implementation  of  the  Bokare
 Scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Sieel  and  Mines  (Shri  P,  C.
 Sethi):  (a)  to  (c).  As  stated  in
 reply  to  Unstarred  Question  No.  89
 answered  on  the  27th  August,  965
 a  team  of  l2  Indian  engineers  was
 sent  to  the  USS.R.  in  June  965  to
 participate  in  the  preparation  of  the
 detailed  project  report  for  the  Bokaro
 Steel  Plant.  This  detailed  project
 report  has  been  completed  and  is
 being  despatched  to  India  from.  the
 USS.R.  In  these  circumstances  it
 will  be  possible  to  indicate  the  main
 features  of  the  report  only  after  the
 report  is  received  here.

 12,875,  acres  of  land  have  been  ac-
 quired  out  of  about  36,830  acres  re-
 quired  for  the  project  and  site  pre-
 paration  work  has  been  taken  up  by
 the  Hindustan  Stee]  Works  Construc-
 tion  Limited,  a  public  sector  concern.
 Planning  and  execution  of  ancillary
 facilities  like  the  Tenughat  and  Garga
 dams  to  provide  water  supply,  the
 township,  hospital  and  office  buildings
 are  under  way.

 Shri  P.  C,  Borooah:  May  I  know
 whether  the  Government  is  keen  on
 entrusting  the  entire  work  to  a  single
 Indian  firm  ignoring  the  recommen-
 dations  of  the  report  of  the  Experts
 Committee  and  if  s0,  why  the  Gov-
 ernment  is  entrusting  the  whole  work
 to  one  party?
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 Shri  P.  C.  Sethi:  We  have  entered
 into  an  agreement  with  the  Soviet
 Union  and,  therefore,  we  shall  have
 to  take  their  project  report  and  ad-
 vice  into  account.  The  other  com-
 panies  will  not  come  in  the  picture
 at  all.

 Shri  P.  0.  Botooah:  Are  the  pre-
 sent  hostilities  likely  to  delay  the
 esteblishment  of  the  Bokaro  Steel
 Plant?

 Shri  P.  C.  Sethi:  No;  on  the  con-
 trary,  we  are  trying  to  expedite  it.

 Dr.  Sarojini  Mahishi:  May  I  know
 what  other  things  relating  to  the
 detailed  outlines  of  Bokaro  Steel
 Plant  were  studied  by  the  Team  of
 Engineers  which  went  to  the  USSR,
 besides  the  design  work  for  which
 they  were  specially  sent?

 Shri  P.  C.  Sethi:  They  were  deput-
 ed  particularly  to  participate  in  the
 preparation  of  the  project  report  and
 to  study  the  design  works.  Seven  of
 them  have  come  back;  five  have  re-
 mained  behind  and  they  are  further
 studying  the  designing  and  drawing
 programme.

 Shri  Indrajit  Gupta:  Is  there  any
 proposal  now  in  the  light  of  the
 emergency  to  have  the  Bokaro  project
 provide  also  for  the  production  of
 alloy  and  special  steels?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  No,  that  is  not
 contemplated,  that  is  for  mild  steel.
 As  for  alloy  steel,  as  I  have  said
 already,  the  expansion  of  Durgapur
 is  contemplated.  Another  hon.  Mem-
 ber  has  asked  whether  Salem  also
 could  have  another  alloy  steel  plant,
 that  is  also  being  considered  that  is
 the  second  one;  Durgapur  has  already
 one.  In  Mysore,  we  are  converting
 Bhadravati  also.  Therefore,  there  is
 no  conflict  here.

 Shri  Rameshwar  Tantia:  What  will
 be  the  estimated  cost  of  the  first  stage
 and  what  will  be  the  foreign  exchange
 component?
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 Shri  Sanjiva  Reddy:  I  cannot  give
 the  correct  picture  now.  About  35
 to  40  per  cent  will  be  Indian  compo-
 nents  90  million  roubles  is  the
 foreign  exchange  which  the  Russians
 are  contributing  for  this  project;  the
 rupee  finances  may  be  another  hund-
 red  crores  of  rupees  or  something
 like  that.

 Shri  Rameshwar  Tantia:
 to  know  the  estimated  cost.

 Shri  Sanjiva  Reddy:  This  is
 money  that  we  have.

 Shri  Nath  Pai:  In  view  of  the
 touch-me-touch-me-not  policy  with
 regard  to  Indian  participation  vis-a-
 vis  consultancy,  may  I  know  what
 final  role  is  going  to  be  given  to  the
 Indian  consultants,  and  whether  it  is
 a  fact  that  in  spite  of  the  firm
 decision  taken  by  the  Cabinet  a
 hitch  has  developed  between  the
 Indian  consultants  and  the  Indian
 Steel  Corporation?

 Shri  Sanjiva  Reddy:  I  did  expect
 this  question,  and,  therefore,  I  am
 ready  to  answer  it.  We  are  trying
 to  sort  out  the  slight  differences.  We
 had  two  meetings  with  the  Indian
 consultants.  I  think  to  the  satisfac-
 tion  of  both  the  Russians  and  the
 Indian  consultants,  we  are  trying  to
 evolve  some  principle  for  giving  any
 extra  work  to  the  consultants  after
 the  project  report  is  received.  The
 general  principles  have  been  agreed
 to  by  the  consultants  and  the  Gov-
 ernment.

 Shri  Nath  Pal:  I  am  glad  that  the
 hon.  Minister  has  been  very  explicit,
 but  that  was  not  my  exact  question.
 So  far  as  we  have  understood,  there
 are  no  differences  between  the  Rus-
 sians  and  the  Indian  consultants,  not
 the  Government  of  India  and  the
 Indian  consultants.  As  I  have  said,
 the  differences  are  alleged  to  have
 developed  at  the  managerial  level  of
 the  Indian  Steel  Corporation  and  the
 ‘Indian  consultants.  I  want  to  know
 whether  the  hon.  Minister  can  shed
 some  light  on  that.

 Shri  Sanjiva  Reddy:  That  is  exact-
 ly  the  point  which  we  have  discussed,

 I  wanted

 the



 50

 we  have  met  twice,  and  the  Bokaro
 Steel  Plant  representatives  were  also
 there.  It  was  not  only  Government,
 but  they  were  also  there.  At  the
 governmental  level,  we  have  given
 certain  broad  general  principles,  aad
 they  have  epted  those  principl
 The  Bokaro  Stee]  Plant  and  the  con-
 sultants  have  agreed  that  they  will
 sort  out  the  minor  details.

 Shrimati  Lakshmi  Kanthamma:  May
 I  know  what  percentage  of  Indian
 and  Russian  technicians  will  partici-
 pate  in  the  construction  of  this  pro-
 ject?

 Shri  Sanjiva  Reddy:  Excepting  a
 few  technicians  that  we  shall  get  to
 advise  us,  the  rest  of  them  will  all
 be  Indians.

 Bhri  s.  0  Samanta:  May  |  know
 whether  at  different  stages  of  this

 h  Indian  i  s  and  experts
 will  be  sent  to  Russia  for  work  and
 whether  the  Indian  consultants  also
 will  be  taken  into  confidence?

 Shri  Sanjiva  Beddy:  We  have
 developed  a  certain  technology  in
 India  itself.  Where  we  want  expert
 knowledge,  naturally  we  shall  send
 a  few  of  our  people  to  other  coun-
 tries  like  Russia.  But  we  have  our
 Bhilai  Steel  Plant  which  is  also  a
 Russian-aided  project;  a  large  num-
 ber  of  people  are  being  trained  and
 some  are  already  trained;  they  will
 tbe  taken  for  Bokaro  also.

 Shri  Ranga:  In  view  of  the  fact
 that  the  Public  Undertakings  Cam-
 mittee  in  the  course  of  its  visits  has
 found  that  too  much  land  is  being
 requisitioned  by  all  these  public
 undertakings,  may  I  know  why  Gov-
 ernment  have  not  given  any  consi-
 deration  to  this  fact  that  they  should
 try  to  economise  in  the  demand  for
 land  and  prevent  encroachment  on
 the  Grow  More  Food  campaign?
 They  have  already  thought  of  acquir-
 ing  about  36,000  acres,  and  they  have
 already  acquired  about  12,000,  acres.

 Shri  Sanjiva  Reddy:  When  we
 think  of  future  expansions,  naturally
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 it  is  good  to  have  some  extra  land.
 If  we  do  not  acquire  the  land  in  the
 beginnimg  itself,  we  shall  find  difficul-
 ties.  For  instance,  in  Rourkela,  we
 are  feeling  the  pinch  now.  Within
 the  perimeter  of  the  Rourkela  Steet
 Plant,  we  cannot  expand  beyond  2°5
 million  tons.  Normally,  it  will  be
 good  to  expand  a  steel  plant  to  about
 4  million  tona  or  to  a  little  over  4
 million  or  5  million  tons.  But  in
 Rourkela,  because  enough  land  had
 not  been  acquired  in  the  beginning,
 and  the  perimeter  is  small,  the  maxi-
 mum  that  we  can  go  to  in  the  matter
 of  expansion  is  only  25  million  tons.
 If  only  we  had  land  there  we  would
 have  been  able  to  expand  it  easily
 to  4  million  tons.  If  we  want  to  ex-
 Pang  there  beyond  25  million  tons,
 then  we  would  have  to  go  outside  the
 perimeter;  that  would  mean  that  the
 whole  economy  will  be  disturbed,  and
 we  shall  have  to  put  additional  ser-
 vice  facilities  and  so  many  other
 things.  Therefore,  it  is  safer  always
 to  have  a  little  extra  land,  but  cer-
 tainly  we  should  not  deprive  the
 kisans  of  their  land.  We  would  see
 that  undue  hara:  ६  is  not  caused
 to  them.

 Shri  D.  N.  Tiwary:  May  I  know
 what  are  the  reasons  for  keeping  the
 Bokaro  Steel  Plant  office  at  Calcutta
 and  mot  at  the  plant  site?

 Mr,  Speaker:  This  has  been  asked
 many  times.

 Sbri  Sanjiva  Reddy:  The  hon.
 Member  wil]  be  happy  to  know  that
 this  month  it  will  be  shifted  to  the
 plant  site.

 Shri  BE.  BS.  Pandey:  There  were  re-
 ports  appearing  in  the  papers  some-
 time  ago  that  thousands  of  workers
 including  engineers  have  been  de-
 clared  surplus?  May  I  know  whether
 they  will  be  absorbed  in  the  Bokaro
 Steel  Plant?

 Shri  Sanjiva  Reddy:  Yes,  thou-
 sands  of  surplus  construction  workers
 from  Bhilai,  not  so  from  Durgapur
 and  Rourkela  because  they  were
 constructing  through  contractors.  In
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 Bhilai,  it  was  done  departmentally.
 There  are  about  18,000  workers  who
 will  be  surplus.  A  few  of  them  will
 be  absorbed  in  Bokaro  and  some  other
 projects.  We  will  have  to  make
 efforts.

 Shri  A.  ९,  Sharma:  Have  Govern-
 ment  issued  any  specific  directive  te
 the  management  to  give  preference
 in  employment  to  the  local  people
 whose  land  has  been  taken  and  who
 have  thus  been  displaced?

 Shri  Sanjiva  Reddy:  Yes,  while
 giving  employment  in  other  steel
 Plants  to  those  who  have  been  found
 surplus  the  local  people  will  be  given
 preference,

 Shri  ss.  M.  Banerjee:  In  reply  to
 Shri  Nath  Pai's  question,  the  hon.
 Minister  said  that  the  Indian  en-
 gineers  will  be  given  some  extra
 work.  What  is  this  ‘extra  work’?
 Will  they  be  associated  with  the
 work  of  construction  of  the  main
 Plant  or  will  they  be  entrusted  with
 work  such  as  gardening  etc?

 Shri  Sanjiva  Reddy:  Yes,  after  the
 Project  report  is  received.  Whether
 gardening  or  watering  or  house  con-
 struction,  we  will  have  to  decide  only
 after  that.

 Shri  Basappa:  Muy  I  know  what
 will  be  the  final  picture  when  the
 Bokaro  plant  comes  into  existence
 through  all  stages?  What  will  be  its
 capacity?

 Shri  Sanjiva  Reddy:  The  anticipa-
 tion  is  that  it  will  be  cts  million
 tonnes.

 Shri  Mohammad  Elias:  How  many
 contractors  have  been  appointed  at
 Bokaro  for  the  building  works  there,
 and  were  any  tenders  invited  or  not?

 Shri  Sanjiva  Reddy:  For  the  pre-
 sent,  construction  work  is  being
 undertaken  by  the  Hindustan  Steel
 Works  Construction  Ltd.  which  has
 been  registered.  It  is  a  public  sector
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 concern,  They  may  be  employing  8
 few  cOntractors  because  they  do  not
 have  all  the  equipment  for  that
 purpose  with  them.  At  present,  the
 Bukaro  Steel  Plant  is  giving  work
 only  to  the  Construction  Company.

 Shri  Hem  Barua:  Is  it  a  fact  that
 the  Indian  team  which  visited  Mosow
 only  studied  the  guidelines  of  the
 Project  and  not  the  project  itself?—
 Guidelines  can  be  studied  here  also—
 If  so,  what  are  the  specific  reasons
 why  this  team  studied  only  the  guide-
 lines  and  not  the  project  itself?

 Shri  Sanjlva  Reddy:  I  think  their
 bemg  associated  with  the  earlier
 stages  of  the  project  report  will
 naturally  be  useful  for  the  future.  I
 do  not  know  whether  they  studied
 anly  the  guidelines.

 Shri  D.  J.  Naik:  <A  large  number
 of  cultivators  would  be  uprooted
 from  the  land  acquired.  May  I  know
 what  steps  Government  will  take  to
 rehabilitate  them?  Is  that  included
 in  the  Bokaro  plant  estimates?

 Shri  Sanjiva  Reddy:  Compensation
 ia  being  very  liberally  paid.  In  addi-
 tion  to  that,  we  are  trylng  to  absor>
 at  least  one  member  from  each  fami-
 ly  which  has  been  dislocated.  To
 what  extent  we  will  succeed  is  a
 different  matter,  but  that  is  our
 ambition.

 Mr.  Speaker:  Question  No.  65.

 Shri  5.  M.  Banerjee:  May  I  re-
 quest  that  (३.  No.  76  may  also  be
 taken  up  with  this,  because  it  is
 related  to  this.

 Shri  Ss.  V.  Ramaswamy:  It  is  not
 quite  related.

 Mr,  Speaker:  Then,  no.

 Shri  s.  V.  Ramaswamy:
 read  it;  it  is  not  related.

 Kindly

 Mr.  Speaker:  Question  No.  65  only.
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 Aeveumalation  of  Cloth  with  Textile
 Mills

 +
 Os.  Shri  Yashpal  Singh; Shri  P.  0,  Borooah: Shri  S,  M.  Banerjee:

 Shri  Warlor:
 Shri  Dajt:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  huge  stocks  of  cloth and  yarn  are  lying  accumulated  with the  Textile  Mills  in  the  country;
 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  action  being  taken  to  help the  Mills?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  8.  ा,  Rama-
 swamy):  (a)  to  (c).  A  statement  is
 Jaid  on  the  Table  of  the  House.

 STATEMENT

 There  has  been  some  accumulation
 of  stocks  in  several  textile  mills,  due
 fo  the  fact  that  off-take  of  cloth  and
 consumption  has  considerably  slowed
 down  in  the  country  due  to  recent
 emergency  of  Indo-Pakistan  conflict.
 The  mills  have  complained  that  cre-
 dit  has  not  bren  available  to  them
 to  the  extent  necessary  for  holding
 there  stocks.  The  stocks  of  43  lakh
 bales  are  about  six  weeks’  production.
 Of  this,  the  controlled  cloth  (which
 is  60  per  cent  of  production)  is  only
 3°9  Jakh  bales,  and  a4  lakh  bales  are
 of  non-controlled  varicty.

 The  following  measures  have  been
 taken  to  relieve  the  accumulation  of
 stocks  and  to  tide  over  the  difficulties:

 (i)  The  Reserve  Bank  has  already
 issued  instructions  for  the
 grant  of  some  additional  credit
 facilities  to  the  Mills.

 42)  In  deserving  cases,  the  question
 of  enabling  Mills  to  secure
 loans  from  banks  under  Gov-
 ernment  guarantee  has  been
 taken  up  for  consideration.

 (3)  Mills  have  been  allowed  =  the
 facility  of  selling  yarn  on  sized
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 beams  or  in  any  other  form
 without  any  restriction  for  «a
 period  of  three  months.

 (4)  Special  rebate  has  been  grant- ed  for  four  weeks'  special  sales
 of  handloom  cloth.

 aft  बीरपाल  सिंह  :  स्टेटमेंट  से  यह  पता
 नहीं  चलता  कि  मिल  मालिकान  ने  कपड़े  की
 जो  भाटिफिशियल  स्कारसिटी  दिखाई  है
 उसको  रोकने  के  लिए  सरकार  के  पास  क्‍या
 उपाय  है  ?

 वाणिज्य  मंत्री  (भी  सुभाष  शाह)!
 स्टेटमेंट  में  भ्राटिफिशियल  स्कारसिटी  का  कोई
 सवाल  नहीं  जाता।  यह  पूछा  गया  है
 कि  टेक्सटाइल  मिल्स  को  क्‍या  तकलीफ़  है
 माल  के  भराव  की  वजह  से,  इसका  जबाब
 स्टेटमेंट  में  दिया  गया  है.  |

 श्री  पद् पाल  सिह  :  मेरे  कहने  का  मतलब
 यह  है  कि  एफ  तरफ  तो  यह  कहते  है ंकि  कपड़ा
 ज्यादा  इकट्ठा  हों  गया  है  शौर  दूसरी  तरफ
 जो  भाग  इंटीरियर  में  देहात  के  पास  हैं  वहां
 कहा  जाता  है  कि  कपड़े  की फ्री  है  ny  इस
 का  सरकार  कै  पास  क्या  इलाज  है  ?

 Shri  8.  V.  Ramaswamy:  There  is
 no  scarcity  of  cloth  at  all;  on  the
 other  hand,  stocks  have  not  been
 lifted.

 it  य्षपाल  सिंह  मुझे  एक  सवाल
 का  दौर  मौका  दिया  जाए  t

 भ्रष् यक्ष  महिला  कप  दों  सवाल  कर
 चुके  हैं  ।

 भी  यशपाल  सिंह  :  जी  नहीं,  वह  तो  मैंने
 अपने  पहले  स़ बाल  को  समझाया  था  ।

 Shri  FP.  C.  Borooah:  May  I  know
 whether  on  account  of  this  accumula-
 tion,  a  voice  has  been  raised  for  rais-
 ing  the  price  and  distribution  of  their
 profits  to  traders  at  different  levels?
 If  go,  what  is  the  demand  and  what
 ig  Government's  reaction  thereto?

 Shri  है,  V.  Ramaswamy:  The  offiake
 fa  less  because  of  certain  reascas.
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 During  the  hostilities,  for  instance,
 the  border  States  could  not  lift  the
 quantity  of  cloth  that  they  used  to
 lift,  There  is  the  credit  squeeze.
 These  are  some  of  the  reasons  why
 there  is  a  stock.

 Shri  S.  M.  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that
 because  of  the  lation  of
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 so,  what  steps  are  Government  taking to  see  that  these  workers  are  not
 thrown  out  of  employment?  May  I
 know  whether  the  crisis  is  due  to
 accumulation  or  mismanagement  on
 the  part  of  the  present  owners?

 Shri  Manubhai  Shah:  The  history
 of  INDU  mills  is  a  mixture  of  mis-

 medium  and  coarse  cloth  in  the  coun-
 try,  and  especially  in  Kanpur  where
 all  the  mills  are  producing  only
 medium  cloth,  there  are  certain  mills
 which  are  facing  closure,  and  one  has
 been  closed.  I  would  like  to  know
 what  concrete  steps  Government  con-
 template  to  take  to  see  that  these
 mills  do  not  close,  and  that  they
 switch  over  to  other  production,  whe-
 there  there  is  any  comprehensive
 plan.

 Shri  Manubhal  Shah:  Out  of  566
 mills  in  the  country—of  which  293
 are  composite  mills  and  273  are
 spinning  mills—only  20  mills  are  in
 some  difficulty.  For  these  20  mills,
 of  which  as  the  hon.  Member  is
 aware,  one  is  in  Kanpur.  We  are
 trying  to  give  a  loan  of  Rs.  40  lakhs
 to  the  Kanpur  Mills.  The  matter  is
 coming  up  before  the  Cabinet  very
 soon,  and  as  I  have  already  written
 to  him,  we  shall  announce  the
 decision  very  soon.

 Shri  Ranga:  What  about  the
 Coimbatore  mills?  It  is  the  same
 everywhere.

 Shri  Warior:  As  a  matter  of  fact,
 it  is  because  of  the  glut  in  the  market
 that  the  mills  are  closing,  that  is
 what  is  stated  here,  but  actually
 the  mill  owners  are  resorting  to  cer-
 tain  devices  to  cheat  the  workers  and
 create  trouble  and  close  the  mills.

 Shri  Manubhai  Shah:  Will  the  hon.
 Member  point  out  and  put  us  wise
 which  unit  of  8  textile  mill  is  facing
 that  type  of  crisis?

 Shri  Nath  Pal:  Is  it  a  fact  that
 the  INDU  group  of  mills  im  Bombay,
 which  employ  19,000,  workers,  are
 also  facing  some  grave  crisis,  and  if

 rd  t,  lack  of  finance  and
 being  a  very  big  group  under  one
 Management.  Therefore,  as  the  hon.
 House  is  aware,  before  a  fortnight
 we  appOinted  the  Bedekar  Committee
 to  investigate  into  its  affairs.  I  can-
 not  anticipate  the  report  of  this  legal
 committee,  but  looking  to  the  past
 history  of  INDU  mills,  I  think  we  will
 be  obliged  to  take  over  the  mills
 under  authorised  control.

 Shri  Shivaji  Rao  S.  Deshmukh:
 May  I  know  whether  the  alleged
 accumulation  of  cloth  will  not  be
 used  by  very  powerful  mill  owners
 to  push  down  cotton  prices?

 Shri  Manubhai  Shah:  On  the  con-
 trary,  cotton  price  is  rising  sky  high, and  has  pierced  the  ceiling.

 Dr.  Ranen  Sen:  A  few  years  back,
 before  the  first  Textile  Wage  Board
 Was  appointed,  the  same  eventa  took
 Place,  namely  that  the  mills  said
 that  they  were  in  a  crisis  and  actual-
 ly  there  was  a  glut  in  the  market.
 This  time  also,  on  the  eve  of  the
 announcement  of  the  second  Textile
 Wage  Board—it  was  known  that  it
 was  going  to  be  announced—the
 same  phenomenon,  namely  the  so
 called  crisis  in  the  textile  mills,  has
 cropped  up  again.  May  I  know  if  the
 Government  have  made  sufficient
 enquiries  about  the  actual  nature  of
 the  crisis  and  its  gravity?

 Shri  Manubhal  Shah;  Firstly,  there
 ia  no  crisis  whatsoever,  but  there  is
 difficulty,  and  that  difficulty  has  to
 we  recognised  because  stocks  are
 larger  then  normal.  We  have
 examined  case  by  case,  and  as  my
 hon,  colleague  already  mentioned,
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 there  is  accumulation  of  six  weeks
 wtock,  43  lakh  bales,  which  is  more
 than  normal.  But  these  are  days  of
 difficult  finance.  Added  to  this,  there
 was  the  Indo-Pakistani  conflict.  And
 the  offtake  has  gone  down  not  only
 in  textiles,  but  in  general  consumer
 goods  also,  in  Assam,  Bihar,  Orissa,
 West  Bengal,  Punjab  and  the  west
 part  of  Himachal  Pradesh.  All  this
 has  a  cumulative  effect,  and  the  diffi-
 culty,  therefore,  is  somewhat  aggra-
 vated,  So,  we  are  taking  case  by
 case  and  helping  every  mill,  and  as
 I  said  there  are  not  more  than  20
 In  number.

 ह,  बड़े  :  क्‍या  यह  बात सच  है  जैसा कि
 इसमें  भागने  लिखा  है  लि

 %  the  fact  that  off-take
 of  cloth  and  consumption  hag
 considerably  slowed  down  in  the
 country  due  to  recent  emergency
 of  Indo-Pakistan  conflict.”

 लेकिन  मेरे  पास  यह  इनफॉरमेशन  है  कि
 न  प्रौढ़  मई  के  महीने  से  इस  प्रहार  का
 स्टाक  जमा  हों  कर  दिनों  में  पड़ा  हुजरा  है  t
 कया  इसका  कारण  यह  है  कि  क्लाथ  का
 निर्यात  कम  हो  गया  है  कौर  श्राप  ने  ज्यादा
 क्लास  पर  कंट्रोल  किया  है  ?

 Shri  8.  १.  Ramaswamy:  Control
 has  nothing  to  do  with  it.  The  nor-
 mal  stock  is  about  four  weeks  but
 owing  to  hostilities  it  has  imcreased
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 lated  and  they  are  lacking  banking
 facilities?

 Shri  Manobhai  Shah:  This  is  what
 our  answer  contains,  that  due  to  the
 hostilities,  as  the  hon.  Member  earlier
 pointed  out,  and  also  there  was  a
 eredit  squeeze  which  waa  experienced
 not  only  by  the  textile  industry  but
 also  by  the  other  industries,  there
 was  difficulty.  The  Mysore  Chief
 Minister  wrote  to  me  about  that  mill
 and  we  tried  to  give  advance.  But
 the  retrenchment  was  not  directly
 connected  with  the  stockpiling;  they
 had  really  excess  of  labour.

 Shrimati  Tarkeshwarl  Sinha:  In
 spite  of  the  fact  that  there  was  ac-
 cumulation  of  cloth  and  =  yarn,
 licences  for  five  or  six  new  units  for
 producing  yarns  had  been  given  and
 a  big  licence  was  also  being  issued.

 Shri  Manubhai  Shah:  We  are  a
 running  country  and  cannot  be
 deterred  by  a  little  crisis  of  the
 moment.  We  want  to  develop  the
 industry,  to  feed  and  clothe  our  peo-
 ple  and  also  export.  Because  there
 ia  a  crisis  for  two  months  we  could
 not  stop  licences  being  Issued.  No
 new  licences  had  been  issued.

 Shri  Prabhat  Ear:  Is  the  accumula-
 tion  of  stocks  due  to  the  high  price
 of  cloth  and  low  purchasing  power
 of  the  people?

 Shri  Manubbal  Shah;  I  think  the
 hon.  Member  should  have  seen  our from  4  to  6  weeks.  It  is  definite

 attributable  to  the  hostilities  and  the
 lack  of  offtake  in  the  border  states,
 nearly  six  States.

 Shri  Bade:  That  is  because  they
 have  controlled  the  cloth  price...

 Mr.  Speaker:  He  cannot  go  on  argu-
 ing  it  here  now.

 Shri  Hanomanthalya:  The  hon.
 Minister  wanted  to  know  instances.
 Has  it  come  to  his  notice  that  the
 Krishnarajendra  mills  in  Mysore
 State  has  retrenched  sbout  600
 workers  because  stocks  have  accumu-

 annual  report;  production  in  all  the
 three  sectors,  handloom,  powerloom
 and  mills,  had  been  continuously  ris-
 ing  and  even  today  it  is  continuously
 increasing  and  it  shows  that  =  the
 demand  curve  is  up.  It  is  only  8
 temporary  difficulty  and  we  hope  that
 it  will  become  normal  within  two  or
 three  months.

 Shri  Ranga:  In  view  of  the  fact
 that  my  hon.  friend  says  that  it  is
 only  8  temporary  thing  of  short
 duration  of  4  or  6  weeks  and  that  the
 government  themselves  found  it
 necessary  to  sponsor  delegations
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 from  South  India  as  well  ag  other
 areas,  of  textile  mill  owners  to  South-
 east  Asian  countries  and  other  parts
 of  the  world  to  push  up  sales  abroad,
 have  the  government  given  any  consi-
 deration  to  the  demand  of  the  indus-
 fry  to  see  that  the  credit  squeeze  is
 removed  and  the  banks  are  advised
 to  give  them  =  sufficient  accommoda-
 tion  so  that  they  need  not  be  worried
 over  the  stock  accumulation?

 Shri  8,  V.  Ramaswamy:  We  had  a
 meeting  of  the  CTCB,  the  cotton
 extile  consultative  Board.  We  pro-
 posed  there  certain  things  to  the
 Reserve  Bank,  that  banks  should  give
 wccommodation  upto  three  weeks
 extra  stock,  in  case  of  accumulation
 of  stock  for  over  four  weeks,  that  it
 should  be  for  three  months,  but  the
 Reserve  Bank  in  its  wisdom  did  not
 accept  our  advice  and  the  accommo-
 dation  that  was  provided  for  was  not
 sufficiently  attractive.  Even  at  the
 recent  meeting  of  the  board  of  trade
 we  urged  the  case  for  greater  con-
 eession  to  the  textile  mills  and  the
 textile  industry  in  general.

 Increase  in  Speed  of  Trains
 +

 *66.  Shri  D.  C.  Sharma:
 Shri  A.  N.  Vidyalankar;
 Shri  D.  N.  Tiwary:
 Shri  Ram  Sewak  Yadav:
 Shri  Madhu  Limaye:
 Shri  Bagrl:
 Shri  Onkar  Lal  Berwa:
 Shri  Dhuleshwar  Meena:
 Shri  Basappa:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  the  speed  of  some  Mall,
 Express  ond  Passenger  trains  has  been
 increased  and  some  new  trains  intro-
 duced  from  the  Ist  October,  ‘1965;  and

 (b)  whether  Government  propose  to
 lay  on  the  Table  of  the  House  a  state-
 ment  showing  the  trains  whose  speed
 has  been  increased  and  the  new
 trains  started?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 @ingh):  (a)  Yes,  Sir.
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 (b)  A  statement  showing  the  parti-
 culars  of  i85  passenger  carrying
 trains,  accelerated  by  5  minutes  and
 above  upto  4  hours  and  25  minutes
 from  I-0-65  as  also  52  trains  involv-
 ing  daily  kilometerage  of  6663  intro-
 duced/extended  from  that  date.  is
 laid  on  the  Table  of  the  Sabha.  [Plac-
 ed  in  Library.  See  No,  LT-5069/65).

 Shri  D.  C.  Sharma:  I  am  glad  that
 85  passenger,  mail  or  express  trains
 have  had  their  speed  accelerated.
 May  I  know  if  in  conformity  with
 the  tradition  of  our  railways  their
 unpunctuality  has  also  increased  cor-
 respondingly  and,  if  so,  has  any
 assessment  been  made  of  that?

 Dr.  Ram  Subhag  Singh:  There  has
 been  improvement  in  that  also,  and  I
 do  not  accept  his  statement  00  per
 cent.

 Shri  D.  ss.  Sharma:  I  find  from  the
 statement  that  the  government  had
 introduced  some  diese!  trains.  On
 what  principle  do  they  mtroduce
 these  diesel  trains,  and  will  not  the
 scope  of  these  diesel  trains  be  eax-
 tended  over  all  the  sectors  of  railway
 administrations?

 Dr.  Ram  Subhag  Singh:  We  have
 said  in  this  statement  that  the
 Howrah-Madras  trains  will  be  hauled
 by  diesel  engines.  The  principle  is
 where  there  is  heavy  density  of  pas-
 senfers,  we  are  using  them  because
 that  enables  us  to  increase  the  num-
 ber  of  coaches  on  that  train.  Even
 during  the  war  period,  when  there
 was  pressure  and  we  had  to  carry
 so  many  things  from  here  to  Pathan-
 kot  and  other  places,  we  had  diesel
 trains,  and  according  to  availability
 we  shall  go  on  using  them.

 Shri  A.  N.  Vidyalankar:  Will  the
 Minister  also  lay  on  the  Table  a
 statement  showing  the  trains  that
 have  failed  to  maintain  their  speed
 and  often  get  late?

 Dr.  Ram  Subbag  Singh:  That  i=
 past  story  and  I  do  not  subecribe  to
 that,  Wherever  diesel  or  electric
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 engines  have  been  introduced,
 mmning  has  virtually  disappeared.
 Where  there  is  steam  locomotive
 along  with  diesel  locomotives  for
 hauling  of  goods,  the  steam  loco-
 motive  trains,  whether  they  are
 express  or  mail  or  passenger,  have  to
 give  way  and  therefore  that  point  is
 there.

 श्री  to  wo  तिवारी:  क्या
 प्रशिक्षण  शौर  रेलवे  मंत्रालय  को  दिल्‍ली  से
 पटना  जाने  वाले  रेल  के  मुसाफिर  को  कितना
 झ्र धिक  समय  लगता  है  अर  दिक्कत  पड़ती
 है  इसका  कुछ  पता  है  भ्र ौर  उनकी  तकलीफ़
 को  दूर  करने  के  लिए  क्‍या  कुछ  किया
 बाग्रेगा  ?

 late

 डा०  रास  सुमन  सिंह  :  यदि  प्रश्नकर्ता
 महोदय  इस  स्टेटमेंट  को  पढ़ेंगे  तो  उनको
 मालूम  हो  जायेगा  कि  प्रथम  मेल  का  टाइम
 बटा  दिया  गया  है  यानी  शब  वह  पहले  की
 प्रेक्षा  कम  समय  में  पटना  पहुंचा  करेगी  ।
 इसी  तरह  से  लखनऊ  वालो  ट्रेन  का  भी
 टाइम  घटा  दिया  गया  है  t

 Shri  Basappa:  Since  the  trains
 moying  from  Bangalore  to  Guntakal
 or  from  Bangalore-Mysore  to  Harihar
 are  almost  low-speed  trains  because
 the  rails  are  small,  will  something  be
 done  to  replace  the  rails  and  regula-
 rise  the  track  so  that  the  speed  may
 be  increased?

 Dr.  Ram  Subbag  Singh:  In  that
 area,  Guntakal  is  a  very  important
 place  and  is  connected  with  Madras
 by  broad-guage.  We  are  also  open-
 ing  a  line  to  Mangalore  port  and  also
 a  line  between  Hasan  and  Mangalore.
 The  entire  thing  is  being  gone  into
 very  carefully.

 Shri  Hanomanthaiya:  Mak  it
 (Interruptions).

 aft  पदा पाल  सिह  :  क्‍या  सरकार  ने
 इस  बात पर  गौर  किया  हैं  कि  ट्रेनों
 की  रफ्तार  इसलिये  नहीं बढ़  सको  है  कि
 ओ दिवस  थे  व  शव  बढ़े  हो  दे  E  र
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 जैसे  हवाई  जहाज  में  पांच  साल  के  बाद
 रिटायरमेंट  मिल  जाता  है  तो  कया  रेलवे
 में  भी  कोई  ऐसा  कानून  बनाया  जायेगा
 कि  ड्राइवरों  को  दस  साल  के  बाद  पेंशन
 मिल  जाय  क्‍योंकि  ऐसी  कोई  व्यवस्था  होने
 से  ही  ट्रेनों  की  रफ़्तार  बढ़  सकेगी?

 डा०  रास  शुभम  सिंह  :  दस  साल  के
 बाद  पेंशन  मिलने  से  कोई  विशेष  फ़  यदा
 नहीं  होगा  बसे  रेलवे  में  58  वर्ष  का
 रिटायर  का  नियम  है

 झष्यक्ष  महोदय  :  ठाकुर  साहब  का
 कहना  है  कि  चूंकि  रेलवे  के ड्ाइवस  बूढ़े
 हूं  गये  हैं  इसलिये  वे  तेजी से  ट्रेनों  को  नहीं
 खींच  सकते  i

 डा०  रास  चुभन  सिंह:  लेकिन  उनसे
 कोई  कम  तग  रेलवे  के  ड्राइवर्स  नहीं
 हैं  1

 Shri  U.  M.  Trivedi:  Will  the  Minis
 ter  be  pleased  to  state  if  any  of  the
 i85  trains  he  had  indicated  has  now
 reached  a  speed  of  even  80  miles  an
 hour?  In  view  of  the  fact  that  all
 over  the  world  the  faster  traina  have
 now  reached  the  speed  of  20  miles
 an  hour,  is  it  not  necessary  that  we
 should  also  have  a  speed  of  at  least
 80  miles  an  hour?  Is  there  any  train
 here  which  reaches  at  least  80  miles
 an  hour?

 Dr,  Eam  Subbag  Singh:  ir  have
 also  a  little  experience  of  foreign
 countries.  20  miles  an  hour  is  not
 the  average  anywhere  in  the  world.
 There  is  a  train  in  Japan  (Jaterrup-
 tion)  which  runs  oat  a  speed  of  il
 miles,  but  that  is  only  between  Tokyo
 and  Osaka.  Here,  our  fast  trains  are
 running  at  a  speed  of  60  miles.  If
 we  want,  we  can  increase  a  little,  but
 we  shall  have  to  see  the  condition  of
 our  stock,  the  track,  line  capacity,
 ete,
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS.

 Export  of  Lron  Ore
 *67.  Shri  Subodh  Hansda:  Will  the

 Minister  of  Commerce  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  that  Govern.
 ment  incurred  a  heavy  loss  on  the
 export  of  Iron  Ore  in  1964-65;

 (b)  whether  it  is  also  a  fact  that
 the  loss  is  on  the  increase  every  year;

 (c)  if  so,  the  reasons  therefor;  and
 (d)  whether  any  attempts  have  been

 made  to  curb  the  future  loss  and  in
 what  way?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  There  was  a
 marginal  loss  of  Rs.  7.54  lakhs  re-
 presenting  0.77  per  cent  of  the  salea
 of  about  Rs.  23  crores.

 (b)  No,  Sir.  The  loss  was  about
 Rs,  73.27  lakhs  in  1963-64  yepresent-
 ing  3.75  per  cent  of  the  sales  in  that
 year.  Thus  the  loss  has  in  fact  gone
 down.

 (c})  The  main  reasons  for  such  |os-
 ses  arc:

 (i)  increasing  competition  in
 world  markets  forcing  down  in-
 ternational  prices.

 Gi)  High  oosts  of  transportation
 and  handling  in  India;

 (ii)  Increase  in  internal  cost  of
 ores  due  to  high  wages.
 (d)  The  following  steps  ure  being

 taken  to  cut  down  the  costs:

 (i)  Mechanisation  of  mines  to
 reduce  pithead  costs;

 (ii)  Ratlonal  movements  cutting
 down  unnecessary  rail  freight;

 (ii)  Construction  of  new  rail-
 way  links  to  eliminate  long  road
 hauls;

 (iv)  Modernisation  of  ore  handi-
 ing  equipment  in  the  ports;
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 (v)  Conclusion  of  bulk  con
 tracts  for  procurement  of  ore.

 (vi)  Some  concessions  in  freight
 and  other  forms  of  assistance.

 Decontrel]  of  Coment
 "88,  Shri  D.  N:  Tiwary:

 Dr,  L.  M.  Singhvi;
 Shri  Vishram  Prasad:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (8)  whether  a  decision  has
 taken  to  decontrol  cement;  and

 (b)  if  not,  the  reasons  for  the  delay?
 The  Deputy  Minister,  in  the  Minis-

 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (b).  The
 Prime  Minister  has  already  announc-
 ed  in  this  House  on  the  26th  August,
 965  Government's  decision  in  prin-
 ciple  to  devontrol  cement.  Steps  are
 being  taken  to  implement  the  decision,

 टायरों  तथा  ट्यूबों  के  मूल्य
 शी  रामसेवक  यादव:
 शी  मघ  लिमये  :
 शी  बागड़ी  :
 गोमती  मैमूना  सुल्तान  :

 bees

 "69.

 क्या  उद्योग  तथा  संभरण  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  साइकिलों
 तथा  एक्टरों  के  टायरों  तथा  ट्यूबों  के
 मुल्यों  पर  नियंत्रण  है  ;

 (खि)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 वे  बाजार  में  नियंत्रित  मूल्यों  पर  उपलब्ध
 नहीं  हैं  ग्रोवर  चोर  बाजार  में  बेचे  जा  र  है  हैं;
 शौर

 (7)  सरकार  इस  सम्बन्ध  में  क्‍या
 कदम  उठा  रही  है  ?



 ठप
 उद्योग  तथा  संभरण  मंत्रालय  सें  उप-

 मंत्री  (श्री  विभूषित  मिथ )  :  (क)
 साइकिल  फ्लोर  स्कूटरों  के  टायर  कौर  ट्यूबों
 के  मूल्यों  पर  कोई  कानूनी |  नियंत्रण  नहीं
 हम  ।

 (ख)  वास्तविक  उपभोक्ताओं  को  स्कूटर
 तथा  साइकिल्लों  फे  टायर  भौर  ट्यूबें  कम्पनियों
 द्वारा  प्रस्तावित  खुदरा  मूल्य  पर  मिलते
 हैं।  भ्रधिक  मूल्य  लेने  की  किसी  भी
 बटना  के  बारे  में  कोई  शिकायत  प्राप्त
 नहीं  हुई  1

 (ग)  सरकार  ने  उत्पादक  कारखानों
 को  यह  सुझाव  दिया  है  कि  वह  इस  बात  का
 इयान  रखें  कि  विक्रेता  इस  वस्तु प्र ों  पर
 उनके  द्वारा  प्रस्तावित  मूल्यों  से  शिक
 वसूल  न  करें  ।  भावी  मांग  को  पूरा  करने
 के  लिए  साइकिल  टायर  शौर  टयूब  बनाने
 बाले  i2  कारखानों  के  अलावा  इन  विस्तारों
 का  उत्पादन  करने  के  लिए  9  बौर  परि-
 बोजनाग्रों  को  स्वीकृति  दी  गई  है  ।  स्कूटरों
 के  टायर  और  टबूबों  की  मांग  को  पूरा
 करने  हेतु  फे  उनके  उत्पादन  के  लिए  पहले  ही
 काफ़ी  स्थापित  क्षमता  है  18

 Registration  of  Cars
 710.  Shri  P.  R.  Chakravertt:

 Shri  P,  C.  Borooah:
 Shri  Kajrotkar:

 Will  the  Minister  of  Indostry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 amment  have  issued  an  order  mak-
 ing  compulsory  the  deposit  of
 Rs.  2,000/-  in  Post  Office  Savings
 Bank  Account,  when  booking  a  car;

 (b)  if  so,  how  far  this  order  has  re-
 sulted  in  the  withdrawal  of  ‘bogus’
 registrations;

 (c)  whether  the  prospects  of  get-
 ting  a  Fiat  car  within  a  reasonable
 period  have  improved;

 Written  Answers  KARTIKA  My,  887  (SAKA)  Written  Answers  sig
 (d)  the  estimateg  demand  for  cars

 by  the  end  of  Fourth  Five  Year  Plan;
 and

 (e)  the
 game?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Yes.

 Steps  taken  to  meet  the

 (9)  This  Order  has  resulted  in  the
 reduction  of  registratione  for  the  3
 makes  of  cars  as  under:

 Ambassador  35%  Approximately
 Fiat  15%  do,
 Standard  Herald  38%  do.

 (९)  In  view  of  the  reduction  in  the
 number  of  registrations  for  Fiat  Cars,
 the  delivery  position  of  this  make  of
 var  has  improved  slightly.

 (9)  The  estimated  demand  for  cart
 by  the  end  of  Fourth  Five  Year  Plan
 is  80,000  Nos.  per  annum.

 te)  Within  the  limitations  imposed
 by  the  foreign  exchange  difficulties,
 various  alternatives  for  increasing
 production  of  cars  are  being  examin-
 ed.

 Export  Promotion

 om  Shrimati  Sharda  Mukerjee:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  any  basic  policy  has
 been  formulateg  for  export  promotion
 by  the  State  Trading  Corporation;

 (७)  if  so,  the  main  features  thereof;
 and

 te)  whether  it  is  applicable  to  all
 items  of  export  or  only  to  selected
 articles?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  and  (bd).  The
 basic  policy  of  the  State  Trading  Cor-
 poration  is  incorporated  in  its  Articles
 and  Memorandum  of  Association  and
 in  accordance  with  these  the  Corpora-
 tion  seeks  to  develop  exports;  more
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 exports  of  new  and  difficult-to-sell
 items,  eniarge  export  of  traditional
 items  and  explore  new  markets  so  as
 to  diversify  and  expand  the  export
 trade.  They  have  also  opened  offices
 and  depots  abroad  to  facilitate  trade
 promotion  and  expeditious  conclusion
 of  contracts,  These  details  are  em-
 bodied  on  “Eight  Years  n*  State  Trad-
 ing  Corporation"  copies  of  which  are
 placed  in  the  Library  of  the  House.

 (c)  The  policy  is  universal  for  all
 items,  but  in  the  nature  of  things
 there  is  greater  effort  put  in  for  difi-
 cult-to-sell  items,  where  but  for  State
 Trading  there  may  not  be  significant
 results.

 Import  Licences
 “12,  Shri  Karni  Singhji:  Will  the

 Minister  of  Commerce  be  pleased  to
 atate:

 (a)  whether  it  is  a  fact  that  in
 many  cases  import  licences  granted  to
 the  actual  users  are  misuseg  either  by

 ing  the  |  for  a  ‘a-
 tion  or  by  selling  the  imported  raw
 material  in  the  bluck-market;  and

 (b)  whether  thorough  investigations
 are  carried  out  before  applications  for
 import  |  are  rr

 The  Minister  of  Commerce  (Shri
 Manaobhai  Shah):  (a)  Some  cases  of
 misuse  of  actual  user  goods  have,  no
 doubt,  come  to  notice,  but  it  would
 not  be  correct  to  say  that  actual  user
 licences  are  misused  in  many  cases.

 (9)  The  various  sponsoring  autho
 rities  such  aa  State  Directors  of  Indus-
 tries,  Develop  c
 Small  Scale  Industries  and  Dire  torate
 General  of  Technical  Development  etc.
 tre  required  to  examine  the  applica-
 tions  very  carefully  before  resom-
 mending  the  applicati  for  |
 After  the  import  of  these  materials,
 the  Ministries  concerned  and  the  State
 Government  departments  keep  a  watch
 on  the  utilisation,
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 Import  of  Scarce  Materials
 “13.  Shri  Bhanu  Prakash  Singh:

 Shri  Yasbpal  Singh:
 Will  the  Minister  of  Commerce  be

 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  802  on  the
 27th  August,  965  and  atate:

 (a)  whether  the  proposal  for  orga-
 nising  the  import  of  scarce  materiais
 on  a  rational  basis  has  since  been  con-
 sidered  by  Government;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Commerce  (Shri Manubhal  Shah):  (a)  and  (b).  The
 problem  of  ensuring  the  adequate
 availability  of  scarce  raw  materials
 has  been  examined  in  detail  and  one
 of  the  important  steps  taken  in  this
 direction  is  the  issue  of  the  Scarce
 Industrial  Materials  (Control)  Order,
 965  on  14th  September,  965  which
 imposes  some  discipline  on  the  import
 and  distribution  of  certain  scarce  in-
 dustrial  materials.  An  Officers’  Com-
 mittee  is  a'so  constantly  reviewing  the
 various  steps  required  to  ensure  sup
 ply  and  proper  distribution  of  suck
 material.

 यात्री  तथा  शाल  यातायात  का
 सर्वेक्षण

 74,  शी  qo  ला०  हिंदी  :
 शी  ao  do  साबित  :

 क्या  रेलवे  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  रेलवे  लाइनों  के  समानान्तर
 सड़कों  पर  थालों  तथा  माल  यातायात  बढ़
 जाने  का  कोई  सर्वक्षण  छलिया  गया  है  ;

 (ख)  क्‍या  सड़क  यातायात  को  बातों
 हुई  प्रतिस्पर्धा  के  कारण  यात्री  तथा  मात

 दोनों  का  रखने  एज स्व  कप  हो
 गया  है
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 (ग)  कया  ऐसा  रेलगाड़ियों  में  क्षमता,
 रफ्तार  तथा  यात्ना  में  सुरक्षा  की  उचित
 व्यवस्था  न  होने  के  कारण  हैं;  कौर

 (3)  यदि  हां,  तो  इस  मामले  में
 क्या  कदम  उठाने  का  विस्तार  है  ?

 देखने  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुलग  सिंह  )  :  (क)  जहां  t

 (ख)  जी  हां  t

 (ग)  सड़क  परिवहन  की  भोर  माता-
 वात  का  झुकाव  मुख्य:  सड़क-परिवहन
 में  कुछ  भ्रन्तनिहित  फ़ायदों  भर  रेलों  की
 दर  संरचना  के  कारण  है।  जहां  तक
 यात्री  यातायात  का  सवाल  है,  गाड़ियों  की
 धीमी  रफ्तार  तथा  उनमें  क्षमता  की  कमी
 के  कारण  भी  इस  यातायात  का  झुकाव  सड़क
 परिवहन  किशोर  रहा  है  1

 (घ)  एक  राष्ट्रीय  परिवहन  नीति
 निर्धारित  करने  तथा  रेल  दौर  सड़क  परि-
 बहन  के  सोच  समन्वय  स्थापित  करने  के
 लिए  उत्तम  व्यवस्था  अपनाने  के  प्रश्न  पर
 बहले से  ही  एक  उच्चस्तरीय  विशेषज्ञ
 समिति  विवार  कर  रही  है|  प्रेरित
 कल  क्षमता  का  विकास  किया  जा  रहा  है  ।
 शेल  सेवा  के  स्तर  में  सुघार  करने  के  सिये
 भी  रेलें  विभिन्न  उपाय  कर  रही  हैं,  जो
 इस  प्रकार  हैं--स्टेशनों  पर  तथा  गाड़ियों
 में  अधिक  सुविधाझों  की  व्यवस्था  करना,
 अतिरिक्त  गाड़ियां  चलाना  तथा  वर्तमान
 गाड़ियों  में  डिब्बों  की  संध्या  बढ़ाता,  जहां
 झौजित्यव  हो,  वहां  लाइन  क्षमता  बढ़ाता,
 जोड़ियां  खींचते  के  लिए  आप  रेल  इंजनों
 की  जगह  डोजल/बिजली  रेल  इंजनों  का
 इस्तेमाल  करना,  सवारी  ग्रामीणों  द्वारा
 सफर  में  लगने  दास  समय  में  कमी  करना,
 बीज  पारवहन  सच  और  सुपर  'एक्सप्रेस
 का  वाटिका  चालू  करवा,  शादी  ।
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 Detention  of  Trains  at  Mogalhat and  Biral  (East  Pakistan)
 °15,  Shri  8.  C.  Samanta:

 Shri  Subodh  Hansda:
 Shri  M,  L,  Dwivedi:
 Shri  Vishwa  Nath  Pandey:
 Dr.  P.  N.  Khan:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  replies  given
 to  Starred  Question  Nos,  823  and  825
 on  the  24th  September,  965  regard-
 ing  deteniion  of  trains  at  Mogalhat
 and  Biral  (East  Pakistan)  and  state;

 (a)  whether  the  two  trains  have
 come  back  with  staff  and  stock;

 (b)  if  not,  the  explanation  put  for-
 ward  by  the  Pakistan  Government;
 and

 (c)  the  further  steps  Government
 Propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Eam  Subhag
 Singh):  (a)  No,  Sir.

 (b)  and  (c).  Efforts  to  secure  the
 return  of  the  Indian  Railway  Steff
 detained  in  Pakistan  are  continuing
 both  through  the  diplomatic  channels
 and  the  International  Committee  of
 Red  Cross  in  India.  There  is  no
 response  yet  from  the  Government  of
 Pakistan  in  this  regard.

 Mair  Mills  Ltd,  Kanpur
 *16,  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  Commerce  be  pleased  to
 refe-  to  the  reply  given  to  Short
 Notice  Question  No.  2  on  the  24th
 September,  965  and  state:

 (a)  whether  the  Muir  Mills  Limited,
 Kanpur  hag  started  functioning;

 (b)  whether  Government  have
 given  a  sum  of  Rs.  40  lakhs  as  finan-
 cial  assistance,  and

 (c)  the  names  of  the  Directory
 appointed  by  the  State  and  the  Can-
 tral  Governments?

 The  Deputy  Minister  ta  the  Minis-
 try  ef  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  No,  Sir.
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 (b)  ang  (c).  The  question  of  giving financial  assistance  is  under  active
 consideration  and  it  is  proposed  to
 appoint  Central  and  State  Govern-
 ment  directors  when  the  loan  is  grant- ed.

 Pulp,  Paper  and  Newsprint  Plants
 °77,  Shri  A.  N.  Vidyalankar:

 Shri  Vidya  Charan  Shukla:
 Dr.  Chandrabhan  Singh;
 Shri  Parashar:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Chandak:
 Shri  Daji:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  and
 ‘Supply  be  pleased  to  refer  to  the  re-
 Ply  given  to  Starred  Question  No.  69]
 on  the  7th  September,  965  and  state:

 (a)  whether  Government  have  com-
 pleted  the  scrutiny  of  the  reports  on
 the  setting  up  of  pulp,  paper  and
 newsprint  plants  in  India;  and

 (b)  if  so,
 on?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (ay  Not  yet,  Sir.

 the  decision  taken  there-

 (b)  Does  not  arise.

 Export  of  Iron  Ore  to  Japan
 *18.  Shri  Vidya  Charan  Shukla:

 Shri  Hukam  Chand
 Kachhavalya:

 Shri  Parashar:
 Dr.  Chandrabhan  Singh:
 Shri  Chandak:
 Shri  J.  P.  Jyotishi:
 Shrimati  Minimata:
 Shri  एज):

 Will  the  Minister  of  Commeree  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 provramme  of  export  of  iron  ore  to
 Japan  will  be  adversely  affected  in
 case  the  roilway  line  carrying  the
 iron  ore  is  also  utilised  for  carrying
 the  iron  ore  for  steel  plant  at  Vishak-
 bapatnam;  and
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 (9)  if  so,  the  alternative  arrange-

 ments  made  to  check  the  adverse
 effect  on  export?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 question  of  exact  location  of  the  next
 steel  plant  is  still  under  the  conside-
 ration  of  Government,  but  under  any
 decision  suitable  arrangements  would
 also  have  to  be  made  to  maintain  and
 safeguard  the  iron  ore  export  pro-
 grammes.

 Zine  Smelter  Plant  near  Udaipur
 "79,  Shri  Basumatari:

 Shrimati  Maimoona  Snitan:
 Shri  Yashpal  Singh:
 Shri  Indrajit  Gupta:
 Shri  U.  M.  Trivedi:
 Shri  Heda:
 Dr.  Sarojini  Mahishi:;
 Shri  Kajrolkar:

 Will  the  Minister  of  Steel  amd  Mines
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  take  over  the
 Zine  Smelter  Plant  being  set  up  by  a
 Private  company  near  Udaipur  and
 if  so,  in  what  circumstances,

 (9)  whether  it  is  also  a  fact  that
 the  Company  had  defaulted  in  repay-
 ment  of  certain  loans  already  advane-
 ed  to  i';  and

 (c)  the  terms  of  taking  over  this
 plant?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  The  under-
 taking  of  the  Metal  Corporation  af
 India  has  been  acquired  by  the  Cen
 tral  Government  under  the  Metal  Cor
 poration  of  India  (Acquisition  of
 Undertaking)  Ordinance,  1965,  pro
 mulgated  by  the  President  on  22-16
 i965.

 (b)  Yes.

 (c)  Compensation  is  payable  |
 the  Company  according  to  the  prin
 ciples  laid  down  in  the  Ordinance.
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 Hindustan  Photo  Films  Manufacturing
 Co.  Ltd.

 "80.  Shri  A.  S.  Alva:  Will  the  Minis-
 ter  of  Industry  and  Supply  be  pleased
 to  state:

 (a)  whether  the  Hindustan  Photo
 Films  Manufacturing  Co.  Ltd.  is
 experiencing  any  difficulty  with  their
 foreign  collaborators  and  whether
 my  inordinate  delay  has  occurred  in
 the  target  date  fixed  for  production;

 (b)  whether  the  foreign  collabora-
 tion  is  by  a  private  firm  of  France
 or  by  the  French  Government;  and

 (९)  when  the  production  is  likely
 40  commence?

 The  Deputy  Minister  in  the  Minis-
 ry  of  Industry  ang  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  The
 Foreign  Collaborator  is  M/s.  Bauchet
 et  Cie,  France  (a  Private  Firm).  Ac-
 cording  to  the  Agreement,  all  the
 Sections  in  the  Factory  were  to  go
 into  production  by  the  end  of  1963.
 Early  enough,  it  was  recognised  by
 both  the  partics  that  the  Schedule
 dates  were  unrvalistic  and  as  early
 as  November,  1962,  dicrussions  were
 held  between  the  parties  and  the
 target  dates  both  for  completion  of
 civil  works  and  dates  of  Start-up  in
 the  various  Sections  were  reviewed.
 In  March  1963.  letters  were  exchanged
 modifying  the  dates,  according  to
 which  the  factory  was  to  be  made
 ready  to  commence  production  by
 June  1964,  Meantime,  the  Manage-
 ment  of  the  Collahoraiois  changed
 hands  and  in  the  light  of  discussions
 held  with  the  new  management  during
 the  latter  half  of  1984,  the  dates  of
 Start-im  were  once  again  revised  ac-
 a@ording  to  which  the  Base  Casting
 ‘Section  was  to  oo  into  production  in
 April,  TAS,  Unfortunately,  Rase
 Castine  drums  which  were  imported
 were  found  tn  he  defective  in  certain
 remerts  and  the  harm  had  to  he
 rectified.  Tho  Base  Casting  ection
 is  expected  to  go  inte  nreduction  in
 Decembe-  ORS,  The  Conversion  Sec-
 tion  {Is  already  functioning.

 पलट  have  heen  some  differences
 द  the  management  of  the  Col'ahn-
 raters  In  construing  the  agreement.

 but  vie  fe  not  unusual  in  2  project
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 of  this  complexity  and  these  have
 to  be  and  are  being  settled  by  mutual
 negotiations.

 Coal  Targets  in  Third  Plan
 "al.  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  the  targets  fixed  for
 production  of  coking  and  non-coking
 eOal  for  the  Third  Five  Year  Plan  are
 being  achieved;  and

 (b)  whether  the  production  of  coal
 has  kept  pace  with  the  requirements
 of  consuming  agencies  and  the  details
 thereof?

 The  Minister  of  Steel  ang  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 The  target  of  coal  production  was
 originally  fixed  on  the  basis  of  the
 requirements  indicated  at  the  beginn-
 ing  of  the  Third  Plan  periog  by  the
 consuming  industries.  Subsequently,
 the  rate  of  growth  of  the  cal  demand
 slackened  and  the  coal  production  has
 been  adjusted  to  the  level  of  the  de-
 mand,

 A  statement  showing  the  details  of
 the  actual  consumption  and  produc-
 tion  of  coal  in  ‘1984-65  and  the
 estimated  demand  and  production  in
 1985-68  is  laid  on  the  trble  of  the
 House.

 STATEMENT
 Actos!  Fetima-

 consump-  ted
 tion  in  demand
 rof4-s  in

 T98  6h

 Consuming  Sector

 (m‘Il'on  tonnes)
 r.  Steel  Planta  and  Coke

 Ovens  Tray  PaO
 3.  Revbwave  TT 20  FOG
 3.  Power  Houres  770  7°90
 4.  Other  consumers  24  24°70

 Total  Requirement  sho  f8-g0
 Actunis  Fatuma- of  tet  for
 T964-65  1965-66

 Total  Production  fa  B®  67  ८
 *Difference  between  production  and

 consumption  is  accounted  for  by  the
 collieries’  own  consumption.  losses  in
 the  manufacture  of  coke  and  accumu
 lation  at  pit-heada
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 Export  of  Kangra  Tea
 "82.  Shri  Hem  Raj:  Will  the  Minia-

 ter  of  Commerve  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 export  of  Kangra  tea  from  the  Amrit-
 gar  matket  has  been  halted  during
 and  after  the  Pakistani  aggression  and
 bhe  Kangra  tea  planters  have  been
 put  to  great  hardship  as  a  result
 thereof;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  5.  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  The  possibilitics  of  exporting
 Kangra  Tea  to  Afghanistan  either  by
 air,  or  by  sea  from  Bombay  via  Iran,
 as  suggested  by  the  Tea  Trade  con-
 cerned,  are  being  explored  by  the  Tea
 Board.

 Supply  of  Non-ferrous  Metals
 “33,  Shri  J.  B.  8.  Bist:

 Shri  Basumatari:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  whether  in  view  of  the  limited

 indigenous  sources  of  supply  of  non-
 ferrous  metals,  particularly  Jead  and
 tine  and  their  importance  for  defence
 industries,  any  steps  are  being  taken
 to  conserve  their  supplies;  and

 (b)  if  so,  the  nature  of  the  measure:
 taken?

 The  Minister  of  Steel  ang  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).  An
 order  was  issued  on  4  September,
 I965  under  Rule  No.  25  of  the  De-
 fence  of  India  Rules  962  viz.  the
 Scarce  Industrial  Materials  (Control)
 Order,  1965.  The  Order  at  present covers  copper,  lead,  tin  and  zinc.
 According  to  this  Order  all  persons
 holding  stocks  of  these  metals  are
 required  to  declare  their  stocks.  Sale,
 transfer  or  utilisation  of  these  metals
 is  prohibited  under  the  Order  except im  accordance  with  a  permit  issued
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 by  the  Controller  appointed  for  the
 purposes  by  the  Centra]  Government.

 The  stocks  of  these  metals  reported
 to  the  Control  er  in  accordan-e  with
 the  Order,  will  be  allowed  to  be  used
 wiln  due  regard  to  the  requirements
 of  defence  and  essential  industriea

 पाकिस्तान  के  साथ  व्यापार

 क्या  माणिक्य  मंत्री  बह  बताने की  कृपा
 करेंगे  कि  :

 (क)  चालू  वर्ष  में  क्रम  तक  भारत  मे
 (q)  पाकिस्तान  से  कितने  मूल्य  के  सा  मान

 को  प्रख्यात,  तथा  (2)  कितने  मूल्य  के
 सामान  का  उसे  निर्यात  किया  ;

 ख)  क्‍या  दोनों  देशों  के  बीच  संघर्ष
 के  कारण  भारत-पाकिस्तान  व्यापार  पर
 प्रभाव  पड़ा  है  ;  कौर

 (ग)  यदि  हां,  तो  कहां  तक  ?
 वाणिज्य  मंत्री  (भी  सत भाई  शाह)  :

 (क)  जनवरी  से  जुलाई,  i065  की  अवधि
 में  पाकिस्तान  से  झापषात  की  गई  वस्तु ग्न ों
 का  मूल्य  1232  लाख  ee  था  जब  कि  उसी
 वधि  में  भारत  से  पाकिस्तान  को  निर्यात
 की  गई  बस्तियों  का  मूल्य  639  लाख
 te  था ।

 ख)  धौर  (7).  भारत  कौर
 पाकिस्तान  के  व्यापार  का  बोस  हां
 ‘1964-65,  में  26  करोड़  to  रहा

 at  वहां  वह  io  सितम्बर,  i966  द्
 बिल्कुल  समाप्त  हो  गया  है

 Rly,  Employees  killed  during  Inde-
 Pak.  conflict

 *86.  Shri  Yashpal  Singh:
 Shri  Rameshwar  Tantha:
 Shri  Himatsingka:
 Shri  P.  B.  Chakraverfi:
 Shri  F.  C.  Beressh:
 Ghri  8.  EK.  Bas:
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 Shri  BR.  8.  Pandey:
 Shri  Buta  Singh:
 Shri  Onkar  Lal  Berwa:
 Shr!  Jashvant  Mehta:
 Shri  Ram  Harkh  Yadav:
 Shri  Basappa:
 Shri  M.  L.  Dwivedi:
 Shri  5.  C.  Samanta:
 Shri  8.  N.  Chatarvedi:
 Shri  Parashar:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  R.  Barua:
 Shri  Rajdeo  Singh:
 Shri  Priya  Gupta:
 Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  the  number  of  Railwaymen  who
 lost  their  lives  while  on  duty  and
 the  value  of  Railwuy  property  damag-
 ed  durins  the  present  conflict  with
 Pakistan;  and

 (bt  the  action  being  taken  to  look
 after  the  families  of  these  Railway- men?

 The  M.nister  of  State  in  the  Minis-
 iry  of  Railways  (Dr  Ram  S6ubhag
 Singh):  (a)  20  Railwauymen  were  kill-
 ed  and  Railway  property  worth
 Rs.  |,45,85l/-  was  damaged.

 (b)  Each  family  of  persons  who  lost
 their  lives  on  duty  of  the  Railways
 was  paid  Hs.  500/—  as  ex-gratia  pay-
 ment  and  Rs  2000/-  as  assistance  from
 the  Railway  Minister's  Welfare  and
 Relief  Fund/Staff  Benefit  Fund,  in
 addition  to  payment  of  compensation
 ranging  from  Rs.  3600/-  to  Rs.  7000|-.
 Payment  of  settlement  dues/family
 pension  and  other  donations  received
 from  members  of  Rallwav  staff  has
 also  been  made.  In  ach  individual
 ह...  the  payment  varies  from
 Re.  6424/-  to  Rs,  ‘1S953I-.,  The  wi-
 dows/denendents  are  also  being  pro-
 vided  suitable  jobs  on  the  Railway.

 Small  Car  Project
 on  Shri  Baesappa:

 Shri  P.  R  hakraverfl:
 Shri  P.  C.  Boroosh:
 Shri  Eamedhwar  Tantis:
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 Shri  Himatsingka:

 Shri  Seshiyan:
 Shri  Linga  Reddy:
 Shri  Harl  Vishnu  Kamath:
 Shri  Karni  SinghjJi:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Madha  Limaye:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  8,  C.  Samanta:
 Shri  ss.  N.  Chaturved?:
 Shrimati  Tarkeshwari  Sinha:
 Shri  K.  N.  Tiwary:
 Shri  Brij  Haj  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Gokaran  Prasad:
 Shri  M.  R.  Krishna:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No,  560
 on  the  0th  September,  965  and  state:

 (a)  whether  the  proposal  to  start
 a  Small  Car  Project  in  Mysore  State
 has  taken  any  definite  shape;  and

 (b)  if  so,  in  what  way?
 The  Deputy  Minister  In  the  Minis-

 try  of  Industry  and  Sapply  (Shri
 Bibudbendra  Misra):  (a)  Not  yet,  Sir,

 (b)  Does  not  arise,
 Coal  Production  in  the  Fourth  Plan

 “88,  Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shri  Kapur  Singh:
 Shri  P.  K.  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Stee]  and  Mines
 be  pleased  to  state:

 (a)  whether  Government  have  made
 final  assessment  of  coal  production
 targets  for  the  Fourth  Plan  in  con-
 sultation  with  coal-consuming  indus-
 tries;

 (b)  the  overall  demand  for  non-
 coking  coal  and  blendable  coal,
 including  export  potentials:  and

 (९)  the  steps  taken  to  boost  up  coal
 economy,  with  special  reference  to
 the  disposal  of  low-grade  coalT
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 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  The  likely
 requirements  of  coal  in  the  Fourth
 Plan  are  carefully  assessed  periodical-
 ly  in  consultation  with  the  coal  con-
 suming  industries  and  the  large  coal
 consumers.

 (b)  The  demand  for  non-coking  coal
 and  blendab.e  coal  at  the  end  of  the
 Fourth  Plan  has  been  provisionally
 estimated  at  about  77  million  tonnes
 and  4  million  tonnes  respectively.

 (c)  A  number  of  measures  intended
 to  facilitate  the  off-take  of  low  grade
 coal  suvh  as  the  relaxation  of  distri-
 bution  control  over  these  varieties,  the
 relaxation  of  quota  restrictions  and
 a  libsral  policy  af  opening  soft  coke
 and  brick  burning  coal  depots  have
 been  taken.

 Thermal  Power  Station  based  on
 Lignite  at  Palana

 *s9.  Shri  Bhanu  Prakash  Singh:
 Shri  Yashpal  Singh:
 Shri  Karni  Singhjl:

 Will  the  Minister  of  Stecl  and  Mines
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  798  on  the
 27th  August,  965  and  state:

 (a)  whether  State  Government
 have  fully  ed  the  proposal  for
 actting  up  of  a  Thermal  Power  Station
 of  00  MW  capacity  based  on  Lignite
 at  Palana;

 (b)  if  so,  whether  any  financial
 assistance  has  been  given  by  the  Cen-
 tral  Government;  and

 (९)  the  details  thereof?

 The  Minister  of  Steel  and  Mines
 (Shri  Banjiva  Reddy):  (a)  It  is
 understood  that  the  State  Government
 have  considered  the  proposal  for  set-
 ting  up  of  a  Thermal  Power  Station
 of  00  MW  capacity  based  on  lignite
 deposits  at  Palara.  No  concrete
 echeme  has  so  far  be  n  received  by
 the  Central  Government.

 (b)  and  (c).  Do  not  arise.
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 Dead  Body  in  Railway  Compartment
 at  Gorakhpur  Station

 i43.  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Rallways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  dead
 body  of  an  old  man  wrapped  in  a
 quilt  wus  found  in  a  third  class  com-
 partment  of  the  Allahabad  Express  on
 its  atrival  at  Gorakhpur  Railway
 Station  (N.E,  Rly.)  on  the  morning  of
 the  27th  September,  ‘1985;

 (b)  if  so,  whether  an  enquiry  has
 been  conducted  into  the  incident;  and

 (c)  if  30,  the  result  thereof?
 The  Minister  of  State  in  the  Mini

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Yes
 ic)  The  case  was  originally  investi-

 gated  by  the  Government  Railway
 Police  Gorakhpur.  The  dead  body
 was  identified  us  that  of  Abdul
 Hakim  S/o  Abdul  Majid,  resident  of
 Varanasi  City.  Preliminary  investi-
 gation  revealed  that  the  murder  was
 committed  in  the  city  area  by  one
 Abdu]  Matin,  nephew  of  the  deceased.
 The  body  was  wrapped  in  a  quilt  and
 placed  in  a  third  class  compartment
 of  6  Up  Allahabad-Gorakhpur  Ex-
 press  at  Varanasi  Cantt.  Station.  The
 case  has  since  been  transferred  by
 Govt.  Riv.  Police  Gorakhpur  =  te
 Varanasi  Distt.  Police  for  further
 investigation.

 wee  लोहे  का  निर्यात

 t4a.  ft  आगड़ा  :
 की  किसान  पटनायक  :
 कौ  ू  लिमये  :
 की  शाम से जक  या वय:.

 क्या  इस्पात  कौर  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  i965-66  में  भ्रम  तक  जापान
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 को  कुल  कितने  मूल्य  का  कच्चा  लोहा
 निर्यात  किया  गया  ;

 (ख)  इसके  परिणामस्वरूप  कितनी
 विदेशी  मुद्रा  कमाई  गई;  शौर

 (ग)  इसी  परिधि  में भन्य  देशों  को
 कितने  मूल्य  का  कच्चा  लोहा  निर्यात  किया
 बया  ?  i

 इस्पात  कौर  लान  मंत्री  (भी  संजीव
 रेडडी)  :  (क)  से  (ग).  i965-66  7
 कच्चे  लोहे  के  निर्यात  के  लिए  कोई  लाइसेंस
 नहीं  दिया  गया  है  योर  न  इस  प्रवधि  में
 किसी  देश  को  इसका  निर्यात  ही  किया
 बया  है।

 कपिल  स्टेशन  के  प्लेटफार्स  पर  होड़

 145.  ह ।  मु  लिये  :
 थी  बागड़ी  :

 क्या  रेलवे  मंत्रों  यह  बताने  का  कृ५।
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 पूर्वी  रेलवे  के  कपिल  स्टेशन  के  प्लेटफार्म
 पर  ह  न  होने  के  कारण  यात्रियों  को  बड़ी
 प्र सुविधा यों  का  सामना  करना  पड़ता

 है;  शौर

 (ख)  यदि  हां,  तो  क्‍या  यात्रियों  की
 सुविधा  के  लिए  इस  जंक्शन  स्टेशन  के
 प्लैटफॉर्मों  पर  कुछ  शैड  बनाने  का  सरकार
 का  विचार  है?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (we
 राम  सुभग  सिंह  )  :  (क)  प्रौढ़  (#).
 इस  सम्बन्ध  में  कई  भ्र भि वेदन  सिले  हैं।

 'कपिल  स्टेशन  के  वर्तमान  यात्री
 यातायात  को देखते  हुए  वहां  पहले से

 ही  छतदार  जगह  फ्री  पर्याप्त  व्यवस्था  है।
 इसके  अलावा  इसमें  कौर  सुधार  भी  किया
 था  रहा  है।

 रखने  की  बीबीयां

 146.  श्री  जगदेव  सिंह  सिद्धान्त  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृप।  करेंगे

 !

 (8)  क्‍या  मध्य  तथा  पश्चिम  खेलो
 के  द्वितीय  श्रेणी  के  वाणिज्यिक  कर्मचारियों
 (पार्सल,  कोचिंग  तथा  गुड्स  बलों)

 को  प्राय  रेलों  के  तत् समान  कर्मचारियों  के
 समान  वर्दियां  नहीं  दी  जातीं  ;

 (ख)  क्या  मथुरा  छावनी  (पूर्वोत्तर
 रेलवे)  के  वाणिज्यिक  कर्मचारियों  को  पूरी
 वर्दी  मिलती  हैं  जब  कि  मथुरा  जंक्शन
 (मध्य  रेलवे)  के  तत् समान  कर्मचारियों  को
 नदियां  बिल्कुल  नहीं  दी  जातीं  ;

 (ग)  क्या  मध्य  तथा  पश्चिम  रेलवे
 के  चतुर्थ  श्रेणी  के  वाणिज्यिक  कर्मचारियों
 को  नदियां  दी  जाती  हैं  ;

 (घ)  यदि  उपयुक्त  भागों  के  उत्तर
 स्वीकारात्मक  हें  तो  कुछ  रेलवे  कर्मचारियों
 के  मामले  में  भेदभाव  किये  जाने  के  क्‍या
 कारण  हैं;  प्रौढ़

 (zo)  क्या  नदियाँ  बांटने  के  बारे  में
 सभी  रेलों  में  समान  व्यवस्था  की  जाने  की
 संभावना  हैं  कौर  कब  तक  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 दास  सुलग  सिह  )  :  (क)  मध्य,  पश्चिम
 तथा  दक्षिण  रेलों  पर  टिकट  बाबू,  पार्सल
 बाबू  कौर  साल  आबलों  जैसे  वाणिज्यिक
 कर्मचारियों  को  नदियां  नहीं  दी  जाती  ।

 पुष्य)  पूर्वोत्तर  रेलवे  के  मथुरा  कैंट
 पर  नियुक्त  टिकट  बाबू,  पासंग  बाबु  शौर
 माल  बानुधों  जैसे  वाणिज्यिक  कर्मचारियों
 को  केवल  कोट  दिये  जाते  हैं  ;  मथुरा  जंक्शन
 (मध्य  रेलवे)  पर  ऐसे  कर्मचारियों  को
 नदियां  नहीं  दी  जाती  ।

 (ग)  जी  हां  ।
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 (घ)प्रौर  (=).  फरवरी,  .963  | ह  नदियों
 का  मानक  निर्धारित  किया  जा  चुका  है  भौर  इस
 मानकीकरण  के  फलस्वरूप  सिवाय  उन
 स्टेशनों  के  जहाँ  हन  कोटियों  के  कर्मचारियों
 को  नदियां  देने  को  परिपाटी  पहले  से
 मौजूद  है,  ऊपर  भाग  (क)  झकझोर  ख)
 में  उल्लिखित  कोटियों  के  कर्मचारियों  को
 बढिया  नहीं  दी  जातीं  ।

 झांसी  डिवीजन  में  रेलवे  झ्र स्प ताल

 11:  क्रि  जगदेव  सिह  सिद्धान्त:
 कया  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  यह  सच  है  कि  झांसी
 डिवीज़न  (झांसी  स्टेशन  को  छोड़  कर)
 के  सभी  रेलव  भ्रस्पतालों  में  केवल  एक-
 एक  'ढा बटर  हैं  ;

 ख  यदि  हां,  तों  जब  वह  डॉक्टर
 लाइन  पर  रोगियों  को  देखने  जाता  है  तो
 अस्पताल  में  काम  करने  के  लिए  उसके  स्थान
 पर  क्या  वैकल्पिक  व्यवस्था  की  जाती  है  ;

 (ग)  उत्तर  रेलवे  के  इलाहाबाद,
 मुरादाबाद  तथा  लखनऊ  डिवीजनों  के
 अस्पतालों  में  कितने-कितने  डाक्टर  काम
 करत ेहैं  तथा  क्‍या  पूर्वी  रेलवे के  सब  रेलवे
 प्रत् पता लों  में  दो  डाक्टरों  से  कम  डाक्टर
 नियुक्त  हैं;  घोर

 (घ)  झांसी  डीबोयर  के  प्रत्य  अस्पतालों
 में  डॉक्टरों  की  नियुक्ति  के  बारे में  रेलवे
 बोर्ड  की  क्या  नीति  है  ?

 रेल  संजा लय  में  राज्य-मंत्री  (डा०
 राम  सुलग  सिह  )  :  (क)  जी  नहीं  1
 झांसी  डिवीजन  में  केवल  दो  रेलवे  प्रस् पताल
 हैं--एक  झांसी  में भौर  दूसरा  बीना
 कौर  उनमें  से  प्रत्येक  प्रस् पताल  में  एक  से
 अधिक  डाक्टर  की  व्यवस्था  है  ।  डिवीजन
 Fo  स्वास्थ्य  केन्द्रों में  से  4  केन्द्रों में
 श्ररपेक  पर  एक  से  भ्र धिक  डाक्टर  हैं  प्रौर
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 6  केन्द्रों  में  प्रत्येक पर  केवल  एक  डाक्टर
 है  a

 (ख)  स्वास्थ्य  केन्द्र  क ेडाक्टर-हनचार्च
 बाहरी  स्टेशनों  पर  जाने  का  कार्यक्रम  हस
 तरह  से  रखते  हैं  कि  वे  भामतौर  से  सामान्य
 कार्य  के  घंटों  में  स्वास्थ्य  केन्द्रों  में  उपलब्ध
 रहें  ।  उनकी  प्रनूपस्थिति  में  प्राकृतिक
 मामले  डिसपेन्सर  द्वारा  देखें  जाते  हैं,  जो
 जरूरत  पड़ने  और  उपलब्ध  होते  पर  गैर-
 रेलवे  डाक्टर  को  भी  बुला  सकता  है।

 (ग)  उत्तर  रेलवे  के  तीन  डिवीजनों
 में  काम  करने  वाले  डाक्टरों  की  संख्या

 में

 इलाहाबाद  38  20
 मुरादाबाद  20  7
 लखनऊ  2)  23

 जहां  तक  इस  उप-प्रश्न  के  सरे  भाग  का
 सम्बन्ध  है,  पूर्व  रेलवे  के  किसी  भो  रेलवे
 अस्पताल  में  दो  रे'  कम  डाक्टरों  की  व्यवस्था
 नहीं  ti  लेकिन  स्वास्थ्य  केन्द्रों  के
 सम्बन्ध  में,  कुल  73  नियमित  स्वास्थ्य
 केन्दों  में  से  54  में  प्रत्येक  पर  केवल  एक
 डाक्टर  है।

 घ)  रेलों  के  प्रस् पता लों  और  स्वास्थ्य
 केन्द्रों  में,  जिसमें  झांसी  डिवीजन  भी  शामिल
 है,  डाक्टरों  की  नियुक्ति  वहां  को  स्थानीय
 झ्रावश्यक्ततापों,  डाक्टरों  पर  प्रत्याशित
 कार्यभार  और  उस  क्षेत्र  में  उपलब्ध  मैच
 रेलवे  डाक्टरी  सुविचारों  को  देखते  हुए
 की  जाती  है  1

 सबे  ‘CeTaTe

 ras.  wt  जगदेव  सिह  सिफ़ारती  :
 क्या  लबें  मंत्री  यह  बताने की  कृपा  करेंगे
 कि  :

 (5)  क्‍या  यह  सच  है  कि  विभिन्न
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 रैलों  के  बहुत  से  जंकशनों  पर  एक  भी
 रेलवे  अस्पताल  नहीं  है  ;

 पख)  यदि  हां,  तो  उन  जंकशन ों  के
 नाम  कया  हैं  तथा  वहां  पर  कितने  रेलवे
 कर्मचारी  काम  करते  हैं;  शौर

 (ग)  रेलवे  में  रेलवे  भ्र स्प ताज्  खोलने
 की  क्‍या  कसौटी  रखी  गई  है  ?

 रेलवे  मंत्रालय  में  राज़्य  मंत्री  (डा०
 राम  सुभग  सिह  )  :  (क)  से  (ग).  सूचना
 मंगाई  जा  रही  है  कौर  सभा-पटल  पर  रख
 दी  जायेगी।

 Survey  of  DanteWara-Bhadrachalam
 Line

 49.  Shri  Kolla  Venkalah:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  954  on  the  27th  August,
 965  and  state:

 (a)  whether  any  alternative  align-
 ments  for  the  Dantewara-Bhadracha-
 lam  Road  Railway  line  have  been  in-
 vestigated;

 (b)  if  so,  the  main  features  of  the
 alternative  alignments;

 (c)  whether  the  estimate  of  the  line
 bag  been  prepared;  and

 (d)  if  so,  the  total  estimated  cost
 thereof  and  when  the  work  is  likely to  start?

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  Alternative  alignments
 between  Kidendul  and  Hadmma-
 murda/Nakulnar  and  alternative  sites
 for  crossing  the  Godavari  river  have
 been  investigated.

 te)  The  Engineering  Report  and
 Construction  Estimate  are  under  pre-
 paration.

 (d)  The  project  is  likely  to  cost

 only  be  taken  after  the  survey  re-
 ports  are  received  and  examined  by
 the  Railway  Board  from  al]  aspecta.

 Supply  of  Coal
 150.  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Steel  and  Mines  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  to  im-
 prove  supplics  of  coal,  qualitatively
 and  quantitatively,  the  World  Bank,
 among  olher  things,  suggested  the
 lowering  of  rail  tariffs  for  coal  carried
 in  Block  Rakes  and  larger  and  more
 detailed  sampling  of  coal;  and

 (b)  if  80,  the  action  taken  thereon?
 The  Minister  of  Steel  and  Mines

 (Shri  Sanjiva  Reddy):  (a)  Yes,  Sir.
 (b)  The  matier  is  under  considera-

 tion,
 Coir  Industry  in  Kerala

 5l.  Shri  A.  हू,  Gopalan:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  number  of  coir  and  coir
 products’  centres  functioning  in
 Kerala  at  present;

 (b)  whether  it  is  a  fact  that  this
 industry  is  facing  an  acute  crisis;

 (c)  if  so,  the  causes  therefor;
 (d)  whether  Government  are  aware

 that  lakhs  of  families  have  been  aff-
 ected  in  Quilon  and  Alleppy  districts
 os  @  result  thereof;  and

 (e)  if  so,  whether  Government  pro-
 Pose  to  take  immediate  steps  to  revi-
 tallse  thls  industry?

 The  Deputy  Minister  Ip  the  Minis-
 try  of  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  According  to  the  last
 survey  trade  by  the  Coir  Board,
 there  are  about  208]  Coir  Industrial
 Establishments  in  Kerala.

 (b)  Thig  is  no  crisis  at  all  regarding
 the  Coir  products  manufacturing  sec-
 tor.  There  is  a  small  accumulation
 of  stocks  in  the  spinning  sector.

 (९)  Difficulties  in  obtaining  rail
 tra  rt  for  executing  orders  seem about  Rs.  23  crores.  A  decision  re-

 garding  construction  of  this  line  can
 607  (Ai)  LSD—3.

 to  be  the  immediate  cause.
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 («)  ard  (९),  No,  Sir,  Although  some
 distress  might  have  becn  caused  as  a
 result  of  the  accumulation  of  stocks,
 the  inadequacy  of  rail  transport  is
 connected  with  the  present  national
 emergency  and  remedial  measures  to
 move  the  slovks  are  being  taken.

 Handloom  Industry  in  Kerala
 152,  Shri  A,  हू,  Gopalan:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  handloom  industry  in  Canan-
 moore  district  and  in  other  parts  of
 Kerala  is  facing  an  acute  crisis;

 (b>)  if  so,  the  maim  reasons  therefor;
 (८)  whether  it  js  a  fact  that  more

 than  two  lakh  workers  have  been
 rendered  unemployed;

 (d)  the  total  number  of  workers  en-
 aged  in  this  industry  in  Canannoore
 district  a  year  ego;  and

 (e)  whether  Government  hays  any
 acheme  to  help  these  workers?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  8.  V.  Eams-
 swamy):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,
 a)  The  information  is  being  collect-

 (९)  No  special  scheme  is  under  con-
 sideration,

 Rallway  Ruening  Staff
 153.  Shry  A.  E,  Gopalan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  Is  a  fact  that  the
 Railway  running  staff  have  recently
 presented  a  dum  of  d  da
 to  the  Railway  Board;

 (b)  if  20,  their  demands;  and
 (९)  the  reaction  of  Government

 thereto?
 ‘The  Minister  of  State  in  the  Minis.

 try  of  Raflways  (Dr.  Ram  Subhag
 Bingh):  (a)  Yes;  only  the  Guerds,
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 (b),  The  main  demands  were  (i)

 revision  of  the  authorized  scales  of
 pay  allotted  to  them;  (ii)  revision  of
 the  rates  of  mileage  allowance  and
 (iii)  better  channels  of  promotion,

 (९)  In  view  of  the  consideration  that
 (i)  the  Authorized  scales  of  pay  allot-
 ted  to  Guards  ure  those  that  have
 been  specifically  recommended  by  the
 Jagannadha  Das  Day  Commission;  (ii)
 the  rates  of  mileage  allowance  appli-
 cable  from  lst  April,  964  have  been
 substantially  increased  over  those
 applicable  prior  to  the  introduction  of
 the  Authorized  pay  structure;  and
 (iti)  in  addition  to  promotion  pros-
 pects  in  their  own  cadre,  from  Grade
 ‘Cc’  to  Grade  ‘B'  and  from  Grade  ‘B’
 to  Grade  ‘A’,  Guards  have  been  given
 other  avenues  of  promotion  outside
 their  cadre  and  are  eligible  to  be  pro-
 moted  as  A,S.Ms,  S.Ms,  Yard  Masters,
 Section  Controllers,  Traffic  Inspec-

 tors  etc,  and  may  further  seek  promo-
 tion  to  Class  II  Service.  Government
 find  no  justification  to  make  any  fur-
 ther  liberalization  in  these  matters,

 tod  के  वाणिज्यिक  कर्मचारियों  के  लिए
 क्वार्टर

 isa.  tt  जगदेव  सिंह  घबड़ाती  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 हम  :

 (क)  गत  चालीस  वर्षों  में  पश्चिम
 तथा  मध्य  रेलवे  के  वाणिज्यिक  कर्मचारियों
 के  लिए  कितने  क्वार्टर  बनाये  गये;

 ख)  उक्त  रेलों  के  कितने  पुराने
 क्वार्टरों  को  प्रा धुनिक ढंग  के  क्वार्टरों  में
 बदल  दिया  गया  है  ;

 (ग)  क्या  यह  सच  है  कि  क्वार्टरों  की
 कमी  होने  के  कारण  तृतीय  श्रेणी  के  करें-
 बारियों  को  नगरों  में  प्राइवेट  मकानों  का
 किराया  उस  किराये  से  भ्र पिक  देना  पढ़ता
 है  जो  उनसे  क्वार्टर  के  लिए  लिया  जाता
 है।  ौर



 शव

 (घ)  यदि  हां,  तो  इस  कठिनाई  को
 दुर  करने  के  लिए  क्‍या  पग  उठाये  गये  हैं
 झयवा  उठाने  का  विचार  किया  गया
 है?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 शाम  सुभग  सिंह  )  :  (क)  प्राप्यक  कौर
 अन्य  कर्मचारियों  के  लिए  एक  ही  प्रनुमान
 के  प्रन्तगंत  क्वार्टर  बनाये  जाते  हैं  ।  क्वार्टरों
 के  निर्माण  की  योजना  बनाते  समय  सभी
 बगो  शोर  विभागों  के  कर्मचारियों  की
 आवश्यकता  पर  विचार  किया  जाता
 है  t

 (a)  पिछले  दस  वर्षों  में  मध्य
 शौर  पश्चिमी  रेलों  द्वारा  i925  पुराने
 क्वार्टरों  में  सुधार  क्रिया  गया  है  ।  इससे
 पहले  की  प्रविधि  के  लिए  सूचना  अभी
 उपलब्ध  नहीं  है

 (ग)  जी,  हां  a

 (घ)  रेलों  ने  कर्मचारियों  के  लिए
 क्वार्टर  बनाने  की  योजना  के  प्रन्तगंत
 उपलब्ध  निधि  की  सीमा के  भ्रमर  बवारेरों
 के  निर्माण  की  गति  बढ़ा दी  है।

 Express  Train  from  Mysore  te
 (Chamarajanagar

 155.  Shri  Siddiah:  Will  the  Minister
 of  Rallways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  view  of  the  fact  that  there  ts
 no  Express  train  from  Mysore  to
 Chamarajanagar  in  Mysore  District,
 much  of  the  passenger  traffic  is
 diverted  to  road;  and

 (b)  if  so,  whether  there  is  a  pro-
 posal  to  introduce  an  express  train
 on  that  Line?

 The  Minister  of  State  in  the  Ministry
 of  Rallways  (Dr.  Ram  Subhag  Singh):
 (a)  It  fg  not  true  that  much  of  the
 Passenger  traffic  on  Mysore-Chama-
 fajanagar  section  has  diverted  to  the
 road  on  account  of  non-availability

 of  an  Express  train  on  the  section.
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 (b)  Does  not  arise.  Expresg  traing 4re  not  run  on  short  branch  line  sec-
 tions.

 Development  of  Sericulture  in
 Mysore

 I56.  Shri  Siddiah:  Will  the  Minister
 of  Commerce  be  pleased  to  state:

 (a)  the  financial  assistance  given by  the  Central  Government  to  Mysore Government  for  the  development  of
 sericulture  during  the  years  (1964-65. and  1965-66.  so  far;

 (b)  whether  the  entire  amount
 given  to  the  State  in  1964-65.  hes been  fully  utilised;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  s.  V,  Rama-
 swamy);  (a)  to  (९),  Under  the  ex-
 isting  procedure  Central  assistance  is
 given  to  the  State  Governments  on
 the  basis  of  expenditure  incurred  by them  on  approved  Plan  Schemes,  Ac-
 cordingly,  based  on  the  provisional
 figures  of  expenditure  reported  by
 the  Government  of  Mysore  for  the
 devel  t  of  sericulture  industry
 during  ‘1964-65,  the  following  finan-
 cial  assistance  was  sanctioned  pro-
 visionally  to  the  State  Government
 for  that  year:—

 Rs.  6.0  lakhs.
 Ra,  7.33  lakhe,

 Grant
 Loan

 Tora,  Rs.  3.43  lakhs

 Adjustments  if  any,  will  be  meade
 during  the  current  financial  yeor  on
 the  basis  of  actual  expenditure  incur-
 red  by  the  State  Government  in  1964=
 65.

 The  approved  outlay  and  Central
 assistance  for  this  State  for  1965-66
 are  88  under:—

 (Ra,  in  lakhs)
 Outlay  Central  assistance

 Grant  Loan  Total
 278  730  +o  i7-
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 कई  का  आयात

 i57.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  i959-60  से  1964-65
 तक  प्रति  वर्ष  किन-  किन  देशों  से  कौर
 कितने-कितने  मूल्य  की  लम्बे  रेशे  विन्नी
 कई  का  आयात  किया  गया  ;

 ख)  इसी  अवधि  में  प्रति  वर्ष
 किन-किन  देशों  को  और  कितने-कितने
 मूल्य  का  सूती  कपड़े  का  निर्यात  किया
 गया  ;

 (ग)  अगले  तीन  वर्षों  के लिए  लम्बे
 रेशे  वाली  रुई  के  आयात  बौर  सूती
 कपड़े  के  निर्यात  के  सम्बन्ध  में  क्‍या  प्रभु-
 मान  लगाया  गया  है;  शौर

 (घ)  यदि  सूती  कपड़े  के  निर्यात  के
 लिये  कोई  प्रोत्साहन  अथवा  रियायत  दी
 जा  रही  है  तो  किस  रूप  में  भभोर  कितनी
 तथा  इसी  अवधि  में  कितनी  रकम  दी  जा
 चुकी  है?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (भी
 सें०  fo  राम स्वामी)  :  (क)  से  (घ):
 जानकारी  एकत्रित  की  जा  रही  है  शौर
 यह  सदन  की  मेज  पर  रखी  जायेगी  ।

 कार तां नों  में  उत्पादन

 i58.  st  प्रिय  गुप्त  :  क्‍या  उच्चोग
 तथा  संभरण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  क्‍या  यह  सच  है  कि  कारखानों  में
 उत्पादन  बढ़ाने  के  उद्देश्य  से सरकार  का  कुछ
 समितियां  बनाने  का  विचार  है  ;

 (ख)  यदि  हां,  तो  क्या  उन  समितियों
 में  श्रमिकों  के  प्रतिनिधियों  को  भी  लेने  का
 विचार  है  ;  कौर
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 (7)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं  ?

 खिचो  तथा  संभरण  मंत्रालय  में  उपमंत्री
 (0) उ  विभूषित  सिर)  :  (क)  कारखानों  में
 उत्पादन  बढ़ने  के  लिये  समिति  t  समितियां
 बनाने  का  कोई  प्रस्ताव  नहीं  है  ।  फिर  भी
 विभिन्न  उद्योगों  को  बेईमान  स्थापित  क्षमता
 के  प्रकार  श्धनिकतम  उत्पादन  करने  की
 समस्या  का  समय  समय  पर  पुन बि लेकन
 किया  जा  रहा  है  तथा  इसमें  सुध।र  करने  के
 लिये  आवश्यक  भिन्न  उपाय  किये  जा  गहे
 हैँ  t

 (ख)  बौर  (गाद  प्रशन  ही  नहीं
 उठते  |

 Fire  in  Baroda  House
 159,  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Railwayg  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 have  been  two  cases  of  fire  in  Baroda
 House  in  New  Delhi  recently;

 (b)  if  so,  the  loss  incurred  as  a  re-
 sult  thereof;  and

 (c)  the  precautions  taken  to  avoid
 such  incidents  in  future?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (07,  Ram  Subhag
 Singh):  (a)  No,  There  was  only  one
 such  incident  which  occurred  09
 ‘15-12-1964.

 (b)  Rs.  48-40  p.
 (९)  Security  measures  have  since

 been  tightened  up  with  a  view  to
 circumventing  any  mischief.  The
 fire  fighting  arrangements  viz.  water
 hydrants,  fire  fighting  equipment  etc.
 have  also  been  augmented.

 Vigilance  Organisations  on  Ballways
 160,  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Rallways  be  pleased  to
 state:

 (a)  the  expenditure  incurred  on
 each  Railway  separately  on  Vigilance
 Organisation  and  the  number  of  cases
 detected  by  them;
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 (b)  how  many  cases  have  been
 Proved  in  courtsjor  through  depart-
 ™mental  enquiries;  and

 (c)  whether  Government  propose  to
 Post  specially  selected  officers  from
 departments  other  than  Railways  as
 Vigilance  Officers  so  as  to  improve
 the  working  of  the  department?

 The  Minister  of  State  In  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  to  (९),  A  statement  is
 attached.  [Placed  in  Library.  566
 No.  LT-5070/65].

 Controller  of  Stores  on  Railways
 ‘161.  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Rallways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  2557  on  the  23rd  April,
 1965,  regarding  the  appointment  to
 the  posts  of  Controller  of  Stores  on
 the  Railways  and  state:

 (a)  whether  it  is  a  fact  that  one
 of  the  two  officers  mentioned  in  part
 (c)  of  the  question  referred  to  above
 has  since  been  compulsorily  retired
 on  the  22nd  September,  965  without
 completing  the  retirement  age  of  58
 years;  and

 (b)  if  so,  the  reasong  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  One  of  the  two  officers
 hag  been  retired  from  service,  giving
 him  three  months  notice,  after  he  had
 attained  the  age  of  55  years.

 (b)  Under  the  existing  rules,  an
 officer  may  be  retired  from  Govern-
 ment  Service  after  he  has  attained  the
 ege  of  55  years  by  giving  him  3
 months’  notice,  if  it  is  considered
 necessary  to  do  so  in  public  interest.
 Action  was  taken  jn  this  case  under
 these  rules,

 प्रौद्योगिक  उत्पादन

 162.  थो  प्रकाशकों  शास्त्री  :
 श्री  जगदेव  सिह  सिद्धान्त  :

 क्या  उच्चयोग  तथा  संकरण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  कुछ  बस्युप्रों  के  झा यास  पर
 हाल  में  लगाये  गये  प्रतिबन्ध  के  परिणामस्वरूप

 Written  Answers  546

 झान्तरिवा  उत्पादन  पर  कोई  विशेष  प्रभाव
 पड़ा  है  ;  और

 (ख)  यदि  हां,  तो  स्थिति  में  सुधार
 करने  के  लिये  क्‍या  कार्यवाही  की  जा  रही
 &  ?

 उद्योग  तथा  संभरण  मंत्रालय  से  उप-यंत्री

 (भी  विभुषेख  मिश्र)  :  (क)  शरीर  (ख):
 यह  स्पष्ट  नहीं  है  कि  माननीय  सदस्य  किस
 प्रतिबन्ध  की  बात  कर  7%  हैं  ।  30  जून,
 965  को  जब  प्रख्यात  नीति  को  घोषणा

 को  गई  थो  तो  बहुत  बड़ी  संख्या  में  वस्तु प्र ों
 के  आयात  पर  प्रतिबन्ध  लगा  दिया  गया  था  t
 विदेशी  मुद्रा  उपलब्ध  हू  ने  में  कठिनाई  हो  जाने
 के  कारण  उन  बहुत  सो  वरतुप्नों  का  प्रायात
 करने  की  पग्रतुमति  देना  संभव  नहीं  हो  सका
 जिनकी  शभ्रावश्यकता  वास्तविक  उपयोक्ताग्मों
 को  भो  पड़ती  है  ।  इन  प्रतिबन्धों  का  देश  फे
 उत्पादन  पर  वास्तव  में  क्या  प्रभाव  पडा  है
 इसका  प्रभी  पूरी  तौर  से  पता  नहों  चल  सका
 है  ।  फिर  भी  प्रियंका  इस  बात  को  है  कि
 कच्चे  माल  शौर  पुर्जों  के  समाप्त  होते  ही
 देशी  उत्पादन  को  क्रठिनाइयों  का  सामना
 करना  रहेंगा  ।  इसलिये  उद्योगपतियों,  तक-
 नीतियों  तथा  वैज्ञानिकों  को  इस  बात  के  लिये
 तैयार  किया  जा  रहा  है  कि  वे  देशी  स्थानापन्न
 वरतुप्रों  का  सोधे  इस्तेमाल  करने  का  प्रयत्न
 करें  जिससे  आयात  किये  जाने  वाले  कच्चे  माल
 शौर  पुर्जों  के  आयात  पर  पड़ने  वाले  भार
 को  कम  किया  जा  सके  t

 Textile  Mills
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  Cc.  Borooan:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  880  on  the
 27th  August,  965  and  state:

 (a)  whether  Government  have
 finalised  the  consideration  of  the  pro-
 posal  to  set  up  five  export-orjented
 cotton  spinning  mills  in  the  public
 gector;

 (b)  if  so,  the  result  thereof;  and
 (c)  the  total  cost  of  the  scheme  and

 the  location  of  such  mills?

 163,
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  5,  ४,  Rama-
 ewamy):  (a)  to  (c).  It  has  been  de-
 cided  to  set  up  5  export-oriented
 spinning  mills  in  the  public  sector.
 The  details  of  location  and  cost  of  the
 mills  are  being  worked  out.  The
 necessary  technical  staff  is  being  re-
 cruited,

 Electrical  Factory  in  Mysore
 i64,  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Industry  ang  Supply
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  890  on  the
 27th  August,  965  anq  state:

 (a)  whether  the  proposal  submitted
 by  the  State  Government  of  Mysore
 for  forming  a  public  limited  company
 for  the  manufacture  of  electrical
 equipments  has  been  considered  by
 Government;  and

 (b)  ॥  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra);  (a)  and  (b).  The
 proposal  of  the  State  Government  of
 Mysore  for  forming  a  public  limited
 company  in  which  the  Government  of
 Mysore,  the  West  German  collabora-
 tors,  the  IFC  Washington  will  hold
 shares  together  with  the  general  pub-
 lic,  is  still  under  consideration.

 Derallment  near  Gwalior
 1.  Shri  Vishwa  Nath  Pandey:

 Shri  Bhang  Prakash  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Eailways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  990  on  the
 27th  August,  965  regarding  derall-
 ment  of  the  Madras-Delhi  Janta  Ex-
 Press  near  Gwalior  and  state:

 (a)  whether  Government  have  since
 received  the  investigation  report
 about  the  causes  of  derailment;

 (b)  if  so,  the  result  thereof;  and
 (c)  the  steps  Government  are  tak-

 ing  in  the  matter?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  According  to  the  findings  of  the
 Enquiry  Committee  the  derailment  was
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 caused  due  to  the  placing  of  ballast
 and  a  steel  nut  on  the  rail  table  by
 some  person  or  persons  unknown.

 Police  investigation,  however,  re-
 vealed  that  it  was  not  a  case  of  sabo-
 tage.

 (c)  As  a  preventive  measure  action
 has  been  taken:

 (i)  to  introduce  patrolling  of  line
 whenever  situation  warrants
 so  as  to  prevent  offenders
 from  placing  obstructions  on
 track;

 (ii)  assistance  of  Distt.|Railway
 Police  has  been  sought  to  im-
 press  villagers  residing  near-
 by  the  track  on  the  serious
 consequences  involved  In  in-
 terfering  with  the  rallway
 track;

 (iii)  co-operation  of  the  local  vil-
 lagers  is  also  enlisted  through
 propaganda  against  t  Ing}
 placing  obstructions  on  track
 and  offering  suitable  rewards
 to  informants.

 रायपुर  रेलें  बंधन  फैक्टरी
 166.  भरी  बागड़ी  :

 बनी  मु  लिमये  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि
 (क)  रायपुर  रेलवे  बंधन  फरवरी

 स्थापित  करने  के  बारे  में  क्‍या  प्रगति  हुई
 है

 (a)  उस  पर  कुल  कितनी  राशि  ह
 होने  की  सम्भावना  है  ;  कौर

 (ग)  कार्य  कब  तक  पूरा  हो  जाने  की
 सम्भावना  है  ?

 रेलवे  मंत्रालय सें  उपमंत्री (  भी  झाम  साथ )  :
 (क)  इस  प्रायोजना  पर  सितम्बर,  965

 के  अन्त  तक  कुल  मिलाकर  8  प्रतिशत  काम
 हुमा।

 (ख)  इस  प्रायोजना  की  अनुमानित
 लागत  63704  लाख  रुपये है  1

 (ग)  साशा  है  इस  कारखाने  का
 निर्माण-कार्य  मां,  i968  तक  पूरा  हो
 जायेगा  +
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 Explesions  at  Railway  Tracks

 101,  Shri  Hem  Barua:
 Shri  P.  BR.  Chakraverti:
 Shri  P.  C.  Boroosh:
 Shrimatl  Tarkeshwari  Sisha:
 Shrimati  Renuka  Barkataki:
 Dr.  Ranen  Sen:

 KARTIKA  14,  887  (SAKA)  Written  Answers  550
 for  the  manufacture  of  cement,  re-
 view  of  the  progress  made  by  these
 schemes  and  cancellation  of  schemes
 which  are  not  likely  to  be  implemen-
 ted  is  a  continuous  process,  During
 the  current  year,  extension  of  time  for
 taking  steps  to  implement  the  schemes
 have  been  given  in  cus  cases;  45

 Shri  Dinen  Bhattacharya:
 Shri  Hokam  Chang

 Kachhavalya:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 explosions,  one  at  the  railway  track
 near  the  Agra  Fort  Railway  Station

 and  another  in  the  South  Eastern
 Railway's  Shalimar  Yard  in  How-
 rah,  occurred  some  time  back;  and

 ya:

 (b)  if  s0,  whether  any  investigations
 bave  been  conducted  into  these  inc
 dents  and  the  reasong  established?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  There  was  an  incident  of
 fire  in  a  wagon  containing  fire-works,
 standing  in  Shalimar  Yard  on  South
 Eastern  Railway  on  (29-9-65,  On
 2-10-65,  an  explosion  occurred  near
 railway  track  between  Agra  Fort  and
 Idgah  Railway  Stations  on  the  West-
 ern  Railway.

 (b)  Yes.  Both  the  cases  are
 under  police  investigation.

 Oqement  Fagperics
 iss.  Shri  Yashpal  Singh:

 Shri  Bhano  Prakash  Aingh:

 still

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarreq  Question
 No.  882  on  the  27th  August,  965  and
 State  the  further  action  taken  by
 Government  against  the  defaulters who  have  not  progressed  satisfactorily in  processing  the  licences  granted  to
 them  for  starting  cement  factories?

 The  Deputy  Minister  in  the  Mintstry ef  Industry  and  Supply  (Shri  Bibu-
 a@hendra  Misra):  Approval  of  schemes

 achi  have  so  far  been  cancelled
 for  want  of  progress.

 Derallmeat  near  Eampur
 wm,  Shri  Yashkpal  Singh:

 Shri  Bhano  Prakash  Siagh;
 Will  the  Minister  of  Eallways  be

 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  858  on  the
 37th  August,  065  regarding  derail-
 ment  between  Hamirpur  and  Ghatam-
 pur  near  Kanpur  on  the  &th  June,
 65  and  state:

 (a)  whether  the  Report  of  Enquiry
 bag  since  been  received  by  Govern-
 ment;  and

 (b)  if  ~,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Railways  (Shri  Sham  Nath):  (a)
 Yes.

 (b)  The  Enquiry  Committee  has  in
 its  report  stated  that  at  about  7.4l
 hours  on  8-6-65  while  train  No.  rehe
 Dn.  Banda-Lucknow  Passenger  was
 running  between  Hamirpur  Road  and
 Ghatampur  stations,  the  leading  pair
 of  bogie  wheels  of  the  engine  got
 derailed  on  the  right  side  of  the  track
 and  travelled  in  the  derailed  condition
 for  about  one  kilometre  before  the
 train  came  to  a  stop.

 The  Committee  could  not  establish
 the  cause  of  the  accident  on  the  basis
 of  evidence  available  and  as  such  no
 railway  staff  was  held  responsible.

 Low  Temperature  Carbonisation
 Plant

 Shri  Yashpe!  Singh:
 Shri  Bharn  Prakash  Singh:
 Sbri  Vidya  Charan  Shukls
 Pr.  Chandrabhan  Singh:

 re
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 Shri  Chandak:
 Shri  J.  P.  Jyotishi:
 Shri  Daiji:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  83
 mn  the  27th  August,  965  regarding
 Low  Temperature  Carbonisation  Plant
 and  state:

 (a)  whether  the  result  of  the  fur-
 ther  samples  sent  to  the  Central  Fuel
 Research  Institute  hag  been  received
 by  Government;  and

 (b)  if  so,  the  findings  thereof?
 The  Minister  of  Steel  and  Mincs

 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 Tests  on  the  further  samples  lso
 have  not  given  encouraging  results.

 Manufacture  of  Fertilizer  and
 Chemical  Equipment
 Shri  Shree  Narayan  Das:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Questign
 No.  903  on  the  l0th  September,  965
 and  state;

 i.

 (a)  whether  the  preliminary  pro-
 Posal  received  from  M/s.  TECHNO-
 EXPORT  Czechoslovakia  for  the  es-
 tablishment  of  a  unit  to  manufacture
 fertilizer  and  chemical  equipment  has
 aince  been  considered;  and

 (b)  if  so,  the  decision  taken  there-
 en?

 The  Deputy  Minister  in  the  Ministry
 of  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  and  (b).  The
 Proposal  is  being  processed  by  Gov-
 ernment,

 Passenger  Ameniiies  in  Delhi  Area

 mt.  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Eallways  be
 Pleased  to  state:

 a)  whether  Government  have
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 finalised  the  proposals  for  improving the  Hailway  passenger  amenities  in
 the  Delhi  area;

 (b)  if  so,  the  details  thereof  and
 when  they  are  likely  to  be  imple-
 mented;  and

 (९)  the  approximate  expenditure  in- volved  in  the  proposals?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag Singh):  (a)  Yes,  works  as  detailed  in
 Part  (b)  below  have  been  finalised.

 @  anc  fe),
 Name of  Work  Estimated coat

 Rs.
 Subzimandi—Raising  low  level

 passenger  platform  and  pro- viding  shelter  thereon  along- with  foot-overbridge  at—  292,000,
 Ghaziahod—Providing  passenger shelter  on  Island  platform  2,174,000,
 Hazrat  Nizamuddin—Provision  of

 passenger  shelter  on  Island
 platform  +  -1,76,000

 Delhi  main—Extension  of  shelter on  pass¢nger  platform  at—
 (Phase  I)  3  4134,000

 The  above  works  are  likely  to  be  comp- leted  by  1966-67

 Production  of  Cement  from  Blast
 Furnace  Slag

 173,  Shri  8,  K.  Das:  Will  the  Min-
 ister  of  Industry  and  Supply  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  8l4  on  the
 24th  September,  965  and  state:

 (a)  the  amount  of  blast  furnace
 slag  ao  far  utilised  for  the  produc-
 tion  of  cement;

 (७)  the  number  of  cement  facto-
 ries  which  have  been  using  slag  as
 a  raw  material;  and

 (c)  its  effect  on  the  cost  of  pro-
 duction?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  ‘The  amount
 of  blast  furnace  utilised  for  the  pro-
 duction  of  cement  would  be  roughly
 half  the  production  of  slag  cement.
 The  production  of  slag  cement  during
 964  was  about  .5  lakh  tonnes;  dur-
 ing  the  current  year  about  3.5  lakh
 tonnes  of  slag  cement  has  been  pro-
 duced  upto  September,  1965.

 (b)  The  following  cement  factories
 are  using  slag  us  a  raw  material:—

 Annual
 .  installey Name  of  firm  Location?  capacity for  slag cement

 (Tonnes)
 «@  Mysore  Tron  &  Bhadravati  18,000, Steel  Works  Limi-  (Mysore) ted.
 (2)  Associated  =  Ce-  Chaihasa  (172,700,

 ment  Companies  (Bihar) Limited.
 (3)  Associated  Ce-  Jamul  290,000 ment  Companies  (Madhya Limited.  Pradesh).

 (c)  Of  the  three  factories  producing
 slag  cement,  the  Bhadravati  and  Chai-
 busa  units  are  producing  both  port-
 land  cement  and  slag  cement;  the
 Jamul  unit  producing  exclusively  slag
 cement  has  gone  into  production  only
 this  year.  It  is,  therefore,  too  early
 to  judge  the  effect  on  the  cost  of  pro-
 duction.
 Running  Allowance  to  Railway

 Guards
 14,  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 viewed  the  representation  of  Railway
 Guards  for  the  grant  of  running  al-
 jJowances  comparable  to  the  Engine
 Drivers  and  other  running  staff;  and

 (b)  ॥  so,  the  decisions  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  In  view  of

 the  considerations  that  (i)  the  rates
 of  running  allowances  of  Guards  and
 Drivers  and  other  running  staff  have
 all  along  been  different  based  on  their
 duties  ad  responsibilities  and  (ii)  the
 2nd  Pay  Commission  inter  alia  ob-
 served  that  they  do  not  accept  the
 suggestion  that  the  rates  of  allowance
 should  be  uniform  irrespective  of  the
 nature  of  duties  and  responsibilities
 of  staff  concerned,  which  are  reflected
 in  their  respective  pay  scales;  Gov-
 ernment  find  no  justification  to  revise
 further  the  rates  of  running  allow-
 ances  of  Guards  which  are  appli-
 cable  from  l-4-64  and  which  were
 increased  substantially  over  the  rates
 applicable  prior  to  introduction  of  the
 authorized  pay  structure  as  also  to
 allow  the  same  rates  to  Guards  as
 are  applicable  to  Drivers,

 Conversion  of  Poona-Mira]  M.G.  inte
 B.G.

 Vb.  Shri  Madhu  Limaye:
 Shri  Bagri:
 Dr.  Sarojini  Mahishi:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 eeived  any  proposal  extending  the
 programme  of  converting  the  Poona-
 Miraj  metre  gauge  line  into  broad
 gauge  to  the  Miraj-Kolhapur  section;

 (by  whether  any  survey  of  goods
 traffic  on  this  section  has  been  carried
 out;  and

 (c)  if  #0,  the  estimated  cost  in-
 volved?

 The  Deputy  Minister  in  the  Minls-
 try  of  Railways  (Shri  Sham  Nath):
 fa)  Conversion  of  the  Miraj-Kolhapur
 metre  gauge  section  into  broad  gauge
 ts  under  consideration  of  Government.
 The  State  Government  have  also
 urged  for  the  same.

 (b)  and  (c).  Preliminary  Engi-
 neering  and  traffic  surveys  for  this
 conversion  have  been  carried  out  by
 Southern  Railway,  and  the  conversion
 is  estimated  to  cost  about  Ras.  255
 crores.
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 छपाई  की  महीनों  का  निर्माण

 i76.  थी  मु  लिमपे  :
 थी  बागड़ी :

 क्या  उद्योग  तथा  संभरण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  भारत  में  बनाई  जाने
 वाली  छपाई  की  मशीनों  फे  नाम  क्‍या  हैं  ;

 (@)  क्या  सरकार  ने  छपाई  की  उन
 मशीनों  का  निर्माण  करने  के  लिये  कोई  योजना
 बनाई  है,  जिनका  इस  समय  देश  में  निर्माण
 नहीं  किया  जा  रहा  ;  शौर,

 (ग)  यदि  हां,  तो  इस  योजना  का
 ब्यौरा  क्या  है  7;

 उद्योग  तथा  संभरण  मंत्रालय में  उप-मंत्री
 (भी  विमुख  मिश्रा:  (कफ)  कागज  काटने
 को  मौतें,  ट्रैंडी  प्रिंटिंग  प्रेस,  फ्लैट  बैड
 स्टाप  सीनियर्स  ,  हाथ  चालित  वायर  टीचर
 तथा  पर फो रेटिंग  मशीनों  का  उत्पादन  इस
 समय  देश  में  हो  रहा  है  ।

 (ख)  तथा  (ग).  छपाई  की  स्वदेशी
 मशीनों  फे  विकास  के  लिये  सरकार  द्वारा
 छपाई  मशीन  उद्योग  फे  लिये  एक  पैनल  की
 नियुक्ति  की  गई  है  ।  इस  पैनल  के  सुझावों  के
 झा घार  पर  सभी  सम्भावित  निर्माताझों  की
 सामान्य  जानकारी  फे  लिये  इस  उद्योग  के
 निर्धारित  तथ्य,  कमी  जिसे  पूरा  किया  जाना  है
 तथा  ऐसे  उपकरणों  के  उत्पादन  के  लिए
 परियोजनाएं  प्रा मं त्रित  करने  के  हेतु  एक  प्रेस
 नोट  जारी  किया  गया  था  ।  छपाई  की
 मशीनों  के  बड़े  बड़े  उपभोक्ताओं  को  भी  स्वयं
 उत्पादन  करने  का  सुझाव  दिया  गया या।
 इसके  उत्तर  में  कुछ  परियोजनाएं  प्राप्त  हुई
 हैं,  तथा  इनके  विभिन्  चरणों  पर  विचार
 किया  जा  रहा  है  ।  सरकारी  क्षेत्न  में  छपाई
 की  मशीनों  के  निर्माण  के  प्रश्न  पर  भी  विचार
 किया  जा  रहा  है  ।  राष्ट्रीय  औद्योगिक
 [विरासत  निगम  को  मांग  के  सर्वेक्षण  का  कार्य
 सौंपा  गया  है  t
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 stefan  मेला
 177.  थों  मधु  लिये  :

 थो  बागड़ी  :
 कमी  किरदार  पटनायक  :
 ह ।  राम से  वक  यादव  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)'  पूर्वी  जर्मनी  में  सितम्बर,  i965
 में  आयोजित  किये  गये  लिपसिंग  मेले  के
 परिणामस्वरूप  सरकारी  तथा  गैर-सरकारी
 उद्योगों  को  विदेशों  से  कितने  मूल्य  के  क्या देश
 प्राप्त  हुए  ;

 (3)  उन  क़्रयादेशों  का  ब्यौरा  क्‍या
 . ,

 (7)  इन  क्र या देशों  तथा  माल  की
 बिक्री  के  फलस्वरूप  कितनी  विदेशी  मुद्रा
 कमाई  गई  ;  धौर

 (घ)  पूर्वी  जमाने  के  साथ  व्यापार
 बढ़ाने  के  लिये  सरकार  क्‍या  कार्यवाही  कर
 रही  है  ?

 (क)  से  (ग).  सितम्बर,  i965  महुए
 लिपजिग करेले  में  कई  उद्योगों  ने  भाग  लिया।
 इस  कार्य  का  समन्वय  बम्बई  के  लिपसिंग
 मेला  प्रधिकरण  ने  किया  था  जिसे  इस  मेले  में

 भाग  लेने  के  कार्य  का  संगठन  करमे  की  सुविधाएँ
 दी  गई  थी  ।  चूंकि  इस  मेले  में  भ्र धि कतर
 निजी.  क्षेत्र  के  उद्योग  भाग  लेते  हैं।  इसलिए
 इसमें  भाग  लिए  जाने  के  फलस्वरूप  किसमें
 ऋ्रयादेश  प्राप्त  हुए  भ्रमणा  कितनी  विदेशी
 मुद्रा  कमाई  गई  इसका  ठीक  ठीक  विवरण
 सरकार  के  पास  नहीं  है  1  फिर  भी  ज्ञात  हुआ
 है  कि  मेले  में  भाग  लेने  के  फलस्वरूप
 लिपजिग  में  3  करोड़  to  से  धिक  के
 व्यादेश  प्राप्त  हुए  हैं।  इनका  ब्यौरा  प्रकट
 करने  wan  एक  विवरण  संलग्न  है।  यह  भी
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 ज्ञात  हुआ  है  कि  भारत  से  जर्मन  प्रजातन्त्र
 गणराज्य  ने  बस्तों  और  इंजीनियरिंग  सामान
 का  प्रख्यात  करने  के  लिए  भी  बातचीत  शुरू
 कर  दी  है।  यह  बातचीत  बलीन  में  जारी  रही  ।
 इसका  विवरण  अन्तिम  रूप  से  प्राप्त  नहीं
 हुआ  है  यद्यपि  आशा  की  जाती  हैँ  कि  इस
 बातचीत  के  फलस्वरूप  अन्त  में  क्रयादेश
 अवश्य  प्राप्त  हुए  होंगे  t

 विवरण

 मर्दे  राशि

 Ga
 1.घटना  तथा

 झन्ना  के  कटे
 हुए  तयार टुकड़े.  2,500,000.  00

 2.  मोटरगाड़ियों को
 सम्पूर्ण  बैटरियां  1,400,000.  00

 3.  चाय,  काली  मिर्च
 और  काफी  4,700,000.  00

 A  जूट,  काटकर
 कौर  कायर  का
 सामान  10,600,000.  00

 5.  दस्तकारियां मात  300,000.  00

 6.  खली,  काजू
 और  प्राय  गिरियां.  9,000,000.  .  00

 7.  चपड़ा  500,000.  00

 8.  हड्डी का  चूरा  1,500,000.00

 9.  शैक्षिक  तथा
 प्राणिशास्त्र
 सम्बन्धी  नमूने--
 प्रदर्शन  के  लिये  400.  00

 Go  था  वहां  वह  i964  में  प्रत्येक  भोर  से
 बढ़  कर  796.20  लाख  कुक  हो  गया  ।
 इसे  बढ़ाने  के  लिये  प्रावश्यक  कदम  उठाये
 जा  रहे  हैं।  भारत  कौर  पूर्वी  करनी  के  बीच
 व्यापार  का  विकास  करने  के  लिये  समय  समय
 पर  व्यापार  ब्यवस्थायें  की  जाती  हैं  ।  जिनमें
 दोनों  देशों  के  बीच  कराने  जाने  वालो  बस्तियों
 के  रूप  झोर  मूल्य  का  उल्लेख  किया  जाता  है।
 इन  व्यवस्थापकों  के  प्रचुर  वाणिज्यिक  तथा
 झ्र वाणिज्यिक  सौदों  को  भारतीय  रुपयों  में
 करने  तथा  दोनों  देशों  के  व्यापारी  जहाजों
 के  साथ  भ्रत्यन्त  प्रतिकूल  राष्ट्र  जैसा  व्यवहार
 व्यापार  करने  शादी  का  निश्चय  किया  जाता
 है  ।  इसके  प्रति रिक्त  जो  न्य  सुविधाएं
 दी  जाती  हैं  वे  ये  हैं  :--  व्यापारी  मेलों  भौर
 प्रदर्शनियों  में  भाग  लेना  प्रथा  उनका
 संगठन  करना  ।  तकनीकी  विशेषज्ञों  कौर
 व्यापारियों  का  एक  से  दूसरे  देश  के  यहां  जाना,
 समय  समय  पर  व्यापार  का  पुनर्निरीक्षण
 करना।  जिससे  कि  व्यापार  करारों  का
 प्राकलन  शौर  कार्यान्वित  हो  सके  ।  विभिन्न
 निर्यात  संवर्द्धन  योजनाओं  के  प्रश्नगत  हमारा
 निर्यात  बढ़ाने  के  लिये  निर्यात  प्रोत्साहन  तथा
 व्यापारी  रियायतें  इत्यादि  भी  दी  जाती
 हैं  1

 Rural  Industries  Project  in  Mysore

 छह,  Shri  Basappa:  Will  the  Minis-
 ter  of  Indusiry  and  Suply  be  pleased
 to  state:

 (a)  whether  the  Smal]  Industries
 Gervice  Institute,  Bangalore  has  get
 up  a  rural  industries  project  exten-
 mion  service  in  the  Rural  Industries
 Project  area  of  Tumkur  Gobbi  in
 Mysore  State  at  the  request  of  the
 Planning  Commission;  and

 30,500,400.  00

 (घ)  भारत  शौर  कर्वी  मंत्री  के  बीच
 हुए  व्यापार का  मूल्य  कहो  953  में  2  लाख

 (b)  if  #0,  the  success  achieved  as  &
 remult  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudbendra  Wicr2):  (a)  and  =  (b).
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 The  requircd  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House  shortly.
 Development  of  Collieries  in  Bokare

 Coalfield
 Shri  P.  R.  Chakravertk
 Shri  P.  0.  Borvoah:
 Shri  Yashpaj  Singh:
 Shri  D.  N,  Tiwary:
 Shrimati  Maimoona  Sultan:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 179.

 (a)  whether  the  National  Coal  De-
 velopment  Corporation  js  negotiating
 with  the  British  Nationa]  Coal  Board
 for  developing  the  collieries  in  the
 Bokaro-Kargali  belt  of  Hazaribagh;

 (b)  the  prospects  of  joint  collabo-
 ration  in  undertaking  the  project;  and

 (c)  whether  the  expert  team  led
 by  Mr.  Cary  of  U.K.  Coal  National
 Board  has  submitted  any  report  of  its
 on-the-spot-study  of  the  proposed
 development  project?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  The
 National  Coal  Development  Corpora-
 tion  propose  ot  develop  3  coking  coal
 mines  in  the  Bokaro  coalfield  with
 technical  collaboration  from  the
 National  Coal  Board  of  the  United
 Kingdom.

 (b)  The  prospects  of  the  Collabora-
 tion  materialising  are  dependent  on
 the  availability  of  foreign  exchange.

 (c)  The  team  led  by  Mr.  Cary  came
 to  India  to  discuss  one  of  the  project
 reports  which  had  been  prepared  by
 the  National  Coal  Board.  As  q  result
 of  the  discussions  which  they  had  with
 the  technical  officers  of  the  National
 Coal  Development  Corporation,  cer-
 ‘tain  amendments  to  the  original  pro-
 ject  report  were  agreed  to.

 Neyveli  Thermal  Power  Station
 i80.  Shri  Rameshwar  Tantia:

 Shri  Himatsingka:
 Shri  P.  R.  Chakraverti:
 Shri  P.  com  Borooah:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Steel  and
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 Mines  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Soviet  Union  has  agreed  to  supply
 re-inforcement  steel,  steel  structu-
 rals  and  welding  electrodes  required
 for  the  expansion  of  the  Neyveli
 Thermal  Power  Station;

 (b)  if  so,  whether  the  Soviet  Or-
 ganization  has  prepared  the  project
 report  and  working  drawings  for  the
 expansion  of  the  power  station;

 (c)  if  so,  when  the  final  decision  is
 likely  to  be  taken  and  the  work  taken
 up;  and

 (d)  the  assistance  which  the  Soviet
 Union  has  agreed  to  give?

 The  Minister  of  Stee]  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Soviet  Organisa-
 tion  will  send  the  Project  Report  be-
 fore  the  end  of  November,  965  and
 the  working  drawings  subsequently.
 The  Corporation  will  take  a  decision
 on  the  Project  Report  within  two
 months  of  its  receipt  and  will  com-
 mence  the  work  after  the  receipt  of
 the  working  drawings.

 (d)  It  is  expected  that  the  plant
 and  equipment  for  this  expansion  and
 the  cost  of  technical  assistance  for
 erection  and  commissioning  of  the
 plant  will  be  arranged  for  under  the
 Soviet  Credit  for  the  Fourth  Plan.

 Cuttack-Bhubaneswar  Shuttle  Train

 8l.  Shri  Gokulananda  Mohanty:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 reasons  which  led  to  the
 of  Cuttack-Bhub  ar

 shuttle  train;  and
 (a)  the

 (b)  whether  any  alternative  ar-
 rangement  to  suit  the  convenience  of
 the  travelling  public,  specially  a  large
 number  of  Government  officials  who
 were  daily  going  to  and  returning
 from  Bhubaneswar,  is  under  conside-
 ration  of  Government?
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 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Cuttack-
 Bhubaneswar  shuttle,  introduced
 from  3-5-65,  was  cancelled  from
 i-0-65  on  account  of  unremunera-
 tiveness  of  the  service.  For  the  con-
 venience  of  the  sectional  passengers
 between  Cuttack  nd  Bhubaneswar
 including  the  Secretariat  Staff,  two
 third  class  coaches  are  run,  from
 i-0-65,  by  435  Up/436  Dn.  Talcher-
 Puri  Passengers,  leaving  Cuttack  at
 08:I5  and  arriving  Bhubaneswar  at
 09°45;  in  the  return’  direction,  the
 train  leaves  Bhubaneswar  at  7°20,
 arriving  Cuttack  at  18°30  hours.

 Cement  Plants
 Shri  P.  C,  Borooah:
 Shri  Basappa:
 Shri  Subodh  Hansda;
 Shri  Hem  Raj:
 Shri  Yashpal  Singh:
 Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  827  on  the  27th  August,  965  and
 atate:

 (a)  whether  licences  have  been
 granted  to  the  Cement  Corporation  of
 India  for  setting  up  two  cement  plants
 in  Madhya  Pradesh  and  Andhra  Pra-
 desh  respectively;  and

 (b)  the  other  places  where  the
 Cement  Corporation  has  decided  to
 set  up  cement  plants  in  the  light  of
 the  latest  explorations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Two  letters
 of  intent  have  been  issued  to  Cement
 Corporation  of  India  Limited  to  set
 up  one  cement  plant  with  an  annual
 capacity  of  ]  million  tonnes  at  Nagal-
 sar,  District  Bastar  (Madhya  Pradesh)
 and  another  with  a  capacity  of  200,000
 tonnes  per  annum  at  Yerraguntla  in
 Cuddapah  District  of  Andhra  Pradesh,

 (b)  An  application  for  Sedam  loca-
 tion  in  Mysore  State  has  been  re-
 ceived  from  the  Corporation  and  is
 under  consideration.
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 Non-Utilisation  of  Licensed  Industrial

 capacity
 ‘183.  Shri  P,  C,  Borooah:

 Dr,  Ranen  Sen:
 Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Industry  amd
 Supply  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question  No.
 826  on  the  27th  August,  965  and  state:

 (a)  how  much  of  the  licensed  capa-
 city  remained  unutilised  in  each  dite-
 rent  industry  in  1964-65,  and  by  how
 many  units  in  each  industry  such  de-
 faults  were  made;

 (b)  the  main  reasons  assigned  for
 such  non-utilisation  of  the  licensed
 capacity;  and

 (९)  the  action  taken  against  these
 defaulters?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  A
 statement  showing  the  number  of
 licences  revoked,  during  1964-65,  in
 respect  of  various  Scheduled  Jndus-
 tries,  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library,  Sce
 No.  LT-507]/65].  Separate  data  has
 not  been  maintained  as  to  capacities
 unutilised  in  respect  of  each  item
 licensed  for  manufacturing.  In  most
 of  the  cases,  the  licences  were  re-
 voked,  because  oof  failure  to  take
 ‘effective  steps’.  The  main  reason  for
 this  given  by  the  licensees  was  the
 difficulty  in  raising  the  necessary
 resources,  in  rupees  or  in  Yoreign  ex-
 change.

 Over-bridge  om  Patel  Road,  Delhi
 i84.  Shri  Bhanu  Prakas,  Singh:

 Shri  Yashpal  Singh:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  te
 Unstarred  Question  No.  807  on  the  27th
 August,  965  regarding  the  over-
 bridge  on  Patel  Road,  New  Delhi
 and  state:

 (a)  whether  the  matter  has  since
 been  considered;  and

 (b)  if  so,  the  decision  arrived  att
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 The  Deputy  Minister  In  the  Minls-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  The  layout  plan  has  not  yet  been
 received  from  the  Delhi  Municipal
 Corporation,  The  design  of  the  road
 over-bridge  is  to  be  finalized  by  the
 Railway  in  consultation  with  Delhi
 Municipal  Corporation.

 (b)  Does  not  arise.

 Bald  on  Schal  Baliway  Station

 185.  Shri  Bhang  Prakash  Siagh:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Bam  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 BDleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 gumber  of  passengerg  travelling  to
 Moradabad  by  the  Moradabad-Kanpur
 train  raided  Sehel  Station  an  the  30th
 September,  1965;

 (b)  if  so,  thay’  details  thereof;  and

 (९)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Mintis-
 try  of  Eailways  (Dr.  Ram  Subhag
 Singh);  (a)  to  (९),  No,  The  cor-
 rect  position  is  that  on  29-9-65,  about
 50  students,  who  were  travelling  by
 28  Down  passenger  train  without
 tickets  got  down  at  Sehal  Railway
 .Station,  expecting  a  Magisterial  raid
 ahead.  They  surrounded  the  Station
 Master's  office,  demanding  stoppage
 of  the  train  till  they  were  issued
 tickets,  When  the  Station  Mast
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 Aligara  Raftway  Station

 ‘186,  Shri  Bhano  Prakash  Singh:
 Shri  Yashpal  Smgh:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6]5  on  the
 27th  August,  965  regarding  the  geizure
 of  certain  official  documenta  from  the
 office  of  the  Station  Master,  Aligarh
 Railway  Station  and  state:

 (a)  whether  the  Investigation  has
 since  been  concluded:

 (9)  if  so,  the  result  of  the  inquiry;

 @  the  action  taken  in  the  matter?
 The  Minister  of  State  in  the  Minls-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  the  investigation  by
 Special  Police  Establishment  has  been
 completed,

 (b)  Shri  S.  L.  Chaddha,  Station
 Master,  Aligarh,  Shri  U.  8.  Srivastava,
 Office  Clerk  and  Shri  Kalyan  Singh,
 Pay  Clerk,  Tundla,  have  been  held
 responsible  for  misappropriation,
 amounting  to  misconduct.  Shri  T.  N.
 Sharma,  Head  Clerk,  Station  Master's
 Office  and  Shri  Shiv  Dayal,  Parcel
 Clerk,  Aligarh,  have  also  been  found
 wanting  in  certain  aspects,  but  no
 definite  charges  have  been  preferred
 against  them.

 (ec)  The  report  of  the  Special  Police
 Establishment  is  being  sent  by  the
 Northern  Railway  Administration  to
 the  competent  disciplinary  authority
 for  taking  regular  departmental  action

 gainst  the  ed  employees.
 expressed  his  inability,  the  students
 assaulted  him,  looted  some  tickets
 from  the  ticket  (ube  and  cash  amount-
 ing  to  Rs.  21-08.  Four  students  were
 caught  with  the  assistance  of  Guard,
 T.T.E.  and  passengers  and  subse-
 quently,  handed  over  to  the  Police.
 ‘The  Govt.  Railway  Police  Moradabad
 registered  a  case  U/s  395  IPC  and
 are  investigating  into  it.  Two  cons-
 tables  of  the  Govt.  Rly.  Police  have
 been  posted  at  Sehal  Rly.  Station  for
 the  protection  of  the  Railway  Staff.

 ‘Shri  E

 Shri  Madhu  Limaye:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a  Steal
 Piant  is  proposed  to  be  set  up  mm  the
 Public  Sector  in  Punjab;
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 (9)  if  90,  whether  the  location  for

 fhe  plant  has  been  decided;
 (e)  the  time  by  which  the  work  on

 the  project  is  likely  to  start;  and

 (d)  the  proposed  capacity  of  the
 plant  and  the  fundg  allocated  for  the
 same?

 ‘The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
 Mupamsion  of  Various  Sicel  Flan

 1s.  Shri  Linga  Reddy:
 Shri  A.  N.  Vidyalankar:
 Shri  Bagri:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Sidheshwar  Prasad:
 Shri  Yashpal  Singh:
 Sbri  Kapur  Singh:
 Shri  P.  C,  Borveah:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  the  stage  at  which  the  expansion
 Programmes  of  the  following  steel
 plantg  are  at  present—

 (i)  Durgapur
 (ii)  Rourkela

 (iif)  Bokaro,  and
 (iv)  Bhadravethi;  ang

 (b)  the  amount  of  foreign  collabe-
 ration,  if  any,  sought  for  these
 echemes?

 The  Minister  of  Steel  and  Mineq
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 (i)  Durgapur  Steel  Plant:

 The  Blast  Furnace  and  the  Coke
 Oven  units  are  expected  to  be  com-

 ed  by  the  middle  of  966  and
 the  other  units  will  also  be  commis-
 sioned  in  1966.  Practically  the  only
 unit  that  will  be  commissioned  in
 967  is  the  Skelp  Mill  which  is  now
 expected  to  be  ready  by  January
 1967.  The  foreign  exchange  cost  of
 the  expansion  is  Rs.  239°78  million

 and  is  being  met  out  of  the  credit  ex- tended  by  the  Government  of  the United  Kingdom.
 (ii)  Rourkela  Stee]  Plant;

 The  Coke  Oven,  the  By-products Plant  and  the  Blast  Furnace  are  now
 expected  to  be  ready  about  the middle  of  1966.  But  some  of  the
 Rolling  Mills  will  be  completed  only
 by  April  967  by  which  time  the  en- tire  expansion  is  expected  to  be  com-
 pleted.  The  foreign  exchange  cost  of
 the  expansion  is  Rs.  575  million  and is  being  met  out  of  a  credit  extended
 by  the  West  German  Government,
 (iii)  Bokaro:

 The  Bokaro  Steel  Plant  is  now  re-
 garded  only  as  a  Fourth  Plan  pro-
 ject.  The  project  report  is  expected
 from  the  Soviet  Union  any  day  now
 and  preliminary  work  on  preparation
 of  land  has  already  begun  at  site,
 Certain  houses  have  also  been  con-
 structed  to  provide  accommodation
 for  labour  and  staff.

 (iv)  Bhadravathi:
 This  project  is  expected  to  be  com-

 pleted  in  I967-68.  The  foreign  ex-
 change  cost  of  the  conversion  ts
 estimated  at  Ra.  Pokus  million  and  is
 being  met  from  a  credit  extended  by
 the  Governments  of  Austria  and  West
 Germany.

 Railway  Schemes
 189,  Shri  Linga  Eeddy:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  Railway  schemes  submited
 by  the  State  Government  of  Mysere
 for  being  executed  in  the  Third  Five
 Year  Plan;  and

 (b)  the  action  taken  thereon?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  The  Government  of
 Mysore  recommended  construction  of
 the  following  new  railway  lines
 during  the  Third  Five  Year  Plan:
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 Hassan-Mangalore
 Hubli-Karwar
 Kottur-Harihar
 Bangalore-Salem
 Mysore-Virajpet-Tellichery
 Gadag-Raichur

 Of  these,  construction  of  the  Hassan-
 Mangalore  and  Bangalore-Salem  rail-
 way  lines  have  been  taken  up  and  the
 works  are  in  progress.  The  others
 were  not  included  in  the  Railway’s
 Third  Five  Year  Plan.

 Hassan-Mangalore  Rail  Line

 190,  Shri  Linga  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  stage  at  which  the  execu-
 tion  of  the  Hassan—Mangalore  Rail-
 way  line  stands  at  present;  and

 (b)  the  amount  of  outlay  incurred
 so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  ‘Nath):
 (a)  and  (b).  On  the  main  Hassan-
 Mangalore  line’  actual  construction
 work  has  just  commenced  on  the
 Hassan-Sakleshpur  reach.  Preliminary
 works  in  connection  with  invitation
 of  tenders  and  award  of  contracts
 for  the  ghat  section  are  well  in  hand.
 On  the  4-mile  mixed  gauge  link
 from  Mangalore  to  the  Port  site,  work
 on  which  was  commenced  over  an
 year  ago,  the  up-to-date  progress  is
 about  40  per  cent.  Outlay  incurred
 so  far  is  about  Rs.  73  lakhs.

 Special  Alloy  Steel  Plant  in  U.P.
 9l.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  a  special  alloy  steel
 plant  is  likely  to  be  established  in
 UP.;

 (b)  if  so,  its  location,  and
 (c)  whether  the  plant  will  be  in  the

 public  sector?
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 The  Minister  of  Steel  and  Mines

 (Shri  Sanjiva  Reddy):  (a)  Four
 licences  have  been  issued  in  the  Pri-
 vate  Sector  for  setting  up  plants  in
 U.P.  for  the  manufacture  of  alloy
 steels.

 (b)  Two  of  the  plants  are  proposed
 to  be  located  at  Kanpur  and  one  each
 at  Bareilly  and  Sitapur.

 (c)  No,  Sir.

 Temporary  Civil  Engineers
 Traffic  Officers  on  Railways

 and

 i92.  Shri  A.  P.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  temporary
 Civil  Engineers,  Temporary  Traffic
 Officers  (both  Transportation  and
 Commercial)  on  the  Indian  Railways
 (zone-wise)  ;

 (b)  for  how  long  they  are  working
 in  a  temporary  capacity;  and

 (c)  the  steps  Government  are  tak-
 ing  to  see  that  they  are  confirmed  in
 the  regular  Gazetted  Services  and
 allotted  to  proper  cadre?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  A  statement  is
 attached.  [Placed  in  Library.  See
 No.  LT-5072/65).

 Railway  Officers

 193.  Shri  A.  P.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  General
 Administrative  posts  as  on  the  8lst
 March,  965  of  G.Ms.,  C.P.Os.,  Deputy
 C.P.Os.  and  D.Ss.,  on  the  Indian  Rail-
 ways  and  Deputy  Directors  (Estab-
 lishment),  Joint  Director  (Establish-
 ment),  Director  Establishment,  Addi-
 tional  Member  (Staff)  and  Member
 (Staff)  in  the  Railway  Board;

 (b)  whether  they  are  filledup  by
 &  positive  act  of  selection;  and
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 (ey)  if  1,  who  are  the  selecting suthorities  and  what  criteria  and
 Procedure  for  such  selection  are
 followed?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag Singh):  (a)  The  total  number  of
 General  Administrative  posts  as  on
 3I-3-65  of  General  Managers,  Chief
 Personnel  Officers,  Deputy  Chief  Per-
 sonnel  Officers,  Divisional  Superin- tendents  on  the  Indian  Railways  and
 Deputy  Directors  (Establishment), Joint  Director  (Establishment),  Dir-
 ector  (Establishment),  Additional
 Member  (Staff)  and  Member  (Staff)
 is  78.

 (b)  and  (c).  The  posts  of  General
 Managers  and  Additional  Member
 (Staff)  are  filled  by  senior  officers  of
 the  Railways  considercd  suitable  for
 such  appointments.  Officers  are
 selected  by  the  Railway  Board  on  the
 basis  of  their  record  of  service,  an-
 nual  confidential  reports  and  suitabi-
 lily,  The  selection  of  officers  for
 these  posts  is  made  with  the  approval
 of  the  Minister  for  Railways  and  the
 Appointments  Committee  of  the  Cabi-
 net.  Member  (Staff)  of  the  Railway
 Board  is  appointed  from  amongst  the
 General  Managers  by  the  Minister
 for  Railways  with  the  approval  of  the
 Appointments  Committee  of  the
 Cabinet.

 The  posts  of  Chief  Personnel
 Officers,  Deputy  Chief  Personnel
 Officers  and  Divisional  Superinten-
 dents  are  filled  by  officers  considered
 suitable  by  the  Railway  Board  bas a
 on  their  record  of  service,  annual
 confidential  reports  and  suitability  to
 hold  these  posts.  The  posts  of
 Deputy  Directors  (Establishment)  are
 filled  by  suitable  officers  of  the  Rail-
 woy  Board  Secretariat  Service  as
 well  as  officers  from  Railways.  Posts
 of  Joint  Directors  (Establishment)
 end  Director  (Establishment)  are
 filled  by  officers  of  the  Railways
 considered  suitable  to  hold  these
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 posts.  The  posts  of  Chief  Personnel
 Officers,  Deputy  Chief  Personnel
 Officers,  Divisional  Superintendents,
 Deputy  Directors  (Establishment),
 Joint  Directors  (Establishment)  and
 Director  (Establishment)  are  filled  by
 the  Railway  Board  with  the  approval
 of  the  Minister  for  Railways.

 Export  of  Wild  Animals

 194,  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of C  ree be  pl
 to  state:

 (a)  whether  Government  have
 examined  the  potentialities  of  earn-
 ing  foreign  exchange  by  the  export
 of  wild  animsls  (dead  or  alive),
 monkeys  and  particular  kinds  of
 birds  to  warious  foreign  countries;

 (b)  if  so,  the  possibilities  of  extend-
 ing  this  trade;

 (c)  the  amount  of  foreign  exchange
 earned  during  the  years  1963,  l964
 and  965  so  far  by  the  export  of
 monkeys  and  other  wild  animals  and
 the  countries  where  these  are  parti-
 cularly  in  demand;  and

 (d)  whether  Government  have
 sought  co-operation  from  the  State
 Governments  in  order  to  breed  and
 rear  various  types  of  wild  animals
 for  commercial  purposes  in  the  thick
 Indian  foresta  and  their  response  in
 this  regard?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  A  Study  Group  set  up  in  964
 has  inter  alia  been  entrusted  with
 the  work  of  examining  the  potentia-
 lities  of  earning  foreign  exchange  by
 exports  of  wild  animals  /birds,  Tts
 report  is  yet  to  be  submitted  and  so
 it  is  not  possible  to  give  any  posi-
 tive  indication  about  the  possibility
 of  extending  this  trade.

 (c)  The  value  of  exports  of  mon-
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 weys  and  ather  wild  animals  are  as
 follows:—

 3963  0  74
 é  ed ey
 jul)

 (‘900"  —  (‘g00"  —  (‘000°
 Rs.)  Bs.)  Rs.)

 Monkeys  (36520-2457  98
 Other  wild  ani-
 mals,  48  a7  go
 Morkeys  are  allowed  to  be  exported
 to  U.S.A.,  UK.,  and  Canada  only  for
 medical  research  purposes.  The  fi-
 wures  of  other  wild  animals  given
 above  include  only  tigers  und  ele-
 phants  as  other  kinds  of  wild  ani-
 mals  are  not  separately  shown.  These
 are  in  demand  particularly  in  U.K.,
 Singapore,  Germany  and  Czecho-
 slovakia.

 (d)  No  special  efforts  were  under-
 taken  for  secking  this  kind  of  co-
 operation,  except  that  the  jocal  laws
 (und  rules  thereunder)  concerning
 preservation  and  management  of
 wild  life  are  so  evolved  that  their
 muin  objective  is  to  preserve  the  wild
 life  and  even  to  encuurage  multipli-
 eation  of  animals  of  commercial  im-
 portance.  No  major  steps  to  breed
 or  rear  such  aninvals  by  using  arti-
 ficial  methods  have  so  far  been  taken
 inside  the  thick  Indian  forests.  Pilot
 schemes  on  breeding  of  certain  com-
 mercially  useful  wild  animals,  using
 artificial  methods,  are,  however,  being
 planned  in  certain  zoos  in  India.

 Export  of  Cashew  Kernels
 195.  Shri  A.  s  Alva:

 Shrimati  Kenuks  Barkataki:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  {pct  that  the

 export  of  Cashew  Kernels  to  the
 tries  hap  received

 set-back,  especially  in  Italy,  due  t
 the  fact  thet  the  Kernels  of  a  diffe-
 rent  variety  which  are  not  very
 popular  there  are  mistaken  for  the
 Indian  variety;  and
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 (b)  if  so,  the  steps  taken  to  dispel
 fis  wrang  notion  and  to  step  up  our
 exports  in  these  countries?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  No,
 Sir.  Exports  to  European  Cauntries
 have  on  the  whole,  greatly  increased.
 Exports  to  Italy,  during  the  period
 April-July  965  have  fallen  compared
 with  exports  in  the  corresponding
 period  of  1964.  Italy  being  one  of
 the  leading  producers  and  exporters
 of  almonds  and  having  a  cashew  col-
 laboration  with  Tanzania,  there  is  a
 powerful  ‘almond  lobby’  which  resists
 import  of  cashew  kernels  into  that
 country  and  also  the  availability  of
 cashew  from  a  preferred  source.  We
 have,  however,  no  information  regrd-
 ing  a  different  unpopular  variety  of
 kernels  being  mistaken  for  Indian
 cashew  kernels.

 A  foreign  office  of  the  Cashew  Ex-
 port  Promotion  Council  was  opened
 in  Brussels  in  September,  964  with
 the  specific  purpose  of  increasing  our
 exports  of  cashew  kernels  to  West
 European  countries.  The  foreign
 office  has  been  taking  all  publicity
 and  other  measures  for  stepping  up
 our  exports  to  this  area.

 इस्पात  कारखानों  में  भ्रमित

 i96.  a}  किसान  पट तला यक  :
 श्री  मु  लिये:
 शो  बागड़ी

 क्या  इस्पात  लोर  कान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  भिलाई,  रूपरेखा  तथा  इस्सापुर
 इस्पात  कारखानों  की  विस्तार  योजनाधों  के
 आख़िरत  कुल  कितने  श्रमिक  काम  कर  रहें
 हैं;

 ख)  उनमें  कितने  श्रमिक  ऐसे  हैं  जो
 प्रारम्भ  से  कार्य  कर  रहे  हैं  कौर  कितने  श्रमिक
 ऐसे  हैं  जिन्हें  काम  करते  'हुए  कभी  दो  बर्ष
 बही  हुए  ;  कौर
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 (a)  कितने  श्वमिकों  को  इस  कारखानों
 में  स्थायी  रूप  से  रखा  जायेगा  ?

 इस्पात  और  लाल  मंत्री  (क्रो  संजीव
 रेडडी)  :  (क)  से  (ग).  सूचना  एकत्र  की
 जा  रहो  है  प्रौढ़  सभा-पटक  पर  रख  दी
 जाएगी  |

 Accla]l  Survey  im  MP.
 Shri  Vidya  Charan  Shukla:
 Dr.  Chandrabhan:
 hr  Parashar:
 Shri  Hukum  Chand

 Kachhavaiya:

 Iv.

 Will  the  Minister  of  Gteel  and  Mimes
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  896  on  the
 27th  August,  965  and  state:

 (a)  the  progress  made  with  regard
 to  the  proposal  for  aerial  survey  of
 about  1,000  sq.  km.  in  the  Jashpur-
 nagar  area  in  Raigarh  district  of
 Madhya  Pradesh;  and

 (b)  the  time  by  which  the  survey
 is  likely  to  be  completed?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Eeddy):  (a)  The
 acheme  of  geria)  survey  is  still  under
 consideration.

 (b)  Does  not  arise.

 Ceal  and  Irea  Depectta  in
 Madhya  Pradesh

 iM.  Shri  Hari  Vishas  Kamath:
 Shri  Yashpal  Singh:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Steel  amd  Mines
 be  pleased  to  state:

 (a)  whether  it  is  «  fact  that  the
 area  round  about  Lohgarb,  Narsingh-
 pur  district,  Madhya  Pradesh,  has
 been  surveyed  for  coal  and  iron
 deposits;

 (b)  if  wo,  the  progress  made  in  the
 work;  and
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 (c)  if  the  answer  to  part  (a)  abowe
 be  im  the  negative,  the  reasons  there-
 for?

 The  Minister  of  Steel  and  Mineq
 (Shri  Sasjfiwa  Reddy):  (a)  to  (०).
 The  investigation  for  coal  in  the
 Mohpani-Gotitoria.  in  Narsinghpur
 District,  by  the  Geological  Survey  of
 India  is  In  progress.  The  results  of
 the  investigation  will  become  avail-
 able  after  it  is  completed.

 Thin  bands  and  lenticles  of  iron
 ore  occur  in  the  district.  The  ‘best
 marked  lenticles  of  such  ore  occur  in
 the  area  between  the  Sukkur  river
 and  the  Chindwara-Narsinghpur
 road.  Hematite  iron  ores  have  also
 been  recorded  near  milestone  TW/3L
 on  the  Narsinghpur-Lakhnadon  road
 and  at  Omarpani  near  Tendukhcra.

 Railway  Doctors

 ‘199,  Dr.  Sarojint  Mahishi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  a  large  number  of  re-
 presentations  have  been  received  from
 the  Railway  Doctors  for  treating  them
 at  par  with  the  C.G.H.S.  Doctors  in
 all  respects;  and

 (b)  if  #0,  the  action  belng  taken  in
 the  matter?

 The  Minister  of  State  In  the  Minis-
 try  of  Rallways  (Dr.  Ram  Subbag
 Singh):  (a)  Yes.

 (b)  The  matter  is  under  considera-
 tion,

 Fruit-processing  Lndustrics

 200.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  set
 up  fruit-processing  industries  fer
 export  purposes  with  the  belp  ef
 Soviet  equipment  and  technicians;  amd

 (b)  if  so,  the  details  of  the  scheme?
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 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  The  proposal  has  been  initiated
 but  no  details  of  the  scheme  have
 been  drawn  up  as  yet,

 Tirur  Over-bridge
 20l.  Shri  Mohammed  Koya:  Will

 the  Minister  of  Railways  be  pleased to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  0l0  on  the  4th
 December,  I4i4  and  state:

 (a)  whether  the  Kerala  Govern-
 ment  has  now  agreed  to  meet  their
 part  of  the  expenses  in  the  construc-
 tion  of  an  over-bridge  at  Tirur
 (Kozhikode  District);  and

 (b)  if  so,
 will  start?

 when  the  construction

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  /Nath):
 (a)  Yes.

 (b)  The  estimate  for  this  work  has
 been  sanctioned  on  1-9-1965.  and  the
 work  will  be  taken  up  shortly.

 Newsprint  Plant  in  Punjab
 202.  Shri  Daljit  Singh:

 Dr.  Mahadeva  ह,
 चा  the  Minister  of  Industry  and

 Bupply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  422
 on  the  3rd  September,  965  and  state:

 (a)  whether  any  decision  has  been
 taken  regarding  the  setting  up  of  the
 Newsprint  Plant  at  Nangal  in  Punjab;
 and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Not  yet,
 Sir.

 (b)  Does  not  arise.
 Heavy  Electrical  Unit  at  Nangal

 208.  Shri  Daljit  Singh:  Will  the
 Minister  of  Industry  and  Supply  be
 pleased  to  stute:

 (a)  whether  the  clarification  asked
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 for  by  the  Central  Government  from
 the  Punjab  Government  regarding  the
 setting  up  of  a  Heavy  Electrical  Unit
 at  Nangal  Dam  for  the  manufacture
 of  transformers  and  capacitors  has
 since  been  received;

 (9)  if  so,  whether  a  letter  of  intent
 has  been  issued;  and

 (c)  when  the  unit  will  start  func-
 toning?

 The  Deputy  Minister  in  ~he  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c),  The
 scheme  of  the  Government  of  Punjab
 for  setting  up  a  new  unit  at  Nangal
 (Punjab)  for  the  manufacture  of
 transformers  and  capacitors  was  dis-
 cussed  with  the  representative  of  the
 Government  of  Punjab.  The  Repre-
 sentative  of  the  State  Government
 desired  that  a  provisional  approval
 may  be  granted  to  them  to  conduct
 negotiations  for  collaboration  and
 arranger:2nts  for  expenditure  on
 foreign  exchange,  as  necessary.

 The  Government  of  India  have  ap-
 pointed  a  Committee  to  assess  the
 existing  capacity  and  further  capa-
 city  required  in  relation  to  the  pros-
 pective  demand  for  heavy  electrical
 equipment.  The  recommendations  of
 the  Committee  are  expected  shortly.
 The  State  Government's  proposal
 would  be  considered  in  the  light  of
 the  recommendations  of  the  above
 Committee.
 Office  of  the  Chief  Controller  of

 Imports  and  Exports  in  Punjab

 204.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Punjab  have  request-
 ed  the  Centre  for  opening  of  an  office
 of  the  Joint  or  Deputy  Chief  Control-
 ler  of  Imports  and  Exports  in  Punjab;
 end

 (b)  if  so,  the  decision  taken  in  the
 Tatter?
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 The  Minister  of  Commerce
 Manubbai  Shah);  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.  Due  to  econOmy  measures  under
 the  present  emergency,  the  matter  is
 likely  to  be  delayed.

 (Shri

 Productivity  Year
 205.  Shrimatl  Maimoona  Sultan:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 defence  slant  ig  being  given  to  the
 Programme  of  the  India  Productivity
 Year  ‘1966;  and

 (b)  if  so,  salient  features  of  the
 revised  programme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  and  (ib).
 Yes,  Sir,  The  revised  programme
 will  lay  particular  emphasis  on  the
 mobilisation  of  available  resources  to
 cover  crucial  activities  in  the  major
 areas  of  endeavour  like  defence  pro-
 duction,  wastage  reduction,  workers’
 development,  including  seminars  and
 training  courses  for  personnel  engag-
 ed  in  defence  production  and  main-
 tenance.

 हावड़ा-कालका  सेस के  लिए  बिजली  के
 इंजन

 206.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  यह  सच  हैं  कि  2  प्रक्तूबर,
 1965  से  हावड़ा-कालका  मेल  गाड़ी  को
 चलाने  के  लिए  बिजलों  का  इंजन  काम  में
 लाया  जा  रहा  है  ;  प्रौढ़

 (ख)  यदि  हां,  तों  उसकी  लागत
 क्‍या  है?

 रखें  मंत्रालय  में  राज्य-मंत्री  (te
 काम  सुमन  सिह)  :  (क)  जहां।  I-l  oe
 965  से  भ्रासतनसोल  कौर  मुगलसराय  के

 सोच  कालका-हावड़ा  डाकगाड़ी  में  बिजली
 के  इंजन  लगाये  जाते  हैं  a
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 (ख)  भारत  में  बन्दरगाह  पर  उतरने
 तक  एक  इंजन  पर  लगभग  lu  लाख  की
 लागत  प्रति  है  t

 ‘Northern  ‘Railway  Headquarters
 Construction  Accounts  Department
 207.  Shri  Buta  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  429  on  the  26th  Febru-
 ary,  965  regarding  the  cases  of  dis-
 Proportionate  wealth  and  malprac- tices  by  certain  staff  of  the  Northern
 Railway  Headquarters  Construction
 Accounts  Department  and  state:

 (a)  the  result  of  the  investigations
 campleted  by  the  Special  Police  Estab-
 lishment;  and

 (b)  the  action  taken  against  the
 staff  concerned  for  possessing  dispro-
 portronate  wealth?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  As  a  result  of  the  in-
 vestigations  conducted  by  the  Special Police  Establishment,  one  Clerk  of
 the  Construction  Accounts  Depart-
 ment,  Headquarters,  Northern  Ruil-
 way  has  been  held  responsible  for
 contravening  certain  provisions  of  the
 Railway  Service  (Conduct)  Rules
 956  for  which  departmental  action
 will  be  taken  after  the  employee
 returns  from  sick-leave.  Allegations
 against  other  staff  referred  to  in  the
 answer  to  the  previous  question  could
 not  be  substantiated.

 (b)  The  allegation  regarding  pos-
 session  of  disproportionate  wealth  has
 not  been  substantiated.
 Clerks  (Grade  I)  in  Northern  Railway

 Accounts  Department
 208.  Shri  Gulshan:  Will  the  Minis-

 ter  of  Rallways  be  pleased  to  state:
 (a)  the  total  number  of  Clerks  Grade

 I  of  the  Northern  Railway  Accounts
 Department  whose  final  confirmation
 was  ordered  in  terms  of  the  late
 C.R.A's.  letter  No.  93  CRA/E/30  dated
 4-8-1981  in  the  year  1987;
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 (b)  whether  their  seniority  assigned
 in  ‘1967  was  withdrawn  in  the  year
 96  and  junior  people  who  had  not
 even  officiated  were  allowed  to
 supersede  them;  ang

 (eo),  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)

 (9)  and  (c).  This  was  done  in  the
 case  of  3  employees  only.  It  was  due
 to  implementation  of  the  upgrading
 orders  (issued:  in  March  957)  with
 retrospective  effect  from  l-4-§4  that
 the  three  employees  who  qualified  in
 Appendix  II-A  examination  held  in
 Apri]  56  and  were  confirmed  as
 Clerks  Grade  I  against  the  normal
 vacancies  occurred  after  ‘1-4-56,,  had  to
 rank  subsequently  junior  to.  all  those
 who  had  qualified  prior  to  1-456
 and  were  confirmed  against  the  up-
 graded  vacancies  created  with  retros-
 peotive  affect  from.  ‘1+4-56;,

 कसी  लये  टेशन  पर  पाया  गया  हुंधगोला

 209,  श्री.  प्राधिकार  लाला,  बेहया'  :  क्‍या
 ई... 2  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  30  सितम्बर,
 L965  को  झांसी  रेलवे  स्टेशन  पर  सेना  के

 थैले  (आर्मी  बैग)  में  दो  हथगोले.  पाये
 गये  ;

 (ख)  यदि  हां,  तो  वे  हथगोले  कहां
 बनेगे  ;

 (ग)  क्‍या  इस  मामले  में  कोई  छान-
 बीन  की  गई  थी  ;  और

 (घ)  यादि.  हां,  तो  उसका  क्या  परिणाम
 निकला  ?

 देते  संजा लय  में  रास् मन मंत्रो,  (डा०
 राम  सुलग  सिंह  )  :  (क)  जी  हों,
 22-9-1965  को,  न  कि  (30-9-1965,

 को  tL

 (@)  भारत  में  बने  हुए  थे  |
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 (7)  झांसी  की  सरकारी  रेलवे  पुलिस
 के  स्टेशन  हाउस  प्रकार  कौर  स्थानीय  सैनिक
 फ्राधिकार्यिों  द्वारा  जाच-पड़ताल  की  गई
 थी  |

 (3)  इस  मामले  में  अभी
 पड़ताल  हो  रही  है.  tT

 Spindleage  Allotted  to  Mysore  State
 2I0.  Dr.  Sarojini  Malttwhi:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 जांच

 (a)  the  spindleage  allotted  to  the
 Mysore  State  in  the  Fourth  Five  Year
 Plan  period  and  whether  this  spindle-
 age  has  been  licensed:

 (b)  whether  it  is  a  fact  that  thougt
 some  appl  for  |  from
 Mysore  State  have  been  denied  licen-
 ves  due  to  the  exhaustion  of  quota
 a  large  amount  of  spindleage  is  lying
 unutiliseg-  in  other  States;  and

 (०)  if  so,  whether  this  unutilised
 quota  will  be  re-distributed  to  other
 States  where  there  are  a  number  of
 applicants  waiting  to  utilise  it?

 The  Deputy  Minister  in  the  Minis-
 try  af  Commerve  (Shri  5.  प्र.  Hama-
 sWamy):  (a)  to  (c).  A  statement  is
 given  below:

 Statement

 Allocation  of  spindles  for  the
 Fourth  Plan  period  as  such  to  any
 State  does  not  arise,  Presumably  the
 Hon'ble  Member  refers  to  the  alloca-
 tion  of:  cotton  spindles  made  to  the
 Mysore  State  for  the  Third  Plan
 period.

 An  allocation  of  180,000  spindles
 was  made  to  the  Mysore  State  during
 the  Third  Plan  period;  and  the  entire

 tion  has  been  various
 parties  on  the  recommendations  of  the
 State  Government.  Only  a  small  part
 of  the  original  total  spindleage  allot-
 ment  made  to  the  various  States
 remai  to  be  epread:  over
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 five  or  six  States.  It  is  open  to  these
 States  to  utilise  that  capacity  before
 3i-3-986.  Therefore  it  is  not  pro-
 posed  to  divert  the  smal!  unlicensed
 capacity  to  other  States.

 The  allocations  of  spindles  to  the
 various  States  were  made  taking  into
 account  relevant  factors  such  as_  the
 Tequirements  of  yarn  in  each  State,
 industrial  development  of  each  State,
 etc.  It  has  been  the  general  policy
 that  these  allocations  should  be  utilis-
 ed  in  the  States  to  which  they  are
 made.  If  a  licence  is  revoked,  the
 spindleage  thus  released  is  again
 allotted  for  installation  in  the  same
 ‘State.

 Electrification  of  Coal-Belt  of
 Bengal  and  Bihar

 2  Shri  Heda:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  Government  have
 undertaken  any  programme  to  elec-
 trify  the  coal-belt  of  Bengal  and
 Bihar  areas;  and

 (0०)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  The  sections  program-
 med  for  electrification  in  the  coal-
 belt  areas  of  Bengal  and  Bihar  have
 been  completed  and  the  names  of
 these  sections  are  indicated  below:

 1  Andal-Gomoh;  including  branch
 lines  ‘viz.  Dhanbad-Tetulmari-
 Kusunda  and  Pradhankunta-
 Pathardih.

 2.  Anara-Rukni  Bhojudih  Jama-
 doba  Washery.

 3.  Ramkanali-Chourasi.

 4.  Damodar-Radhanagar.
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 The  trunk  route  between  Calcutta
 and  Moghalsarai  which  serves  these
 sections  has  also  been  electrified.

 Export  of  Tea  to  U.K.

 2i2.  Shri  P.  0,  Borooah:  Will  the
 Minister  of  Comnierce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernments  and  traders  of  India  and
 Ceylon  are  together  organising  2
 Campaign  to  stimulate  new-sales  of
 tea  in  the  U.K.;

 (b)  if  so,  the  salient  features  of  the
 campaign  and  its  estimated  cost  and
 Government's  share  therein;

 (c)  whether  similar  campaigns  are
 being  organised  by  Government  in
 other  countries  also;  and

 (d)  if  90,  where?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  झ,  Rama-
 swamy):  (a)  Yes,  Sir.  The  Govern-
 ments  of  India  and  Ceylon  and  the
 U.K.  Tea  Trade  Committee  have
 organised  a  “Drink  More  Tea”  cam-
 paign.

 (b)  The  campaign  seeks’  to
 strengthen  the  image  of  tea  as  a
 more  fashionable,  modern  and  essen-
 tial  beverage  in  order  that  more
 peoples  could  be  persuaded  to  appre-
 ciate  tea  rather  than  other  competing
 beverages.  The  campaign  will  in-
 volve  an  annual  expenditure  of
 £6,00,000  out  of  which  an  amount  of
 £,87,500  will  be  contributed  by  the
 Government  of  India.

 (c)  and  (d).  Yes.  Sir.  Similar
 campaigns  are  already  in  operation
 in  the  U.S.A,  Canada,  West  Germany,
 Australia  and  France.
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 wee  थवातुझों  का  उत्पादन

 213.  शी  मधु  लिमये :.
 श्री  परश पाल  सिंह  :
 श्री  go  Wo  बदला:.
 श्रीमती  विमला  तेजी :

 कया  इस्पात  शौर  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ग्न लौह  धातुओं  का
 उत्पादन  बढ़ाने  के  लिये  कोई  कार्रवाई  कर
 रही  हैं  ताकि  प्रतिरक्षा  उत्पादन  कार्य  में  बाधा
 न  पड़े  ;  शौर

 (ख)  यदि  हां,  तो  इस  विषय  में  क्‍या
 कार्यवाही  की  जा  रहो  है  ?

 इस्पात  तथा  खान  मंत्री  (श्री  संजीव
 रेडडी)  :  (क)  कौर  (ख).  जी,  महोदय,  |
 एल्यूमिनियम,  लांबा,  सिक्का  कौर  जस्ता
 का  उत्पादन  बढ़ाने  के  विचार  से  इन  धातुक्रमों
 के  उत्पादन  की  वतंमान  क्षमता  के  लिए
 निम्नलिखित  कदम  उठाए  गए  हैं  :

 एल्युमिनियम  :---एल्यूमिनियम  उत्पादन
 बी  बेईमान  क्षमता  966
 तक  67,500  मीटरी  टन  से
 बढ़  कर  113,000  मीटरी
 टन  हो  जायेगी  जब  कि  पूर्ण
 होने  वाली.  परि योजनायें
 समाप्त  हो  जायेंगी  सरकारी
 क्षेत्र  में  दो  नई  परियोजनाएं
 अर्थात्‌  कोयला  एल्युमिनियम
 परियोजना  (क्षमता  25000
 मीटरी  टन)  तथा  कोरबा
 एल्युमिनियम.  परियोजना
 (क्षमता  1,000,000  मीटरी
 टन)  हाथ  में  लो  जा  रही  है  1
 इस  प्रयोजन  से  एक  नई
 कम्पनी  बनाई  जा  रही  है  ।

 गैर-सरकारी  क्षत्र  में  दो  वर्तमान
 प्रकाशकों  के  विकास  के  लिए
 तथा  एक  नया  प्रस्तावक  भी
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 लगाने  का  प्रनुमोंदन  किया
 जा  चुका  हैं  |  इन  परि-
 योजनाओं  के  चतु  योजना
 काल  में  पूरे  हो  जाने  से
 एल्युमिनियम  की  समस्त
 क्षमता  के  3,000,000,
 मीटरी  टन  से  अधिक  हो  जाने
 का  प्रनुमान  है  t

 ताँबा  (राजस्थान)  :——()  बेकरी  :--

 (2

 (3

 —

 —

 फ्रांसीसी  तथा  फिनलैंड  की
 तकनीकी  तथा  वित्तीय
 सहायता  से  खेती  की  तांबा
 की  खानों  का  विकास
 2i,000  मीटरी  टन  तांबा
 प्रति  वर्ष  उत्पादन  करके
 किया  जायेगा  1

 राया  (बिहार)  :--एक  प्लांट
 20,000— 30,000  afar

 टन  प्रति  वर्ष  उत्पादन  करने  की
 क्षमता  वाला  स्थापित  करने
 के  लिए  निक्षेपों  का  अनुसंधान
 किया  जा  रहा  है।  इस  योजना
 को  सोवियत  सहायता  के
 अन्तर्गत  लिए  जाने  के
 संभावना  पर  विचार  हो  रहा
 है  1

 अग्निगुण्डल  (भान  प्रदेश)  i
 झन्‌संधान  प्रगति  पर  हैं  tT

 wat  :--पोलैंड  की  सहायता  से
 30,000  मीटरी  टन  जस्ता

 प्रति  वर्ष  बाहर  से  मंगाए  हुए
 जस्ता  संकेन्द्रीतों  से  तैयार
 करने  के  लिए  विशाखापतनम
 में  एक  जस्ता  प्रगालक
 लगाने  की  परियोजना
 पर  विचार  किया
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 जा  रहा  है।  विदेशों  से  मंगाए
 हुए  सं केन्द्रीत ों  के  प्राकार  पर
 एक  दूसरा  जस्ता  प्रस्तावक
 गैर-सरकारी  क्षेत्र  में
 अ्रलवाई  (केरल)  में  स्थापित
 किया  जा  रहा  है  |  प्रद्रावक
 को  20,000  मीटरी  टन
 जस्ता  धातु  क्षमता  का  लाइसेंस
 प्राप्त  है  जो  दों  प्रवस्थाप्रों
 में  विकसित  करके  60,000
 मीटरी  टन  दिया  जा  सकता
 हैँ  ry
 सिक्‍का  :--सरकार  ने  मेटल

 कारपोरेशन  ग्राफ  इन्डिया  की
 निकाय  को  प्रध्यादेश  अर्थात्‌
 भारत  की  धातु  निगम  (निकाय
 भ्रवाणित  प्रध्यादेश)  १६६४
 राष्ट्रपति  द्वारा  लागू  करके
 २२-१०-६४  कों  हाथ  मेले
 लिया  है  ताकि  सिक्के  कौर
 से  के  जो  निक्षेप  जवार
 क्षेत्र  में  हैँ  उनका  तेजी  से
 विकास  किया  जा  सके  जो
 कि  अभी  तक  कम्पनी  के  पास
 पटे  पर  थे  t

 wet  ate

 जौनपुर  रेलवे  स्टेशन  पर  हाथ

 2i4.  शनी  झंकार  लाल  बरवा  :
 श्री  बृजराज  सिंह  :
 ज्  गोकरन  प्रसाद:
 शी  हुकम  चन्द  कलुवा  :
 क्रि  विश्वनाथ  पाण्डेय:

 क्या  रेलवे  मंत्री  यह  बताने  की  बरपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  24  सितम्बर,
 965  की  रात  को  सुल्तानपुर  से  लौट  रही

 एक  यात्री  गाड़ी  में  जौनपुर  स्टेशन  पर  एक
 लड़के  का  शव  पाया  गया;  शौर

 ख)  यदि  हां,  तो  इस  मामले  में
 सरकार  ने  क्‍या  कार्यकालों  की  है  ?
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 रुपये  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिह  )  :  (क)  जहां।

 (ख)  वाराणसी  की  सरकारी  रेलवे
 पुलिस  ने  भारतीय  दण्ड  संहिता  की  घारा
 302  फे  प्रधान  एक  मामला  ज  कर  लिया  है
 बौर  जांच-पड़ताल  दू।  रही  है  t

 Steel  Alloy  Plant  at  Bhadravati
 216.  Shri  Kajrolkar:

 Shri  Basappa:
 Will  the  Minister  of  Steel  and

 Mines  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  had  decided  to  equip  a  steel
 alloy  plant  with  another  electric  pig
 iron  plant  at  Bhadravati  in  collabo-
 ration  with  a  West  German  stee]  firm,
 named  Demag;  and

 (b)  if  so,  when  it  is  to  be  commis-
 sioned  and  on  what  terms?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  (a)  and  (b).
 Mysore  Iron  &  Steel  Ltd.  (Bhadra-
 vati)  have  been  permitted  by  the  Gov-
 ernment  to  expand  their  pig  iron
 capacity  by  20,000,  tonnes  per  annum.
 The  foreign  exchange  cost  of  the
 plant  will  be  covered  under  a  loan
 agreement  entered  into  by  MISL  with
 Kreditanstalt.  The  plant  and  equip-
 ment  will  be  supplied  by  M/s.  Demag
 and  AEG  of  West  Germany.  The  ex-
 pansion  programme  is  likely  to  be
 completed  by  1968.

 Trade  Agreement  with  Sudan

 21  Shri  P.  C.  Borooah:

 Shri  Yogendra  Jha:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  a  trade  agreement  has

 recently  been  negotiated  with  Sudan;
 and
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 (b)  if  so,  the  result  of  the  negotia-
 tions  and  the  terme  of  the  agreement,
 if  concluded?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  As  a  result  of  discussions,  a
 Trade  Agreement  between  India  and

 ‘Sudan  was  signed  on  22nd  October,
 1965.  A  copy  of  the  same  is  enclosed.
 |Placed  in  Library.  See  No.  LT-5073/

 65).

 In  recent  years  trade  between  the
 two  countries  has  been  of  the  order
 of  Rs.  5  crores  both  ways.  It  is  ex-
 pected  that  as  a  result  of  this  agree-
 ment  there  would  be  a  near-balanced
 growth  of  trade  between  the  two
 countries  at  a  level  of  Rs.  20  crores
 with  the  possibility  of  further  sales
 and  purchases  between  the  two  coun-
 tries  of  about  Rs.  3  crores.

 The  two  countries  have  also  agreed
 to  co-operate  in  setting  up  joint  ven-
 tures  in  Industrial  fields  and  ex-
 change  of  technical  knowledge  and
 experts,

 दिल्ली  रेलवे  स्टेशन  पर  चोरी

 2i8.  श्री  जलो कार  लाल  बैरवा:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृषि  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  1  भ्वतूबर,
 L965  को  चोरों  &  एक  गिरोह  का  जो  दिल्‍ली

 रेलवे  स्टेशन  पर  चोरियां  किया  करता  था,
 पता  लगाया  गया  है;

 (ख)  यदि  हां,  तो  जो  व्यक्ति  पकड़े
 गये  हैं,  क्या  वे  रेलवे  कर्मचारी  हैं;  जौर

 (ग)  यदि  हां,  तो  उनका  ब्योरा  क्‍या
 है भर  उनसे  क्या-क्या  वस्तुएं  बरामद
 हुई  हैं  ?
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 रेलों  शासन,  में  राज्य-मंत्री  (डा०
 राम  सुमन  सिंह)  (क)  से  (ग).
 I5-0-965  को  दिल्‍ली  मेन  रेलवे  स्टेशन

 पर  चोरों  के  किसी  ऐसे  शिरोह  का  पता
 नहीं  लगा  है  ।  लेकिन  सरकारी  रेलवे  पुलिस के  अनुसार  दिल्‍ली  (दरियागंज)  की  पुलिस  ने
 I5-0-I965  को  भारतीय  दण्ड  संहिता

 की  धारा  4  के  घिन  चार  व्यक्तियों  को
 गिरफ्तार  किया  है  शौर  उनमें  से  एक  अपराधी
 ने  यह  स्वीकार  किया  है  कि  उसने  रेलों  पर
 कुछ  चोरियां  की  हैं।  लेकिन  बाद  की  जांच-
 पड़ताल  से  पता  चला  है  कि  रेलवे  भण्डार  का
 कोई  ऐसा  सामान  बरामद  नहीं  हुआ  है  जिसके
 प्राधार  पर  अपराध  सिद्ध  किया  जा  सके  ।

 चिल्ली  रेले  स्टेशन  पर  केलों  का  रेलगाड़ी
 से  उतारा  जाना

 2i9.  श्री  प्राधिकार  लाल  बैरवा:  क्‍या
 लब  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केला  व्या-
 पारियों  ने  सरकार  से  प्रार्थना  कौ  है  कि
 उनके  लिये  भेजें  गये'  बेले  तुशलकाबाद  की
 बजाय  दिल्‍ली  रेलवे  स्टेशन  पर  उतारे  जायें;
 शौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुमन  सिह)  (क)  जी,  हां  ।

 स्व)  प्रभी हाल  में  ग्रा पात कालीन  भारी
 यातायात  के  फलस्वरूप  दिल्‍लो  क्षेत्र  में
 भोली-भाड़  के  कारण  =  10-1965  से
 20I0-I965  तक  बाहर  से  मालगाड़ी  में
 आने  वाले  केले  क्‍्रस्थायी  रूप  से  नयी  दिल्‍ली  के
 बजाय  तुगलकाबाद  में  उतारे  जाते  थे  ।  यह
 व्यवस्था  सब्जी  मण्डी  (दिल्ली)  के  फल  कौर
 सब्जी  व्यापारी  संघ  के  माध्यम  से  व्यापारियों
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 की  सलाह  से  लागू  की  गयो  थी  ग्रोवर  उनके
 अभिवेदन  पर  फिर  से  पहले  की  तरह
 2I-0-965  से  केले  के  माल  डिब्बे  नयी

 दिल्‍ली  स्टेशन  पर  लिये  जा  रहे  हैं  t

 Aluminium  Plant  in  Kerala

 220.  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  an  Aluminium  plant  in  the  pri-
 vate  Sector  at  Alwaye  in  Kerala  State;
 and

 (b)  if  s0,  the  estimated  cost  of  the
 plant?

 The  Minister  of  Steel  and  Mines
 (Shri:  Sanjiva  Redtly):  (a)  M/s.  J.  हू.
 Industries  Private  Limited,  Calcutta,
 were  granted  “Letters  of  Intent”  for
 ‘the  establishment  of  anew  aluminium
 smelter  in  Kerala  State  with  a  cape-
 city  of  30,000  tonnes  per  annum,  and:
 aluminium  fabrication  facilities  with
 2  capacity  of  15,000  tonnes.

 (b)  The  cost  of  the  plant  has  been
 provisionally  estimated  at  Rs.  93
 crores.

 Station  Master,  Attari  Railway
 Station

 221.  Shri  BR.  Barua;  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Station  Master,  Attari  Railway  Sta-
 tion  near  Amritsar,  was  the  first  per-
 son  to  inform  Government  about  the
 preparation  of  Pakistani.  armi#s  to
 march  towards  Amritsar;  and

 (b)  if  so,  whether  he  has  been  re-
 warded  in  this  connection  by  the  Rail-
 way  Administration?

 The  Minister  of  Gtate  in  the  Minis
 try  of  allways  (Dr.  Zam  Subhag
 Singh):  (a)  No.

 (b)  Does  not  arise.
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 222.  We  महाराज  प्रसाद  :  क्‍या  देखिये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सब  रेलों  में  रेलवे  कम् मं-
 चोरियों  को  सरकारी.  खर्च  पर  वर्दियां  दी
 जाती  हैं;

 (@)  यदि  हां,  तो  किन-किन  श्रेणियों
 के  कर्मचारियों  को  ये  नदियां  दी  जाती  हैं;

 (ग)  श्रेणीवार,  कितना  भवति  के  बाद
 तथा  किस  मानक के  भ्रनुसार  नदियां  दी  जाती
 हैं;  शौर

 (ध)  ये  नदियां  देने  पर  किसका  बाधित
 व्यय  होता  है  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (झा०
 राम  सुलग  सिंह  )  :  (क)  जी,  हां  t

 (ख)  भ्रामतौर  पर  जिन  कोटियों  के
 कर्म  चारी  जमता  के  सम्पर्क  में  जाते  हैं  भौर
 जिन्हें  जनता/रेल  कर्मचारियों  द्वारा  भ्रासानी
 से  पहिचान  लेना  जरूरी  होता  है,  उन्हें  नदियां
 दी  जाती  हैं  ।

 (ग)  यह  इस  बात  पर  निर्भर  करता  है
 कि  कर्मचारियों  को  जनता  से  किस  हद  तक
 सम्पर्क  रखना  होता  है,  उनकी  ड्यूटी  क्‍या  है
 तथा  स्थानीय  जलवायु  कैसी  है  ।  मोटे  तौर
 पर  नीचे  दिये  हुए  मान  के  प्रनुसार  वर्दियां
 दी  जाती  हैं  —

 वे  स्थान  जहां  गर्मी  शौर  जाड़ा  दोनों  ही  होते  हैं

 are  के  मौसम  मं---द्य  वर्ष  के  लिए  एक  सेट  ।
 गर्मी  के  मौसम  में---हर  वर्ष  दो  से  चार  सेट  ।

 वे  स्थान  जहां  केवल  गर्मी  का  मौसम
 होता  है  :

 जाड़े  के मौसम  म---कुछ  नहीं  ।

 गर्मी  के  मौसम  में--हर  वर्ष  तीन  से  छे  सेट  t
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 वे  स्थान  जहां  केवल  जायें  क।  मौसम  होता  है:

 जाई  के  मौसम  में--हर  वर्ष  एक  सेट  t
 गर्मी  के  मौसम  में--कुछ  नहीं  ।

 (3)  सूचना  मंगायी  जा  रही  है  शौर
 सभा-पटल  पर  रख  दी  जायेगी  |

 गोरखपुर  स्टेशन  के  बाहरी  सिगनल  पर
 रेलगाड़ियों  का  रोका  जाता

 223.  Bro  महादेव  प्रसाव  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अक्तूबर,  i965  में,  किन-किन
 तिथियों  को  तथा  कितनी-कितनी  बार,
 पूर्वोत्तर  रेलवे  के  गझ्लानन्दनगर  स्टेशन  से
 गोरखपुर  जाने  वाली  गाड़ियों  को  गोरखपुर
 स्टेशन  के  बाहरी  सिगनल  पर  झुकना  पड़ा
 था;  बौर

 (ख)  वहां  पर  गाड़ियां  किन  कारणों  से
 रुकी  थों  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुलग  साहू:  (क)  शौर  (ख).  ब्य
 गाड़ियों  के  श्रमदान  और  प्रस्थान  की  व्यवस्था
 करने  तथा  प्रेमपाश  की  खराबी  के  कारण
 ग्रानन्देनगर  की  प्लोर  से  गोरखपुर  स्टेशन  पर
 पहुंचने  बाली  कुल  248  गाड़ियों  में  से  केवल
 22  गाड़ियों  को  निम्न  तारीखों  को  सिगनल  के
 बाहर  रोका  गया  —_—

 I-L0-965  2  गाड़ियां
 10-1965  1 गाड़ी
 L0-l965  2  गाड़ियां
 6-10-1965.  ]  गाड़ी
 7-0-I965  2  गाड़ियां

 l]-0-965  ]  गाड़ी
 ‘13-10-1965,  2  गाड़ियां
 5°0-965  2  गाड़ियां
 ‘17-10-1965  i  गाड़ी

 T8-0-2965  ]  गाड़ी
 20  |  O-1965  2  गाड़ियां
 2I-70-I965  i  गाड़ी
 25-]0-I965  )  गाड़ी
 (27-10-1965.  ]  गाड़ी
 2I0-965  गाढ़ी
 (30-10-1965  )  गाड़ी

 कुल  22  गाड़ियां

 ऊपर  बतायी  गयी  22  गाड़ियों  में  से
 i3  गाड़ियां  गोरखपुर  स्टेशन  पर  ठीक  समय

 पर  पहुंचीं  ।

 Pay  Scales  of  Head  Clerks  =
 Eailways

 224.  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  ia  a  fact  that  Gov-
 ernment  are  considering  to  declare  the
 scale  of  Ra,  2l0—380  (A.S.)  for  Head
 Clerks  on  the  Indian  Railways  instead
 of  the  scale  of  Re  335—525  (.AS.)  for
 Chiet  Clerks;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  take  the  views  of  the  Federa-
 tion  before  making  a  change?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Bam  Subbag.
 Singh):  (a)  No.

 (b)  Does  not  arise.

 Northern  EBailway  Class  I  Officers
 Posted  in  Delhi

 225.  Shri  Vishram  Prasad:  Will  the:
 Minister  of  Railways  be  pleased  to-
 state:

 (a)  the  number  of  Class  I  officers.
 in  the  Northern  Railway  posted  im.
 Delhi  for  the  last:

 (i)  5  yeara,
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 (४)  0  years,  and
 (ili)  5  years;

 (b)  whether  it  is  the  policy  of  Gov-
 ernment  that  such  officers  should  not
 remain  at  a  particular  station  conti-
 nuously  for  such  a  long  period  so  as
 to  avoid  developi  undue  infh
 and

 (c)  if  so,  the  steps  being  taken  to
 bring  down  the  number  of  officers
 referred  to  above?

 The  Minister  of  State  in  Ministry-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  (i)  Nil.

 (ii)  4
 (iii)  os
 (b)  and  (c).  The  policy  of  the

 Government  is  that  officers  should
 not  be  normally  retained  at  one  place
 for  unduly  long  periods.  Transfers
 are  periodically  made,  keeping,  in
 view  administrative  requirements.
 Among  the  34  officers  referred  to  in
 part  (a),  77  are  Administrative
 Officers  who  have  to  be  kept  at  Delhi,
 as  the  Administrative  posts  are  only
 in  the  Headquarters  office  at  Delhi.
 ‘The  remaining  7  officers  have  most-
 ly  been  transferred  from  one  post  to
 another  in  the  Headquarters  office  or
 in  the  Divisional  office  and  from  the
 Headquarters  office  to  the  Divisional
 office  and  vice-versa.  In  a  few  cases,
 ‘officers  have  to  be  kept  in  the  same
 post  for  long  periods  on  account  of
 the  specialised  nature  of  the  job.

 Export  of  Handloom  Goods
 226.  Shri  M.  Malaichami:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 total  export  earnings  of  handloom
 goods  during  l985-66  have  exceeded
 that  of  1964-65;  and

 (b)  if  so,  whether  all  the  accumu-
 lated  stock  of  handloom  goods  has
 been  cleared?

 The  Deputy  Minister  in  the  Minis
 try  of  Commerce  (Shri  5.  V.  Rama-

 and  Ships  by  Pakis-
 istan  (C.A.)

 swamy):  (a)  The  exports  of  hand-
 loom  goods  during  1965-66  (April-
 August)  were  of  the  order  of  Rs,  Oat
 crores  as  against  Rs.  4°74  crores  for
 the  corresponding  period  in  1964-65,
 The  total  exports  of  handloom  gooda
 during  i964-65  (April  9¢4—March
 965)  were  of  the  order  of  Rs.  18:04
 crores,

 (b)  There  is  still  some  accumula-
 tion  of  handloom  fabrics  in  Andhra
 Pradesh,  Madras  and  Maharashtra.
 8  hrs.
 CALLING  ATTENTION  TO  MAT-

 TER  OF  URGENT  PUBLIC
 IMPORTANCE

 IMPOUNDING  oF  INDIAN  SHIPS  AND
 CONFISCATION  OF  JUTE,  TEA  ETC.  BY

 PARSITAN  ee  —
 af  पद्ञपाल  सिंह  (कौरानी)  :  भ्रध्यक्ष
 महोदय,  मैं  अविलम्बनीय  लॉक  महत्व  के
 निम्नलिखित  विषय  की  प्रो  परिवहन  मंत्री  का
 ध्यान  दिलाता  हूं  जौर  प्रार्थना  करता  हूं  कि
 वह  इस  बारे  में  एक  वक्तव्य  दें  _

 “पाकिस्तान  द्वारा  भारतीय  जहाजों
 कोह  रोका  जाता  ौर  लगभग

 5.  35  करोड़  रुपये  के  भारतीय
 पटसन,  बाय,  शादी  का  जब्त
 किया  जाना  तथा  उस  पर  भारत
 सरकार  की  |  प्रतिक्रिया”  ।

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  I  have  a  statement  to
 make;  it  is  a  lengthy  one;  it  runs  over
 about  l]  pages.

 Mr.  Speaker:  Is  he  prepared  to  lay
 it  on  the  Table  of  the  House?

 That  would  be  circulated  and  then
 I  will  allow  an  opportunity  to  Mem-
 bers  to  put  their  questions.

 Shri  Raj  Bahadur:  I  lay  the  state-
 ment  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-
 5075/65).

 An  hon.  Member:  Jt  may  be  circu-
 lated  today,
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 Mr  Speaker;  It  cannot  be  circulat-
 ed  goday.  Hf  they  are  gatisfled,  I]  sug-
 @est  that  they  may  loak  into  the

 @ta@tement  and  I  will  allow  an  oppor-
 fanity  later,

 निकम्मापन  के  बारे  हम  बात  करने  का  मौका
 मिलना  चाहिए,  ताकि  देश  प्रगति  हालत  को
 सुधार  सके  ।  मगर  श्राप  को  तकलीफ़  हों

 झगर  मानो  सदस्य  चाहते  हैं,  तो  थे
 राज ही  इस  स्टेटमेंट  को  पढ़  लें  चौर मैं  राज ही
 सवालों  के  "लिए.  मौका  दे  सकता  हूं  ।

 शी  नाथ  दाई  (राजापुर)  :  इस  को
 झोलदार  को  लिया  जा  सकता  है  ।

 अध्यक्ष  महोदय  :  तो  हम  इस  को  सोमवार
 को  ले  लेंगे  t

 2.02  brs.
 RE:  MOTIONS  FOR  ADJOURNMENT

 AND  CALLING  ATTENTION
 NOTICES.
 (Query)

 डा०  रास  मनोहर  लोहिया  (पर  नाबाद  ):
 प्रत्यक्ष  महोदय,

 ब्रायन  महोदय  :  मैंने  माननीय  सदस्य
 ा  नोटिस  रखा  हुमा  है  |  पहले  प्राइम
 मिनिस्टर  का  स्टेटमेंट  हो  जाने  दीजिये  ।
 अगर  उन्होंने  झपने  स्टेटमेंट  में  इस  मामले  को
 डील  न  किया,  तो  मैं  बाद  में  इस  को  ले  लूंगा  t

 Wo  रास  दोहर  लोहिया  :  मैं  श्राप  का
 ध्यान  इस  तरफ़  खींचना  चाहता  हुं  कि  प्रधान
 मंत्री  साहब  अपना  बयान  दे  देंगे  दोर  फिर
 उस  के  बाद  प्राय  इस  घर  को  बरखास्त  कर
 देंगे  ।  मुझे  थोडा  सा  जिक्र  कर  लेने  दीजिए  ।
 अगर  मैं  प्रंप्रेज़ी  बोलूं,  तो  श्राप  मुझे  बोलने  देंगे  ny
 मुझे  एक  मिनट  बोलते  दीजिए  ।

 हिन्दुस्तान  प्रौढ़  पाकिस्तान  के  मामले  में
 घान  मंत्री  साहब  ने  मजबूरी  से  कुछ  तो
 प्रगति  कामयाबी  दिखाई,  लेकिन  बहुत  मामलों
 में  बह  निकम्मे  साबित  हुए  हैं।  हम  दो  दिलों  से
 बैठे  हुए  हैं,  लेकिन  ag  बात  सदन  में  बहीं  श्री
 भाई  है।  प्रधान  मंत्री  क्षति  झपकी  बात  कहते
 दी  जायेंगे  -  बाप  उक्त  को  बयान  देने  का
 मौका  दे  देंगे  1  प्राचीन  हम  काहे  के  लिए
 जहां  प्रो  हैं?  मान  लीजिए  कि  इस  मामले
 में  मैं  अकेला  हो  हूं,  लेकिन  मुदे  शी  उन  के

 रही  है,  तो  मैं  बैठ  जाता  हूं।  मैंने  ध्यानाकर्षण
 प्रस्ताव  कौर  स्थगन  प्रस्ताव  दिये  हैं  ।

 'हिन्दुस्तान  कौर  पाकिस्तान  के  बारे  में
 हमारी  एक  खास  दृष्टि  है,  जिस  के  मुताबिक
 यह  मामला  हल  किया  जा  सकता  है  |  या  तो
 दोनों  देशों  का  महासंघ  बनेगा,  या  युद्ध  होगा  t
 पिछले  तेईस  दिल  तक  लड़ाई  चली  ।  उसे  में
 सरकार  क्रि  तरफ़  से  निकम्मापन  दिखाया
 गया  ।  कब  ऐसी  हालत  है  कि  जब  ग्राम  लगती
 है,  तब  बुझा  खोदने  की  सोचते  हैं,  पहले  से
 कुआं  खोदने  की  तरफ़  ध्यान  नहीं  देते  हैं
 इन  बातों  को  उठाने  का  मौका  मिलना
 चाहिए  ।  अभी  वह  मौका  है  1  ग्राम  बाद  में
 प्रधान  मंत्री  अपना  बयान  दे  देंगे  और  आप
 सदन  को  बरखास्त  कर  देंगे  ।

 अध्यक्ष  महोदय  :  अभी  मौका  नहीं  है  ।
 मैंने  पहले  जो  फ़ैसला  दे  दिया  है,  मैं  उत्तर  पर
 पाबन्द  हूं  '  डाक्टर  साहब  ने  ऐसी  कोई  बात
 नहीं  कहीं  है,  जो  मुझे  अपने  फैसले  से  बदल
 सके  |  ग्रस्त  में  डाक्टर  साहब  को  यह  बात
 इस  तरह  उड़ानों  नहीं  चाहिए  थी  ।  जब  मैं
 किसी  शौर  मेम्बर  को  ऐसा  करने  की  इजाजत
 नहीं  देता  हूं,  तो  उन  को  कैसे  दें  सकता  हूं  ।
 उन्होंने  कहा  कि  यह  अकेले  हैं,  शायद  इसलिए
 मैं  उन  की  बात  नहीं  मानता  हूं  ।  उन्होंने  यह
 भी  कहा  कि  मगर  वह  अंग्रेजी  में  बोलते,  तो
 शायद  मैं  उन  को  मौका  दे  देता  t  ग्रे  दोनों  बातें
 सलत  हैं  1  कया  बाको  के  हिन्दी  बोलने  बाले
 माननीय  सदस्यों  को  मैं  रोकता  हूं  कौर  क्‍या  मैं
 सिर्फ़  अंग्रेजी  बोलने  वालों  को  ही  इजाजत
 देता  हूं  ?

 आ रासेइवरानस्व  (करनाल)  :  प्रत्यक्ष
 महोदय,  यह  बात  तो  ख्त्प  है  ।

 भ्रष् यक्ष  महिला  :  जो  कुछ  माननीय  सदस्य
 कहते  हैं,  झगर  मैं  हमेशा  उस  को  दिल  में  रख.
 को  मैं  हर  वक्‍त  उन  से  ही  खडा  |
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 श्री  रामेदबसतत्य  :  अध्यक्ष  महोदय,  मुझे
 झड़ना  पूसस्द  नहीं  है  ।  मैं  तो  बाप  का  बड़ा
 बदर  करता  कूं  ny

 डायल  सहोदर  :  चूंकि  हिन्दुस्तान  ने
 अपनी  बड़ी  ऊंची  रूहों  को  गेस  कपड़ों  में
 लपेटा  है,  इसलिए  मैं  ग्रुप  की  बड़ी  इज्जत
 करता  हूं  t

 क्रि  राभेदबरानन्व  :  भ्रध्यक्ष  महोदय,  भाप
 ते  मुझ  पर  ब्रा  लांछन  लगाया  है  |  जितना
 प्रा दर  मैं  श्राप  का  करता  हूं,  उतना  कोई  भी
 नहीं  करता  है  ।

 झव्यक्ष  महोदय:  माननीय  सदस्य,
 ‘Bo  लोहिया,  का  नोटिस  इस  बारे  में  है  कि
 पाकिस्तान  ने  सीज़.  फ़ायर  के  बाद  भी  हमारी
 बहुत  सी  टेरी टरी  पर  कब्जा  कर  लिया  है  1

 डा०  रास  मनोहर  लोहिया  :  प्रधान  मंत्री
 यह  वचन  दे  चुके  हैं  कि  हाजीपीर  दर  को
 कभी  नहीं  छोड़ेंगे  ।  उस  से  आप  इन्कार  नहीं
 कर  सकते  |  मैंते  इस  बारे  में  स्थगन-प्रस्ताव
 दिया  है  |  इस  के  प्रलाबा  उड़ी-पूंच  का
 मामला  भी  है  1

 अध्यक्ष  महोदय  :  हम  रोज  पढ़  रहे  हैं  कि
 सीज  फ़ायर  के  इतने  वायलेशन्ज  हों  रहे  हैं  ।
 मैं  उन  सब  को  प्रवाहित  प्रलाहिदा  कैसे  ले
 सकता  हूं  ?  राज  प्रधान  मंत्री  प्रिया  स्टेटमेंट
 दे  रहे  हैं।  अगर  उस  में  इन  बातों  का  जिस
 न  भाया,  तो  मुझ  पर  यह  जिम्मेदारी  जाती  है
 कि  मैं  मा तल नीय  सदस्य  के  नोटिस  को  ज़रूर
 कनसिडर  कहं  ।  झगर  इन  वायलेशन्ज़  का
 जक  किया  गया,  तो  शायद  मांस  जाए  कि
 उन  के  खारे  स्टेटमेंट  पर  डिस्कशन  किया  जाये  t
 उम्र  में  स्व  बायलेश्न्य  प्रा  जायेंगे  ।  मैं  उन
 सब  को  भला हि दा  प्रलहिदा  नहीं  ले  सकता  हूं  ।
 यह  नहीं  हो  सकता  है  कि  सिर्फ़  राजस्थान  शौर
 पंजाब  के  वायलेशन्ज  पर  विचार  किया  जाये
 पौर  कश्मीर  के  बायलेशन्स  पर  नहीं  ।

 डा०  रक्त  गोहर  लोहिया  :  हाजीपुर
 ww
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 झच्यक्ष  महोदय  :  हाजीपीर  भी  शझा
 जायेगा  ।  माननीय  सदस्यों  को  प्रधान  मंत्री
 के  स्टेटमेंट  करा  इन्तज़ार  करना  होगा.  ।

 ३8.4  hrs,
 PAPERS  LAID  ON  THE  TABLE
 Notirications  uxpgr  Moves  anD

 MivernAcs  (Raau.aTron  AND
 Drve.orpMent)  Act

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  beg  to  re-lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Notifications  under  sub-sec-
 tion  ay  of  section  28  of  the  Mines
 and  Minerals  (Regulation  and  Deve-
 lopment)  Act,  I957:—

 (i)  5.0.  238  published  in  Gazette
 of  India  dated  the  24th  April,
 965

 di)  5.0.  656  published  in  Gaz-
 cette.  of  India  dated  the  29th
 May,  1985.

 (iii)  The  Mineral  Concession
 (Second  Amendment)  Rules,

 1965,  publisheg  in  Notification
 No.  G.S.R.  793  in  Gazette  of
 India  dated  the  5th  June,
 ‘1065,

 (iv)  G.S.R.  794  published  in  Guz-
 ette  of  India  dated  5th  June,
 1965.

 (v)  5.0.  86l  published  in  Gaz-
 ette  of  India  dated  the  ]2th
 June,  ‘1065,

 (vi)  The  Mineral  Concession
 (Third  Amendment)  Rules,

 1965,  gublished  in  Notification
 No.  G.S.R.  0]]  in  Gazette  of
 India  ‘dated  the  24th  July,.
 1965.  1
 {Placed  in  Library,  See  No.
 LT-4643/66].

 (2)  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications: —

 (i)  The  Mineral  Concession
 (Fourth  Amendment)  Rules,
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 Sanjiva  Reddy.]
 i965,  publisheg  in  Notifica-
 tion  No.  G.S.R.  398  in  Gaz-
 ette  of  India  dated  the  25th
 September,  1965,  under  sub-
 section  (l)  of  section  28  of
 the  Mines  ang  Minerals  (Re-
 gulation  and  Development)
 Act,  1957.  [Placed  in  Lib-
 rery.  See  No,  LT-5059/65).
 The  Iron  and  Stee]  (Control)
 Amendment  Order  1965,  pub-
 lished  in  Notification  No,  5.0.
 347  in  Gazette  of  India  dated
 the  98th  October  ‘1965,  under
 sub-section  (6)  of  section  3
 of  the  Essential  Commodities
 Act,  1955,  [Placed  in  Lib-
 rary.  See  No,LT-5060/65]..

 Notrrications  unper  Export  (Quaurry
 CoNTROL  AND  INSPECTION)  ACT  AND

 “PAPERS  UNDER  Tanirr  Commission  Act
 The  Minister  of  Commerce  =  (Shri

 Manubhai  Shah):  ]  beg  to  lay  on  the
 ‘Table:

 (a)

 qa)

 qi)

 "og
 a  copy  each  of  the  following
 Notification  under  sub-sec-
 tion  (3)  of  section  cu  of  the
 Export  (Quality  Control  and
 Inspection)  Act,  963:—
 The  Export  of  Mica  (Inspec-
 tion)  Rules,  ‘1964,  published
 in  Notification  No.  5.0,  2658
 in  Gazette  of  India  dated  the
 30th  July,  1964,  [Placed  in
 Library.  See  No.  LT-5067
 (A)  /65.]
 The  Export  of  Jute  Hessian

 and  Jute  Sacking  (Inspec-
 tion)  Rules,  1964,  published
 in  Notification  No.  5.0.  4097
 in  Gazette  of  India  dated  the
 24th  November,  1964.  [Plac-
 led  in  Library.  See  No.  LT-
 5061/65.)

 Citi)  The  Export  of  Fish  and  Fish
 Products  (Inspection)  Rules,
 l864,  published  in  Notification
 No,  5.0.  4398  in  Gazette  of
 India  dated  the  29th  Dscem-
 1964,  [Placed  in  Library.  See
 No.  LT-5068/665.)
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 (iv)  The  Export  of  Fish  and  Fish
 Products  (Inspection)  Am-
 endments  Rules,  1965,  pub-
 lished  in  Notification  No.  8.0.
 772  in  Gazette  of  India  dated
 the  6th  March,  1985.  [Placed
 in  Library.  See  No,  LT-5080/

 65]
 (v)  The  Export  of  P.V.C.  Leather

 Cloth  (Inspection)  Rules,
 +1965,  published  in  Notifica-
 tion  No,  S.O.  325  in  Gazette
 of  India  dated  the  26th  April,
 ‘1964.  [Placed  in  Library.  See

 No.  LT-5078/65.]
 (vi)  The  Export  of  Mica  (Ins-

 pection)  Amendment  Rules,
 i965,  published  in  Notifica-
 tion  No.  5.0.  346  in  Gazette
 of  India  dated  the  30th  April,
 1965.  [Placed  in  Library.
 See  No.  LT-5067/65).

 (vii)  The  Export  of  Jute  Hes-
 sian  and  Jute  Sacking  (Ins-
 pection)  Amendment  Rules,
 1965,  published  in  Notifica-
 tion  No.  5.0,  424  in  Gazet-
 te  of  India  dated  the  27th
 April,  ‘1965.  [Placed  in  Libra-
 ry.  See  No,  LT-5079/65].

 (viii)  The  Export  of  Coir  Products
 (Inspection)  Rules,  ‘1965,
 published  in  Notification  No.
 5.0.  892  in  Gazette  of  India
 dated  the  5th  June,  1965.
 {Placed  in  Library,  See  No.
 LT-5077/65.)

 (ix)  The  Export  of  Mica  (Inspec-
 tion)  Second  Amendment
 Rules,  1965,  published  in
 Notification  No,  8.0.  2]40  in
 Gazette  of  India  dated  the
 30th  June,  1965,  [Placed  in
 Library.  See  No.  LT-5062/

 65.)

 (x)  The  Export  of  Flash  Lights
 (Inspection)  Rules,  1965,
 published  in  Notification  No.
 8.0.  2345  in  Gazette  of  India
 dated  the  26th  July,  1965.
 [Placed  in  Library.  See  No.
 LT-5063/65.]
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 (2)  a  copy  eacn  of  the  following

 papers  under  sub-section  (2)
 हे  of  section  46  of  the  Tariff
 1  Commission  Act,  96l:—

 di)  Report  (1963)  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the
 Safety  Match  Industry.

 Gi)  Government  Resolution  No.
 6(l)-Tar/64,  dated  the
 l4th  September,  1965.

 (iii)  Statement  explaining  the
 reasons  Why  a  copy  each
 of  the  documents  at  (i)  and
 (il)  above  could  not  be  laid
 on  the  Table  within  the
 period  prescribed  in  the  said
 sub-section.

 [Ploced  in  Library,
 608I/65).

 See  No.  LT-

 7088  brs. oe
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  With  your  permis-
 sion,  Sir,  I  rise  to  annaunce  that  Gov-
 ernment  Business  in  this  House  for
 the  week,  commencing  8th  November,
 1965,  will  consist  of:—

 a  Consideration  and  passing
 of:

 The  Railways  (Employment  of
 Memberg  of  the  Armed
 Forces)  Bill,  1965,

 The  Industrial  Disputes  (Am-
 endment)  Bill,  1965,  as  pas-
 sed  by  Rajya  Sabha.

 The  Taxation  Laws  (Amend-
 ment  and  Miscellaneous
 Provisions)  Bill,  ‘1965,

 @)  Discussing  and  voting  on  the
 |  t  d  ids  for PP!  Try

 Grants  (General)  for  ‘1965-
 66.

 (3)  Consideration  and  passing
 of:

 The  Metal  Corporation  «
 India  (Acquisition  of  Un-
 dertaking)  Bill,  1965.

 1607  (Ai)  LSD—5.

 B.0.H.  KEARTIBA  My,  887  (SAKA)  B.O.H.  6a

 The  Delhi  Secondary tion  Bill,  1965,
 Eduea-

 (4)  Further  discussion  on  the
 Report  of  the  Backward
 Classes  Commission  at  3  p.m. on  Monday,  the  8th  Novem-
 ber,  1965.

 (5)  Discussion  on  the  payment and  water-supplies  under  the
 Indus  Waters  Treaty,  960  om
 a  motion  to  be  moved  by  the
 Minister  of  Irrigation  &
 Power  on  Wednesday,  the
 l0th  November,  965  after
 disposal  of  questions.

 Shri  8.  M.  Banerjee  (Kanpur):  You
 Sre  aware,  Sir,  that  many  calling  at-
 tention  notices  and  adjournment
 motiong  on  scarcity  and  famine  con-
 ditions  in  many  parts  of  the  country
 were  given,  A  motion  has  also  been
 tabled  In  the  matter.  So,  I  request
 you  to  direct  the  Minister  of  Parlla-
 mentary  Aflairs  to  allot  some  time  te
 discuss  this  issue.

 Secondly,  I  read  with  great  sur-
 prised  in  today's  newspapers  that  an
 agreement  has  been  reached  re-
 garding  the  supply  of  American
 wheat  through  PL  480.  I  know,  Sir,
 that  the  people  al]  over  the  country
 are  very  agitated  about  this  PL  480.
 I  cannot  imagine  that  at  this  hour,
 when  America  is  supplying  Sabre  jets
 and  Patton  tanks  to  Pakistan....

 Mr.  Speaker:  At  this  moment  whea
 the  business  for  the  next  week  is  an-
 nounced,  if  there  are  motions  pending
 or  certain  reports....

 Shri  i  M.  Banerjee:  No  motion  is
 pending.  I  am  only  demanding  a  dis-
 cussion.

 Mr.  Speaker:  He  should  give  a  re-
 gular  notice  if  he  wants  discussion.

 Shri  &  M.  Banerjee:  Under  the
 motion  which  I  have  given  for  dis
 cussion  of  foodgrain  prices,  this  thing
 does  come.

 Mr.  Speaker:  Then  he  should  ask
 whether  that  motion  would  be  taken
 up  next  week  or  not.
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 Shri  rs  M.  Banerjee:  I  do  not  know

 why  there  are  certain  hon.  Members
 like  Shri  Masani  who  are  allergic  to
 it,

 Mr.  Speaker:  Shri  Masani  has  no-
 thing  to  do  with  it

 Shri  5S.  M.  Banerjee:
 hear  me.

 Sir,  kindly

 Mr.  Speaker:  It  is  not  relevant.
 Shri  a  M.  Banerjee:

 oished,
 Mr.  Speaker:  I  have  interfered  and,

 therefore,  if  anybody  can  be  allergic
 it  is  the  Chair  and  not  any  other  hon.
 Member.  No  question  comes  of  Shri
 Masanij  here,  (Interruptions).

 Shri  8.  M,  Banerjee:  Is  America
 his  fatherland  that  every  time  he
 says  like  that?

 I  have  not

 Mr.  Speaker:  Does  he  want  to  put
 any  question?

 Shri  8,  M.  Banerjee:  Sir,  it  is  my
 earnest  desire  that  we  should  discuss
 this  matter  of  PL  480.  Wedo  not
 want  wheat.  They  are  supplying
 Sabre  jets  and  patton  tanks  to  Pakis-
 tan.  We  do  not  want  the  rotten  wheat.
 We  want  to  discuss  this  matter,

 ft  genera  कर्तव़्य  (लिबास)  :
 मापकों  याद  होगा  कि  पिछले  बजट  सैशन
 केन्द्र  शौर  इससे  पहले  वाले  सेशन  में
 माननीय  श्रम  मंत्री  जी  ने

 Mr.  Speaker:  About  PL  480.I  am
 told  by  my  office  that  there  is  a  re-
 gular  resolution  moved  by  Shri  H.  N.
 Mukerjee  which  has  got  the  top  pri-
 ority  in  the  ballot  and  it  is  going  to
 be  discussed  next  time,

 भी  हुकम  चन्द  कछवाय  :  मन तीय
 श्रम  मंत्री  जो  ने  एक  बार  यह  झाश्वांसन
 दियां  था  कि  बह  बीड़ी  मजदूरों  के  लिए
 बोनस बेज  बोई  प्रॉविडेंट  फंड  व  चिकित्सा
 के  सम्बन्धों  एक  विधेयक  लाने  वाले  हैं  ।  मैं
 जानना  चाहता  हूं  कि  कब  तक  बहु  उसका  विधेयक
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 को  लायेंगे  ?  यह  बहुत  ज़रूरी  है।  इससे
 मजदूरों  को  बहुत  कुछ  सहूलियतें  मिल  सकेंगी।

 Shri  Hem  Barua  (Gauhati):  Sir,
 the  hon.  Minister  for  Parliamentary
 Affairs  looks  more  charming  after  his
 visit  to  the  Soviet  Russia.  In  this
 connection,  may  we  know......

 Mr,  Speaker:  It  is  only  the  eye  that
 beholds  that  that  can  tell....

 Shri  Hem  Barua:  May  I  know  if
 the  hon.  Minister  is  going  to  make  a
 statement,  on  his  visit  to  the  Soviet
 Russia,  during  the  next  week.

 Shri  Harish  Chandra  Mathur
 (Jalore):  Mr.  Speaker,  Sir,  it  has
 been  your  decision,  endorseq  by  this
 House,  that  every  week  we  will  have
 a  No-day-yet-named-motion  discus-
 sion.  Therefore,  when  the  hon.  Min-
 ister  of  Parliamentary  Affairs  an-
 nounces  business  for  a  week  he  must
 in  pursuance  of  that  decision  include
 at  least  ona  of  the  No-day-yet-named-
 motions.  You  are  aware  that  on  the
 4th  there  was  a  sub-committee  meet-
 ing  which  had  gelected  about  half-a-
 dozen  No-day-yet-named-motions,
 and  I  think  it  is  for  the  hon,  Minister
 to  find  room  for  one  of  them  during
 this  week.  He  has  not  done  go.

 st  Go  प्र०  बर्मा,  (बक्सर)  :  छापने
 खुद  प्रा शवासन  दिया  था  इस  सदन  में  पिछले
 साल  बजट  सैशन  में  कि  रांची  में  हैवी  इंजी-
 नियमित  में  जो  बहुत  बड़ी  झाग  लगी  थी
 और  काफी  नुक्सान  हुसना  या  हैवी  इंजीनियरिंग
 को,  उस  पर  बहस  की  जायगी  |  उस  के  बाद
 जस्टिस  मुखर्जी  की  रिपोर्ट  भी  ग्रा  गई  है  t
 एक  साल  के  करीब  होने  को  पाया  है  ।  लेकिन
 कभी  तक  बहस  का  कोई  इंतजाम  नहीं  किया
 गया  है  ।  मैं  चाहता  हूं  कि इस  विषय  पर  भी
 बहस  करवाई  जाती  चाहिये  ।
 Shri  Hari  Vishnu  Kamath  (Hos

 h  bad):  Mr.  Speaker  ,may  I,  Sir,
 invite  your  attention  to  Bulletin
 Par,  वा  dated  Zind  October,  965  set-
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 fing  out  the  bu  for  this  session
 It  includes  legislative  business,  finan-
 cial  business  and  other  business.  But,
 Sir,  nowhere  do  I  fing  listed  for  dis-
 eussion  the  Fourth  Plan  which  will
 cammence  on  Ist  April,  1966.  In  the
 mext  session  it  will  be  impossibl,  to
 have  a  discussion  on  the  Fourth
 Plan.  Therefore,  it  is  imperative  that
 the  House  discusses  the  Fourth  Plan
 in  this  session.  Secondly,  in  the
 last  session,  if  my  memory  does  not
 betray  me,  you  were  pleased  [0  as-
 sure  the  House  that  you  would  in-
 quire  into  the  matter  as  to  why  it
 took  as  many  as  six  days  for  a  com-
 munication  from  the  Delhj  District
 Jail—District  Jaiy  or  Central  Jail  -  do
 not  exactly  know—to  the  Lok  Sabha
 Secretariat,  both  in  Delhi.  I  do  not
 know  what  hag  happeneq  to  that  in-
 quiry.  If  the  inquiry  has  been  made,
 the  House  may  be  told  about  the  out-
 come  of  that  inquiry.

 Thirdly,  the  experience  gained  of
 the  new  timings  that  were  introduc-
 ed  by  you,  with  the  consent  of  the
 House  ,of  the  Lok  Sabha  sitting  were
 found  to  be  very  satisfactory  and
 salutary.  I  do  not  know  whether  the
 House  would  be  agreeable  to  conti-
 hue  the  same  timing.  (Interrup- tions).  Well,  well,  if  you  do  not want  it,  well  and  good,

 Then  [  would  like  to  know  whether
 the  Government  have  decided  to  put
 through  in  this  session  all  the  Bills
 listed  for  this  session.

 Lastly,  ;  am  reluctant  to  raise  one
 point  but  I  think  in  the  larger  in-
 terests  of  the  House  I  should  raise  it
 for  your  consideration.  I  am  given to  understand  that  a  notice  hag  been
 issued  to  the  Secretary  of  the  Lok
 Sabha  by  the  Supreme  Court  in  res-
 pect  bf  a  special  leave  to  appeal  peti-
 tion  by  an  hon.  Member  of  this  House
 in  that  court.  y  am  sure  my  hon.
 colleagues  on  both  aides  of  the  Hou<~
 would  like  to  know  what  the  position ie  at  the  moment  and  whether  you
 have  taken  a  decision  on  whether  a
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 return  will  be  filled  in  that  court  or
 not.

 Dr,  L.  M.  Singhy!  (Jodhpur):  The
 House  would  like  to  Know  whether
 it  is  the  intention  of  the  Govern-
 ment  to  initiate  a  discussion  on  the
 situation  arising  from  persistent  vio-
 lations  of  the  ceasefire  by  Pakistan
 and  the  situation  arising  from  various
 steps  sought  to  be  taken  by  the
 United  Nations  for  implementing  the
 Security  Council  Resolution.  The
 Prime  Minister  is  making  a  statement
 this  afternoon.  We  would  like  to
 know  whether  it  is  the  intention  of
 the  Government  specifically  to  pro-
 vide  for  such  discussion  during  this
 session.

 Secondly,  |  think  most  bf  my  hon
 colleagues  here  feel  that  the  time
 allotted  for  the  discussion  on  the  water
 supply  payment  under  the  Indus
 Water  Treaty  Agreement  is  extreme-
 ly  meagre.  The  time  allotted  i,  only
 four  hours.  I  would  plead  with  you
 that  the  time  allotted  should  be  in-
 creased.

 eft  प्रकाशवीर  श्वा स्त्री  (बिजनौर:
 मापकों  ध्यान  होगा  कि  संसद  के  पिछले
 अधिवेशन  की  विज्ञप्ति  जो  लोक  सन्ना  सचि-
 विलय  से  प्रकाशित  हुई  थी  उस  में  बताया
 गया  था  कि  किन-किन  विशेष  बातों  पर
 इस  संसद  के  प्रतिवेदन  में  विचार  किया
 जाएगा  t  उस  में  एक  आइटम  निवेश  नीति
 की  भी  थी  ।  लेकिन  क्योंकि  इस  बीच  में
 पास्तान  से  हमारा  संघ  चल  पड़ा  इस  लिए
 वह  चर्चा  उस  समय  स्थगित  हो  गई  ।  उस  समय
 हम  सब  भी  इस  माह  में  थे  कि  इस  बात  पर
 चर्चा  न  की  जाए  तो  ज्यादा  प्रिया  हो।
 लेकिन  भव  कुछ  ऐसा  प्रतीत  हों  रहा  है  कि
 युद्ध  के  मोर्चे  पर  जैसी  हम  ने  सफलता  प्राप्त
 की  है,  राजनीतिक  मोर्चे  घर  उतने  ही
 अधिक  हम  झरा फल  हां  रहे  हैं  '  इस  लिए
 प्रेरि  आपसे  यह

 झध्यकष  महोदय  :  कपी भिखा  का  तो  बकल
 नहीं  है  |  धाप  शायरी  के  बारे  में  कह  सकते
 हैं  कि  इस  आइटम  को  लिया  जाय  ny
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 श्री  प्रकाश वीर  शास्त्री :  यही  कहने  मैं
 जा  रहा  हूं  ।  मैं  स्पीच  नहीं  दे  रहा  हूं  1  मैं  बता
 रहा  हूं  कि  किस  लिए  मैं  इस  बात  को  चाहता
 E!

 _  oe  were:  कौर  स्पीच  क्‍या  होता
 हर
 श्री  प्रकाश वीर  शास्त्री  :  मेरा  कहना  यह  है

 कि  जब  गवर्नमेंट  के  एक  प्रमुख  मिनिस्टर
 श्री  एम०  सी०  चागला  और  कांग्रेस  पक्ष  के
 प्रमुख  व्यक्तियों  ने  संसद्‌  कै  पिछले  भ्रधिवेशन
 को  समाप्ति  पर  विदेश  होती  में  परिवर्तन
 की  बात  कहीं  थी  हम  यह  चाहते  हैं  कि  विदेश
 मंत्रालय  में  परिवर्तन  हो  ।  मैं  यह  कहना
 चाहता  हूं  कि  हम  चाहते  हैं  कि  इस  प्रति-
 बेगम  में  विदेश  नीति  पर  अवश्य  बहस  की
 जाए  1

 भरी  यशपाल  सिह  (कैराना)  :  ऐसा
 मालूम  होता  है  कि  हमारे  पार्लियामेंटरी
 एफ्रेपर्ज  के  मिनिस्टर  साहब  सुनहरे  मुल्कों
 में  जाकर  अपने  देश  के  लोगों  के  नाम  भी
 भूल  गए  हैं  |  छापने  यह  एलान  नहीं  किया
 है  कि  बैकवर्ड  क्लासिक  का  जो  मोशन  है  भौर
 जिसका  ताल्‍लुक  28  करोड़  लोगों  के  साथ
 है,  उसको  कम  से  कम  चौदह  घंटे  का  समय
 दिया  जाएगा  |

 झबष्यका  महोदय:  समय  का  सवाल
 अलहदा  सवाल  हैं  |

 श्री  पदा पाल  लहू:  दूसरी  बात  यह  है  कि
 जो  मूवी  हैं  कम  से  कम  उसका  नाम  तो  जरूर
 जाता  चाहिये  ।  यह  पार्लियामेंटरी  पद्धति  के
 खिलाफ  है  कि  मूवी  को  ही  भूल  जायें  शौर
 सुनहरे  मुल्कों  के  लोगों  के  नाम  याद  रखें  t

 aft  लघु  लिये  (मुंगेर)  :  इस  सदन
 के  भूतपूर्व  सदस्य  श्री  किराय  मुशार  जो  विहार
 से  .9s3  में  जीत  गए  थे  उनका  इंतकाल
 I8  अ्रगस्त,  965  को  हुसना  ।  लेकित  अमी

 लक  इसकी  सूचना  सदन  को  नहीं  दी  गई
 है ।

 NOVEMBER  §,  965  B.O.H.  608

 प्रत्यक्ष  महोदय  :  बाप  को  मालूम  हुआ या  तो  प्राय  लिख  देते  ।
 ~

 ओ  मधु  लिमये  :  मैं  जानना  चाहता कि  ऐसा  क्यों  हुमा  ?
 -

 प्रत्यक्ष  महोदय  :  हमको  मालूम  नहीं
 हुआ  शौर  भ्रापको  मालूम  हुआ  था  तो  प्रा पका
 फरज़  था  कि  प्राप  हमें  सिला  दे  देते  ।

 भरी  भू  लिमये  :  कभी  इत्तिला  दे  रहा
 हू  ।

 शनी  रामसेवक  यादव  (बाराबंकी)
 असल  में  इसकी  इत्तला  सरकार  को  देनी
 चाहिये  -  इत्तला  देने  की  ज़िम्मेदारी
 वहां  के  प्रशासन  की  है  1  माननीय  सदस्य
 तो  दे  ही  रहे  हैं  t

 प्रत्यक्ष  भोज्य  :  अब  पाप  बैठ  जाइये  |

 श्री  मु  लिमये  :  दूसरी  बात  यह  है  कि
 Lo  तारीख  की  जो  प्रश्न  पत्रिका  है  जबानी

 उत्तर  के  लिये  उस  मैं  पहला  जो  प्रश्न  है  वह  एक
 ऐसे  व्यक्ति  के  ब्यान  के  बारे  में  है
 जिसका

 प्रत्यक्ष  सरोवर  :  उस  का  जवाब  मंत्री
 महोदय  नहीं  दे  सकते

 श्री  मु  लिमये  :  श्राप  मेरी  बात  तो
 सुन  लीजिये  ।  चूंकि  यह  कार्रवाई  से  सम्बन्धित
 है  इस  लिए  कह  रहा  हूं  -  वह  ऐसे  व्यक्ति
 का  बयान  है  जिसका  न  सरकार  से  कोई  सम्बन्ध
 हैं  और  न  इस  सदन  से  है  t  तो  ऐसे  व्यक्तियों
 के  बयानों  $  बारे  में  यहां  प्रीत  शा  जाना

 प्रत्यक्ष  महोदय  :  इस  के  बारे  में  मिनिस्टर
 कार  पार्लियामेंटरी  प्लेयर्स  कैसे  जवाब  देगे  a

 शी  लघु  लिमये  :  भाप  जवाब  दीजिए  ।
 यह  कार्रवाई  के  बारे  में  हैं।  नहीं  तो  इस  सवाल
 को  कब  उठाया  जा  सकता  है  यह  बाप  बतला
 कीजिये
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 अ्रष्यक्ष  भोज्य  :  मानवीय  सदस्य  को
 क्या  कोई  ौर  बात  कहनी  है  te  .भि०
 स्वामी  जी  a

 a  रामेदबरानस्थ  (करनाल)  :  मैं  ने
 पंजाबी  सूबे  के  सम्बन्ध  में  गृह  मंत्री  साहब
 मैं  जो  कमेटी  बनाई  है  उस  के  सम्बन्ध  में  एक
 स्वान  प्रस्ताव  दिया  था  शौर  प्रति  सूचना

 इन  भी  दिया  था  |  मैं  कहना  चाहता  हूं
 कि  इस  से  देश  में  एक  बड़ी  गड़बड़  फैल  गई  है  ।
 न्यूक  इस  चर्चा  से  बड़ा  लाभ  होगा  इस  लिये
 इस  पर  ज़रूर  विचार  किया  जाना  चाहिये  1  चूंकि
 अभी  तक  यह  साप्ताहिक  लिस्ट  पर  नहीं
 पाया  है  इस  लिये  मुझे  यह  पता  नहीं  लगा  कि
 इस  पर  विचार  होगा  या  नहीं।  =

 श्रेय  महोदय  :  मैं  पह  भी  कहना  चाहता
 हूं  कि  प्राय  मुझे  मिन  स्वामी  जी  न  कहा
 कीजिए  |

 wean  महोदय  :  यह  बात  ठीक  है  कि
 आप  ने  मेरा  ध्यान  इस  तरफ  खीचा  बाप
 मिस्टर  की  तरफ  नयान  न  दीजिये,  सिफ
 स्वामी  जो  को  तरफ  ध्यान  जिए  ।

 Ghri  Ranga  (Chittoor):  I  would
 like  to  suggest  that  some  time  should
 be  given  during  the  next  week  or
 soon  after  for  a  discussion  of  the
 drought  conditions  and  the  effects
 thereof  on  the  peasants,  workers  and
 other  people  in  large  parts  of  the
 eountry.  All  over  India  it  has  taken
 place,  more  apecially  in  the  south-
 Madras,  Mysore,  Maharashtra,  parts
 of  Madhya  Pradesh  and  also  Andhra.
 The  north-east  monsoon  has  failed
 and  there  is  a  great  scarcity  of  food-
 gains  also,  Declaration  of  a  mora-
 torium,  supply  of  credit,  suspension  of
 collection  of  lang  revenue—  al]  these
 things  are  needed.  Therefore,  we
 would  like  the  Government  to  consi-
 der  the  advisability  of  allotting  some
 lime  for  the  discussion  of  this  very
 important  matter  and  also  for  the
 @overnment  to  place  before  the  House
 what  stepy  they  are  trying  to  per-
 suade  the  States  to  take  and  =  them-
 selves  to  take.
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 Shrimati  Lakshmikanthamma
 (Khammam):  We  are  passing
 through  very  difficult  times  and  I
 only  request  that  we  should  avoid
 any  of  the  items  on  the  Agenda  which
 might  irritate  our  international  rela-
 tionship  with  major  countries.  This
 House  should  not  be  made  the  forum.
 The  hon.  Prime  Minister  can  discuss
 with  the  leaders  of  opposition  parties.

 Shri  D.  C.  Sharma  (Gurdaspur):
 In  the  first  place,  the  situation  arising
 trom  the  Pakistan!  gggression  in  the
 border  States  of  India,  such  as,  Pup-
 jab,  Rajasthan  and  others,  should  be
 fully  discussed  on  the  floor  of  the
 House  because  the  people  do  want  a
 categorical  answer  to  some  of  the
 questions  that  they  put  to  ws  whea
 We  go  amongst  them.

 Secondly,  the  foreign  policy  of  aM
 the  countries  is

 undergoing
 reapprais-

 al  at  this  time  and  every  day  we  read
 about  therevisionof  the  foreign  policy
 this  country  or  of  that  country.  I
 feel  that  the  foreign  policy  of  our
 country  should  also  be  made  the  sub-
 ject  of  discussion  on  the  floor  of  this
 House  so  that  we  know  where  we
 stand  in  regard  to  those  countries
 who  are  our  friends,  those  who  pre-
 tend  to  be  our  friends  and  those  who
 afe  avowedly  our  enemies.

 My  third  point  is  that  we  mus  find
 some  time,  whatever  it  be  and  when-
 ever  it  be,  during  the  session  for  the
 discussion  of  the  Backward  Classes
 Commission  Report.

 An  hon.  Member:  That  is  pro-
 videg  for.

 Shri  D.  C.  Sharma:  More  time
 should  be  given  for  that.  This  is
 a  thing  to  which  our  attention  is
 drawn  when  we  go  to  our  constitu-
 encies.

 Shrimati  YWashod,a  Heddy  (Kur-
 nool):  |  am  very  glad  that  Profes-
 sor  Ranga  drew  the  attention  of  Gov-
 ernment  to  drought  conditions.  I
 also  want  to  request  the  Government
 to  give  some  time  to  discuss  the
 severe  drought  conditions  existing  in
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 (Shrimati  Vashoda  Reddy]
 almost  all  parts  of  our  country.  We
 will  be  very  much  obliged  if  some
 time  is  given.

 Shri  Nath  Paj  (Rajapur):  I  should
 like  to  endorse  the  remarks  made  by
 Shri  Prakash  Vir  Shastri  In  the
 past,  there  was  no  session  when  this
 House  was  not  called  upon  to  discuss
 international  affairs.  Almost  during
 every  sespion  there  was  the  foreign
 affairs  debate.  We  do  not  want  to  go
 to  the  other  extreme  of  neglecting
 foreign  affair.  There  are  some  vital
 ecbanges  in  the  foreign  policy  of  this
 country.  We  had  put  a  self-imposed
 restraimt  on  ourselves.  |  think,  now
 कट  should  have  an  opportunity  of  dis-
 cussing  what  those  changes  are.  I
 think  some  of  them  are  desirable  and
 some  of  them  are  not  so  desirable.
 The  House  should  be  given  an  opper-
 tumity  of  expressing  itself  on  this.  I
 whould  like  to  know  whether  the
 rime  Minister  or  the  Minister  in-
 charge  of  the  Parliamentary  Affairs  is
 really  intending  to  give  an  opportu-
 nity  to  us  on  this  subject

 Mr.  Speaker:  Before  calling  upon
 the  Minister  to  reply  to  all  the  queries
 that  have  been  made,  I  would  like  to
 submit  to  the  hon.  Members  that  this
 is  an  occasion  only  to  make  a  sugges-
 tion  in  a  brief  manner  that  such  and
 such  an  item  of  discussion  might  be
 taken  up.  It  should  not  be  utilised  as
 an  opportunity  to  make  speeches  and
 give  reasons  to  justify  that  demand.
 This  is  no  occasion  for  that.  Second-
 ly,  once  a  particular  item  has  been
 suggested  by  one  Member,  it  need  not
 be  supported  by  others.  If  it  has  been
 suggested  by  one  Member,  the  Minis-
 ter  would  reply  to  it.

 Then,  Shri  Madhu  Limaye  put  it  to
 me  that  in  the  Question  List  of  the
 0th  November,  1965,  the  first  Ques-
 tion  listed  there  is  such  that  it  ought
 to  have  been  disallowed.  This  is  not
 for  the  Minister  of  Parliamentary
 Affairs  to  answer.  When  that  Ques-
 tion  is  taken  up,  he  can  take  excep-
 tion  to  that  and  raise  a  point  of  order
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 as  to  how  that  has  been  admitted  or
 why  it  has  been  admitted.  That  query
 pertains  to  the  Question  List.  It  fs
 not  for  the  Minister  of  Parliamentary
 Affairs  to  give  an  answer  to  that  as
 to  why  such  a  Question  has  been  ad-

 itted.  sill

 So  far  as  the  timings  of  the  Parlie-
 ment  are  concerned,  when  the  Parlia-
 ment  was  to  be  summoned,  I  had  con-
 sidered  whether  to  put  it  as  0  a.m.  to

 4  pot.  or  ll  am.  to  6  pm.  I  had
 considered  that.  I  had  anticipated
 that  there  would  be  no  unanimity
 about  the  timings  which  were  adopt-
 ed  last  time,  Therefore,  according  to
 the  rules,  I  put  down  the  timings
 from  l]  aM.  to  5  pM.  in  the  sum-
 mons.  Even  now  I  have  found  that
 all  Members  are  not  agreed  on  this.
 So,  the  timings  from  I]  a.m.  to  5  Pm.
 would  continue.

 Shri  Harj  Vishno  Eamath:  What
 about  the  Supreme  Court  case?

 Mr.  Speaker:  I  am  looking  into  it.
 I  cannot  answer  it  so  soon.

 भी  सत्य  नारायण  सिंह  :  अघ्यक्ष
 महोदय,  मैं  पहले  श्री  प्रकाश वीर  शास्त्री
 के  सवाल  को  ही  लेता  हूं  क्योंकि  जो.  कुछ
 उन्होंने  कहा  उस  को  कई  और  मेम्बरों  न  भी
 कहा  कि  फारेन  प्रफेग्र्स  पर  डिबेट  होना
 चाहिये  ।  श्री  नाथ  पाई  साहब  ने  कुछ  इस
 तरह  से  कहा  मानों  हम  उस  से  हटते  जाते  हैं  t
 सिर्फ  पिछले  सेशन  में  ही  ऐसा  मौका  प्राया  था
 कि  इस  पर  डिब्बे  नहीं  हुमा  क्‍योंकि  वह
 एक  खास  परिस्थिति  में  हुआ  था  झौर  इसे
 सब  लोग  समझते  हैं  ।  यह  सेशन  तो
 अभी  शुरू  हुआ  है  फिर  भी  माननीय  सदस्य
 इतने  जोर  जोर  से  कह  रहे  हैं  झगर
 झा खीर  तक  सब  बातें  न  दा  जावें  तब  मापकों
 श्रीवास  होने  का  सवाल  था  बहुत  सी
 बातें  कही  गई  हैं  '  हम  लोग  कोशिश
 करेंगे  जहां  तक  सम्भव  हो  उन  को  इस
 सेशन  में  लिया  जाये  ।
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 श्री  सुघीर  ने  एक  सवाल  उठाया,  जिसका
 सम्बन्ध  श्री  यशपाल  सिंह  से  किया।
 उन्होंने  कहा  कि  उनका  नाम  नहीं  लिया
 गया।  वह  तो  एक  नो  डेट  यट  नेम्ड  मोशन
 है  जो  कि  पहले  रक्खा  गया  था  1  वह  पार्ट-
 इंहें  था  -  झगर  माननीय  सदस्य  कहें  तो
 जब  वह  प्रिये  मैं  उन  का  नाम  लिया  करूं
 यह  नो डेट येट  जेम  मोशन था  |  इसी
 शरह  से  इंडस  टीवी  के  बारे  में  है  ।

 हाल  Harish  Chandra  Mathar:  Is  it
 a  Government  motion  or  a  No-Date-
 Yet-Named  motion?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  The  Minister  wag  not  pre-
 sen,  here  yesterday.  We  demanded
 that  it  should  be  a  Government
 motion.  It  is  not  a  No-Date-Yet-
 Named  motion.

 Mr,  Speaker:  It  is  a  Government
 motion  that  is  coming  up.  He  was
 referring  to  a  different  thing  altoge-
 ther.

 श्री  सत्य  नारायण  त्िहुः  नो  डेट  बेट
 बेस्ड  मोशन  का  भी  था।

 क्रिया  महोदय  :  उस  पर  चार  घंट
 रक्खे  गधे  हैं,  मैं  उस  में  कुछ  भौर  टाइम
 दे  दूंगा।

 की  सत्य  नारायण सिंह  :  मैं  बैकवर्ड
 क्लासेज  किसान  के  बारे  में  कह  रहा  हूँ,
 शाप  दोनों  को  कनफ्यूज  कर  रहे  हैं  ।  में
 क्या  करूँ  ।

 इंडस  वाटर  के  बारे  में  जो  मोशन
 है  वह  गवर्नमेंट  का मोशन  है।  उसके  लिए
 आकर  घंटे  के  सगय  दिया  गवा  है  ।

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  More  time  should  be  allotted.

 अध्यक्ष  चौदह:  मैं  पांच  घंटे  कर
 दूंगा  '  इतने  की  ही  मांग  की  गई  थी  ।
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 शी  सत्य  नारायण  सिंह  :  मैं  कहता  हूं
 कि  पांच  घंटे  के  बजाय  सात  घंटे  कर  दिया
 जाए,  मगर  हाउस  को  कबूल  हो  ।

 चौथी  प्लान  के  बारे  में  प्लानिंग  मिनिस्टर
 साहब  स्टेटमेंट  करने  वाले  हैं  -  प्यार
 उससे  सेटिस्फेक्शन  म  होगा तो  पौर  बातों
 को  बाद  में  जहां  तक  हो  सकेगा  लिया
 जाएगा  ।  हम  सब  बातों  को  जहां  तक
 सम्भव  होगा  लेंगे  ।  कभी  तो  सेशन  शुरू
 हुभा है ।

 सीज  फायर  के  वॉयलेशन  के  बारे  में
 प्राइम  मिनिस्टर  साहब  का  बयान  चार
 बजे  होने  वाला  है।  उससे  सेटिस्फेक्शन
 न  होगा  तो  बाद  में  देख  लेंगे  t

 ft  हरि  कि  se  :  लोधी
 योजना  ?

 प्री  सत्य  तारागण  सिह  :  चौथी
 योजना  के  बारे  में  मैंने  कहा  ।  कामत  साहब
 सुनते  ही  सहीं।  मैंने  कहा  कि  उस  के  बारे
 में  बयान  हो  रहा  है  |

 बीड़ी  बरक्स  कर  बारे  में  बिल  तैयार
 हो  रहा  है  शौर  शायद  इसी  सेशन  में  पेश
 होगा  ।  यह  श्री  कछवाय  के  लिए  है

 ge  सिचुएशन  कौर  ड्राफ्ट  के  बारे  में
 भी  हाउस  को  मौका  दिया  जाएगा  |  डिस्ट्रिक्ट
 जल्द  के  बारे  में  खबर  भारी  या  महीं  उसकी
 हमें  जानकारी  नहीं  है  L

 att  ao  प्र०  फार्मा  :
 में?

 बनी  सत्य  नारायण सिंह  :  देख  लेंगे  1
 झगर  सम्भव  हो  सका  तो  उसे  भी  गे  ।

 रांची  के  बारे

 श्री  रामेदवरानन्द  :  मैंने  जो  कहा
 उसके  बारे  में  कुछ  नहीं  बताया  T

 उसकी  जरूरत
 महीं  है  '
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 ih  are,
 STATEMENT  RE.  REAPPRAISAL  OF
 THE  PLAN  IN  THE  LIGHT  OF  THB

 EMERGENCY
 The  Minister  of  Planning  (Shri  B.

 BR.  Bhagat):  In  my  statement  in  the
 House  on  I7th  August,  ‘1965,  I  had
 referred  to  the  preparatory  work
 which  had  been  undertaken  by  the
 Planning  Commission  on  the  Fourth
 Five  Year  Plan.  I  had  then  indicated
 that  in  consultation  with  the  Ministry
 ef  Finance,  the  Planning  Commission
 had  made  a  fresh  assessment  of  re-
 sources  available  for  the  Fourth  Plan.
 Based  on  this  assessment  and  after
 taking  into  account  the  recommenda-
 tions  of  the  Sub  Committees  set  up
 by  the  National  Development  Council
 to  advise  on  policy  issues  concerning
 the  formulation  of  the  sectoral  pro-
 grammes  and  resources  of  the  Fourth
 Plan,  the  Planning  Commission  had
 Prepared  a  paper  on  the  “Fourth  Five
 Year  Plan—Resources,  Ontlays  and
 Programmes"  for  the  consideration  of
 the  National  Development  Council.
 Oopies  of  this  paper  were  supplied  to
 the  Hon'ble  Memberg  during  the  last

 on.
 This  paper  was  considered  by  the

 National  Development  Council  at  its
 find  meeting  held  on  5th  and  6th
 September,  1965.  The  Council  resolv-
 ed  that  the  overall  size  of  the  Fourth
 Five  Year  Plan  should  be  of  the  order
 af  Rs,  18,000  crores  of  investment  and
 Rs.  2,500  crores  of  current  outlay,
 made  up  of  public  sector  outlay  of
 Rs.  14,500  crores  and  Rs.  7,000  crores
 in  the  private  sector.  The  Council
 also  considered  that  Pakistan's  aggres-
 gion  on  our  border  since  the  5th
 August,  965  created  a  new  situation
 making  it  imperative  on  our  part  to
 strengthen  the  defence  of  the  country.
 The  Members  of  the  National  Deve-
 lopment  Council  expressed  the  view
 that  this  emergent  situation  required
 reappraisal  of  the  detailed  proposals
 of  the  Fourth  Five  Year  Plan,  as  sub-
 mitted  to  the  Council  by  the  Planning
 Commission.  Consequently  the  Prime
 Minister  as  Chairman  of  the  National
 Development  Council  was  authorised
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 to  reorient,  alter  and  improve  the
 Plan  as  necessary  to  meet  the  emer
 gent  situation  and  safeguard  the
 country's  security  and  long-term  in-
 terests.  A  copy  of  the  Resolution
 adopted  by  the  National  Development Council  is  laid  on  the  Table  of  the
 House,  [Placed  in  the  Library.  See No.  LT-5074(A)  165). The  Planning  Commission  is  cur-
 rently  engaged  in  making  various
 studies  in  order  to  determine  changes that  need  to  be  made  in  the  detailed
 Projects  and  programmes  of  the
 Fourth  Five  Year  Plan,  to  ensure  that
 the  requirements  of  defence  are  med
 as  far  as  possible  by  the  development of  productive  resources  in  the  coun-
 try.  It  will  take  some  time  to  com-
 Plete  these  studies.  The  emergent situation  has  also  led  to  uncertainties
 as  to  the  nature  and  quantum  of  ex-
 ternal  assistance  that  can  be  expect- ed  for  the  Fourth  Five  Year  Plan
 It  has,  therefore,  become  necessary
 to  give  greater  priority  to  stepping  up the  measures  of  import  substitution
 and  export  promotion,  The  Plan  wifi
 need  to  ensure  that  the  essential
 needs  of  the  people  are  met  and  that
 the  basic  infra-structure  is  developed
 with  a  view  to  strengthen  the  eco-
 nomy  and  to  sustain  its  continueus
 growth.  While  these  detailed  studies
 on  various  aspects  of  the  Fourth  Plan
 continue  and  are  likely  to  take  some
 time,  it  has  become  necessary  to  for-
 mulate  the  Annual  Plan  for  1966-67,
 the  first  year  of  the  Fourth  Plan,  im
 order  that  the  implementation  of  the
 Programmes  to  be  included  therein
 are  not  delayed.  The  Annual  Plan
 for  1966-67.  has  to  take  account  of  the
 exigencies  of  the  present  situation,
 and  consequently  it  will  not  bear  the
 game  relationship  to  the  Fourth  Five
 Year  Plan  as  it  would  have  under
 normal  conditions;  nor  will  its  size
 and  content  pre-determine  the  magni-
 tude  and  dimensions  of  the  Fourth
 Plan.  The  State  Governments  and
 Administrations  of  Union  Territories
 have  been  asked  to  prepare  their
 Annual  Plans  for  1966-67  taking  inte
 account  the  limitations  of  internal  and
 external  resources,  completion  of  con-
 inui  h  ing  agricul. ,  increas:
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 tural  production  to  the  maximum  ex-
 tent  possible,  giving  priority  to  quick-
 yielding  schemes,  strengthening  of
 infra-structure  for  economic  growth,
 intensifying  the  family  planning  pro-
 Pas  ,  utilization  of  capacities  creat.
 ed  in  the  fields  of  industry,  irrigation
 and  power.  They  have  also  been  ask-
 ed  that  expenditure  on  new  construc-
 tion  be  kept  down  to  the  minimum
 and  that  more  intensive  use  be  made
 of  existing  institutions  and  facilities.
 A  series  of  meetings  have  been  ar-
 ranged  during  November-December,
 965  in  which  the  Plans  of  the  States
 and  Union  Territories  would  be  dis-
 eussed.  Similar  meetings  are  sche-
 duled  with  the  Central  Ministries.

 Similarly  with  regard  to  the  current
 year  the  State  Governments  were  re-
 quested  to  make  adjustments  in  the
 Plan  in  keeping  with  the  needs  of
 Defence  including  Civil  Defence;  the
 maintenance  of  essential  requirements
 and  the  need  to  conserve  foreign  ex-
 change  by  import  substitution  and  in-
 ereased  exports.  The  State  Govern-
 ments  have  been  asked  to  report  the
 adjustments  made  and  these  reports
 are  awaited

 Shri  Ranga  (Chittoor):  What  about
 the  0  per  cent  economy  cut  that  the
 Finance  Minister  had  agreed  to  re-
 eommend  to  the  States  as  well  as  the
 spending  Departments  here?  Has  any-
 thing  been  done  and  is  anything  go-
 ing  to  be  done  by  the  Planning  Com-
 mission  as  well  as  the  Government
 here  in  that  regard?

 6hri  B.  R.  Bhagat:  That  is  under
 the  current  programme.  The  Finance
 Minister  has  already  directed  that
 even  during  this  year  the  maximum
 economies  will  be  effected,  and  for
 the  next  year  also  steps  have  been
 taken.

 Shri  Banga:  The  hon.  Minister
 should  have  said  about  that  in  this
 statement.

 Shri  B.  BE.  Bhagat:
 the  current  programme.

 That  is  under
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 12:38  bra.
 BUSINESS  ADVISORY  COMMITTEE

 ह0एहाइण्  Rerort
 Shri  Bane  (Buldana):  I  beg  to

 move:
 “That  this  House  agrees  with

 the  Fortieth  Report  of  the  Busi-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  4th
 November,  1965.".
 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Fortieth  Report  of  the  Busl-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  4th
 November,  1965."

 The  mation  was  adopted.

 42.38)  brs.
 RESOLUTION  RE:  CONTINUANCE
 OF  PROCLAMATION  IN  RESPECT

 OF  KERALA—contd.
 Mr,  Speaker:  We  shall  now  take

 up  further  consideration  of  the  fol-
 lowing  resolution  moved  by  Shri
 Hathi  on  the  3rd  November,  .  1065,
 namely:

 “That  this  House  approves  the
 continuance  in  force  of  the  Pro-
 clamation  dated  24th  March,  965
 in  respect  of  Kerala  issued  under
 article  356  of  the  Constitution  by
 the  Vice-President,  discharging
 the  functions  of  the  President,  for
 a  further  period  of  six  months
 with  effect  from  Iith  November,
 1965.",
 Shri  Vasud-van  Nair  may  now  con-

 tinue  his  speech.
 Shri  Vasudevan  Nalr  (Ambalapuz-

 ha):  While  introducing  this  resolu-
 tion,  the  hon.  Minister  had  stated  in
 the  course  of  his  speech  that  the  tak-
 ing  over  of  the  administration  of
 Kerala  by  the  President  was  a  kind
 of  relief  to  the  people  of  Kerala

 22.39  hrs.
 [Ma  Deputry-Secacen  in  the  Chair]

 To  be  very  frank,  I  was  really
 shocked  and  pained  to  hear  a  state-
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 {Shri  Vasudevan  Nair]
 ment  like  that  from  a  Minister  who  is
 presiding  over  a  Ministry  under  a
 popularly  elected  democratic  govern-
 ment.  I  think  perhaps  on  second
 thoughts  Shri  Hathi  himself  would
 have  feit  that  he  had  said  something
 which  was  not  warranted,  and  I  hope
 that  while  replying  to  the  debate  he
 will  clarify  the  position  and  get  out
 of  the  statement  that  he  had  made  in
 his  opening  speech.  While  we  take
 objection  to  that  statement,  I  should
 like  to  dilate  a  little  on  it.  The  hon.
 Minister  also  knows,  as  many  of  us
 do,  that  even  today  there  are  forces
 in  our  country  who  feel  that  this  kind
 of  set  up  is  no  good,  this  kind  of
 popular  set  up  is  no  good.  There  are
 forces  like  that;  I  do  not  say  they  are
 very  powerful]  but  they  are  lying  low.
 May  be  that  in  a  particular  situation,
 there  may  be  sections  and  elements
 here  and  there,  may  be  in  Kerala
 State  also  at  that  time,  who  may  have
 felt  the  same  way  as  the  hon.  Minis-
 ter;  I  do  not  deny  that.  But  we  know
 that  that  is  a  very  unhealthy  senti-
 ment,  the  result  of  a  particular  situa-
 tion,  and  any  responsible  person  who
 by  his  utterances  tries  to  justify  such
 a  sentiment  is,  I  am  sure,  not  doing
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 the  part  of  the  central  authority  does
 pot  at  all  help  people  to  believe  in
 parliamentary  institutions.

 Secondly,  what  happened  just  on
 the  eve  of  the  last  elections?  Large-
 scale  arrests  of  people.  Even  after
 people  are  elected  to  the  legislature,
 they  are  being  detained  under  this
 excuse  or  that  excuse.  Why  even
 people  like  Shri  Setalvad  are  today
 speaking  against  this  constitutional
 dictatorship,  according  to  him,  is  be-
 cause  such  things  have  happened  in
 our  country,  and  the  Central  Govern-
 ment  has  contributed,  in  a  great  mea-
 sure,  in  destroying  the  faith  of  people in  parliamentary  institutions.  The
 present  Resolution,  according  to  us,  is
 a  continuation  of  that  line  which  will
 only  make  people  lose  their  faith  in
 the  development  popularly  elected
 governments  and  parliamentary  insti.
 tutions.

 The  hon.  Minister  was  trying  per-
 haps  to  soothe  the  feelings  of  people
 by  saying  so  much  about  the  parlia-

 any  good  to  the  healthy  development
 of  parliamentary  institutions  in  this
 country.  It  is  from  that  point  of  view
 that  we  wanted  to  object  to  the  state-
 ment  made  by  the  Minister.

 Again,  |  should  like  to  request  the
 Minister  to  dispassionately  look  at
 the  situation  created  to  a  great  extent
 by  the  series  of  actions  taken  by  his
 own  government  in  the  State  as  well
 as  at  the  Centre  which  resulted  in
 that  kind  of  thinking  among  certain
 sections  of  people.  I  do  not  want  to
 repeat  what  my  leader,  Prof.  Muker-
 jee,  has  said.  What  had  happened  in
 959  was  really,  according  to  us,  &
 blow  at  the  roots  of  the  development
 of  parliamentary  institutions.  A  gov-
 ernment  which  enjoyed  a  majority  in
 the  legislature  was  deliberately  push-
 ed  out,  pulled  down  from  authority
 to  protect  the  interests  of  certain  ele-
 ments  in  Kerala  State.  That  was  one
 thing.  Naturally,  such  behaviour  on

 mentary  consultative  committee.
 Again,  I  should  like  to  request  him
 to  what  kind  of  a  state
 machine  we  have—he  should  know,
 as  anyone  else—inherited  from  the
 British,  a  state  machine,  which  |  may
 characterise  as  a  heartless  steel-frame.
 Everybody  knows  that;  I  am  sure  the
 Congress  Government  also,  including
 the  Minister,  might  have  their  experi-
 ence  of  trying  to  80९6  the  problem
 of  taming  this  steel  frame.  I  am  sure
 that  a  conflict  is  going  on  right  from
 5  August,  947  to  this  day,  Even
 today  we  arc  always  talking  about
 administrative  reforms,  this  and  that,
 so  that  the  state  machine  is  given  8
 new  objective,  a  new  orientation
 Even  today  we  have  not  succeeded  to
 a  great  extent.  That  is  our  judgment
 of  the  matter.  And  in  a  State  where
 there  is  not  even  that  popular  power
 over  the  steel  frame,  you  will  under-
 stand  what  the  situation  will  be.  Let
 it  be  Mr.  Jain,  Mr.  Hathi  or  Mr.
 Nanda  himself  or  even  a  god  who  ia
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 sitting  over  a  steel  frame  like  this.  I
 am  not  blaming  any  particular  person, I  am  not  even  blaming  a  particular
 officer,  but  this  is  a  set-up  which  we
 have  inherited,  and  any  person  sitting
 over  that  set-up  today,  however
 much  he  wishes,  must  realise  that  he
 can  do  very  little.  I  am  sure  that
 Mr.  Jain  will  be  now,  in  his  heart  of
 hearts,  justifying  this  statement  of
 mine  by  his  experience  of  the  last  six
 months.  And  ]  want  to  point  out  a
 few  cases  for  the  benefit  of  the  House,
 the  Minister  already  knows  them,
 where  we  see  how  this  machinery  is
 functioning  today  without  a  heart,
 without  a  soul,  without  any  human
 feeling.

 The  hon.  Minister  knows  that  s0
 many  times  in  the  consultative  com-
 mittee  we  have  discussed  the  question
 of  retrenchment  of  5l0  workers  from
 the  Kerala  Water  Transport  Corpora-
 tion.  It  is  not  a  question  of  one  or
 two,  it  is  a  question  of  5l0  workers
 who  were  working  in  the  Kerala
 Water  Transport  Corporation  for
 many  years,  They  were  just  thrown
 out  of  employment  one  fine  morning.
 The  Minister  himself  knows  that  the
 committee  took  up  the  matter  in  all
 seriousness,  and  we  are  really  very
 thankful  to  the  Minister  himself.  He
 will  remember  that  at  the  Iast  meet-
 ing  the  Adviser  to  the  Kerala  Gov-
 ernment  promised  the  consultative
 committee  that  as  soon  as  he  went
 back  to  Trivandrum  he  would  take
 steps  to  ameliorate  the  conditions  of
 these  5I0  workers  who  were  thrown
 out.  The  meeting  was  held  on  3th
 August,  but  to  this  day  the  Kerala
 Government  has  not  moved  in  the
 matter  at  all,  they  have  not  done  any-
 thing  in  the  matter.

 I  should  like  to  recall  that  the  issue
 ef  this  Corporation,  the  retrenchment
 question,  the  liquidation  of  this  Cor-
 poration,  al)  these  matters  were  con-
 sidered  by  the  Government,  the  Con-
 gress  Government  before  it  went  out
 of  office  in  September,  1964  In  a
 oonference  attended  by  the  Congress
 Minister  and  all  the  MLAs  elected
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 from  a  particular  area,  in  the  pre-
 sence  of  certain  officers,  certain  deci-
 sions  were  arrived  at  in  which  it  was
 provided  that  the  workers’  interests,
 even  if  they  were  retrenched,  would
 be  fully  protected.  And  what  did  the
 President's  rule  do?  They  went  to
 court  for  the  liquidation  of  this  Cor-
 Poration,  just  a  week  before  the  elec.
 tions  last  time.  They  did  not  even
 wait  for  the  elections,  and  the  liqui-
 dation  was  effected  in  such  a  manner
 that  all  the  guarantees  given  to  the
 workers  in  the  presence  of  a  Congress
 Minister  were  just  thrown  to  the
 winds.  Not  a  single  promise  made  in
 that  conference  is  today  respected  by
 the  Government,  by  this  officers’  Gov-
 ernment,  and  the  Minister  might  be
 informed  for  his  benefit  that  the
 workers  went  to  the  High  Court  of
 Kerala  recently,  and  the  High  Court
 @ave  more  than  one  verdict  against
 this  action  of  the  State  Government.
 Now  the  State  Government  is  in  a
 goup,  they  do  not  know  what  to  do,
 because  the  Division  Bench  of  the
 High  Court  has  now  said  that  the
 principle  adopted  for  retrenchment  of
 50  workers  is  wrong,  and  it  should
 be  revised.

 Already  the  workers  are  on  the
 streets.  The  High  Court  anys  they
 should  revise  it,  that  retrenchment
 should  be  strictly  on  the  princip'e  of
 seniority.  The  officers  retrenched  510
 people  not  on  the  basis  of  seniority
 and  so  many  issues  are  involved.
 There  poor  workers,  with  nothing  to
 fall  back  upon,  have  been  suddenly
 thrown  on  the  streets.  I  see  their
 tears,  their  miseries,  their  worrtes.
 We  try  our  best  to  help  them,  but
 somehow  that  help  is  not  forthcoming.
 This  is  just  one  Instance.

 I  can  give  many  other  instances.  A
 very  patent  question  is  that  of  the
 banning  of  these  books  in  the  schools.
 You  know  what  happened.  Normally
 in  the  popular  set-up  J]  am  sure  that
 it  will  not  be  like  that,  that  decisions
 will  not  be  taken  like  that.

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
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 Defence  (Shri  Hathi):
 hes  been  withdrawn,

 That  order

 Shri  Vasudevan  Nair:  I  agree  that
 ft  was  withdrawn,  but  I  am  referring to  the  way  the  decision  was  taken  It
 was  given  85  an  instance  to  show  how
 much  things  are  taking  place

 Bven  our  Education  Minister,  Shri
 Chagia,  in  an  interview  to  the  repre. sentative  of  Matru  Bhumi  had  to  say
 that  such  things  would  happen  only
 fm  a  police  State.  The  Central  Min-
 ister  in  an  interview  commenting  on
 this  had  to  say  that  such  things  will
 happen  in  ॥  police  state.  I  do  not
 want  to  say  that  it  is  just  ao  police
 sate

 Coming  to  the  question  of  police  it-
 self,  I  am  urging  upon  the  Minister
 again  to  impress  upon  the  advisers
 that  they  should  keep  the  police  under
 eheck.  Especially  in  our  State,  police hes  a  very  notorious  past  tradition  I
 do  not  have  time  to  go  into  it  now.
 I  heve  many  instances  of  ordinary
 eriminal  cases,  murder  cases  and  the
 like  and  a  lot  of  corruption  charges

 NOVEMBER  4,  968  Kerala  (Res.)  624

 early  as  possible  and  I  may  impress
 upon  him  that  if  a  free  and  fair  elec-
 tion  is  to  be  held  in  that  State,  he
 ebould  correct  the  mistake  of  arrest-
 ing  so  many  leaders  of  the  Marxist
 communist  party;  they  should  be  re-
 leased  and  a  proper  atmosphere
 should  be  created  for  popular  elec-
 tions  so  that  a  popular  government
 may  take  care  of  the  people's  interests
 and  take  caro  of  the  future  progress of  the  Kerala  State.

 Dr.  Sarojini  Mahishi  (Dharwar
 North):  It  is  really  a  misfortune  that
 Kerala  has  been  the  State  where  the
 application  of  the  emergency  provi-
 sions  of  our  Constitution  had  beem
 made  use  of.  Now,  there  is  no  other
 alternative  and  hence  this  was  resort-
 ed  to.  Members  of  the  Opposition  are
 keen  in  criticising  very  severely  the
 imposition  of  this  rule  to  say  that  the
 President's  rule,  with  which  |  do  not
 agree,  has  bern  done  ony  in  the  in-
 terests  of  preserving  certain  vested
 interests,  which  I  think  ls  8  very
 wrong  statement.  In  Kerala  of  course
 where  there  was  a  breakdown  of  the

 are  there  and  there  is  no  pop
 government  or  anybody  to  look  after
 it.  So  many  murder  casey  are  writ-
 ten  off  as  suicides  openly  and  I  know
 Many  such  cases.

 In  this  time  of  emergency,  I  would
 like  the  Ministcr  to  enquire  into  what
 ia  happening  in  the  university  pre-
 mises  of  the  Kerala  university.  There
 are  allegations  that  patent  pro-Pakis-
 tan  propaganda  is  going  on  under  the
 auspices  of  the  USIS  in  many  colleges
 under  the  Kerala  University;  the  alle-
 gations  ore  that  even  the  vice-chan-
 cellor  and  some  of  the  branch  man-
 agements  have  a  hand  in  this  propa-
 ganda.  The  congress  students  and
 student  organisations  led  by  the  Con-
 grem  Party  say  so.  They  issue  open
 statements  that  such  a  propeganda  Ls
 going  on  and  the  Government  should
 Jook  into  the  matter.

 I  should  like  the  Minister  to  at  least
 Prepare  the  ground  for  an  election  a

 administrative  machinery  and  it  could
 mot  be  carried  on  according  to  the
 provisions  of  the  Constitution,  peace
 and  order  was  threatened  by  external
 aggression,  and  internally  too  I  axree
 that  there  is  no  doubt  provision  for
 the  application  of  the  emergency  pro-
 visions  of  the  Constitution.  These
 conditions  were  fulfilled  and  then
 only  President's  rule  had  been  im-
 posed.  Neither  the  President  nor  this
 House  has  any  interest  or  pleasure  in
 imposing  this  rule  in  Kerala.  Why
 should  Kerala  be  made  the  victim,  out
 of  all  the  States?  Sometimes  admin-
 istrative  puwers  were  taken  away
 from  the  other  States  also,  long  back.
 Why  is  it  that  Kerala  State  is  again
 a  victim?  Unless  we  enter  deep  into
 the  matter  and  try  to  solve  the  pro-
 blem,  I  do  not  think  the  problem  will
 be  solved.  It  is  no  use  saying  super-
 ficially  all  kinds  of  things  that  the
 Congress  Party  was  interested  and
 fo  on  and  so  the  President's  rule  wae
 imposed.  I  differ  from  the  Opposition
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 Members.  The  President  assumes
 certain  powers  in  case  of  emergency.
 They  are  saying  that  it  is  unconstitu-
 tional  and  it  is  a  mockery  of  demo-
 cracy.  Every  problem  has  got  two
 sides  and  you  should  not  look  to  only
 one  side  of  the  problem,  Unless  a
 person  looks  to  both  sides,  he  could
 not  come  to  any  wise  conclusion  and
 Members  of  the  Opposition  are  look-
 ing  to  only  one  side  of  the  problem.
 Some  Members  from  the  Congress  are
 Jooking  also  at  only  one  side  of  the
 problem,  that  is  the  other  side.  So,
 we  must  look  at  both  sides  of  the
 problem.  Mr.  Warior  is  nodding  and
 I  hope  he  appreciates  what  I  say.  No-
 body  is  interested  in  enforcing  the
 emergency  provisions  unless  one  is
 forced  to  do  so  by  circumstances  that
 demand  the  application  of  some  such
 emergency  powers.  The  Opposition
 says  that  this  could  not  be  continued.
 We  may  see  the  circumstances  under
 which  the  proclamation  of  emergency
 was  declared  and  also  see  exactly  if
 those  very  circumstances  are  not  con-
 tinuing.  The  same  conditions  are  there
 and  hence  the  continuation  of
 the  proclamation  of  emergency  has
 been  made  necessary.  Prof.  Ranga
 remarked  that  the  Kerala  government
 ean  be  run  on  the  Swiss  model.  It  is
 easy  to  advise.  When  any  experi-
 ment  is  made  and  no  results  are  ar-
 rived  it,  one  cannot  say  with  confi-
 dence  that  it  will  be  a  success  because
 Kerala  has  been  made  the  ground  for
 experiment  of  a  number  of  such  gov-
 ernments  also;  there  was  the  coalition
 government,  government  also  by  a
 party  other  than  the  Congress.  The
 peop'e  of  Kerala  were  not  happy  with
 any  one  of  these.  My  friends  of  the
 Opposition  know  that  the  people  of
 Kerala  never  appreciated  the  so-call-
 ed  rule  of  the  coalition  parties.  Why
 is  it  then  that  Members  are  making
 such  suggestions,  when  they  know
 these  things?  When  Members  make
 certain  suggestions,  they  make  them
 with  all  their  responsibility  and  they
 must  try  to  give  certain  proof  also
 that  it  will  turn  out  to  be  a  success.

 I  have  heard  many  Members  criticis-
 {ng  the  Centre  for  certain  other
 things  also,  than  Kerala.  Mr.  Kamath
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 was  keen  to  say  that  he  felt  extreme-
 ly  sorry  that  the  PSP  was  maligned with  the  left  communists.  Is  it  the
 main  issue  under  consideration?
 Many  members  referred  to  the  gov- ernor’s  document,  so-called  document.
 It  is  only  a  report  under  article  356
 of  the  Constitution.  That  article
 mukes  it  explicit;  it  says:

 “If  the  President,  on  receipt  of
 a  report  from  the  Governor  of  a
 State  or  otherwise,  is  satisfied
 that  a  situation  has  arisen  in
 which  the  government  of  the
 State  cannot  be  carried  on  in  ac-
 cordance  with  the  provisions  of
 this  Constitution,  the  President
 may  by  Proclamation  (a)  assume
 to  himself  all  or  any  of  the  func-
 tions  of  the  State  and  all  or  any
 of  the  powers  vested  in  or  exer-
 cisable  by  the  Governor  or  any
 body  or  authority  in  the  State
 other  than  the  Legislature  of  the
 State;  (b)  declare  that  the  puw-
 ers  of  the  Legislature  of  the
 State  shall  be  exercisable  by  of
 under  the  authority  of  Parlia-
 ment...”

 Therefore,  it  is  only  on  receipt  of  a
 report  from  the  Governor  that  the
 President  can  decide  whether  to  as-
 sume  all  the  powers  or  any  of  the
 powers  vested  in  that  government.
 Shri  G.  S.  Kakkar,  an  advocate  of
 repute  suggested  that  this  report  can-
 not  be  the  basis  for  the  continuance
 of  the  proclamation.  Is  it  wrong  or
 unconstitutional?  We  may  not  agree
 on  the  basic  fact  that  there  should
 be  a  proclamation  of  emergency
 under  such  circumstances  and  that
 the  powers  vested  in  the  State  gov-
 ernment  should  be  d  by  the
 Governor;  we  may  not  agree  on  this
 factor.  But  as  far  as  the  present
 problem  under  consideration  today  is
 concerned,  it  is  the  continuance  of
 the  proclamation  of  emergency.  The
 very  factors  which  led  to  the  procla-
 mation,  the  proclamation  of  the  con-
 tinuance  of  the  emergency,  may  not
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 be  in  existence  today,  but  other  cir-
 cumstances  which  were  never  thought
 of  at  that  period  are  in  existence  such
 as  the  continuance  of  the  emergency
 as  a  necessity.  Therefore,  the  peo-
 ple  in  the  country,  right  from  Hima-
 chal  Pradesh  to  Cape  Comorin,  agree
 and  are  willing  to  brush  aside  their
 own  problems,  the  problems  of  indi-
 viduals,  the  problems  of  institutions
 and  the  problems  of  the  particular
 areas,  with  a  view  to  concentrating
 all  their  efforts  on  the  defence  of  our
 borders.

 I3  brs.
 What  is  it  that  has  actuated  the

 Members  of  the  Opposition  to  say
 that  the  elections  must  be  held  in
 Kerala  and  the  continuance  of  the
 Proclamation  of  emergency  should
 not  be  carried  on?  Even  in  the
 municipal  elections,  the  panchayat
 elections  and  the  taluk  development
 board  elections,  the  members  who
 are  not  in  power—I  do  not  refer  to
 the  members  who  are  in  power,  be-
 cause  some  friends  may  Jump  up  and
 say  that  when  they  are  in  power,
 they  would  like  to  continue  in
 power—are  keen  to  see  that  the  elec-
 tions  are  postponed  and  that  all  our
 efforts  should  be  concentrated  on  the
 developmental  activities  and  defence
 activities,  Hence,  the  necessity  to
 issue  the  proclamation  of  emergency.
 But  is  it  only  because  that  the  Mem-
 bers  of  the  Opposition  are  required
 to  oppose  all  the  measures  brought
 by  the  Government  that  they  are
 putting  forth  these  grounds  to  op-
 Pose  the  continuance  of  the  procla-
 mation  of  emergency?  If  the  Mem.
 bers  of  the  Opposition  think  twice
 before  they  «peak  out,  I  hope  they
 will  not  venture  to  speak  out  such
 things  again.

 I  would  like  to  refer  to  the  speech
 of  Shri  Ranga,  who  referred  to  the
 Swiss  model  and  said  that  the  loyal-
 ty  of  the  people  in  thie  country  is  to
 the  democratic  values.  Who  chal-
 lenges  his  statement  thet  the  loya-
 Ities  of  the  people  of  thls  country  are
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 towards  preserving  democratic
 values?  It  is  because  of  the  need
 for  paying  some  importance  to  these
 democratic  values  themsclves  that
 such  things  are  to  be  resorted  to.  It
 is  in  the  interests  of  maintaining
 peace  and  order  within  the  country
 itself.  Therefore,  taking  into  consi-
 deration  these  circumstances  prevail-
 ing  in  the  State  and  the  desire  of  the
 people  of  Kerala,  this  has  been  done.
 The  desire  of  the  people  of  Kerala
 cannot  be  ventilated  by  having  some
 vested  interest  in  this  direction  or
 in  that  direction.  I  am  quite  sure
 that  the  people  of  Kerala  may  not
 express  their  full  satisfaction  at  the
 President  assuming  the  powers  in  the
 State,  but  the  point  is,  there  is  no
 other  alternative,  and  hence,  whe
 ther  you  call  it  a  good  thing  or  ar
 evil  thing,  in  the  absence  of  any
 other  alternative,  this  is  the  thing
 that  has  to  be  resorted  to.

 What  is  it  that  the  Home  Ministry,
 under  the  present  circumstances,  has
 done  in  reviewing  the  situation  exist-
 ing  in  the  Kerala  State  after  the  as-
 sumption  of  powers  by  the  President?
 Only  today,  a  review  made  by  the
 Union  Home  Ministry  of  the  affairs  of
 Kerala  State  after  the  State  came
 under  Presi  ‘s  Tule  in  September
 last  notes  that  the  Kerala  Govern-
 ment  has  been  mainly  concentrating
 its  work  on  improving  the  efficiency
 of  administration  and  increasing  the
 tempo  of  developmental  activity.  Ac-
 cording  to  the  review,  the  l4-months’
 period  of  Governor's  administration
 was  not  marked  by  any  significant
 changes  in  policies  followed  by  the
 pred  Gover  t  of  the  popu-
 lar  Ministry.  However,  every  effort
 had  been  made  during  the  period  to
 see  not  only  that  the  development  of
 the  State  is  accelerated  but  that  the
 people  are  associated  at  various  levels
 with  the  developmental  activities  of
 the  Government,  through  local  leaders
 of  public  opinion.  The  Board  was  ap-
 Pointed  to  review  the  development
 activities  and  the  progress  made  in
 the  Kerala  State  during  the  l4-
 month's  Governor's  rule,  administra-
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 tion,  and  that  Board  has  made  this
 remark  clearly,  that  there  is  no
 marked  progress  in  Kerala.  Do  you
 think  that  any  other  government,  not
 based  on  democratic  principles  and
 rules,  could  have  gone  to  the  extent
 of  making  this  remark  and  admitting
 that  no  marked  progress  has  been
 made,  and  that  the  Government

 is  making  every  effort  to  conecn-
 trate  on  the  developmental  acti-
 vities  and  also  upon  the  general
 progress  of  the  Kerala  State?  Of
 course,  certain  things  might  have  been
 neglected  no  doubt  in  Kerala.  Kerala  is
 avery  beautiful  State,  full  of  natural
 resources  and  it  has  a  very  long  coast-
 line  also.  The  fisheries  in  the  State
 can  be  developed  to  a  very  great  ex-
 tent;  as  Shri  Kappen  said  yesterday,
 75  per  cent  of  the  people  there  eat
 fish,  and  the  fisheries  industry  can  be
 developed  to  a  very  great  extent.
 Since  fish  is  a  very  substantial,  prime
 food  of  the  people  of  the  Kerala
 State,  it  could  be  developed  to  a  very
 great  extent.  All  these  things  are  to
 be  properly  attended  to,  and  the  Home
 Minister  made  a  remark  in  his  state-
 ment  yesterday  that  all  these  things
 are  being  attended  to.  I  do  not  agree
 with  him  when  he  says  that  a  special
 committee  which  is  appointed  to  look
 into  the  Kerala  affairs  can  be  called
 a  e  parliament;  bec:  there
 are  members  from  different  parts  of
 the  country  also,  that  cannot  be  a
 Miniature  parliament.  I  do  not  know
 whether  he  wants  to  raise  the  status
 of  that  committee  to  the  status  of
 parliament  or  to  bring  down  the  sta-
 tus  of  parliament  to  that  level.  Any-
 way,  that  ot  be  a  iniat  ure
 Parliament,  but  in  the  absence  of  any other  alternative,  the  committee  has
 been  appointed  to  advise  the  Kerala
 administration  to  go  deeper  into  the
 matter  of  development  and  progress of  the  people  of  Kerala.  In  the  ab-
 sence  of  any  other  alternative,  if  this
 has  to  continue,  I  do  not  see  any  harm.

 Shri  Mukerjee  went  to  the  extent
 ef  saying  certzin  things  about  the
 Governor's  report.  He  referred  to
 minor  things  in  the  Governor's  report
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 and  referred  to  jts  inadequacy.  ,  do
 not  know  why  Members  of  the  Oppo-
 sition  are  concentrating  on  petty  mat-
 ters,  inaccuracies  and  grammatical
 mistakes  in  the  Governor's  report,
 instead  of  concentrating  their  atten-
 tion  on  primary  things  of  importance
 which  have  led  the  Government  to
 continue  the  period  of  proclamation  of
 emergency.  Therefore,  when  the
 whole  country  has  stood  up  to  the  oc-
 casion,  when  the  whole  country  has
 risen  to  the  occasion,  as  one  unit,  to
 meet  the  emergency,  I  do  not  under-
 stand  why  the  Members  of  the  Oppo-
 sition  should  raise  a  hue  and  cry  to
 di  tinue  the  proclamation  of  emer-
 gency.  The  people  of  Kerala  are
 equally  patriotic.  They  are  part  and
 parcel  of  this  great  country.  Even
 though  they  are  not  affected  by  the
 Pakistani  aggression  to  such  an  extent
 as  others,  they  have  risen  to  the  occa-
 sion,  irrespective  of  any  party  politics
 and  so  on.  I  think  they  continue  to
 support  this  continuance  of  the  Presi-
 dent's  rule  in  the  time  bf  emergency,
 and  I  hope  they  will  appreciate  and
 take  the  highest  advantage  of  being
 under  the  Central  rule.

 There  are  many  other  parts  in  this
 country  which  are  now  under  Central
 administration,  and  they  continue  to
 be  so,  because  if  they  come  under
 the  State  rule,  they  know  that  neither
 their  interests  nor  the  country's  in-
 terestg  could  be  safeguarded,  in
 respect  of  the  development  of
 the  State.  Therefore,  they  wish  to
 continue  as  it  is.  The  instance  of
 Goa  is  there;  I  do  not  wish  to  men-
 tion.  If  Kerala,  though  under  diffe-
 rent  circumstances,  is  under  the  Cent-
 ral  administration  for  the  time  being,
 then,  I  hope  the  utmost  advantage  of
 this  position  will  be  taken  by  the  peo-
 ple  of  Kerala  and  full  development
 will  be  achieved  during  this  period.

 Shri  Seshiyan  (Perambalur):  The
 Present  resolution  that  has  been
 brought  forward  by  the  Home  Minis
 ter  for  continuance  in  force  of  the
 proclamation  of  the  President  in  res-
 pect  of  Kerala  is  o  sad  commentary
 on  the  working  of  Indian  Constitution

 and  Indian  democracy.  This  is  »  per-
 petuation  of  the  political  tragedy  en-
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 acted  eight  months  ago,  when  the
 parliamentary  institution  that  was
 duly  elected,  was  not  called  upon  to
 fulfil  its  duty  and  when  the  elected
 representatives  were  not  allowed  to
 function  for  the  purpose  for  which
 they  were  elected  by  the  people.

 The  speaker  who  preceded  me  put it  very  correctly  that  there  are  two
 sides  for  every  problem.  The  Oppo- sition  presents  one  side  of  the  pro-
 blem,  while  the  ruling  party  presents the  other  side,  probably  in  glowing colours.  In  a  democracy,  who  is  to be  the  judge?  When  two  parties  con-
 tend  and  give  q  different  picture  of the  same  problem  in  two  different
 lights,  the  judges  should  be  the  peo- ple.  Here,  when  a  proclamation  is
 made,  when  the  parliamentary  insti-
 tution  is  dissolved,  when  the  elected
 representatives  are  not  given  the
 chance  to  function,  then,  it  is  not  the
 People  who  are  having  the  say.  It  is
 the  Governor  who  is  having  the  say. It  is  not  the  elected  representatives, but  8  selected  person  from  the  hierar-
 chy  from  Delhi;  he  is  g  staunch  Cong-
 Tessman  and  he  was  so  till  the  day previous  to  his  taking  up  office.  He
 goes  there  and  gives  a  report,  and  on
 that  report  the  decision  is  taken  by the  Government  here.  There  are  two
 kinds  of  emergencies  which  should  not
 be  confused.  One  emergency  was
 caused  in  Kerala  about  a  year  ago when  the  Shankar  Ministry  fell  due  to
 want  of  confidence  from  its  own  mem-
 bers.  The  ministry  was  defeated
 when  votes  were  taken  in  the  As-
 sembly.  That  was  the  emergency  in
 Kerala  which  gave  rise  to  President's
 tule.  That  should  not  be  confused
 with  the  emergency  now  being  spoken
 of  caused  by  the  Pak  aggression  and
 hostilities  on  the  Indo-Pak  borders.
 We  have  to  draw  a  line  of  distinction
 between  them.  When  we  say  there  is
 an  emergency  and  all  political  parties
 should  be  one  in  repelling  the  Pak
 ageression  and  maintaining  the  secu-
 rity  of  the  country,  in  that  we  are
 all  one.  But  that  should  not  be  a
 quise  or  subterfuge  to  maintain  some-
 Ming  else.
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 Though  there  is  mention  of  emer-
 gency  by  others,  the  Governor  in  his
 conclusion  does  not  make  any  refe-
 rence  to  the  emergency,  caused  by the  Pak  aggression.  He  refers  to  the
 instability  of  the  politica]  situation
 there.  He  doeg  not  visualise  politi-al
 stability  even  after  a  poll  and  he  says
 no  political  party  will  have  suffcient
 majority  to  form  a  government.  Pro-
 bably  these  things  can  be  attributed  to
 the  sphere  of  astrology,  not  to  a  Go-
 vernor.  We  were  under  the  impres-
 sion  that  Ministers  in  Delhj  and  Go-
 vernors  at  other  places  were  consult-
 ing  astrologers.  Each  has  a  royal
 astrologer  to  predict  the  political
 events.  But  now  the  Governor  him-
 self  has  become  an  astrologer,  pre-
 judging  future  developments,  because
 he  opinse  that  “if  elections  are  held
 now,  the  results  woulq  be  much  the
 same  as  they  were  in  the  mid-term
 elections.”  Therefore,  he  has  not  only
 given  the  politica]  situation  now—the
 strength  of  the  various  political  parties
 in  the  State  now—but  he  has  predict-
 ed  that  in  future  glso,  if  you  hold  an
 election,  no  party  is  going  to  get  &
 majority.  If  the  Government  has
 come  to  that  determined  conclusion
 that  there  will  be  no  change  in  the
 election  results  and  there  is  no  use
 in  getting  the  public  opinion  through
 the  ballot  boxes,  in  each  State  we  can
 appoint  one  Governor—an  eminent
 astrologer  like  Mr.  Jain—to  forecast
 the  political  situation  without  holding
 any  election.  You  can  save  lots  of
 money;  there  will  be  no  preparation
 and  expenditure  by  political  parties,
 no  appeal  to  voters,  etc.  They  can
 simply  appeal  to  the  astrologer  and
 get  the  results.  Government  can  fune-
 tion  on  the  astrological  data,  not  on
 the  logical  or  politica)  data.

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  He  has  given  his  assessment

 Shri  Sezhiyan:  Assessment  not
 about  the  present  situation  but  a  pre-
 jection  into  the  future,  which  ts  the
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 act  of  a  nastrologer,  not  a  politician.
 He  says:

 “The  general  opinion  in  the
 State  is  that  if  elections  are  held
 now,  the  results  will  be  much  the
 same  as  they  were  in  the  mid-
 term  elections.  Shri  R.  Sankar,
 the  last  Chief  Minister,  shares
 that  view.  I  fully  endorse  the
 view.”

 Therefore,  the  general  opinion  is
 hearsay.  It  has  been  shareq  by  Mr.
 R.  Sankar,  the  last  Chief  Minister.  It
 is  put  here  as  “last  Chief  Minister”,
 but  [  think  in  more  than  one  sense  he
 is  a  “lost  Chief  Minister",  because
 when  the  votes  were  taken  in  the  As-
 sembly,  he  lost  the  confidence  of  his
 own  party  members  and  of  the  As-
 sembly.  Then,  when  he  stood  for  the
 election,  he  lost  hig  seat  at  the  poll
 also.  He  lost  the  confidence  of  the
 Assembly,  later  on  lost  the  confidence

 “of  the  people  also.
 13:13,  brs.

 (Suar  Sonavane  in  the  Chair)
 Therefore,  insteag  of  making  poli-

 tical  ussessments,  as  our  learned
 friend,  Shri  Tyagi  pointed  out,  and
 as  we  would  like  them  to  do  in  a
 democratic  set-up,  they  project  into
 the  future  and  try  to  forecast  the
 future  results  also.  That  is  why  I  say
 astrological  prediction;  should  not
 enter  into  political  a-ses:ments.

 To  say  that  there  is  no  alternative
 to  President's  rule  is  to  accept  the
 defeat  of  democracy  itself.  Whether
 it  is  the  Congress  or  any  other  party,
 we  should  allow  the  normal  course  of
 democracy  to  run.  My  view  is  in
 Kerain  democracy  was  not  allowed  tu
 function.  I  do  not  accept  the  defeat
 of  democracy  there.  When  the  elected
 Tepresentatives  were  there,  it  would

 ‘have  becn  wiser  and  constitutionally
 eorrect  to  a!iow  a  ministry  to  be  form.
 ediand  the  Assembly  to  meet,  Then  if
 sumebody  brings  forward  a  no-confi-
 dence  motion  ang  the  ministry  fails,
 you  can  say  that  such  and  such  party
 607  (Ai)  LSD—E€.
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 claimed  that  it  could  run  the  govern- ment  but  it  has  not  got  the  full  con=
 fidence  of  the  Assembly.  Without
 going  through  all  that  democ-atie
 Process,  we  cut  short  the  way  by
 hasty  assessments  and  astrological
 predictions  and  we  rushed  to  the  con-
 clusion  that  there  is  no  other  go  but
 to  usher  in  President's  rule.

 Ican  quote  Mr.  K.  Santhanam, whose  sobriety  nobody  can  doubt
 and  who  certainly  does  not  belong  to
 any  opposition  party,  because  mem-
 bers  from  the  other  side  were  saying
 that  all  the  opposition  parties  had
 been  trying  to  put  the  blame  on  the
 Government  and  because  there  was  no
 other  alternative,  Government  had  to
 extend  the  President's  rule.  In  an
 article  in  the  Hindustan  Times  dated
 9-3-1965.  just  after  the  Kerala  de-
 bacle—the  heading  of  the  article  also
 was  “Kerala  Debacle’—he  said:

 “It  is  foolish  to  rush  to  the
 conclusion  that  President's  rule
 is  the  only  alternative.  If  every-
 time  there  is  no  majority  Presi-
 dential  rule  is  to  become  automa-
 tic,  the  Constitution  must  be
 deemed  to  have  broken  down  and
 all  those  who  are  against  gemo-
 eracy  in  India  will  rejoice.”

 So,  putting  in  President's  rule  when-
 ever  something  is  not  working  as  per
 your  expectations  means  it  will  come
 handy  in  so  many  places.  In  “1952,
 when  the  general  elections  took  place
 in  Madras.  the  Congress  was  in  a  mil-
 nority.  Tt  did  not  have  absolute  ma-
 jority.  Mr.  C.  Rajagopalachari  was
 not  an  elected)  representative.  At  that
 time  the  combined  opposition  under
 Mr.  T.  Prakasam  had  a  majority  in-
 side  the  House.  though  in  a  combined
 manner.  At  that  time,  the  Governor
 called  the  Congress  Party,  though  a
 minority  purty,  to  form  the  govern-
 ment.  A  government  was  formed  and
 it  proved  stable  later  on.  So,  whe
 ther  a  single  party  is  able  to  com-
 mand  a  majority  inside  the  House,
 whether  the  largest  party,  though  in
 a  minority,  should  be  allowed  to  form
 &  government  and  whether  that  gov-
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 (Shri  Sezhian]
 ernment  will  be  stable  gre  all  matters
 which  should  have  been  left  to  the
 legislature  to  decide  and  not  to  be
 decided  by  the  predictions  of  astrolo-
 gers  like  Mr.  Jain.  Simply  because
 the  Constitution  provide;  for  }resi-
 dent's  rule,  it  does  nut  mean  that  it
 should  be  applied  again  ang  again. Various  powers  are  given  to  the  Pre-
 sident,  lo  the  Judges,  to  the  police  and
 others.  If  everybody  thinks  that  be-
 cause  he  has  got  powers,  he  can  act,
 where  will  it  end?  It  is  not  that  be-
 cuuse  powers  have  been  given,  they
 should  act.  So,  just  because  he  has
 been  given  the  powers,  he  should  not
 gv  on  applying  this  measure  of  Presi-
 dent's  rule.

 In  the  statement  submitted  by  the
 Governor  he  has  said  to  the  effect  that
 no  political  party  has  uny  chance  of
 winning  a  majority.  This  is  his  opi-
 nion;  not  g  prediction  about  the  future
 elections,  because  in  a  parliamentary
 democracy  there  is  nothing  as  an  ab-
 solute  majority  and  an  absolute  mino-
 rity.  What  I  mean  to  say  is,  there  is
 nothing  like  a  permanent  majority  or
 a  permanent  minority.  The  party  that
 is  the  ruling  party  now  may  be  de-
 feated  at  the  polls  and  it  may  become
 the  opposition  party.  The  party  that
 is  in  the  opposition  now  may  emerge
 as  the  ruling  party  next  time.  There
 is  no  chance  in  democracy  for  various
 parties  to  function  if  there  is  to  be
 a  hierarchical  order  or  an  order  of
 descendancy  where  the  son  of  a  king
 becomes  the  next  king  of  the  country.
 That  is  not  the  order  which  we  are
 following.  In  a  democracy  every
 party  has  got  full  rights  to  express
 its  views,  to  place  its  views  before  the
 public  and  become  the  ruling  party  or
 the  majority  party.  Only  on  that  as-
 sumption  of  a  possibility  to  attain
 majority  at  the  polls  so  many  parties
 are  functioning.  There  is  nothing  as
 a  permanent  majority  party  or  a  per-
 manent  minority  party.  It  is  all  a
 temporary  one.  In  a  democracy  un-
 less  that’  aspect  is  given  full  weight
 of,  you  cannot  easily  presume  to  pre-
 dict  what  should  be  the  outcome  next
 time.  In  1944,  if  there  had  been  any
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 prediction  in  Englang  everybody would  have  said  that  the  Conserva- tive  Party  led  by  Mr,  Churchill  was the  purty  to  rule  the  country,  But what  happened  when  the  elections took  place?  The  Conservative  Party was  defeated  and  the  Labour  Party which  was  in  the  Opposition  was ushered  into  power.  Therefore,  ins- teud  of  making  these  undemocratic
 assumpliong  that  no  party  can  win the  majority  ang  form  a  government, these  things  should  have  been  left  to the  people  for  decision  and  not  to  the
 Governor  or  to  the  presiding  autho-
 rity.

 This  President's  Rule  which  was
 brought  in  on  the  l0th  Suptember ‘1964  was  renewed  in  March,  1965,
 Again  it  has  come  for  renewal  now. That  is  to  sav,  one  year  has  passed and  another  six  months  time  is  asked
 for  by  this  present  resolution.  There-
 fore,  those  who  ure  in  the  Cabi-
 net,  those  who  are  in  authority,  they can  as  well  celebrate  the  first  anni-
 versary  of  the  President's  Rule  in
 Kerala.  Whether  it  is  the  death  anni-
 versary  of  democracy  or  the  birth
 anniversary  of  a  constitutional  dicta-
 torship,  anyhow  an  anniversary  cam
 be  celeb-ated  by  those  who  are  tn
 Power,  by  those  who  are  asking  for
 extension  of  this  President's  Rule.

 Mr.  Hathi  and  others  were  speaking in  terms  of  laudation  about  the  minia.
 ture  Parliaent  that  has  been  created,
 {hit  is,  the  parliamentary  Consulta-
 tive  Committee  that  has  been  set  up to  ass'st  the  Government  in  carrying on  the  administration  in  Kerala.  But
 it  is  no  substitute  for  a  parliamentary
 institution.  A  properly  elected  re-
 presentative  institution  is  nowhere  to
 be  compared  to  these  parliamentary
 commitiees.  In  the  same  stretch  of
 imagination  we  can  as  well  dissolve
 all  the  State  assemblies  throughout
 the  country  and  appoint  so  any
 parliamentary  cOmmittees  to  function
 in  each  State  and  nullify  the  whole
 system  of  federal  government  that  we
 have  got  now  under  the  Constitution.
 Therefore,  we  cannot  stretch  these
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 things  tco  far  and  try  to  impose  the
 President's  Rule  as  a  permanent  iea-
 ture  of  Kerala  politics.

 I  can  understand  one  thing.  We
 had  wade  a  distinction  between  the
 emergency  in  Kerala  and  the  emer-
 gency  in  the  country.  If  it  is  saig  that
 because  of  the  emergency  situation
 ereated  by  the  Pak  aggression  and  the
 Aostilitics  on  our  borders  there  should
 be  no  political  rancour,  there  should
 be  no  party  differentiations  or  bicker-
 ings  and  that,  we  should  prescent  a
 united  front  and  therefore  the  elections
 should  not  take  place  for  8  consider-
 able  time  until  the  situation  attains
 normalcy,  I  can  understand  that  posi-
 tion.  On  that  ground  you  can  say
 that  we  must  not  hoid  elections  now,

 but  it  shoulg  not  be  to  perpetuate  a
 wrong  decision  tuken  previously  in  an
 undemocratic  manner,  in  an  unconstl-
 tutional  matiner,  in  an  autocratic  way
 where  you  put  aside  the  elected  re-
 presentatives,  where  you  did  throw
 to  winds  all  canons  of  democratic
 justice.  What  happened  in  Kerala
 Was  in  fact  a  pre-zatal  strangulation.
 You  did  not  aliow  the  Assembly  to
 function  and  the  elected  representa-
 tives  to  form  the  Government.  As  I
 said,  if  the  plea  is  that  there  is  an
 emergency  situation  created  by  the
 Pak  ageression  on  our  borders  and
 until  the  situation  comes  to  normaley
 we  should  not  have  any  elections,  I
 ean  accept  that.  But  the  argument
 presented  by  the  Governor  and  others
 so  far  is  that  no  party  is  in  a  position to  form  a  government  and  that  no
 party  will  be  able  to  form  a  stable
 ministry  even  after  the  elections.
 These  arguments  I  object  to.  These
 estrolozical  studies  which  are  like  the
 vagarics  of  weather  should  not  be  al-
 lowed  to  take  the  place  of  astute  poli-
 tical  decisions  of  democratic  institu-
 tions.  That  is  what  I  want  to  impress
 upon  this  House.

 Shri  P.  G.  Menon  (Mukundapu-
 ram):  Mr.  Chairman,  Sir,  I  do  not
 wish  to  introduce  any  element  of  poli-
 tical  polemics  in  my  observations  on
 this  resolution.

 KARTIKA  14,  887  (SAKA)  Kerala  (Res)  Ge

 at  हुएस  चन्द  कछवाय  :  (देवास)
 सभापति  महोदय,  हाउस  में  गणपूर्ति  नहीं  है  1

 Mr.  Chairman;  The  hon.  Member
 ™may  resume  his  seat.  Quorum  has
 been  challenged.  The  Bell  is  being
 rung.

 Now  there  is  quorum.  Shri  Menon
 may  continue  his  speech.

 Shri  P.  G,  Menon:  Sir,  I  wish  to
 confing  myself  to  the  very  narrow
 question  raised  in  this  resolution,  ag  to
 whether  the  President's  Rule  now  in
 foree  in  Kerala  should  be  extended
 for  another  six  months.  That  is  the
 only  question.  And,  the  material  be-
 fore  us  to  come  to  a  decision  on  that
 matter  is  contained,  firstly,  in  the
 Report  of  the  Governor  on  the  ¢itua-
 tion  in  Kerala  and,  secondly,  in  the
 reaction  of  {he  Government,  the  Home
 Mirn‘-try,  towards  that  report.  The
 President  is  not  bound  to  act  on  the
 report,  because  that  is,  after  all,  only
 recommendutory.

 Now,  many  harsh  words  have  been
 spuken  on  the  fluor  of  this  House  re-
 garding  the  report  of  the  Governor  of
 Kerala  on  the  Kerala  situation  today.
 Yesterday  and  today  we  heard  state-
 ments  made  on  the  floor  of  the  House,
 rot  very  serious  statements  ]  believe,
 trat  the  Kerala  Governor  in  his  report
 was  trying  to  be  an  astrologer.  Now,
 as  Governor  it  is  his  constitutional
 duty  to  ake  an  assessment  of  the
 situation  i  the  State  ang  to  make
 a  report  to  the  Home  Ministry  or  to
 the  Trescent  It  is  the:  ame  essment,
 anv  oalvertive  assess)  ui  if  you
 ssoaid  eare  to  Jook  af  ak  in  an  ub
 jective  manner,  that  is  contained  in
 Shri  Jsin's  report.  The  Kerala
 Governor  proceeds  on  this  premise
 that  if  even  after  the  clection  there  is
 no  possibility  og  the  formation  of  2
 stable  government,  it  is  not  proper
 to  conduct  zn  election  today  and  ter-
 minate  President's  rule,  Now,  this
 is  not  the  first  time  that  such  a  gitue-
 tion  has  arisen.  Ever  after  the  pro-
 mulgation  of  the  Constitution,  several
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 times  this  House
 convention.....

 has  adopted  the

 श्री  हुकम  चन्द  कछवाय  :  सभापति
 महोदय,  मेरा  एक  व्यवस्था  का  सवाल  है।
 हाउस  में  इस  समय  गणपूर्ति  नहीं  है  ।

 Mr,  Chairman:  He  might  resume
 hig  seat.  The  bel]  is  being  rung....
 Now  there  ig  quorum.  He  might
 continue  his  speech.

 Shri  P.  G.  Menon:  After  the  pro-
 Mulgation  of  the  Constitution  Presi-
 dent's  rule  has  been  introduced  in
 various  States  in  Indig  and  I  think
 the  powers  under  article  356  have
 been  exercised  9  or  0  time  before.
 Tf  you  look  at  the  circumstances  in
 which  the  exercise  of  power  under
 that  article  took  place  on  previous
 occasions,  it  woulq  be  seen  that
 wherever  the  Governor's  report  indi-
 cated  that  no  stable  government
 could  be  formed  or  continued  and  the
 President  was  satisfied  about  it,  arti-
 cle  356  was  invoked  ang  President's
 rule  was  introduced.  Is  it  for  the
 Governor  of  Kerala  today  to  adopt  a
 new  policy?  Therefore,  he  presumed
 tat  if  in  his  assessment  no  stable  gov-
 ernment  could  be  formed  even  after
 the  election.  then  there  should  be
 continuation  of  President's  rule.  It  is
 not  his  opinion  that  he  has  commu-
 nicated  to  the  President.  He  did  con-
 sult  public  men,  leaders  of  all  poli- tical  parties  in  Kerala,  and  he  has
 stated  in  his  report  that  no  leader
 was  in  &  position  to  state  that  if
 election  is  conducted  today  there
 would  be  g  majority  for  his  paty.
 I  do  not  think  that  statement  has
 been  questioned  on  the  floor  of  the
 House.

 Shri  Vasudeven  Nalr:  Yes,  it  was
 questioned.

 Shri  P.  G.  Menon:  He  also  stated
 {hat  nobody  was  in  a  position  to  say,
 except  the  leader  of  the  Marxist
 Communist  Party,  that  parties  would
 join  together  and  run  the  government
 if  after  the  election  there  would  he
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 no  majority  for  any  single  party.
 The  only  gentleman  who  said  that  he
 could  run  the  Government  was  Shri
 Namboodiripad.

 Shri  D.  C.  Sharma
 One  great  man.

 (Gurdaspur):

 Shri  P.  G.  Menon;  He  said  that  he
 had  6  people  in  the  last  elections  who
 hag  lost  their  membership  on  account
 of  the  dissolution  of  the  House.

 Therefore,  if  the’  Governer’s  assess-
 ment  is  correct  and  if  the  Presi-
 dent's  rule  is  not  extended  and
 an  election  is  conducted  what
 would  happen?  After  the  election
 article  356  should  be  invoked
 ugain.  The  question  before  the
 House  is  what  should  be  the
 choice.  Should  we  pass  a  resolution
 and  extend  President  rule  or  should
 we  terminate  President's  rule,  conduct
 election  and  create  a  situation  again
 when  President's  rule  would  have
 be  introduced  by  invoking  afresh  the
 powers  under  artile  356?  If  the
 assessment  of  the  Governor  is  correct,
 I  think  the  Government  of  India  was
 correct  in  deciding  to  approach  this
 House  with  a  motion  that  there  should
 be  an  extension  of  President's  rule.

 The  question  is  whether  that  assess-
 ment  is  correct.  |  do  not  think  there
 is  anybody  here  :n  this  House  whe
 knows  anything  about  the  conditions
 in  Kerala  who  would  say  that  that
 assessment  is  incorrect.  For  political
 Purposes,  for  purposes  of  argumenta-
 tion,  for  purposes  of  running  down
 the  government,  for  purposes  of  cri-
 ticising  the  Governor  you  may  say
 that  that  assessment  ig  incorrect;  you
 may  say  that  it  is  astrology  that  he
 is  indulging  in.  My  friends  from
 Kerala  in  this  House  know,  anyboay
 who  has  any  knowledge  about  the
 conditions  in  Kerala  knows,  that  it
 elections  are  conducted  in  the  near
 fulure,  that  is,  next  month  or  tre
 month  after,  the  situation  would  be
 probably  the  same—i  do  not  say  te
 same  but  probably  be  the  same—
 the  picture  would  probably  be  the
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 same  which  emeged  after  the  elections
 earlier  this  year,  in  which  case  we
 would  again  have  to  introduce  Presi-
 dent’s  rule.

 The  question  then  is  whether  during
 ‘he  emergency  the  elections  should  be
 eonducted.  The  leader  of  SSP  in
 Kerala  is  reported  to  have  told  the
 Governor  that  in  the  district  of  Pal-
 ghat  local  self-government  elections
 should  be  postponed  on  account  of  the
 emergency.  We  see  that  in  the  report
 of  Shri  Chandrasekharan.  When  that
 ig  so,  should  we  conduct  general  elec-
 tions  to  the  Legislative  Assembly  when
 as  a  matter  of  fact  we  do  not  con-
 scientiously  believe  that  as  a  result
 thereof  political  stability  could  be
 fmtroduced  in  Kerala?  We  should
 particularly  remember  that  the  leader
 of  one  of  the  political  parties  who
 was  not  called  by  the  Governor  and
 in  fact  a  charge  is  levelled  against
 the  Governor  and  the  Government  oa
 that  account—is  Shri  Namboodiri-
 Pad  who  is  going  about  saying  that
 the  Government  of  India  should  con-
 cede  certain  territory  to  China,  that
 the  Government  of  India  should  not
 fight  Pakistan  to  recover  territory
 which  has  gone  to  Pakistan,  that  war
 hysteria  is  attempted  to  be  developed
 in  this  country  to  secure  the  interests
 ef  he  ruling  party,  that  unless  the
 Government  of  India,  the  Prime
 Minister  and  the  Defence  Minister
 declare  the  war  aims  of  India  the
 people  should  not....

 Shri  D.  C.  Sharma:  When  all  the
 Left  Communist  have  been  put  be-
 hind  the  bars  why  Shri  Namboodi-
 Tipad  has  been  allowed  to  go  on
 making  such  statements?

 Shri  P.  G.  Menon:  Because  he  may
 condemn  himself.

 He  has  been  saying  that  the  war
 aims  have  not  been  declared,  as  if  he
 has  not  understood  the  repeated
 statements  of  our  Prime  Minister  and
 our  Defence  Minister.  He  has  been
 asking  Why  recourse  to  arms  was
 adopted  by  India  against  Pakistan
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 during  the  last  few  weeks.  In  self-
 defence  we  did  it.

 I  heard  Shrj  Vasudevan  Nair,  my
 good  friend,  saying  that  an  election
 should  be  conducted  so  that  the  repre-
 sentatives  of  the  people  could  mar-
 shall  the  enthusiasm  of  the  people  for
 the  prosecution  of  the  war  effort.  It
 is  just  like  entrusting  chicken  to  the
 guardianship  of  foxes.  Do  you  think
 that  the  people  coulg  be  enthused
 to  war  effort  by  men  like  the  leades
 of  the  Marxist-Communist  Party,  for
 whom  I  heard  voices  raised  in  this
 House?

 I  am  not  for  a  moment  contending
 that  President’s  rule  is  goog  for  us.
 I  am  not  contending  that  elections
 slrould  be  postponed  indefinitely.  $
 am  only  stating  that  on  the  narrow
 question  which  is  raised  before  this
 House  ag  to  whether  President's  rule
 which  is  already  there  should  be  ex-
 tended  for  another  six  months,  there
 could  be  no  controversy.  An  objec-
 tive  assessment  made  by  the  Gover-
 nor  of  Kerala  is  before  us.

 I  would  say,  the  report  of  the
 Governor  is  a  Mirror  in  which  you
 could  see  the  image  of  the  political
 situation  in  the  country  today.  That
 image  is  not  an  attractive  image.
 That  image  is  something  about  which
 all  of  us  are  unhappy—an  image
 about  which  I,  coming  from  Kerala,
 feel  ashamed—that  we  could  not  run
 the  elections  and  get  a  majority  or  a
 stable  arrangement  in  order  to  run
 the  government.  But,  because  the
 image  is  bad,  why  do  you  strike  at
 the  mirror?  That  is  what  is  happen-
 ing  here.

 The  speakers,  yesterday  and  today,
 wanted  to  attack  the  Governor  who
 mirrored  in  his  report  the  situation  tn
 Kerala  today.  It  is  well  known
 that  some  people......

 Shri  Wartor:  Is  it  the  fault  of  the
 mirror  or  of  the  image?

 Stri  P.  G.  ‘Menon:  It  !s  the  fault  of
 the  image.  It  is  my  fault  ang  your
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 fault.  The  mirror  only  mirrors  what
 is  contained  there  and  we  are  at-
 tempting  to  strike  at  the  mil...  be-
 cause  the  imuge  is  ugly.  That  is  the
 situation.

 Shri  Db  C.  Sharma;  Shri  Warior  is
 a  good-looking  man.

 Shri  P.  G.  Menon;  Shri  Warior  is
 guod-iooking  but  not  his  politics.
 'Phat  is  the  position.  I  am  not  for  8
 moment  contending  that  President's
 rule  should  continue;  but,  let  ug  give
 Shri  Jain  his  dues.

 Shri  Warior:  He  got  it.

 Shi  9.  G.  Menon:
 there  for  months.  Has  the  admi-
 nistration  during  these  six  months
 Leca  something  which  could  be  can-
 vemned  outtight?  It  wag  during  tls
 period  that  the  Government  cf
 Kerala,  under  the  leadership  of  Shri
 Juin,  presented  the  Kerala  case  before
 the  Finance  Commission  and  J]  am
 glad  to  state  that  Shri  Jain  took  the
 initiative  to  marshall  up  all  facts
 before  the  Finance  Commission  and
 the  award  of  the  Finance  Commission,
 in  my  opinion,  is  something  which  is
 rather  fair—an  experience  which,  we
 in  Kerala,  rerely  had  previously.

 Ne  has  been

 It  was  during  this  time  that  the
 report  of  the  Pay  Commission  was
 adopted  and  implemented.  There  are
 complaints  rearding  the  report  of  the
 Pay  Commission.  There  are  com-
 plaints  that  justice  has  not  been  done
 to  all  sections  of  Government  ser-
 vants.  That  is  a  different  matter;  but,
 additional  revenue  expenditure  of
 Rs.  8  crores  to  Rs.  0  crores  every
 year  in  order  to  give  better  emolu-
 ments  to  the  Government  servants  is
 being  incurred.

 It  was  during  this  period  that  a
 committee  had  been  appointed  under
 the  chairmanship  of  Shri  M.  K.  Vel-
 jodi  with  two  other  very  competent
 members  to  look  into  the  adminis-
 trative  machinery  to  avoid  delays

 NOVEMBER  5,  965  Kerala  (Res.)  द  644

 Something  was  stated  here  yester-
 day  regarding  the  mishandling  of  tne
 food  situation.  The  food  situation  is
 very  bad  in  Kerala,

 Shri  Vasudevan  Nair:  By  your own  colleagues.
 Shri  P,  G.  Menon:  lf  you  look  into

 the  question  of  the  availability  of
 foodgrains  per  head  of  population  in
 the  various  States  in  India,  you  will
 find  that  in  Kerala  it  is  the  lowest.
 What  I  mean  by  “availability”  is  the
 quantity  of  foodgrains  sold  through
 the  ration  shops  by  the  Governmet!:
 plus  the  quantity  of  foodgrains  avuail-
 able  jn  the  country.  When  that  is
 looked  into,  you  will  fing  that  in
 Kerala  the  average  availability  is  8
 to  9  ounces—what  you  get  from  the
 shop.  what  you  get  from  the  farmers
 and  what  is  avuilable  in  the  state.
 The  average  availability  in  India
 would  be  l4  to  6  ounces.  I  am
 not  speaking  of  the  ration  given;
 I  am  taking  into  account  the
 full  availability  and  dividing  it
 by  the  number  of  people  in  the  State.
 That  is  the  situation.  The  Kerala
 Government,  even  after  it  was  taken
 over  by  the  Governor,  has  been  com-
 plaining  regarding  the  availability  of
 foodgrains  there.  But  if  the  Govern-
 ment  of  India  would  not  act  in  that
 matter,  what  can  poor  Shri  Jain  do?
 I  do  feel  that  in  the  matter  of  food,
 Kerala  is  not  being  given  the  justice
 which  is  que  to  it.

 Shri  Vasudevan  Nair:  But  we  are
 examining  the  President's  rule,  tre
 Central  Government  including.

 Shri  P.  ७.  Menon;  That  is  all  right.
 The  real  remedy  for  the  situation  is
 in  our  hands,  mine,  of  Shri  Vasudevan
 Nair's  ang  Shri  Warior’s  and  other
 public  men  of  the  State.  The  time  has
 come  for  the  public  men  of  Eerala  to
 think  furiously  about  what  to  do  in
 order  to  re-establish  democratic  rule
 in  the  country.  That  alone  will  get
 the  people  there  their  democratie

 and  to  improve  the  administration.  rights.
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 Can  we  go  on  endlessly  like  this’
 Can  we  take  up  the  rigid  attitudes
 tha,  we  have  been  taking  up  all  along?
 Should  we  mot  also  have—that  is,
 Kerala;  |  am  speaking  for  Kerala
 now—representative  institutions  in
 a...  3li.tion  working  there?  We  «re
 nop  abe  to  do  it  ang  then  whan  we
 Ifome  Ministry  is  doing  the  next  best
 thing,  we  are  pelting  stones  at  the
 hon.  Minister.  We  should  rather  look
 inwards  and  see  where  the  dificul-
 ty  is.  No  government  in  Kerala  wul
 be  able  to  remove  the  frustration  of
 the  Kerala  people  on  account  of  which
 these  things  are  happening.  The
 people  there  are  frustrated,  Unies?
 and  until  the  Government  of  India
 becume  alive  to  the  problems  of  the
 people  of  Kerala,  no  amount  of  cate-
 chism  administereq  to  the  Kerala
 people  would  be  of  any  avail.

 Yesierday  |  got  a  circular  letter
 from  Shri  Raghunath  Singh,  Chat
 man  of  the  Shipping  Board,  who  paid
 a  visit  to  Kerala.  I  think,  he  sent  It
 only  to  Kerala  Members  of  Parlia-
 ment.  He  concludes  that  letter  wilh
 the  statement  ‘Wherever  T  went  I
 saw  unemployment  staring  at  me’,

 Shri  Ranga  (Chittoor)  That  is  the
 case  aly  over  India.

 Shri  P.  G  Menon;  He  spoke  of
 Kerala,  and  I  am  spcaking  of  Kerala.

 Shri  D.  Ca  Sharma:  Shri  Ranga  is
 thinking  of  Andhra  Pradesh.

 Shri  P.  G.  Menon:  He  says  “wher-
 ever  ]  wont  I  saw  unemployment
 staring  at  me;  there  are  no  industries;
 therefore,  industrialisation  should

 come’.  Thal  ig  what  he  has  said.  If
 the  Government  of  India  woulg  have
 that  realisation,  then  the  Kerala  peo-
 ple  would  become  happy  and  this  un-
 fortunate  and  unhappy  State  would

 be  able  to  come  to  its  own.
 Thete  wus  some  reference  to  the

 consultative  committee.  We  have  at-
 tended  many  of  its  meetings.  Dr.  K.
 L.  Rao,  the  Minister  of  Irrigation  and
 Power  repeatedly  stated  to  us,  and  I
 think  he  stateq  it  on  the  floor  of  the
 House  also,  that  in  order  to  alleviate
 the  power  famine  in  Kerala,  it  was
 necessary  to  have  a  thermal  plant.
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 He  said  that  it  would  come,  but  we
 hear  reports  now  tha  elsewhere  it
 has  been  decided  that  Kerala  should
 have  ro  thermal  plant.

 Do  vou  know,  Sir,  that  in  I964  and
 in  the  previous  years  the  industries
 in  Kerala  including  public  undertak-
 ings  lay  closeqg  down  continuously
 for  four  months  for  want  of  power,
 and  this  was  in  a  State  where  the
 availability  of  power  was  the  largest
 in  India  barrins  Mvsore,  in  u  State
 where  the  cost  of  production  of
 power  was  the  lowest  in  India,  Where
 is  our  Planning?  Ht  is  an  errating
 planning  under  which  these  potentia-
 lities  have  not  been  exploited  for  the
 benefit  of  the  people,  Political  sta-
 bility  will  comp  if  only  the  Govern-
 ment  of  India  would  become  alive  to
 the  situation  in  Kerala  and  take  steps.

 We  ate  now  having  the  Fourth
 Five  Year  Plan.  Under  the  previous
 three  plans,  including  the  Thirg  Plan,
 Kerala  did  not  pet  justice.  There  gre
 no  industries  established  in  Kerala
 under  the  Five  Year  Plans  under  the
 public  sector  which  are  worthy  of
 mention.  In  the  Third  Plan,  ॥  ship-
 building  yard  is  reported  to  have,
 come.  but  it  is  still  only  coming.  That
 is  all,  The  जी  refinery  is  now  in  dim-
 culties  for  want  of  certain  sanction.
 which  the  Government  of  India  are
 withholding.  The  petro-chemical
 complex  which  it  was  thought  would
 come  in  the  wake  of  the  refinery,  it
 has  been  stated,  will  not  ¢o  10  Kerala.

 I  wish  to  tell  Shri  Hathi  that  he
 should  utilise  his  elephanting  strength
 in  order  to  do  justice  to  us.  Should
 we  continue  as  a  Cinderella  among
 the  States  in  India?  Representing  8
 Cinderella  among  the  State,  in  India
 it  is  a  pity  that  I  have  to  raise  these
 questions  in  this  House.  rT  would
 rather  have  liked  to  raise  them  in
 the  consultative  committee;  but  there
 things  ure  ralsed  but  very  few  things
 are  accepted.  That  is  the  real  position.

 Therefore,  thi,  is  a  situation  in
 which  Shri  Hathi  as  the  Minister  of
 State,  Shri  Nanda  as  the  senior  Minis-
 ter  in  the  Home  Ministry,  and  every-
 one  in  the  Government  of  India
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 shoulg  consider  what  to  do  in  order
 to  avoid  repetitions  of  this  situation
 in  Kerala  ang  thereby  to  remove  the
 frustration  of  the  people  of  this  un-
 fortunate  and  unhappy  State.

 Mo  राम  मनोहर  लोहिया  (फ़र्द खा-
 बाद  )  :  सभापति  महोदय,  मौजूदा  प्रस्ताव
 को  ठुकराया  जाता  चाहिये  ।  केरल  में
 रास्ता  बिल्कुल  साफ  है  प्यार  जनतंत्र  शौर
 समाजवाद  को  सही  बातों  में  झपना  लें  ।
 केरल  के  भूतपूर्व  मुख्य  मंत्री  ने  एक  बात
 कही  है  ।  उन्होंने  समान  तो  नहीं  पूछा
 है  लेकिन  मैं  उसको  सवाल  बना  देता  हूं  ।
 केरल  में  क्या  तो  दर्पण  है  कौर  कौन  सी  छवि
 है।  यों तों  केरल  की  छप  खराब  दीखती
 है  शौर  उन्होंने  दर्पण  बताया  हैं  केरल  के
 राज्यपाल  को  ।  यहीं  बुनियादी  गलती
 हो  जाती  है।  उसी  के  सबब  से  रास्ता
 साफ  दिखाई  नहीं  पड़ता  है।  केरल  की
 छवि  का  दर्पण.  केरल  की  विधान  सभा  है
 कि  वहां  के  राज्यपाल  ny  यहां  की  विधान
 सभा  को  छः  महीने  पहले  खत्म  करके
 जो  कुकर्म  इस  सरकार  ने  किया,  उसका
 अन्त  होता  चाहिये  ।  उस  बिधान  सभा  को
 वापिस  बुला  करके  उस  दर्पण  को  ठोक  किया
 जाना  चाहिये ।  इसके  बाद  छवि  भी  ठीक
 हो  जायेगी  t

 मैं  श्री  रंगा  की  उस  बात  पर  राज
 का  ध्यान  दिलाऊंगा  जब  उन्होंने  कहा
 कि  यह  प्रच्छन्न  कांग्रेसी  शासन  है।  प्रच्छन्न
 नहीं  है।  यहीं  खुला हुआ  है  ।  खुला
 हुमा  भी  नहीं  यह  बार  कांग्रेसी  शीरान  है  ।
 जहां  विधान  सभाया  ज्ञोक  सभा  रहतीं  है
 हां  कम  से  कम  हमारे  जैसे  ग्रामीण  ब
 तब  कुछ  कह  लेते  हैं  लेकिन  केरल  में
 बह  भी  साफ  हो  गया  हूँ  ।  वहां  तो  केवल
 कांग्रेसी  कठोर  शासन  है  ny  कोई  कुछ  कह  भी
 नहीं  सकता  हैं।  विधान  सभा  बिल्कुल  खत्म
 हो  गये  है  ।  इसलिए  जब  कभी  विरोधियों
 की  तरफ  से  राज्य  पाल  के  ऊपर  छींटाकशी
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 होती  है  तो  मै  अपने  मन  में  सोचता  हूं
 कि  उस  बेचारे  पर  क्‍यों  मारते  हो,  वह
 तो  खाली  एक  हथियार  ही  नहीं,  प्राय
 ग्रंग्रेजी  ज्यादा  समझते  हैं,  जिस  को  उसमें
 क्रचर  बोलते  है  उसको  हिन्दी  में  क्‍या
 कहते  है...

 श्री  do  Wo  जर्मनी:  नत  |

 Tre  राम  मनोहर  लोहिया  :  हां
 जन्तु  '  इसलिये  wana  &  gn;  कई
 किसी  तरह  का  यहां  प्रहार  नह  हंस
 चाहिये।  विश्क  जन्त ुहै  बह?  जोरदार

 का  है।  इसलिये  A
 सभापति  महोदय  :  प्रतिनिधि  शब्द

 इस्तेमाल  करना  उचित  होगा  -

 wo  रास  मनोहर  a  fem:  क्रचर
 का  हिन्दी  में  शब्द  कहा  है  न,  बाप  कोई  मराठी
 शब्द  बता  दीजिये,  में  उसी  का  प्रयोग  कर
 लेता  हूं  |  कभी  ते।  क्रीचर  कहा  है  कौर  चरागे

 कुछ  न  कहता  तो  सब  मामला  ठीक हो  जाता
 लेकिन  खैर  साप  मेरा  मतलब  तो  समझ  ही
 गए  हैं  t

 ag  किस  का  है  ।  वहां  डेढ़  प्रादर्भियो
 की  सरकार  है  |  केवल  में  वस्तुत:  काँग्रेस
 सरकार  भी  नहीं  उल  रही  है  ।  डेढ़  बाद-
 मियां  की  सरकार  चल  रही  है  ।  डेढ़  कौन
 से  आदमी  हैं  ।  हाथी  साहव  आप  अपने  को
 नन  शिन लें!  गे  गृह मंत्री  हैं  वह  तो
 हैं  बाये  शौर  उसके  जो  ऊंच  हैं,  प्रधान  मंत्री
 हैं  बदल  हैं  एक  !  इस  तरहस  से  इस  समय  डेढ़
 आदमियों  की  सरकार  केरल  में  चल  रही  है

 मगर  श्राप  जनतंत्र  शर  समाजवाद
 का  सही  मतलब  समझें  तो  मैं  एक  बात  बदलना
 चाहता  हूं  ।  मेरे  लिये  थोड़ा  सा  झंझट  का
 मामला  यह  हो  जाता  है  कि  केरल  की  जो
 विधान  सभा  है,  जो  छः  महीने  पहले  बनी  थी
 उसमें  मुख्य  पार्टी  बराम पौथी  साम्यवादी  थी
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 वामपंथी  साम्यवादियों  के  एक  चरित्र  को
 मैं  बिल्कुल  ठुकराता  हू.  |  वह  कौनसा  है  ?
 ये  अपने  सं  चने  मौर  प्र पने  तर्क  का  केन्द्र  भारत-
 वर्ष  नही,  दुनिया  नहीं  बल्कि  एक  कोई  बीच  का
 बीच  बताय  करने  वाला  देश  बना  लेते  हैं  ।
 इनके  सोचने  पौर  इनके  तक  का  बन्दर  है  झमन
 रिका--निन्दा  झोर  चौ--स्तुति  |  मगर  ये
 दुनिया  को  अपने  सोचने  का  केन्द्र  बनाते  तो
 ठीक  होता  क  बौर  सच  पूछें  तो  भारतवर्ष
 को  केन्द्र  बताना  चाहिये  आर  तत  सोचना
 चाहिये  ।  लेकिन  जब  मैं  वामपंथी  सदस्य-
 वादियों  के  इस  रोग  को  बताता  हूं  तो  उनके
 साथ  साथ  यह  भो  आपसे  अर्ज  कर  दूं  कि  पह
 रोग  कांग्रेस  पारदी  के  कदर  भी  घुसा  हुआ  है
 शोर  यहां  जो  विराध  लोग  बे  हुए  हैं  उनमें  भी
 थोड़ा  बहुत  घुसा  हुआ  है  कौर  वे  भी  ग्रसने
 सोचने  के  केन्द्र  को  दुनिया  बोर  हिन्दुस्तान  न
 बाकर  कोई  बीच  का  पूजारी  बना  लिया  करते
 हैं  ।  फिर  भी  में  कहता  हुं  कि  विधान
 सकता  को  बुलाया,  उसको  मौका  दो  कि  वहू
 फैसला  करे  कि  सरकार  केरल  में  बन  सकता
 है  या  नहीं  ।  हो  सकता  है  कि  वामपंथी  साम्य-
 वादियों  की  सरकार  वन  जाए  और  न  भी  बन
 पाए  तथा  कोई  बौर  पता  ले  .  यह  काम  राज्य-
 पाल  का  नहीं  है,  यह  काम  इन  डेढ़  झ्रादमियों
 का  नहीं  है  ।

 यहां  पर  बहुत  कुछ  कहा  गया  है  कि  रपट
 बहुत  अच्छी  है,  वस्तु  निष्ठ  है,  उसके  इन्दर
 सत्य  है  ।  इनको  कोई  हक  ही  नहीं  है  फैसला
 करने  का  ।  जन तंत्न  में  फैसला  करने  का  एक
 मात्र  हक  वहां  की  विधान  सभा  को  है
 लेकिन  उसको  एक  घंटे  के  लिए  भी  नहीं  बुलाया
 गया  है  ।  मैं  तो  कहना  चाहता  हूं  कि

 जो  छः  महीने  पहले  पाप  कौर  कुकर्म  किय
 था,  उसका  अन्त  करो  ।  बदलावों  उस  विधाना-
 सभा  को  मौका  दो।  एक  को  दो,  वह  न
 'मंत्रिमण्डल  बना  पाये  तो  दूसरे  को  दो  ।  बहू
 "प्री  न  बना  पाये  ता  तीसरे  को  दो  ।  हो  सकता

 है  कि  इसमें  शायद  आपके  कांग्रेस  दल  को  भी
 मौका  मिल  जाये  ।  जब  कोई  न  बना  पाये
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 तो  श्राप  ही  बना  छेना  ।  लेकिन  विधान  सभा
 फैसला  करने  वाली  है,  बह  है  दर्पण  |  वह  जो
 कुछ  कहता  है  उसे  देखों  ।  तब  जनतन्त्र  चला
 पियोगे  1  मैं  इस  लिये  भी  कहना  चाहता  हूं
 कि  जब  किसी  देश  के  भ्रमर  या  दल  के  भ्रमर  एक
 रोग  घुस  प्राता  है,  जैसा  कि  मैंने  बतलाया  कि
 वामपंथी  साम्यवादियों  के  इन्दर  रोग  घुस  धाया
 है,  तो  उस  लोग  को  निकालो  ।  जनतन्त्र  में
 एक  ही  जुलाब  है,  शौर  ब  जुलाब  यह  है  कि
 जो  जनता  वोट  दे  करके  लोग  को  भेजें  उस  की
 सरकार  बन  जाने  दो  ।  फिर  भ्रमर  बह  बिगाड़
 करेंगी  तो  जनता  जान  जायेगी  कौर  उसे  पटक
 कर  निकाल  बाहर  करेगी  ।

 4  bra.

 यहां  पर  कई  शादी  कई  दफे  झंझट  मचा
 दिया  करते  हैं  ny  मैं  प्रापत  एफ  अच्  करना
 चाहता  हू,  कि  यहां  डेढ़  आदमी  जो  हैं  उनमें
 बदले  की  भावना  है  ।  ऐसा  नहीं  होना  चाहिये  t
 तुम  बड़ी  जगह  पर  बडे  हुए  हो,  वा  मन  जैसा
 हो,  बड़ी  जगह  के  उपयुक्त  झरने  बनियों  ।
 पिछली  लड़ाई  में  प्रंग्रेजों  के  यहा  सिस्टम
 बिल  जैसे  प्राप्ति  ने  जिस  को  मैं  करीब  करीब
 हर  मामले  में  गलत  समझता  हूं,  भोसले  जैसे
 एक  फासिस्ट  कदों  के  बारे  में  अपने  गृह  मंत्री
 को  जो  लिखा  था  वह  मैं  प्रापकों  सुनाता
 हू  भोसले  को  जेल  में  रखा  गया  लड़ाई  के
 दिनों  में,  तो  चिल  ने  गृह  मंत्री  को  लिखा,
 जैसे  कि  यहां  शास्त्री  जी  नन्‍दा  जी  को  लिखे,
 कि  देखों गृह  मंत्री,  मोसले  को  तुम  जेल  मे  रखे
 हुए  हो,  मोसले  की  बीती  भा  जैन  में  है  ।
 तुम  उसको  प्लग  अलग  क्यों  रखे  हुए  हो  ।
 यह  बदले  की  भावना  निकाल  हमें  है,  उन्हें
 एक  साथ  न्बखों  ।  प्रखर  राजनीती  के  कारण
 जेल  में रब्खें  हुईं  हो  तो  उनको  एक  साथ
 रक्खो  ।  यह  चर्चिल  का  खल  है  t  जो  कुछ
 मुझे  वामपंथी  साम्यवादियों  के  खिलाफ  a;  मा
 था  वह  कह  दिया,  कब  एक  बात  जरूर  बौर
 कहना  चाहता  हूं  कि  गोपालन  साहब  कौर  उनकी
 धनी  को  ग्रहण  लगा  क्यों  रखे  हुए  हू  ।
 मैं  समझता  हुँ  कि  यह  प्रा पका  बड़ा  प्रदान-



 डा  Proclamation  re:

 [ste  राम  मनोहर  लोटिया]
 पिक  काम  है  ।  ade  aha  बदले  को  भावना  से
 काम  कर  रहे  है.  दोनों  फो  एक  रथ  रखता
 चाहिए।  मगर  ग्रुप  कुद  नहीं  कर
 सकते  |

 यह  जो  ख़तके  है  कि  किस  ह  से  जनतन्त्र
 मीर  समाजवाद  की  वात  लाई  जाये,  तो
 उस  के  लिये  विधान  सभा  को  माका  दो  कौर
 विधान  सभा  की  मौका  द्वेने  के वाद  तुम  एक
 चाज  देखेंगे  कि  यहां  जितनी  कार्रवाइयां  हो

 ही  हैं  77  आपने  श्राप  पलट  जायेंगी  |  मैं
 दसों  लोक-सभा  की  जात  कहता  ह
 एक  कमेटी  बनी  हुई  है  जिसे  केरल  स
 समिति  कहते  हैं  उसमें  लोक-गमा  के
 के  जो  लोग  रक्त  गए  हैं  उतने  बारे  में  उसे  कुछ
 नहीं  कहना  है,  लेकिन  विरोधी  दलों  के  अन्दर
 से  इस  समिति  में  दो  ब्यक्ति  ऐसे  रखें  गये  हैं
 जिन  का  केरल  विद्वान  सभा  में  खाली  एक
 सदस्य  है  ।  लेकिन  संयुक्त  सोशलिस्ट  पार्टी
 के  बारे  में  देखिये  ।  मैं  खालो  बतलाने  के  लिये
 ऐसा  कह  रहा  हू,  मैं  नहीं  कहता  कि  uy  हमारे
 दल  को  अच्छा  मानों,  क्योंकि  सरकार  की
 निगाह  में  तो  हमारा  दल  बाग  दल  है,  अस्तु-
 स्थिति  कप  को  बतलाता  हूं  कि  जिस  दे  के
 चौदह  सदस्य  हैं,  जिनमें  से  तेरह  तो  इस  दल  के
 सदस्य  हैं  प्रौढ़  एक  स्वतंत्र  है,  उत्तका  कोई  प्रति-
 निधि  इस  समिति  में  नहीं  है।  जब
 कि  जिस  दल  का  सिर्फ  एक  प्राप्ति  है  उस  के
 दो  प्रतिनिधि  हैं।  इस  तरह  से  जनतन्त्र  के  ऊपर
 जांच'  प्रा  जाया  करती  है  ।  इसका  मुख्य  कारण
 यह  है  कि  इस सरका र  ने  कभी  जनतन्त्र  को  समझा
 नहीं  7  हो  सकता  है  कि  हम  लोगों  ने  भी  न
 समझा  हो  |  लेकिन  यदि  खाली  =
 के  ऊपर  चर्चा  होतो  रहेगी,  आत्मा  क ेऊपर  चर्चा
 नहों  होगी  तो  मामला  बिगड़ता  जायेगा  ।

 hn
 ““पति  प्रोफेसर  रंगा  ने  बार  बार  कहा

 कि  संयुक्त  मंत्रिमंडल  स्विस  देश  के
 अ्रनुरूप  बने  |  खेर  इस  के  बारे  में  वह  जाने,
 और  जाने  वह  जो  उन  के  दोस्त  हैं,  एक  दूसरे

 के  नजदीक  हैं,  उनमें  कोई  बहुत  फर्क  है  नहीं  ।

 ॥  वहा
 सलाहकार

 केरल
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 ar  से  कहा  करूं,  यह  जो  बहुत  से  लोग  हैं  उनमें
 फर्क  नहीं  |  मसल  में  मामला  रूप  का  नहीं  हैं  कि
 हम  किस  तरह  से  जनतन्त्र  में  किन  किन  को
 इकट्ठा  कर  दें।  ग्राम  ऐसी  सहमति  हो  जायेगी
 जोर  एक  राय  वन  जायेगी  तो  बट  बेबुनियाद
 चीज  हो  जायेगी  ।  इस  में  कोई  नीती  नहीं  रह
 पायेगी  t  होती  तो  तभी  पन  सकती  है  जब
 विचारों  ऑर  विवादों  का  अच्छी  तरह
 से  सच  हो  ।  मेरी  राय  में  वह  सरकार  प्राय
 सब  मामले  भें  गलत  रास्ते  पर  रही  है  ।  इस
 का  तो  सवाल  है  नहीं  उठता  कि  उसके  साथ
 संयुक्त  मंत्रिगण  अने,  लेकिन  इस  के  साथ
 साथ  एक  बात  बट  सकता  हूं  कि  लोक-रसमा
 में  नहीं  तो  वाटर  तो  इसको  कर  देखो  ।
 मैं  एक  बात  कहता  हुं  कि  मौका  दी  जियो  को
 फैसला  करते  का.  बह  मौका  कब  जायेगा
 जब  वाद  विवाद  होगा  ।

 जे  बातें  मैंने  यहां  कहीं  हैं  प्यार  Ay  मंत्रालय
 की  तरफ  से  या  प्रधान  मंत्री  की  तरफ  से  उनका
 कोई  जताई  जाये  तब  तो  श्राप  समझना  कि
 बाद  विवाद  से  राज्य  चल  रहा  है  शोर  झगर  कोई
 जवाब  न  आये  तब भाप  समझा  कि  यह
 कोई  ौर  ढंग  की  सरकार  है  ।  जनतन्त्र  का
 मतलब  क्या  है  ।  जनन्तत्न  का  मतलब  होता
 है  वाद  विवाद  के  द्वारा  जो  सरकार  चलती  है  t
 लेकिन  यहां  वाद  विवाद  का  कोई  जवाब  कभी
 जायेगा  नहीं  ।  अभी  मैंने  जो  बातें  कही  हैँ
 उनका  कोई  जबाव  नहीं  हैं  क्योंकि  उनके  यहां
 390  ग्रादमी  हैं,  वह  अपनी  बात  कह  कर  खत्म
 कर  देंगे  ।  यह  सरकार  ऐसे  चल  रही  हैं  ।

 Mr.  Chairman
 that?

 डा०  रास  मनोहर  लोहिया  :  यह  पचासों
 इसे  हो  चुका  है  '  एक  बार  प्रधान  मंत्री  जो
 4  मेरी  बात  का  जवाब  दिया  तो  वह  उसमें  इतना
 फंसे  कि  उनकी  सराकार  वालों  ने  फैसला  मर
 लिया  कि  वह  किसी  बात  का  जवाब  न दें  नहीं
 तो  फंस  जायेंगे।  यह  तो  हो  चुका  ।  भव

 Why  anticipated
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 मैं  प्रतीकों  बतलाना  चाहता  हूं  कि  यह  सरकार
 आधार  है  क्‍या  |  यह  जनतन्त्र  की  सरकार
 नहों  है  बौर  समाजवादी  सरकार  तों
 बिल्कुल  है  ही  नहीं।  यह  चापलूसी  कौर  चुगल-
 खोरी  की  सरकार  है  ।  आप  जानते  हैं  कि  वाप-
 लूसो  के  इस्तेमाल  हे  हर  एक  की  इस  सरकार  में
 ऊंची  से  ऊंची  जगह  बन  जाती  हैं  ।  इसमें  कोई
 सन्देह  रह  नहीं  गया  है  कि  जहां  चापलूसी
 होंगे  वहां  चुगलखोरी  जरूर  होगी  |  यह  दोनों
 साथ  साय  चलता  हैं श्री  यह  जो  यह  डेढ़
 ग्रादनौयों  की  सरकार  gon  चापलूसों  गौर
 चुगलखोरी  से  चलता  है।  ग्रुप  को  मैं  कया  बत-
 लाऊं,  एक  दिल  सुबह  यह  देख  कर  मैं  दंग
 रह  गया  कि  ग्रामीण  इस  ८श  को  ei  क्या  गया
 है  |  मेरी  सुबह  के  समय  एक  आदत  है  t
 आपको  ाइसर्थ  होगा,  मैं  कभी  कर्मी  रेडियो
 पर  मौरा,  कबीर  फ्लोर  तुलसा  का  भजन  सुन
 लिए  परता  हूं  t  मैंते  देखा  कि  कोई  बहुत  बड़े
 गायक  आरा  गये  हैं,  गाने  लिखते  वाले,।  मैं  ने
 होगा  कि  ललिता  देवी  शायद  कृष्ण  महाराज
 की  राधा  की  राखी  होंगी  कोई  ।  लेकिन  बाद
 में  पता  चला  कि  यह  देश  इतना  पतित  हो  चला
 है  के  मीरा  वगैरह  के  साथ  ही  max  वर्त-
 मान  प्रधान  मंत्री  की  पत्नी  जो  गाने  लिखने
 लगो  है  उनकी  जोड़  दिया  जाता  है.।  यह
 सरकार  केरल  में  विधान  सभा  को  खत्म  करती
 है,  हिन्दुस्तान  में  वाद  विवाद  कीसमस्याग्रों  को
 खत्म  करती  है,  लोक  सभा  में  वाद  विवाद  नहीं
 चलने  देती  है  t  नतीजा  यह  होता  है  कि  किसी

 चीज  के  ऊपर  ब्याज  हम  इस  देश  में  अच्छी
 तरह  से  बातचीत  ची  नहीं  कर  सकते  हैं  ny

 मैं  पाकिस्तान  के  मामले  में  कह  सकता
 हूं  कि  क्‍या  हो  रहा  है  ।  केरल  में  जनतन्त्र  को
 खत्म  करने  का  नतीजा  क्‍या  हो  रहा  है  T
 मैं  ने  कई  बड़ी  बातें कहीं  इस  लोक-सभा  में  दो
 दिन  के  प्रन्दर  -  प्रधान  मंत्री  साहब  जाने
 वाले  थे  लाहौर  t  बीच  में  पैर  में  कहीं  मोच
 भरा  गई।  कोई  कौर  स्वतन्त्र  देश  होता
 तो  भ्रखबारों  के  लिये  उस  दिन  की  सबसे  बड़ी
 खबर  यह  होती कि  मोच  कहां  प्रा  गई  कि
 यह  बीच  में  झुक  गये  ।  आखिर  जो  लड़ाई

 चुवा.
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 चल  रही  है  उसमें  जो  जो  गलतियां  हुई  हैं  उन
 पर  कोई  सोच  विचार  तो  हरा  चाहिये  ने  t
 लेकिन  सोच  विचार  रही  होगा  लोक-सभा
 में  '  अगर  ऐसा  नहीं  होगा  तो  र
 तन्त्र  में  बाद  faare  का  मतलब
 जाता  है  1  ने  acre  से  निवेदन  छ
 हूँ, कि  अगर  बाद  विवाद  ग्रौर  जनतन्त्र  के
 हिसाव  से  यह  लोक-सभा  अल  तो  बहू  बात
 पूर्ण  रूप  से  साफ  हो  जायेगे  जो  गंगे  ख़ोशए  के
 ने  रहने  पर  ver  था  कि  पाकिस्तान  पे  झयूच
 खां  जालिम  तो  हैं  ही,  मुक्  उगता  है  कि
 हजरत  युद्ध  नादान  भी  है।  ह्  नादान
 आदमी  मालूम  पढ़ते  ही

 श्री  tho  पं  द्वारा:  कीन  ?
 डा०  राम  मनोहर  लोहिया:  वही  ट्यूब

 खां  वही  भुट्टों।  मैं  उनके  लिये  नादान
 शब्द  का  इस्तेमाल  कर  रहा  हूं।  झगर
 बाप  के  शब्दों  में  कहता  तो  बहता  कि
 बेवकूफ  नहीं  जाहिल  प्राप्ति  है।  प्रशस्त
 महीने  में  जो  चीजें  भारतवर्ष  मे  हो  रही
 थीं  वह  चीजें  सितम्बर  प्रक्तूबर  ,  बौर
 नवम्बर में  बढ़ते  बढ़ते  इतनी  हों  जातीं  जिन
 के  बारें  में  ग्रुप  लोगों  ने  सवाल  उठाया  था
 कि  भारत  की  नियति  ऐसी  हो  जाती  कि
 बाप  हजरा  शहर  प्लोर  गांव  में
 निकल  नहीं  पाते  सड़कों  के  ऊपर।  बाप
 के  ऊपर  लोग  इस  तरह  से  छींटाकसी
 करते  |  राज  देश  में  प्राय  ने  खाने  पीने  के
 मामले  में  ऐसा  कर  रखा  है  कि  9  गस्तर
 सै  16अगस्त  तक  बिहार  में  शौर  दूसरी
 जगह  जिस  तरह  से  सड़कों  प्राणियों  को  इस
 सरकार  ने  गोली  घाट  उतारा  धौर  हजारों
 को  जेलों  में  हाला.  कि  झगर  बीच  में
 जयव  खां  बचाने  न  चले  जाते  तो  मामला
 कब  तक  7  जाते  कहां  पहुंच  गया  होता।
 लेकिन  याद  रखना  कि  यह  कुछ  ही  दिनों
 की  बात  हैं  क्योंकि  लोग  सवाल  पूछने
 लगे  हैं,  कि  क्यों  लाहोर  नहीं  गये  क्‍यों  हाजी
 पीर  से  वापस  जाने  की  बातें  हो  रही  हैं,
 क्यों  5  भ्रमित की  बातें  हो  रही  हैं।  यह
 सब  चर्चा  देश  के  धंदर  होने  सब  गई

 अगि
 जब
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 है।  कभी  कभी  भीड़  इक्का  हो  जाती  है  इस
 पर  लट्टू  न  हो  जाना।  भीड़  तो  बहुत
 इकट्ठी  हो  जाती  है।  भ्रमर  श्रकेले-भ्कलें  में  भीड़
 का  सामना  करों  तो  पता  चल  गायेगा  कि
 किस  की  भीड़  ज्यादा  होती  है।

 तो  एक  बात  इसी  के  साथ-साथ
 मैं  यह  भी  कह  देना  चाहता  हूं  कि  इस
 बहस  में  सावधान  की  दफा  352  को,
 जो  कि  आपत्काल  से  संबंधित  है  और  दफा
 356  को  जो  कि  प्रान्त  में  सरकार  के  टूट

 जाने  सम्बन्धित  से  है  दोनों  को  बहुत  ज्यादा
 मिला  जुला  दिया  गया  है।  जब  विदेशी
 आक्रमण  का  संकट  हो  कौर  प्रसन्न  संकट  हो
 उसके  लिये  दफा  352  है  शौर  दफा
 356  जब  कहीं  किसी  सूबे  की  सरकार
 चलना  असम्भव  हों  उसके  लिये  हैँ  |  गवर्नर
 की  रपट  महत्व  की  चीज  नहीं  है।  में
 डाक्टर  मिली  का  बहुत  शुक्रगुजार  हूं
 कि  उन्होंने  इन  दफा यों  को  पढ़  कर  सुना
 दिया  ।  इसमें  साफ  लिखा  है।  केवल
 गवर्नर  की  पट  की  ही  वात  नहीं  है  किसी
 शौर  तरीके  से  भी  प्यार  राष्ट्रपति  को
 सूचना  हों  ये  तो  वह  ऐसा  कदम  उठा
 सकते  हैं।  तो  यह  सारा  मामला  राष्ट्रपति
 का  है।  मुझे  राष्ट्रपति  के  बारे  में  कुछ
 कहना  नहीं  है।  असल  में  तो  यह  इन  डेढ़
 आदमियों  का  मामला  है  जिन्होंने  फैसला
 किया  कि  कैरल  में  एक  कठोर  और
 बिल्कुल  खुला  बौर  जिसमें  वाद-विवाद
 न  हो  सके  ऐसा  कांग्रेस  का  शासन  चले।

 भ्रव॒ग्रापत्ति  काल  पौर  संवैधानिक
 शासन  का  टूटा  जाना,  जहां  दोनों  को
 एक  साथ  पिला.  दिया  जाता  है,  तो  इसके
 बड़े  खतरनाक  नतीजे  निकला  करते  हैं  1
 कब  यहां  श्र।  गोविन्द  मैमन  ने  मेरी  पार्टी
 के  बारे  में  कहा  कि  श्री  चंद्र  शेखर ने
 कहा  कि  'पालंधाट  के  चुनाव  न  हों  1
 मुझे  मातम  नहीं  कि  उन्होंने  ऐसा  कहा
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 या  नहीं  कहा।  झगर  मुझे  मालूम  होता
 तो  मैं  राज  सबेरे  तिरुवांकुर  को  टेली-
 फोन  करके  पता  लगा  लेता  कि  उन्होंने
 कहा  है  या  नहीं

 Shri  P.  G.  Menon:
 Report.

 डा०  रास  मनोहर  लोहिया  :  वह  तो
 गवर्नर  की  रपट  है।  मैं  झपने  ग्रादमी
 से  पूछता  ।  लेकिन  थोड़ी  देर  के  लिये
 मान  लो  कि  यह  सही  है।

 जिस  दल  के  श्री  गोविन्द  मनन
 सदस्य  हैं  उस  दल  के  सभापति  ने  भूल
 में,  यह  सोचा  कि  जनता  का  मन  बदल
 रहा  है,  इसलिये  उन्होंने  सन्‌  i967  के
 चुनाव  को  सन  i966  में  करवाना  चाहा
 था  या  नहीं  ?जरा  इस  पर  बोलिये  श्री
 गोविन्द  मेनन  साहब  t

 It  is  in  the

 Shri  P.  G.  Menon:  On  a  _  proper
 becasion.

 Wo  राम  मनोहर  लोहिया  :  ठीक  है
 उनको  जरा  सोचने  का  मौका  मिल  जाये
 किसी  वकील  से  पूछ  लें  कि  क्‍या  जवाब
 दिया  जाये।

 तो  इस  पार्टी  के  सभापति  ने  खुल्लम-
 खुला  कहा,  गीतों  से  हो,  कि  भारत  को
 जनता  का  मन  बदल  रहा  है  कांग्रेस  की
 तरफ  ,  इसलिये  उन्होंने  कहा  कि  चुनाव
 जल्दी  करा  दो।  तो  मैं  अपने  घंद्रशेखरन्‌
 की  बात  का  जवाब  श्री  कामराज  शौर
 श्री  कृष्णमाचारी  की  बात  से  देता  हूं  ।
 जब  यह  कहा  गया  कि  चुनाव  जल्दी  करा  दों,
 तो  मैं  तो  कुछ  तैयार  हो  गया  था  कि
 करा  दो  जल्‍दी  ।  हो  सकता  है  कि
 जितनी  ऊपरी  वाहवाही  मिलो  है  वह  दूर
 हो  जाये,  कौर  जो  राज  नकली  सोने  का
 मुलमा  है  वह  ऊपर  से  उतर  जाये  शोर
 जो  नीचे  पीतल  शौर  गिलट  हैं  वह  निकल
 कर  सामने  प्रा  जाये।
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 att  उसके  साथ-साथ  यह  भी  कहूंगा
 शौर  इस  पर  बड़े  साहब  सोचें।  उन्होंने
 कह  दिया  कि  संकट-काल  में  चुनाव  नहीं
 होना  चाहिये।  तो  यहं  संकट-काल  कब
 तक  चलेगा  ?  पहला  सवाल  तो  मैं  यह
 छ  लेना  चाहता  हूं  छापने  जन  संघ  के
 लोगों  में  क्‍योंकि  ग्राहक  उनकी  इस
 सरकार  पर  अतोव  कृपा  है।  तो  वें  we
 a  fe  ag  सैफ-काल  कब  तक  चलेगा।
 या  हाथी  जी  झगर  उनकी  तरफ  से  जवाब
 दे  सकते  हैं  तो  दे  दें  ।  क्या  जवाब  नहीं  है  ?

 श्री  हाथी  :  देंगे।  =
 डा०  रास  मनोहर  लोहिया  :  ग्राम  भ्र भी

 दे  देते  तो  मुझे  बोलने  में  मदद  मिल  जाती  a
 मैं  ऐसा  आदमी  नहीं  हें  कि  झपने  तर्क
 को  सामने  वाले  की  बात  सुन  कर  न
 बदल  दूं।  अगर  आप  बता  दें  कि  यह  संकट-
 काल  दो  महीने,  चार  महीने,  6  महीने  चलेगा
 तब  तो  मेरा  तक  दूसरे  ढंग  का  हो  जायेगा।
 लेकिन  अगर  श्राप  यह  कहना  चाहने  हों,
 जैसा  कि  मैं  ने  सुता  है  कि  यह  एक
 पीड़ी  या  दो  पीड़ी  चलेगा  तब  तो  मामला  बिगड़
 जता  हैं।

 एक  मानते  सदस्य  :  एक  हजार  साल
 चलेगा।

 Shri  Mohammed  Kova  (Kozhi-
 kode):  Even  during  thi:  Emergency,
 Municipa!  elections  ar,  going  to  be
 held  in  Palghat.

 te  राम  मनोहर  लोहिया  :  बढ़त
 बढ़िया  बात  बोले  कोया  साहब,  पहले  क्‍यों
 नहीं  बोले  जब  वह  बोल  रहें  थे।  प्रगर
 ये  पाकिस्तान  को  खत्म  करने  में  हमारा
 साथ  दे  दें  सब  तो  फिर  >म  एक  साथ
 ही  हैं।  मैं  इत  कौ  वात  शी  वेद  करता  हूं।

 करी  त्यागी  :  जय  तक  पाकिस्तान  हैं।

 Ho  रास  मनोहर  लोहिया  :  त्यागी  जी
 ने  क्या  कहा?
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 एक  माननीय  सदस्य  :  जब  तक
 पाकिस्तान  है  -  [

 डा०  रास  मनोहर  लोहिया  :  तब  तो
 त्यागी  जी  से  हमारा  इस  पर  पौसला  हो
 जाये--  पहले  वें  मेरे  बताये  रास्ते  पर
 दो  चार  बरस  चल  लें  भौर  फिर  सात
 दिन के  लिये  यही  छोड़  दें  प्रौढ़  देखें  कि
 मैं  पाकिस्तान  को  सात  दिन  में  बरफ  की  तरह
 पिघला  देता  हूं  या  नहीं,  पाकिस्तान  खत्म
 हो  जायेगा  जैसे  बरसात  में  हिमालय
 की  बरफ  पिघल  जाया  करती  है  ।

 श्री  ल्थागी  :  ऐसा  नुस्खा  धाप  कै  पास  था
 तो  छापने  हम  को  पहले  क्‍यों  नहीं  बताया  ?

 डा०  राम  मनोहर  लोहिया  :  मैंने  बता
 दिया  @  मैं  न  17-18  बरस से  कसम  aT
 रखी  थी  कि  किसी  प्रधान  मन्त्री  से  नहीं
 मिलूंगा  ।  लेकिन  मिलने  गया,  इसी  लिए  तो
 गया  था  ।  मैंने  वह  नुस्खा  बता  दिया  लेकिन
 उन  बेचारे  का  नाजुक  दिल  हैं  उस  नुस्खे  पर
 थोड़े  चल  पाए,  ज्यादा  कहां  से  चल  पाएंगे  ।

 तो  मैं  यह  जानना  चाहता  हूं  कि  यह
 संकट-काल  कब  तक  चलेगा  |  श्राप  जानते  हों
 कि  दफा  352  में  कहा  गया  है,  बाहर  का  हमला
 हो  गया  हो  या  होने  वाला  हो,  'झ्रासन्न  संकट”
 ये  शब्द  हैं  t  ये  शब्द  इतने  मकर  हैं  कि  इनकी
 मातहती  में  यह  सरकार  जो  कुछ  चाहे  सो  कर
 सकती  है  ।  अगर  इसकी  लोक-सभा  में
 बतुस सपा.  बनी  रहती  है  तो  जित  तरह  से  केरल
 में  विधान  सभा  को  खन्ना  किया  उसी  रहें
 सारे  देश  की  विधान  समारोह  को  खत्म  कर
 सकती  है,  कोई  कायदा  कानून  ऐसा  नहीं  हैं
 जो  इसको  एसा  मारने  से  रोक  सके  a  सिर्फ
 इतना  काना  काफी  हे  कि  वैधानिक  सरकार
 नहीं  चल  सकती  है,  हम  सारी  विधान  जमातों
 को  खत्म  करते  हैं  सिद्धान्त कप  से  भाप  यह
 कर  सकते  हो  ।

 तो  मैं  चाहता  हूं  कि  इस  प्राचीन  संकट
 का  अर्थ  हों  जाएं।  मैंने  कोशिश  की  थी  कि
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 शवच्चि  न्यायालय  इसका  प्रज्वार  दे  ।  लेकिन
 उस  न्यायालय  के  जज  कुछ  दूर  तक  तो  गए,
 इसके  लिए  में  उनकी  सराहना  करता  हूं,
 लेकिन  ज्यादा  दूर  जाने  की  उनकी  हिम्मत  नहीं
 हुई  ।  तो  झगर  इस  “प्रशासन  संकट"  का  अर्थ
 हो  जाता  तो  कहा  जा  सकता  था  कि  हमला
 हुमा  ।  वरना  सह  48  करोड़  का  देश  भारत  प्रौढ़
 कहां  दस  करोड़  का  पाकिस्तान  |  यह  तो  हाथी
 और  भैंस  की  लड़ाई  है,  मैंने  भैंसा  नहीं  कहा  a
 इस  लड़ाई  को  खत्म  करने  में  क्या  देर  लगनी
 चाहिए  ।  यह  लडाई  तो  बिल्कुल  मामूली  लड़ाई
 है,  लेकिन  इसको  चलाते  रहो  t  मुझे  कभी-कभी
 एक  शक  होता  है  कि  कहीं  अपुत्र  खां  साहब  या
 भुट्टों  साहब,  जो  भी  कोई  हों,  और  जो  ये
 डेढ़  आदमी  हैं  इनमें  बे लिखा,  बेबो ला  हुआ
 स्रमझौता  तो  नहीं  है  कि  भाई  थोड़ी  देर  के
 लिए  लड़  लिय  कर  र  फिर  la  में  तनाव
 रखो  कौर  तनाव  की  हत्या  में  करनी  भक्तो
 पार्टी  की  हुकूमत  को  बनाये  रखो  |

 इसलिए  आपका  यह  जबाब  ठीक  नहीं  7
 आप  जवाब  यह  दो  कि  हम  पाकिस्तान  के  मसले
 को  जल्दी  खत्म  कर  देंगे,  6  महीने  में,  साल
 भर  में  ।  यह  जवाब  तो  माकूल  जवाब  होता  t
 छह।  ते  होने  से  मामला  खराब  होता  है  1

 अब  मैं  केरल  की  एक  बात  आपके  सामने
 रखना  चाहता  हूं  ।  कहा  गया  कि  वहां  मछलियां
 मारने  का  बड़ा  काम  हो  रहा  है  जर  उसके  लिए
 लोगों  ने  सरकार  की  दौर  अपनी  भी  पीठ
 डोकी  ।  लेकिन  जो  मछली  मारने  का  काम
 वहां  चल  रहा  है  उसके  बारे  में  मैं  आपकी  सामने,
 श्री  मुहम्मद  का  पत्न  जो  मुसे  मिला  हैं  उसमें  से,
 कुछ  बातें  रखना  चाहता  हूं  ।  बहु  पत्र  मजयाली
 भाषा  में  है,  जिससे  प्रापको  मालूम  हो  कि  हमारे
 यहां  का  काम  अपनी-ग्रसती  भाषाओं  में  चलता
 है  ।  उन्होंने  लिखा  है  कि  कैरल  में  एक  ग्वालियर
 रेहन  नाम  का  कारखाना  है  t  उसमें  रे  बहुत
 गरदा  पानी  निकलता  है,  वह  चारियार  नदी
 में  डाल  दिया  जाता  है  |  इससे  मछलियां  मर
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 जाती  हैं  कौर  वहां  खेती  को  भी  बहुत  नुकसान
 होता  है।  जब  इस  कारखाने  के  लिए  लाइसेंस
 दिया  गया  था  तो  मालिकों  से  समझौता  हो
 गया  था  कि  यह  पानी  भ्र रब  के  समुद्र  में  गिराया
 जाएगा  |  पर  का  समुद्र  इस  स्थान  से  मुश्किल
 से  दस  बारह  मील  दूर  है  ।  वहां  इस  पानी  को
 न  गिरा  कर  नदी  में  गिराया  जाता  है  जिससे
 मछलियां  भी  मरती  हैं  कौर  बती  भी  खराब
 होती  है

 कैरल  में  एक  कुटुम्ब  को  महीने  में  दो
 लिटर  यानी  तीन  बोतल  मिट्टी  का  तेल  दिया
 जाता  है|  इससे  ड्राप  यह  न  समझें  कि  केरल  के
 ऊपर  इस  सरकार  कौ  विशेष  नाराजगी  है  t
 मैं  ग्राम  उत्तर  प्रदेश  में  गया  था  ।  वहां  मैंने
 एक  विचित्र  बात  देखी  |  वह  शहर  वालों  को,
 जहां  बिजली  हैं,  ज्यादा  मिटटी  का  तेल  दिया
 जाता  है  और  गांवों  गें  रहने  वालों  को  कम
 दिया  जाता  है  |  यह  आधी  खोपड़ी  की  सरकार
 भाष  कब  तक  चला  पाधोगें  |  बिल्कुल  उल्टा
 मामला  कर  रखा  हैं  1  गांव  वालों  को  कम  तेल
 दिया  जाता  है  शौर  शहर  वालों  को  ज्यादा
 जहां  बिजली  भी  है  ।  यह  डेढ़  ग्रामीण  की  खोपड़ी
 वालों  की  बात  है  ।  खैर  भरत  मैं  खाली  प्राचीन  में
 ट्रपति  पार्टी  की  बात  कह  कर  खत्म  किये  दोस्त
 हूं  -  यहां  उस  पार्टी  का  जिक्र  किया  गया।
 मैं  प्रगति  पार्टी  की  कभी  तारीफ़  नहीं  करता,
 करना  नहीं  चाहता  क्‍योंकि  जब  तक  हम  नुत्क़
 करके  co  दिखा  दे  कहने  से  क्या  फ़ायदा  लेकिन
 केवल  सिद्धान्त  से  कुछ  कहना  चाहूंगा  ।
 खास  कर  जब  रंगा  साहब  ने  समाजवाद  का
 नाम  लिया,  कुछ  और  लोगों  ने  लिया  सर
 उबर  वाले  लेते  हैं  तो  मैं  एक  बात  कह  देना
 चाहता  हूं  कि  इधर  हम  लोग  विरोधी  दल  वे  है,
 कोशिश  करते  हैं  एक  दूसरे  के  साथ  ऊपर.  प्रेस
 रखने  के  लिए  ।  मैं  चाहता  हूं  कि  वह  एरो
 प्रेम  और  ज़रा  कुछ  मज़बूत  बन  जाय  |  Shy
 सफलता  नहीं  मिल  रही  है  t  लोग  चाहे  कुछ
 भो  समझते  हों  हम  लोग  झ्ाएस  में  कम  से
 कम  जो  चुनाव  की  सीटें  होतो  हैं  जगहें  हल,
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 है  उनके  बारे  में  बंटवारा  कब  लें  ग्रह  क्या
 होता  कौर  क्‍या  नहीं  होता  उसमें  मैं  नहीं
 ज-गंगा  लेकिन  सिद्धान्त:  एक  बात  बताना
 चाहता  हूं  और  वह  यह  (कि  कांग्रेसी  सरकार  को
 क  बात  का  घमण्ड  हूँ  कि  वह  हार  नहीं
 सकती  तो  यह  वात  किसी  हद  तक  सही  है  |
 स्वतंत्र  पार्टी  उसको  कभी  हरा  नहीं
 सकती  है  t  जनसंघ  उचको  कभी  हरा  नहीं
 सकता  है  ।कम्युनिस्ट  पार्टी  उसको  हरा  नहीं
 सकती  केबल  एक  दल  उसको  हरा  सकता  है
 जिसमें  प्राथमिक  आन्‍न्तिकारिता  प्लोर  राष्ट्रीयता
 दोनों  एक  साथ  समान  माता  में  जुड़ी  हुई  हों  ।
 बू  दल  प्रभी  बन  पापा  है  या  नहीं  वन  पाया
 है  इस  पर  मैं  कोई  राय  नहीं  देना  बहुत
 लेकिन  इतना  जरूर  याद  रखता  कि  चाहे  वह
 कुष्ठ  छोटा  सा  हो  क्यों  न  दिखाई  पड़ता  हो
 लेकिन  किसी  वक्‍त  वह  कंस  के  सिर  पर  और
 वात!  पर  चढ़  कर  ऐसा  मारेगा  कि  उसको
 are  कर  देगा।  यह  काम  ग्राफिक  क्रान्ति का रिता
 और  राष्ट्रीयता  की  जुड़ाव  वाली  पाटी  ही  कर.
 सकती  है  ।  मैं  चाहता  हूं  कि  केरल  में  मौक़ा
 दो  ।  जो  विधान  सभा  चुनी  गई  थी  उठा  को
 वापिस  बुला प्रो  t  अरब  झगर  कहा  जाय  कि
 उसको  एक  वफा  वर रुखा स्त  कर  दिया  तो  जो
 दो  तिहाई  बद मत  श्राप  लोंगों  का  हैं  उसमें
 जरूरतों  हों  तो  संविधान  में  तबदीली  करके  भी
 उस  ।वेधित  सभा  को  बरपीस  बुलाइये  t  वही
 एक  दर्पण  है,  वही  एक  जनता  हैं  बीर  प्रखर
 उसको  आप  ख़त्म  करते  हो  ला  फिर  याद
 रखता  कि  कमों-कमों  सामना  खतरनाक  हो
 जाया  करता  है  ौर  ऐसा  खतरनाक  हो  जाता
 है  कि  पेरे  जैसे  प्राप्ति  जो  कुछ  करना  नहीं
 चाहते  उन  को  भी  कुछ  करना  पड़ता  हैं।  बस
 हितों  ही  मुझे  कहता  है  t

 Shri  Hathi:  During  the  discussion,
 several  questions  have  been  raised  by
 hon.  Members  from  the  constitutional
 point  of  view,  from  the  legal  point
 of  view  and  from  political  adminis-
 trative,  economic  and  financial  points
 of  view.  |  shal]  try  to  reply  to  these
 questions  as  sufficiently  a  I  can.

 KARTIKA  14,  887  (SAICA)  Kerala  (Res.)  662

 4.24  hrs.
 (Mr,  Derury-Spragen  in  the  Chair]

 The  first  question  was  raised  by
 Shr;  N.  C.  Chatterji,  for  whom  3
 have  the  greatest  respect  ang  Tegard
 as  a  jurist.  He  said  that,  under  Arti-
 cle  35H  of  the  Constitution,  i,  was
 only  when  there  was  a  Ministry  and
 that  Ministry  cou'd  not  function  and
 Government  could  not  be  carried  on
 according  to  the  provisions  of  the
 Constitution  thal  this  provision  should
 rome  into  force.  But,  as  Shri  ७.  N.
 Dixit  pointed  out  very  correctly,
 there  is  the  second  proviso.

 “Provideg  that  if  and  so  often
 as  a  resolution  approving  the
 continuance  in  force  of  yuch  a
 Proclamation  is  pasted  by  buth
 Houses  of  Parliament,  the  Pro-
 clamation  shall,  unless  revoked,
 continue  in  force  for  a  further
 period  of  six  months  from  the
 date  on  which  under  this  clause
 it  would  otherwise  have  ceased  to
 operate,  but  no  such  Proclama-
 tion  shall  in  any  case  remain  in
 force  for  more  than  three  years.”

 Wf,  after  six  months,  again  this  has
 to  be  continued.  then  both  the  Hous-
 es  have  to  ratify  it.

 After  the  first  Proclamation,  the
 Assembly  was  dissolved.  Therefore,
 at  the  time  of  the  issue  of  the  second
 Proclamation,  there  was  no  Council
 of  Ministers  since  the  Assembly  had
 already  been  dissolved.  Therefore,  to
 sav  that  the  Ministry  did  no,  func-
 lion  ut  the  time  of  issue  of  the  second
 Proetamation  ig  out  of  question.  Mr.
 Dixit  has  very  ably  replied  to  that
 point  and  ]  do  not  want  to  go  fur-
 ther,

 Another  question  which  was  rais-
 ed  by  Mr.  Rangn  was  about  hong
 an  all-party  government,  of  the  Swiss
 type.  Tha;  is  an  experiment  and
 that  experiment  can  he  made  only  if
 there  is  some  evidence  to  show  that
 this  would  function,  Wy,  had  an  ex-
 periment  of  the  coalition  Ministry
 which  failed.  Even  for  the  formation
 of  8  coalition  Ministry,  the  leaders  of
 the  parties,  who  were  called  weer
 net  prepared  to  combing  together.
 but  there  is  one  thing.  I  would  agree
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 [Shri  Hathi]
 with  Mr,  Vasudevan  Nair  that  we
 should  have  a  democratic  form  of
 Government.  On  that  there  is  no
 dispute.  It  is  only  under  the  present
 circumstances,  when  Government
 could  not  carried  on  according  to  tne
 provisions  of  the  Constitution,  that
 this  step  had  to  be  taken.

 When  I  said  that  people  heaved  ७
 sigh  of  relief,  it  was  not  at  the  tssue
 of  the  Proclamation  of  the  President's
 rule.  If  I  had  created  that  impres-
 Bion,  |  am  very  sorry  and  I  would
 like  to  correct  it.  What  I  wanteg  to
 say  wag  that  the  administration  that
 was  Tun  bY  the  Governor  was  carried
 on  in  a  way  that  people  felt  satisfied.

 Some  mention  was  made  about  a
 slip  that  had  occurred  in  the  Gover-
 nor's  report.  Shri  H.  N.  Mukerjee
 said  that  the  two  Communists  were
 put  as  belonging  to  PSP.  Actually
 what  happened  was  that  there  was  a
 typographica]  error—the  words  ‘and
 leaders  of  hag  been  omitteg  by  mis-
 take.  |  think  that  clears  the  posi-
 tion.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir);  Was  it  the  original  Jetter
 of  the  Governor  that  was  circulated?

 Shri  Hathi:  No;  this  was
 summary,

 only  a

 So  far  as  Mr.  Ranga  is  concerned,
 I  am  obliged  to  him  on  one  point.
 He  gt  least  appreciated  the  work  of
 the  Consultative  Committee.  So  far
 as  the  Swiss  type  of  Government  is
 concerned,  we  shall  study  that;  I
 hav,  gone  through  some  ficrature
 but  |  have  not  been  able  to  po  through
 the  whole  of  it.  Shri  Chatterji  ex-
 pressed  his  view  yesterday  that  he
 was  not  in  favour  of  that.  That  is
 one  view.  I  have  not  gone  deeply
 into  the  subject.  We  are  al  thinking
 now  of  today's  position,  We  have  to
 se,  the  position  that  existed  about
 tw»  months  back  when  the  decision
 had  10.  be  taken  or  elections  had  to
 be  arranged.  So  that  question  did  not
 arise,  But  one  thing  is  certain  that
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 there  should  be  either  a  majority
 party  or  if  that  is  not  possible,  a
 coalition  Ministry,  ie,  some  democra-
 tic  form  of  government  should  be
 there.  On  that  there  is  no  dispute.
 If  the  present  form  of  Government  is
 not  suitable  to  any  particular  area,
 we  cannot  change  for  that  area  alone;
 if  we  have  to  change,  we  have  to
 change  for  the  whole  country.  In
 the  present  circumstances,  we  feel
 that  it  is  not  possible  to  qo  that.

 Then  an  observation  was  made  by
 some  Members  that  we  bring  in
 Emergency  here.  While  at  one  time
 the  Congress  President  or  somebody
 said  that  we  shoulq  have  immediate
 elections,  it  was  said  tha,  Congress
 wanted  to  take  credit  and  get  through
 the  elections.  I  may  say  that,  if
 there  is  any  credit,  it  should  go  to
 the  whole  nation,  It  wag  not  one
 Party  but  the  whole  nation  that  stood
 as  one.  So  the  credit  goes  toe
 the  whole  nation.  I  would  no  like
 to  say  that  it  was  Congress  and,
 therefore,  we  were  unanimous.  The

 country  has  shown  that  it  is  a  mature
 nation.  And  I  would  only  make  this
 appeal:  let  the  maturity  that  the
 nation  has  shown,  let  it  be  shown
 continuously,  and  let  it  not  be  said
 tha,  We  wanted  to  take  advantage  of
 that.  But  [  was  sorry

 Mr.  Deputy-Speaker:  Will  he  take
 more  time?

 Shri  Hathi:  I  can  finish  in  another
 ten  minutes,  if  the  House  ycTrees

 Som  hon,  Members:  No,  no.
 Mr.  Deputy-Speaker:  The  hon.

 Minister  will  continue  his  reply  on
 Monday.

 Shri  Wartior:  He  should  reply  t
 the  point;  we  have  made.

 Shri  Hathi:  I  will  reply  to  all.
 Ho  द ल  मनोहर  लोहिया  :  जो  कुछ

 जबाब  दें,  सोच-समझ  कर  दें  t
 Mr.  Deputy-Speaker:  Now  we  Will

 take  up  non-official  business.
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 4.M)  brs.
 INDIAN  TELEGRAPH

 MENT)  BILL*
 (AMEND-

 (Amendment  of  section  5)
 Yashpal  Singh)

 Shri  Yashpal  Singh  (Kairana):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Indian
 Telegraph  Act,  1885.

 Mr.  Deputy-Speaker:  The  question
 is:

 by  Shri

 os  That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Telepraph  Act,  1885,"

 The  motion  was  adopted.
 Shri  Yashpal  Singh:  I  introduce

 the  Bill,

 CONSTITUTION  (AMENDMENT)
 BILL—contd.

 {Amendment  of  articles  LQ  2,  3,  a  etc.)
 by  Shri  Prakash  Vir  Shatsri

 Mr.  Deputy-Speaker:  The  House
 will  now  proceed  with  the  further
 consideration  of  the  following  motion
 moved  by  Shri  Prakash  Vir  Shastri
 on  the  3rd  September,  ‘1965:

 “That  the  Bill,  further  to  amend
 the  Constitution  of  India,  be  tak-
 en  into  consideration.”
 One  hour  ang  fifty-nine  minutes

 are  left.
 Shri  Kapur  Singh.
 Shri  Sinhasan  Singh  (Gorakhpur):

 Sir,  |  was  speaking  on  that  day  and
 l  have  not  finished  my  speech.  When

 lo  was  speaking,  the  Prime  Minister
 intervened,  because  he  had  to  make
 a  statement  at  that  particular  time.
 So  I  have  to  speak.

 Mr,  .Deputy-Speaker:
 not  finished?  You  have

 You  have
 already
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 taken  ten  minutes  You  may  take
 one  or  two  minutes  and  finish,

 oft  सिंहासन  सिह  :  उपाध्यक्ष  गेंद,
 उस  दिन  में  कह  रहा  था  ि  माननीय  राजस्व,
 श्री  शास्त्री,  का  विधेयक  विचारणीय  है  अर
 इसलिए  उस  को  कम  से  कम  जनमत  जानने
 के  लिए  भेजा  जाना  चाहिए  |  राज  हमारी
 अवित्ति  क्या  है,  झगर  हम  इस  पर  विचार  करें,
 तो  दम  अनु भव  करेंगे  कि  इस  विश्वेयनः  में  काफ़ी
 समय  हैं  ।  राज  ह्म  को  विचार  करना  होगा  कि
 मौजूदा  संघ-शीरान  प्रणाली  देश  के  हित  को
 कहां  तक  भ्रग्नेतर  कर  रहे  है  जौर  कहां  तक
 देश  के  हित  को  पीछे  कर  रही  है  ।

 हमने  अपने  प्रान्तों  का  बंटवारा  किया
 भाषा  के  प्राकार  पर  ।  ब्रिटिश  गवर्नमेंट  ने
 प्राग्तों  का  बंटवारा  भाषा  के  Mae  पर  नहीं
 किया  था,  बल्कि  शासन  की  सुविधा  को  दृष्टि
 में  रखते  हुए  किया  था  ।  हमने  प्रान्तों  का
 बंटवारा  भाषा  के  प्राकार  पर  किया,  जिसकी
 शरू प्रात  झान्ध  से  हुई  '  उसका  परिणाम  राज
 यह  है  कि  देश  भर  में  भाषा  के  प्रश्न  को  लेकर
 विवाद  और  झगड़े  हो  रहे  हैं।  प्रंप्रेज़ी  को  लेकर
 दक्षिण  में  जो  कुछ  हुजरा,  वह  हमारे  लिए  एक
 बड़ी  दुखप्रद  घटना  है  t  प्रगर  हमारे  प्रान्तों
 का  ग्रा घार  भाषा  न  होती,  तो  शायद  ऐसी
 घटना  न  होती  t  उस  स्थिति  में  हर  एक  प्रदेश
 में  कई  भाषायें  सम्मिलित  होती  जौर  भाषा  को
 लेकर  कोई  झगड़ा  न  होता  t

 अंग्रेजी  को  लेकर  देश  में  कभी  झगड़ा
 नहीं  हुमा,  लेकिन  एक  देशी  भाषा  को  लेकर,
 जिसका  संविधान  में  अ्रप्रान  स्थान  है,  जो  कि
 राष्ट्रभाषा  है,  देश  में  झगड़ा  हो  गया,  क्योंकि
 हमने  भाषा  के  आधार  पर  प्रान्तों  की  रचना
 की  ।  यही  नहीं,  बल्कि  उस  वक्‍त  यह  मांग  भी
 होने  लगी  कि  हम  देश  से  प्रति  हूं  जायेंगे  ।  यह
 मांग  इस  आधार  पर  की  गई  कि  हमारा  प्रदेश
 लग  है,  जिसकी  भाषा  शौर  सभ्यता  एक  है  1
 आया  के  आघार  पर  प्रान्तों  के  निर्माण  से  देश

 “*Published  in  Gazetted  of  India  Extraordinary.  Part  TI,  section  2,  dated
 5-11-65.
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 में  प्रान्तीय ता  धौर  प्रदेशवाद  को  प्रोत्साहन
 मिला  ।

 राज  हमारे  सामने  नागालैण्ड  का  खतरा
 बराबर  बना.  हुभा है  |  शोर  प्रान्तों  को  तो
 हमने  “प्रदेश”  नाम  दिया,  लेकिन  किसी  जोर
 दबाव  में  प्रकार  हमने  इस  प्रदेश  को  “नागा-
 लेप''  नाम  दिया  t  ग्राहक  भारत  शौर
 पाकिस्तान  के  बीच  में  युद्ध-विराम  है  ।  दो
 राष्ट्रों  के बीच  में  पुद्धँविराम  की  बात  को  तो
 हम  समझ  सकते  हैं,  लेकिन  देश  के  अपने  हुँ
 अंग  के  साथ  पद्य-विराम  हो,  यह  बात  समझ
 में  नहीं  हरातो  है  ।  नागालैण्ड  यही  दावा  करता
 है  कि  उसको  स्वातन्त्र्य  मिले  i  यही  नहीं,
 हमारी  सरकार  एक  और  गलती  करने  जा
 रही  है  ।  फिजो  हस  देश  की  नागरिकता  को
 छोड़  कर  एक  ब्रिटिश  नागरिक  बना  हुआ  है  ।
 उससे  बातचीत  करने  के  लिए  सरकार  उसको
 हां  शाने  की  सुविधा  दे  रही  है  |  लेकिन  वहू
 इंकार  कर  रहा  है  बौर  कहता  है  कि  हम  लंका
 में  मिल  कर  बातचीत  करेंगे  ।  ये  सब  झगड़े
 इसी  लिए  हैं  कि  हमने  संघ  शासन  के  ग्राधार
 दर  झपना  काम  चलाने  की  कोशिश  की,  जिस
 में  प्रदेशवाद  प्रौढ़  पृथकता  को  प्रोत्साहन  मिला
 हे।

 मैं  मन्त्री  महोदय  से  प्रनुरोध  कहूंगा  कि
 कम  से  कम  चह  इस  विधेयक  का  विरोध  न
 करें  धौर  इस  को  जनमत  जानने  के  लिए
 भेजें  ।  एक  माननीय  सदस्य  ने  इस  बारे  में
 गांधीजी  की  राय  पढ़  कर  पुताई,  जे।  कि
 प्रोसीडि>्ज़  में  मौजूद  है  t  राउण्ड  टेबल
 कॉन्फ्रेंस  में  जब  गांधीजी  को  संघ-शासन  शोर
 फ़ैडरेशन  के  बारे  में  बताया  गया,  तो  उन  को
 हैरत  अ  गांधीजी  सेब-शासन  प्रणाली  के  विरुद्ध
 थे  t  उनके  मरने  के  बाद  ही  हमने  संघ-शासन
 प्रणाली  को  झ्र पता या  |  जब  कुछ  राज्य  एक-
 ब्रिज  होकर  एक  संघ  की  रचना  करते  हैं,
 तब  वहां  पर  सैक-शासन  प्रणाली  प्रचलित  को
 जाती  है|  हमारे  देश  की  ऐसो  स्थिति  नहीं  है  T
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 wer  में  मेरा  यही  प्रतिरोध  है  कि  भन्ती
 महोदय  इस  विधेयक  का  विरोध  न  करें  शर
 इस  को  जनमत  जानने  के  लिए  भेजना  स्वीकार
 करें।

 Shri  Kaper  Singh  (Ludhiana):  Mr.
 Deputy-Speaker,  Sir,  the  Bill  which
 is  now  before  the  House  is  not  only
 misconceiveg  but  is  mischievous  and
 must  be  stoutly  opposed.

 An  hon.  Member:  Which  Bill?
 Shri  Kapur  Singh:  The  Bill  of  Mr.

 Prakash  Vir  Shastri,  Bill  No.  8  of
 1964.

 In  the  Statement  of  Objects  and
 Reasons  of  this  Bill  the  Constitutional and  Political  ils  of  India  have  been
 attributed  to  “conversion  of  the  origi- nal  Provinces  of  India  into  States”,
 while  in  his  supporting  speech  which
 he  made  on  September  3,  the  Mover
 considers  "आपा वार  प्रान्तों  का  निर्माण  is
 the  main  culprit.

 Let  us  anulyse  the  Statement  of
 Objects  and  Reasons  to  realise  how
 ill-conceived  and  mischievous  the  pro-
 poted  measure  is.  He  makes  nine
 bald  and  bland  statements  in  the
 House  and  expects  us  to  swallow  them
 uncritically  ang  accept  them  as  axin-
 matic.

 He  begins  by  saying  that  what  he
 considers  g  conversion  of  the  original
 Provinces  into  States,  has  brought
 with  it  a  “train  of  fissiparous  tenden-
 cies  of  ever-increasing  volume”.  Mr.
 Deputy-Speaker,  “tendency”  ig  a  dis-
 position  or  inclination,  qualifying
 things  and  persons,  while  “train”
 signifies  things  and  events  externally
 controlled.  Does  Mr.  Shastri  mean
 that  States  in  India  engender  tenden-
 cies  in  individual  citizens,  or  that  the
 very  principle  of  federation  is  equi-
 valent  to  “tendencies”  that  he  deplo-
 tes  as  “fissiparous"?  He  does  not
 make  it  clear,  and  perhaps  he  does  not
 care  to  make  it  clear.
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 “Fissiparous”,  if  you  look  into  the
 di  reproduction  by  fis-
 sion.  Does  Mr.  Shastri  mean  that  alties?
 political  India  was  one  organic  unity
 before,  but  our  federal  Constitution
 has  fissioned  it  into  numerous  units?
 Ty  so,  he  does  not  seem  to  have  any
 regard  for  facts  of  political  and  cul-
 tural  history  of  India.

 India  hag  always  been  a  and  of
 minorities,  a  land  of  multiplicity  of
 cultures,  and  a  plural  society.  Any
 question  of  fissipation  simply  does  not
 arise  in  the  case  of  India.

 Purther  on  ne  says  that  various  pro-
 blems,  serious  problems,  of  “grave
 auxieties"  have  been  caused  by  these
 su-called,  fissiparous  tendencies.  These
 “various  problems  of  grave  anxicties"
 he  does  not  clarify.  What  are  these
 problems  of  grave  anxieties  which
 have  arisen  just  now  and  which  did
 not  arise  many  years  ago  when  the
 process  of  demarcation  of  linguistic
 States  was  set  in  motion  in  India?  Is
 it  the  demand  of  Punjabi  Suba  and
 Vidarbh  which  hos  caused  these
 “grave  anxieties"?  I  would  very
 much:  like  to  have  an  answer  to  this
 tquestion.  (Interruptions)  Ang  I
 would  not  like  to  be  disturbed  by
 those  gentlemen  who  do  not  seem  to
 like  what  I  am  saying.  They  have
 hag  their  time  and  they  will  have  it
 after  I  have  finished.  (Interruption’.
 Why  ig  Mr.  Sinhasan  Singh  worried
 so  much  about  Punjabi  Suba,  I  can-
 not  understand.  I  am  putting  a  ques-
 tion  to  Mr.  Prakash  Vir  Shastm  and
 l  expect  him  to  give  an  answer.

 Shri  Sinhasan  Singh:  I  say,  nothing
 of  the  kind.

 Mr.  Deputy-Speaker:  He  must  not
 be  distracted  by  interruptions.

 Shri  Kapur  Singh:  Referring  0
 these  “various  problems  of  grave  an-
 xieties",  the  mover  says  that  they  im-
 ply  ‘divided  loyalty’,  “loyalty  to  one’s
 State  versus  loyalty  to  India".  Could
 sophistry  go  further?  The  essential
 Pinciple  of  federalism  is  that  there  is
 a  union  of  two  or  more  States  under
 one  central  body  for  certain  perma-
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 nent  common  objects.  Is  this  a  divi-
 sion  of  loyalties  or  integration  of  loy-

 The  hon.  Member  does  not
 care  to  submit  this  aspect  of  the  ques- tion  to  a  critical  examination,  for

 reasons,
 which,  perhaps,  he  knows

 it,

 Further  on  he  says  that...
 st  हुकम  चन्द  दुकछबप

 ्
 (देवास)  :

 इसने  प्रच्छे  वक्‍ता  बोल  रहे  है  लेकिन  हाउस
 में  गणपूर्ति  तो  होनी  चाहिये  ।
 Mr.  Deputy-Speaker;  The  bel)  is

 being  rung  Now  there  uw
 quorum.

 Shri  Kapur  Singh:  The  hon,  Mover
 tells  us  that  the  federal  structure  of
 our  Constitution  is  tending  to  endan-
 ger  the  very  solidarity  of  India,  and
 adds:

 “And  at  a  crucial  moment  of
 world  consternation  States  now
 forming  the  Union  of  India  may
 like  to  become  fullfledged  States
 with  full  sovereignty  and  complete
 independence.”

 All  these,  if  you  examing  them  care-
 fully,  are  hypothetical  suppositiona,
 fanciful  fears  and  neurotic  anxieties,
 completely  divorced  from  the  political
 realities  of  the  situation  in  our  count-
 ty.  It  is  difficult  to  decide  whelber
 all  this  arises  out  of  lack  of  compre-
 hension  or  probity.

 Further  on  he  says  thal,  the  federal
 structure  of  our  Constitution  contains
 therein  “the  very  germ  that  breeds
 distintegrating  mentality.”  The  argu-
 ment  of  this  is  that  the  principle  of
 federalism  is  the  germ  that  breeds
 disintegrating  mentality,  This  ig  a
 most  startling  contribution  to  the
 theory  of  constitutionalism.  From
 Plato  to  Confucius,  from  Sukra  Nite
 and  Artha  Sastra  to  the  present  day,
 governments  have  been  concelved  in
 terms  of  ends  of  government  such  35,
 ‘justice’  or  public  good  It  is  the
 functional  view  of  the  government
 which  justifies  the  self-satisfaction  of
 those  who  do  the  governfng  as  the
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 true  end  of  government.  Thig  is
 disguised  totalitarianism  which  must
 cither  prevail  absolutely  or  else  it
 musi  fall.  Such  indeeg  is  the  true
 impulse  that  lies  behind  the  Bill  be-
 fore  us.  All  power  to  a  coterie  of
 individuals  at  the  Centre  and  no  power
 io  anybody  else.

 Proceeding  further,  jt  is  stateq  in
 the  Statement  of  Objects  and  Reasons:

 “.,..some  of  our  trusted  leaders
 who  are  in  the  fulness  of  their
 power  and  prestige  wil]  not  be
 amongst  us,"

 And  this,  he  thinks,  is  gn  additiona!
 argument  for  doing  away  with  the
 federal  principle  in  our  Constitution
 and  imposing  a  unitary  structure  cn
 this  country.  Even  totalitarianism
 does  not  seem  to  suffice,  It  is  total
 Fascism  and  personality  cult  which
 must  rule  the  roost  if  Shri  Prakash
 Vir  Shastri  is  to  have  his  way.  This
 wish  he  expresses  in  Clause  2  of  the
 Bill.  In  Clause  2  of  the  Bill,  he
 Says:

 “Indu,  that  is  Bharat,  shall  be
 one  consolidated  unit  exercising
 absolute  and  undivided  sovereig-
 nty  with  full  and  unhindered
 powers  of  Government,  in  all
 branches  of  administration.”

 Muy  ]  here  remind  this  House  of  the
 solemn  promise  which  Mahatma
 Gandhi,  in  the  year  1942,  gave  to.  the
 whole  world  which  was  sympathetic
 towards  the  freedom  of  India,  when
 he  rejected  the  Crips  Mission's  pro-
 pOsals,  describing  them  as  a  post-
 dated  cheque  on  a  bank  which  was
 under  liquidation?  When  askeq  what
 he  would  do  with  the  cheque
 if  it  were  not  post-dated
 and  if  it  were  drawn  ona  bank
 which  was  no  under  liquidation,  Ins
 reply  was:  “I  would  draw  this  cheque
 and  distribute  the  money  to  the
 700,000  villages  of  India",  This
 Clause  of  the  Mover  of  this  Bill  com-
 pletely  and  absolutely  repudiates  the
 solemn  promise  given  by  Mahatma
 Gandhi  to  the  world  in  1942.
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 Further  on  he  says  in  the  Staic-
 ment  of  Objects  and  Reasons;

 “The  threat  of  China,  the  atti-
 tude  of  the  hill  districts  of  Assam,
 have  but  one  lesson  for  he
 people  of  India.  The  bond  of
 unity  should  be  one  complete  and
 not  dissected—namely  cent  per
 cent  loyalty  to  Bharat.”

 The  argument  of  this  is  that  loya:ty
 to  Bharat  presupposes  a  unitary  form
 of  government  and  destruction  of  the
 federating  units.  I  ask  you:  could
 chicanery  go  further?

 On  jhe  basis  of  these  bald  ascer-
 tions,  he  draws  two  conclusions.  His
 conclusions  are  firstly  that  the
 एण्ड  of  administration  will  be  greatly
 reduced  and  therefore  the  federai
 principles  in  our  Constitution  should
 be  done  away  with;  secondly,  that  re-
 moving  the  major  incentive  to  dis-
 ruption  ang  ensuring  undivided  loyal-
 ty  in  the  hearts  of  the  people  for  the
 Indian  Union  can  be  achieved  by
 doing  away  with  thre  federal]  structure
 of  our  Constitution.  Is  cost  of  ad-
 ministration  a  valid  justification  fot
 fundamental  constitutional  changes’

 And  I  ask:  are  the  hearts  of  men
 governed  by  parliamentary  laws’
 Yes,  this  is  the  type  of  argument
 which  the  Mover  of  this  Bill  wants
 us  to  accept  as  a  justification  for
 accepting  this  Bill.

 To  conclude,  this  Bill  aims  at  crea-
 ting  supports  for  Indian  solidarity
 and  unity  such  as  ropes  provide  to
 those  condemned  to  be  hanged  by
 the  neck  till  dead.  Outright  rejection
 can  be  the  only  true  fate  of  this
 Bill.

 aft  per  चाय  कछवाय  :  मेने  भी
 नाम  दिया  हुमा  था  ।

 Shri  Harish  Chandra  Mathur
 (Jalore):  I  have  great  respect  for
 the  hon.  friend  who  preceded  me  who
 spoke  in  utter  denunciation  of  the
 principles  and  objectives  of  this  Bi:!
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 and  what  it  proposes  to  seek.  In  his
 intellectua]  flights,  he  has  quotea
 Mahatma  Gandhi  and  calleg  this  Bill
 a  post-dated  cheque,  because  if  to-
 day's  cheque  was  presented  to  Maha-
 tma  Gandhi,  it  would  be  divided
 among  the  seven  lakh  villages  of  tnis
 country.

 This  Bill  ig  absolutely  nothing  of
 that  type.  As  a  matter  of  fact,  if
 you  afe  to  have  real  village  republics
 which  would  be  really  self-sufficient
 and  independent,  I  think  this  Bill  will
 advance  that  cause  very  much,  Any-
 body  who  has  some  experience  of  this
 panchayati  raj  administration  at  tne
 three  levels,  village  level,  block  level
 and  district  level,  will  bear  me  out
 when  I  say  that  if  there  is  any  dis-
 ruptive  force  there  at  the  present
 movement,  it  is  at  the  State  Govern-
 ment  level  because  of  their  political
 interference  ang  al)  that.  This
 Bill  will  never  stand  in  the  way
 of  the  goal  of  the  village  republics
 coming  up.  I  venture  to  submit  that

 I  stand  here  to  support  not  only  the
 concept,  the  idea,  the  objective  of  this
 Bill  but  I  endorse  every  word  of  what
 is  contained  in  this  Bill.  It  was  very
 rightly  pointed  out  by  my  friend  Mr.
 Bhattacharyya  when  he  gave  unstint-
 ed  support  to  the  concept  and  objec-
 tive  of  this  Bill  though  in  his  present
 mood  he  only  wanted  to  say:  let  this
 be  thought  over,  let  this  be  the  food
 for  thought;  let  this  Bill  he  taken  up
 for  further  thinking  and  let  it  arouse
 further  thinking  in  this  matter  so
 that  we  can  think  of  the  India  of
 Harsha,  of  Chandragupta,  of  Akbar.
 Whenever  India  was  great  it  was  one
 unitary  State;  it  was  great  and  earn-
 ed  great  reputation  for  the  people  of
 this  country.

 Shri  Kapur  Singh:  I  question  that
 statement,  Sir.  It  was  never  a  uni-
 tary  State  in  the  sense  in  which  it  is
 now  sought  to  be  imposed;  it  was  an
 absolutist  state  ‘but  not  a  unitary
 state.  He  is  a  learned  man  and  must
 be  careful  about  his  words.  Coming
 from  anybody  else  I  would  not  have
 minded  it,  Sir...
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 श्री  प्रकाश वीर  शास्त्रों  (बिजनौर)  :
 सरदार  कपूर  सिंह  को  जब  कोई  उन  के  भाषण
 में  इंटरप्ट  करता  है  तो  बुरा  लगता  है  लेकिन
 जब  दूसरे  के  भाषण  में  वह  इंटरनेट  करते  हैं
 तब  बुरा  नहीं  लगता  ।

 Shri  Kapur  Singh:
 ing,  not  interrupting.

 ir  am  interven-

 Shri  Harish  Chandra  Mathur:  I  am
 Prepared  to  take  goog  interventions
 from  my  friend.  My  fricnd  is  mis-
 understanding  it.  When  he  thinks  of
 a  unilury  form  of  government,  he
 thinks  it  will  be  ruled  from  the  capi-
 tal  of  India  and  its  edict  will  reach
 alj  the  corners  of  this  country.  It  is
 wrong  conception,  There  are  agen- eies  which  will  be  there  but  these
 state  boundaries  will  be  liquidated. This  idea  that  |  am  a  Rajasthani  and
 he  is  a  Punjabi  will  not  be  there.  I
 du  not  want  these  things.  What  ure
 those  boundaries  created  for?  If  you look  into  history,  as  my  friend  asked
 me  to  look  into,  they  are  artificial
 boundaries  created  for  administrative
 Purposes  by  the  British  government. Where  were  these  boundaries  earlier?
 These  were  boundaries  created  for  a
 particular  purpose  and  the  on!y  pur-
 pose  was  administrative.  I  venture
 to  submit  with  the  little  experience which  I  have  of  the  conception  and
 the  object  that  we  will  get  rid  of  all
 the  ills  which  we  are  at  present  faced
 with  if  this  proposal  is  accepted. There  are  administrative  difficulties
 which  we  come  across  in  the  rela-
 tionship  between  one  state  and  an-
 other;  one  state  asking  for  this  and
 another  area  asking  for  that.  The
 whole  country  is  one.  There  ts  no
 Teason  why  the  resources  of  the
 country  should  be  divided  artificially
 between  a  State  here  and  a  State
 there;  al]  the  resources  should  be
 pooled  together  and  distributed  for
 the  welfare  of  the  people  as  and
 when  they  are  wanted,  whatever  the
 conditions  are.  The  only  need  that

 we  have  is  for  develop- mental  regions.  Wherever  it  {s,  the
 division  of  India  would  be  accord-
 ing  to  the  necessities  of  the  power



 675  Constitution

 [Shri  Harish  Chandra  Mathur]
 grid;  we  want  a  power  grid  which  will
 be  suitable  for  the  power  region.  That
 would  be  the  proper  thing  to  see.  Then
 there  are  our  river  projects.  We  are
 trying  to  see  whether  water  should  go to  needy  areas.  My  friend  should
 know  that  all  the  water  from  Punjab is  coming  to  Rajasthan.  We  are  find-
 ing  difficulty  as  to  how  the  Rajasthan canal  board  should  be  set  up;  there  is
 resistance  in  Rajasthan  for  our  friends from  Punjab  coming  and  scttling  down
 the  Rajasthan  canal.  I  cannot  for  a
 moment  entertain  such  a  rubbish  idea.
 Why  should  not  people  from  Punjab
 8०  and  settle  down  over  the  course  of
 the  Rajasthan  canal?  This  is  one  coun-
 try.  Why  have  difficulties  arisen?
 Difficulties  have  arisen  because  there  is
 u  separate  Punjab,  a  separate  Rajas-
 than.  I  cannot  for  one  moment  think
 that  there  should  be  this  sort  of  divi-
 sion  which  ig  artificial  and  which  is
 standing  in  the  way  of  the  unity  of
 this  country.  It  is  absolutely  in  the
 interest  of  this  country  that  we  have
 8  unitary  form  of  government.  We
 are  carrieq  uway  by  certain  emotions
 which  are  only  superficial  and  with  the
 passage  of  time  I  have  the  last  doubt
 that  these  emotions  which  have  seized
 us  will  be  wiped  out  and  we  will  feel
 as  one  nation  and  one  country.  That
 conception  will  come  only  if  this  Bill
 is  accepted,

 I  will  conclude  in  a  minute's  time,
 Mr.  Deputy-Speaker  if  you  so  desire.
 You  will  remember  that  when  we
 formed  linguistic  states,  ]  was  perhaps
 the  one  solitary  exception  in  the  Rajya
 Sabha  talking  against  the  formation
 and  division  of  India  into  linguistic
 states.  I  know  that  mast  of  the  friends
 —I  said  then—who  are  advocating  the
 division  of  India  on  linguistic  basis
 are  patriotic  people  who  had  suffered
 in  the  emancipation  of  the  country.  I
 um  @  small  fry  but  I  feel  that  we  are
 going  the  wrong  way  and  wrong  direc-
 tion.  Today  I  find  those  people  who
 were  in  the  forefront  of  that  move-
 ment,  persons  like  Mr.  Jayaprakash
 Narain  and  others,  saying  that  they
 ate  having  second  thoughts  about  the
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 whole  thing.  They  had  made  a  mis-
 take  in  giving  support  to  such  an  idea, I  am  sure  this  artificial  division  of  this
 country,  barriers  between  man  and
 man,  between  me  and  Mr.  Kapur Singh,  must  be  abolished;  the  earlier
 it  is  done  the  better,  and  so  I  give
 my  full  support  to  Mr,  Shastri's  Bill.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  wants  20  minutes  to  reply;  he
 will  be  called  at  6.50,

 Dr,  छा,  8.  Aney  (Nagpur):  There
 are  a  number  of  members  wanting  to
 speak.  We  may  agree  to  extend  the
 time.

 Mr.  Deputy-Speaker:  The  time  for
 this  Bill  had  been  extended  by  two
 hours.  So,  he  will  be  called  at  3.50.
 Shri  Kashi  Ram  Gupta  may  speak;  he
 will  take  about  five  minutes.

 st  काशीराम  गुप्त  (भीतर)
 उपाध्यक्ष  महोदय,  मैं  श्री  प्रकाशर्वार  शास्त्री
 के  बिल  का  पूर्णरूप  से  समर्थन  करने  के  लिये
 wer  हुआ  हूं  ।

 प्रभी-प्रभो  जब  इस  से  पहले  श्री  कपूर  सिह
 बोल  रहे  थे  तो  मेरी।  समझ  में  जरा  रहा  था  कि
 इस  बिल  की  प्रा वक् यकता  बहुत  भ्र धिक  है  ।
 उनके  भाषण  से  यह  स्पष्ट  जाहिर  हो  गया  है  ny
 वास्तविकता  यह  है  कि  झगर  हम  झपने
 संविधान  के  इतिहास  की  ऑफ  नजर  डाले  तो
 हमें  महसूस  होगा  कि  भारत  के  विभाजन  से
 पहले  शौर  पाकिस्तान  बनने  से  पहले  एक
 विचार  चल  रहा  था  हस  देश  में  कि  दो-तीन
 दवातें  केवल  केन्द्रीय  सरकार  के  पास  रहें  दौर
 शेष  सूबों  की  सरकारों  के  पास  जायें  किन्तु
 ज्योंही  पाकिस्तान  बना  यह  महसूस  हो  गया
 कि  यहां  पर  एक  संगठित  केन्द्रीय  सरकार
 होनी  चाहिये  |  इसलिये  एक  समझौता  किया
 गया  जौर  उस  के  धारदार  पर  यह  प्रदेश
 सरकारें  बनीं  ।

 वास्तव  में  आज  चाहे  we  सरकार
 श्री  प्रकाश बीर  शास्त्री  की  वात  ने  मानते  लेकिन
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 दस  वर्ष  के  बाद  यह  वात  बिल्कुल  स्पष्ट  हो
 जायेगी  o  area  में  हम  राज  एक  उसका
 में  पढ़ें  हुए  हैं  भाषायी  प्रान्तों  की  वात  कर  के  ।
 आक़वामो  प्रान्तों  की  वात  कर  के  हम  भाषा दी
 खर कार दों  की  बात  करते  हैं  यह  सब  से  बड़ी
 उलझन  है  1  भाषायी  प्रान्त  हो  सकते  हैं  किन्तु
 भाषायी  प्रान्तों  के  'प्राधिकार  पर  सरकारें  बनें
 यह  आवश्यक  नहीं  है,  शौर  यही  सारे  झगड़े
 की  जड़  है  1

 विभाजन  के  वाद  जो  भी  सरकारें  बर्नी
 उनको  देखते  हुए  ऐसा  महसूस  हो  रहा  है  कि
 वह  भूमि  सुधार  के  नाम  पर  काम  करती  हैं,
 किन्तु  एक  समय  आयेगा  जब  प्राय
 हिन् दस्ता वता  में  भूमि  सुधार  कर
 चुकेंगे  उप  समय  उनके  पास  कौन  से  कानून
 बनाने  के  लिये  रह  जायेंगे  ।  मैं  प्राय  को  एक
 उदाहरण  दूं  1  हमारी  राजस्थान  सरकार
 ने  एक  कानून  बनाया  है  कोलाहल  बिल,
 रेडियो  वाले  जो  बहुत  झा वाज  करते  हैं  उनके
 खिलाफ  ।  ऐसे  पसे  कानून  बनाने  के  लिये
 बहां  सरकारें  रह  जायेंगी  |  सको  देखते  हुए
 उन  सरकारों  का  जो  भी  उपयोग  है  वह  बहुत
 जलदी  खत्म  होने  वाला  है  ।

 प्रभी  मुझ  से  पहले  श्री  हरिश्चन्द्र  माथुर
 ने  एक  बहुत  ही  पते  की  बात  कही  t  उन्होंने
 कहा  कि  जो  ग्राम  प्यारे  कौर  जो  रिपब्लिकन
 मीचे  से  ऊपर  तक  बन  रही  हैं  उन  में  तालमेल
 रखने  के  लिये  शास्त्री  जी  ने  यह  बात  कही  है  ।
 जोर  उससे  सही  माने  में  हम  झपना  विकास
 कर  सकेंगे  शौर  उसमे  सही  माने  में  प्रजातंत्र
 प्रणाली  स्वस्थ  रूप  में  चलेगी  ।  राज  जो
 यह  दशा  इस  प्रजातंत्र  में  राजनातिक  पारियों
 की  ही  रही  है,  कि  यहां  हम  दस,  बारह  या
 पह  पार्टियों  में  बैठे  हैं,  यह  दशा  उस  समय
 समाप्त  हो  जायेगी  श्र  केवल  दो  पार्टियां
 हो  जायेंगी  ।

 25  hrs.
 वास्तविकता  यह  है  कि  इस  वक्‍त  सूथाई

 सरकारों  को  केबल  कांग्रेस  के  राज  को  हमेशा
 के  लिए  बनाये  रखने  का  एक  जरिया  बना
 रक्षा  गया  है,  शौर  इसी  कारण  केरल  में
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 ora  यह  दशा  हो  रही  है  ।  कारण  के  करे  में
 यहां  जो  वब्बर्चा  चलता  aft  है  उससे  यह  स्फट
 हो  जाता  है|  वास्तविकता  यह  है  कि  प्रपने
 राज्य  को  कायम  करने  के  वास्ते  यह  सब  कुछ
 किया  जा  रहा  है  |  वहां  पाठकों  का  झगड़ा
 किसने  पैदा  किया  ?  और  राज  सारे  देश  के
 यह  पार्टियों  का  झ्लगड़ा  कौन  फैला  रहा  है!
 राज  देश  में  कांग्रेस  की  नीति  ही  ये  झगड़े
 फैला  रही  है  प्रौढ़  जहां  चुनाव  में  अन्य  पार्टियों
 में  लोग  जाते  हैं  उनको  अपनी  तरफ  मिलाने,
 के  लिए  किसी  को  गवर्नर  बना  दिया  जाता  है
 किसी  को  एम्बैसेडर  बना  दिया  जाता  है  शौर
 उस  पार्टी  को  कमजोर  कर  विया  जाता  है  ।
 झगर  ये  प्रदेश  सरकारें  समाप्त  हो  जायेगी  तो
 यह  कांग्रेस  सरकार  भी  ठीक  हो  जायेगी  घौर
 सारे  देश  की  इष्टि  से  सोचना  शुरू  कर  देगी  t

 तो  इन  सब  बातों  को  देखते  हुए  शौर
 अपने  पिछले  इतिहास  को  देखते  हुए,  मेरा
 विचार  है  कि  सरकार  इस  बिल  को  स्वीकार
 कर  ले  t  प्रभी  सिंहासन  सिंह  जी  ने  कहा  कि
 इसको  जनमत  जानने  के  लिए  भेज  दिया  जाये  ny
 हो  सकता  है  कि  इस  समय  हमारी  सरकार
 इसको  पूरी  तरह  मानने  को  तैयार  न  हों,
 तो  इसको  जनमत  जानने  के  लिए  भेजना
 जरूरी  है  |  यह  सम्भव  हैं  कि  सरकार  इस
 संकट  काल  में  इसको  न  स्वीकार  कर  सके,
 लेकिन  प्रखर  इसकी  भावना  को  सरकार  माथ
 लेती  हैं  तो  निश्चित  रूप  से  यह  चीज़  बड़ी
 उपयोगी  सिद्ध  होगी  i

 मैं  पन्त  में  एक  बात  झर  कहना  चाहता
 हूँ  ।  यदि  ठंडे  दिमाग  से  हम  सोचेंगे  तो  हम  को
 पता  चलेगा  कि  सरकार  के  सामने  जो  विषय  हैं
 उनमें  क्या  परिवर्तन  हो  रहा  है  ।  मैं  एक
 उदाहरण  बाप  के  सामने  रखना  चाहता  हूं  ।
 भारत  सरकार  इस  बात  की  कोशिश  कर
 रही  है  कि  जीतती  भी  सजय  सरकारें  हैं  वे
 मिल  कर  जोन  के  रूप  में  बिजली  की  एक
 प्रिय  वना  लें  '  यह.प्रिर  की  समस्या  ही  प्रान्तीय
 सरकारों  की  कमर  तोड़  देगी  ।  ये  छोटी  छोड़ी
 प्रान्तीय  सरकारें  पसे  साधनों  से  इस  काम  को
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 नहीं  चला  सकतीं  ।  इसलिए  भ्रामक  विकास
 की  दृष्टि  से  भी  जोन  बनाना  जरूरी  है  ।
 जोन  सिस्टम  का  उद्देश्य  यही  है  कि  लोग
 इकट्ठे  हों  और  प्रान्तीय  सरकारों  की  ये
 दीवारें  टूटे  -  इसलिए  मेरा  निवेदन  है  कि
 सरकार  इस  बिल  की  भावना  को  प्रभी
 स्वीकार  कर  ले  और  इस  पर  कमल  को  प्रागे
 के  लिए  रहने  दे  ।

 Shri  G.  N.  Dixit  (Etawah):  Mr.
 Deputy-Speaker,  Shri  Prakash  Vir
 Shastri  deserves  all  praise  for  having
 brought  this  Bill  and  for  having
 drawn  the  attention  of  the  House  to
 the  need  for  examination  of  the  Con-
 stitution  basically.  In  every  demo-
 cracy,  as  the  Prime  Minister  very
 rightly  said  while  replying  to  the
 first  debate  on  the  no-confidence
 motion,  there  has  to  be  a  re-thinking.
 The  Constitution  was  passed  in  1950,
 and  during  these  5  years,  we  have
 experience  about  where  the  correc-
 tions  should  be,  what  the  difficulties
 are  and  where  the  Constitution  needs
 to  be  amended.

 I  have  looked  into  all  the  amend-
 ments,  that  have  been  passed  up  till
 now,  of  the  Constitution.  They  were
 passed  as  and  when  any  difficulties
 arose  and  was  faced  by  the  Govern-
 ment,  I  saw  out  of  them  that  there
 were  three  amendments  which  were
 necessitated  only  with  regard  to  the
 high  court  judges.  In  one  case,  the
 age  of  the  additional  high  court
 judges  was  raised  to  60;  in  another
 case,  they  were  permitted  to  practise
 in  the  Supreme  Court  and  in  the  high
 courts  where  they  have  not  worked
 as  high  court  judges.  In  three  other
 amendments  on  the  principle  which
 perhaps  Shri  Shastri  has  advocated  In
 this  Bill  to  be  brought  into  action,
 certain  matters  were  brought  from
 the  State  list  to  the  Concurrent  list
 or  were  brought  from  the  State  list
 to  the  Union  list.  The  purpose  of
 amendment  Acts  Nos.  3,  5  and  6  to
 the  Constitution,  was  only  ta  put  one
 @ubject  from  the  State  list  to  the
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 Concurrent  list  or  the  Union  list.  The
 difficulty  was  found  that  the  Centre
 required  more  power.  Therefore,
 this  august  House  has  recognised  this
 in  principle,—that  from  experience  of
 the  working  of  the  Constitution,  it
 has  been  shown  that  this  Parliament
 requires  more  power  in  many
 matters.  Therefore,  so  far  as  the
 basic  question  is  concerned,  which  is
 behind  this  Bill,  it  has  been  given
 recognition  here.  So,  a  number  of
 amendments  that  we  have  passed
 were  with  a  view  to  make  the  laws
 valid.  The  State  laws  which  would
 have  been  otherwise  invalidated  on
 account  of  the  Constitution  were  vali-
 dated  by  a  ber  of
 and  a  number  of  amendments  had  to
 be  brought  before  this  House  only
 for  placing  the  various  territories  like
 Goa,  Daman  and  Diu  and  Pondicherry
 in  the  Indian  Union.

 amend  ta

 Up  till  now,  all  amendments  have
 come  in  on  account  of  the  necessity
 to  solve  the  difficulties  as  and  when
 they  arose.  During  the  5  years,  the
 question  of  considering  these  amend-
 ments  basically  did  not  arise,  because,
 though  our  Constitution-makers
 were  very  wise  people,  very  learned
 people,  our  Constitution  was  framed
 on  the  basis  of  an  ideology:  we
 adopted  something  from  the  United
 States  of  America;  something  from
 the  United  Kingdom;  something  from
 Australia  and  something  from  New
 Zealand  and  other  countries.  What-
 ever  our  Constitution-makers  thought
 would  be  best  for  our  country,  we
 adopted.  We  adopted  the  Cabinet
 system  of  government  from  Great
 Britain;  we  adopted  the  federal
 system  or  structure  from  America,
 though  the  two  things  were  entirely
 different.  There  was  no  federat
 structure  in  Britain  and  no  Cabinet
 system  in  America.  We  have  seen
 from  experienec  of  the  I5  years
 where  the  difficulties  have  arisen  and
 what  changes  should  be  made.  The
 time  has  come  when  we  should
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 examine  our  Constitution  basically
 from  that  angle.

 Now,  in  spite  of  all  the  arguments
 that  were  advocated  yesterday  on  the
 floor  of  this  House  on  Kerala  matters,
 about  new  elections  now  and  a  gene-
 ral  election  after  one  year,  the  peoples
 generally  feel  that  if  it  were  possible
 that  we  should  have  a  general  elec-
 tion  once  only,  in  five  years,  then,
 the  administration  could  work,  func-
 tion,  for  the  development  of  the  coun-
 try  for  the  rest  of  the  time;  let  there
 be  no  no-confidence  motion  in  the
 Chief  Ministers  or  the  other  Ministers
 in  the  various  States;  let  there  be  no
 wrangling  of  the  ruling  party  every
 day.  The  people  feel  that  much  time
 is  being  wasted  in  trying  to  uproot
 the  Chief  Minister  or  any  other
 Minister  of  the  State  and  trying  to
 put  someone  else  into  power  and  50
 on,  All  this  would  be  avoided  if  we
 had  the  presidential  system.  The
 President  of  America  is  elected  once
 in  four  years;  after  all,  no  one  could
 challenge  that  Aemrica  is  not  a  demo-
 cratic  country.  The  President,  having
 been  elected  for  a  period  of  four
 years,  enjoys  the  executive  power.
 He  cannot  be  set  aside  from  that  posi-
 tion,  After  the  period  of  four  years,
 he  goes  again  to  seek  the  vote.  We
 should  also  consider  whether  our
 Constitution  needs  any  change  in  this
 respect

 I  think  another  private  Member's
 Bill  to  amend  the  Constitution  is  also
 eoming  before  the  House,  We  have
 changed  the  age  of  retirement  of  the
 hich  court  judges.  Now,  in  this
 Constitution,  the  provision  is,  if  there
 is  a  judgment  of  variance  and  if  the
 valuation  is  Rs.  20,000,  then  the  client
 has  got  a  right  to  go  to  the  Supreme
 Court  in  appeal.  But  if  a  man  is  sen-
 tenced  to  death  and  even  if  the  judg-
 tment  is  of  variance  he  has  no  right  to
 go  in  appeal.  Even  if  his  life  is  in-
 wolved  he  canrot  go  in  appeal  to  the
 Supreme  Court.  This  point  was  not
 im  the  minds  of  the  Constitution-
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 makers  then.  Now,  80  many  points
 have  arisen  and  by  experience  we  find
 that  there  are  difficulties.  So,  after  5
 years,  the  time  has  come  when  all
 these  questions  should  be  considered,
 Just  one  point  has  been  raised  by  Shri
 Prakash  Vir  Shastri  in  thig  Bill;  80.
 many  other  points  have  struck  the
 mind  of  Members  of  Parliament  in  this
 Huuse  and  in  the  other  House.  Those
 points  must  all  be  cxamined,  There-
 fore,  I  appeal  to  the  Law  Minisler  to
 take  up  this  issue  and  to  appoint  a
 committee  to  consider  thege  points
 basically  and  see  where  the  changes
 in  the  Constitution  are  needed,

 Similarly,  I  appeal  to  Shri  Prakash
 Vir  Shastri  that  he  could  convene  a
 meeting  of  all  those  people  who  are
 thinking  of  certain  amendments  to  the
 Constitution,  and  form  a  Committee  to
 suggest  the  changes  by  themselves.
 You  remember  the  Nehru  report  of
 those  days.  Pandit  Motilal  Nehru  was
 nowhere  among  the  cons‘itution-
 makers.  But  yet  the  Nehru  report  waa
 drafted.  Therefore,  all  those  Members
 who  are  interested  in  a  re-thinking  of
 the  Constitution  should  join  and  evalve
 a  Constitution  and  then  we  can  all
 press  the  House  to  consider  it.  There-
 fore,  what  is  needed  is  not  that  we  pass
 this  or  that,  Let  us  pass  a  Bill  once
 for  all  and  make  a  change.

 With  these  words,  I  thank  Mr.
 Shastri  for  bringing  up  these  points  be-
 fore  the  House,

 की  ख  Ho  तिवारी:  (मंदसौर)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्तुत  विधयेक  का
 समर्थन  करता  हूं  1  जिस  भाषा  में  सरदार
 कपूर  सिंह  ने  इसका  विरोध  किया  है  उस  को
 सुन  कर  मुझे  बड़ा  ताज्जुब  गुप्ता  कि  ऐसे  पढ़े  लिखे
 विद्वान  भी  बैठक  की  बात  को  तर्क  के  साथ
 कहते  की  कोशिश  करते  हैं  t

 यह  एक  सिद्धान्त  है  जो  कि  भारतवर्ष  ने
 माना  हुआ  है  कि  भारतवर्ष  एक  स्टेट  है  ।
 उस  का  नाम  दे  दिया  यूनियन  साफ़  इंडिया,
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 तो  इस  से  कोई  भ्र लग  प्रति  राज्य  हो  गये  यह
 मानना  ग़लत  बात  है  ।  राज्यों  में  विभाजन
 सिर्फ  इत  झा शय  से  किया  गया  था  कि  हमारे
 देश  की  व्यवस्था  सुचारू  हूप  से  विभिन्न  भागों
 द्वारा  शौर  विभिन्न  कर्मचारियों  द्वारा  बलाई
 जा  सके  7  यह  पश्रातश्यक  नहों  कि  उसके  वास्ते
 हर  जगह  हम  को  विधान  सभाएं  स्थापित  करती
 चाहिएं  1राज  जो  हर  नजर  दौड़ाते  हैं  लो
 यह  पता  चलता  है  कि  राजस्थान  का  आदमी
 मध्य  प्रदेश  भें  चला  जाय  तो  कानून  दूसरा  है,
 मध्य  प्रदेश  वाला  महाराष्ट्र  में  बता  जाय  तो
 कानून  दूसरा  है भौर  महाराष्ट्र  वाला  मैसूर  में
 चला  जाप  तो  कानु न  दूसरा  है  यानी  एक  सिरे  से
 लेकर  दूसरे  सिरे  तक  उत्तर  से  लेकर  दक्षिण
 तक  चले  तो  हर  एक  प्रान्त  में  अलग  अलग
 कानून  उस  की  नज़र  में  जायेंगे  |  ।  वह  हमारी
 एकता  की  दृष्टि  को  ठेस  पहुंचाता  है  ।  यह
 किस  अकार  की  एकता  हुई  कि  हर  जगह  के
 कानून  प्लग  अलग  हों  ?  एक  जगह  आदमी
 कुछ  झगड़ा  करे  तो  उस  को  पुलिस  पकड़  नहीं
 सकती  है,  दूसरी  जगह  झगड़ा  करें  तो  पकड़
 श्री  सकती  है  और  जमानत  भी  नहीं  हो  सकती
 है  ।  एक  जगह  आ्रादमी  चाहे  तो  मकान  खाली
 करा  सके,  दूसरी  जगह  चाहे  तो  मकान  कभी
 खाली  न  करवा  सके।  एक  जगह  प्रादमी
 ब्याज  से  रुपया  ले  तो  दस्ते  6  बाये  सैंकड़ा
 सालाना  से  ज्यादा  ब्याज  न  देना  पड़े,  दूसरी
 जगह  जाय  तो  मनचाहा  जितना  ब्याज  चाहे
 उससे  वसूल  किया  जा  सके  ।  इस  तरह  से
 पक  छोर  से  दूसरे  छोर  तक  तरह  तरह  के
 कानून  हमारे  देश  में  इन  नयी  नयी  विभिन्न
 राज्यों  की  विधान  सभासदों  की  वजह  से  हो
 रहे  हैं  1  देश  में  एकता  धंगर  हम  को  स्थापित
 करनी  है  पौर  उस  एकता  के  प्राकार  पर
 सार्बवसौमित्व  कायम  रख  कर  भावना  सिर
 अगर  हम  को  ऊंबा  उठाना  है  तो  राज  जो
 एकता  हमारी  नजरों  के  सामने  है,  इस
 पाकिस्तान  के  युद्ध  से  भा  गयी  है,  उस  एकता
 को  कायम  रखने  के  रास्ते  यह  आवश्यक  हैं
 कि  हमारे  यहां  पर  यह  राज्य  की  व्यवस्था,
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 यूनिटी  फोन  ख़ौफ़  गवर्नमेंट,  जिसे  कहते  हैं
 बह  होनी  चाहिए  ।  है  राज  भी  लेकिन  राज
 तमाम  राज्यों  में  यह  इच्छा  पैदा  होती  बली
 जा  रही  है  कि  हम  भी  कुछ  हैं।  चीफ़  मिनिस्टर
 कहता  है  मैं  भी  कुछ  हूं,  मेरी  भी  चलनी  चाहिए,
 दूसरे  मिनिस्टर्स  भी  समझते  हैं  कि  वे  भी  कुछ
 हैं  कौर  उतकी  भी  चलनी  चाहिए  ।  हर  प्रदेश
 के  मुख्य  मंत्री  हमारे  देख  के  प्रधान  मंत्री  से
 होड़  मारने  की  तैयारी  कर  र  हैं  हैं।  मैं  समझता
 हूं  गौर  मैं  ऐसा  मानता  हूं  कि जब  तक  यूनिटी
 कौम  प्री  गवर्नमेंट  नहीं  कराएगी  और  जब  तक
 सारे  देश  का  कार्य  केवल  एक  पार्लियामेंट  GT
 संचालित  नहीं  किया  जायगा  तो  राज  ज  यह
 विभिन्न  प्रकार  की  दुर्भावनाएं  हमारे  यहां  पर
 जड़  पकड़  रही  हैं  वे  ऐसी  जड़  पकड़  जायेगी
 कि  वह  हमारे  देश  को  छिन्न  भिन्न  कर  डालेंगी  ।

 यहं  गौरव  हर  एक  झांदम्मी  को  अपने  अपने
 संकुचित  वातावरण  का  होता  है  ।  जिस
 वातावरण  में  यह  रहता  है  उस  के  झा घार  पर
 वह  गौरव  धारण  करता  है  ।  मैं  ब्राह्मण  हूं
 इसलिए  मैं  सब  से  ऊंचा  हूं  ।  मैं  राजस्थान  हूं
 इसलिए  सबसे  ऊंचा  हूं  ।  मैं  जाट  हूं  तो  भेरे
 बराबर  कोई  नहीं,  झगर  मैं  क्षत्री  हूं  ते  मैं  सबसे
 ऊंचा  हूं  a  झगर  पंजाबी  हूं  तो  सबसे  ऊंचा  हूं
 क्योंकि  पंजाबी  के  बराबर  कोई  नहीं  झा
 सकता  है  ।  हालत  यह  है  कि  शर्मा  जी  जैसे
 बूढ़े  प्राप्ति  भी  समझते  हैं  कि  उनके  मुकाबले
 में  कोई  नहीं  है  ।  कहने  का  मतलब  यह  है  कि
 यह  जो  संकुचित  भावनाएं  हैं  इन  संकीर्ण
 भावनाधों  को  नष्ट  करने  के  रास्ते  यह
 आवश्यक  है  कि  जो  एकता  हमारे  देश  में
 राज  उभर  झाई  है  उसका  सच्चा  उपयोग
 उस  स्वरूप  के  आधार  पर  ही  हो  सकता  है  ।
 उसके  लिए  पश्ादश्यक  है  कि  यूनिटी  फोर्स
 आफ़  गारमेंट  झपने  देश  में  पानी  चाहिए  t
 बैसे  यह  मैं  मानता  हूं  कि  राज  हम  दो  घंटे
 में  यहां इस  बात  क्रो  तथ  नहीं  कर  सकते  कि
 इस  बिल  फो  स्वीकार  कर  लें  1  इसकी
 आना  बड़ी  अच्छी  है  इसका  क्‍्क्‍स्‍ध्ययन  करना
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 अत्यन्त  भ्रावश्यक  है  1  राज  is  साल  से
 इम  देख  रहे  हैं किसन  i9s0  से  जो  हम  मे
 अपने  यहां  संविधान  लागू  किया  है  उसकी
 त्रुटियों  को  हम  ते  बार  बार  चुस्त  किया  है
 आज  झगर  हमें  यह  जुरिपूर्ण  मालूम  पढ़ता  ह
 और  पह  जटि  भयंकर  रूप  धारण  करने  को
 भावना  हमारे  सामने  a  रही  हैं  तो  सम
 छ  भी  कराई  नहीं  है  कि  शस  बिल  को  इस

 विधेयक  को  उनका  का  मत  प्रात  करने  के
 शासन  सरकार  सरकलेट  करें  1  अगर  मोशन
 है  तब  तो  ठीक  है  लेकिन  प्रखर  को  मोशन
 नहीं  है  लो  किर  सरकार  द्वारा  यह  निर्धारित
 किया  जाय  कि  इसको  नतीजे  सामने  राय
 जानने  के  लिए  प्रजा  जाय  ताकि  जनता  का
 मत  प्राप्त  किया  जा  सके  -  एक  प्राप्ति  के
 विचार  ह  आघार  पर  नहीं  बल्कि  सारी
 जनता  की  राय  के  ग्रा धार  पर  ही  संविधान
 में  यह  जो  त्रुटि  है  उस घुटि  को  मिटाया  जाय  |

 मेँ  फिर  से  उपाध्यक्ष  महोदय  यही
 कहूंगा  कि  त  विधेयक  का  समर्थन  चारों
 तरफ़  से  होता  चाहिए  |  कभी  तक  सिवाय
 एक  सरदार  कपूर  सिह  के  सब  ने  उस  का  समर्थन
 किया  है  !  यह  इस  बात  का  द्योतक  है  कि
 सब  की  इच्छा  इस  बात  पर  है  कि  हमारे  देश
 में  जो  एकता  स्थापित  हुई  है  वह  एकता
 कायम  रहे  -

 Dr.  Sarojini  Mahbishi  (Dharwar
 North):  Sir,  I  very  well  appreciate
 the  pious  desire  of  Prakash  Vir
 Shastriji,  which  is  behind  this  Bill.
 But  I  do  not  understand  how  this  re-
 medy  suggested  by  him  will  go  to
 make  the  solidarity  and  unity  of  the
 country  stronger.  After  due  thought,
 the  decision  was  taken  that  India
 should  have  a  federal  form  of  gov-
 ernment.  Whether  India  has  got  a
 thorough  federal  form  of  government
 or  not  is  a  different  question.  You
 will  be  surprised  to  know  that  many
 times  the  question  is  put  to  the  LL.B.
 students  whether  India  has  got  a
 federal  government  with  unitary
 features  or  a  unitary  government
 with  federal  features.  It  does  not  go
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 to  prove  that  India  has  got  neither
 federal  nor  unitary  form  of  govern-
 ment.  The  Government  of  India
 cou'd  not  give  up  the  federal  form  of
 government  with  certain  unitary  fea-
 tures  due  to  certain  reasons,  because
 the  Government  of  India  was  accus-
 tomed  to  a  unitary  form  of  govern-
 ment  ang  unitary  rule.  After  that,
 the  high-powered  Cabinet  Committee
 under  the  leadership  of  Pandit  Nehru
 in  947  submitted  the  report  that  in-
 spite  of  the  fact  that  there  may  be
 the  argument  that  the  Centrul  Gov-
 emment  may  grow  weaker  on  ac-
 count  of  decentralisation  of  powers,
 at  the  same  time  it  was  thought  quite
 necessary  that  the  units  also  should
 be  given  greater  powers.  According
 to  the  Government  of  India  Act  of
 995  autonomy  was  thought  of  being
 given  to  the  different  units.  Whether
 it  was  full  autonomy  or  not  was  &
 different  matter,  But  the  autonomous
 units  were  supposed  to  hand  over
 certain  powers  to  the  so-called  Cen-
 tral  Government  then  existing.  Sub-
 sequent  to  our  independence,  our  ab-
 jective  was  to  have  8  federal
 form  of  government  where  autonomous
 units  having  all  the  powers  should  be
 able  to  hand  over  certain  powers  to
 the  Centre,  to  the  federal  government,
 in  order  to  carry  on  the  smooth  ad-
 ministration  in  certain  matters.  This
 thing  has  alrendy  been  done.  Even
 thouph  we  are  following  to  a  very  great
 extent  parliamentary  democratic  type
 of  conventions  in  our  government  we
 are  following  to  a  very  great  extent
 conventions  In  the  Presidential  form  of
 government  also.  But  essentially  we
 are  cutting  a  via  media  between  the
 two,  following  certain  principles  and
 conventions  of  the  Cabinet  form  of
 government  and  certain  principles  and
 conventions  in  the  feder#l  form  of  gov-
 ernment,  because  of  the  very  fact  that
 the  so-called  autonomous  unite  in  India
 are  not  autonomous  to  the  extent  that
 autonomy  is  expected  as  8  pre-requi-
 site  for  the  federal  form  of  government.

 third  list  called
 the  Concurrent  List  wherein  although
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 can  both  legislate  in  case  of  conflict
 between  the  two  it  is  the  federal  gov-
 ernment  which  is  to  prevail.  Again, there  arc  emergency  provisions  alsv  in-
 corporated  in  our  Constitution,  that  in
 ९93९  of  any  emergency,  in  case  the  in-
 ternal  peace  and  order  within  the
 country  are  threatened  on  account  of
 external  aggression  or  internal  dead-
 Jock,  there  is  the  provision  that  the
 President  can  declare  a  state  of  em-
 ergency  and  take  away  all  the  powers in  the  whole  country  or  in  any  part
 of  the  country.

 Therefore,  in  order  to  strengthen  the
 federal  government,  if  this  federal
 government  can  be  converted  into  a
 unitary  form  of  government  during
 times  of  emergency  and  if  during  nor-
 tal  times  these  autonomous  units  are
 given  the  autunomy  to  exercise  their
 own  powers,  to  have  their  own  rights
 and  also  to  exercise  full  autonomy  as
 independent  units,  I  do  not  understand
 what  harm  is  there.

 As  I  said,  I  do  appreciate  the  pious
 desire  of  Shri  Prakash  Vir  Shastri,  but
 it  does  not  mean  that  because  we  have
 a  federal  government  there  ig  no  inte-
 grity  in  the  country,  there  is  no  unity
 in  the  country,  there  is  no  solidarity  in
 the  country.  I  wish  to  remind  him  of
 the  saying:  व्यास  जा  समष्टि  —diver-
 sity  in  unity  ang  unity  in  diversity.
 The  whole  world  is  based  on  that.  Even
 if  there  is  a  unitary  form  of  govern-
 ment,  does  he  mean  to  say  that  there
 would  not  be  any  such  divergence  of
 opinion  in  the  country,  divergent  way
 of  thinking  in  the  country?  Does  he
 mean  to  say  that  there  woulg  not  be
 any  such  diversity  in  case  there  is  such
 a  unitary  form  of  government?  In
 spite  of  all  these  things  there  is  unity
 in  the  country.  In  spite  of  all  this
 diversity,  in  spite  of  all  the  autonomy
 given  to  different  States,  our  only
 anxiety  is  that  the  units  should  be  in-
 dependent  to  a  very  great  extent,  they
 should  be  autonomous  in  the  fullest
 sense,  in  the  true  spirit.  We  have  gone
 to  such  an  extent  as  to  have
 a  federal  form  of  government.  दि
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 have  chosen  the  via  media  between  the
 federal  form  of  government  and  the  so-
 calleq  parliamentary  system  of  demo-
 cracy.  We  have  altogether  found  &
 unique  form  of  Constitution.  We  are
 having  three  lists—the  Federal  List, the  State  List  and  the  Concurrent
 List.  So  many  powers  are  vested  in
 the  federal  government.  There  is  pro-
 vision  that  in  case  of  any  conflict  the
 federal  government  is  to  prevail.  There
 are  also  emergency  powers  vested  im
 the  President.  With  all  these  provi-
 sions,  I  do  not  know  how  our  Consti-
 tution  is  going  to  be  appreciated  by
 the  world,  We  are  not  very  much
 concerned  with  that,  But,  as  the  mat-
 ter  slands  today,  we  have  gone
 so  much  ahead  with  our  Cons-
 titution  that  in  its  very  preamble
 it  is  said  quite  clearly:  “We,  the  peo-
 ple  of  India,  having  solemnly  resolved
 to  constitute  India  into  a  sovereign
 democrutic  republic  and  to  secure  to  all
 its  citizens:  justice,  social,  economic
 and  political;  liberty  of  thought,  ex-
 pression,  belief,  faith  and  worship;
 equality  of  status  and  of  opportunity;
 and  to  promote  among  them  all  frater-
 nity  assuring  the  dignity  of  the  indi-
 vidual  and  the  unity  of  the  Nation;...”
 If  we  are  going  to  achieve  all  these
 things  I  do  not  understand  why  we
 shall  have  to  go  back  and  think  again.

 One  of  the  hon,  Members  remarked
 that  some  leaders  are  already  thinking
 that  they  ought  to  have  given  a  second
 thought  over  the  linguistic  reorganisa-
 tion  of  the  States.  I  am  not  talking
 here  about  the  linguistic  reorganisa-
 tion.  I  am  talking  about  the  autono-
 mous  units  that  go  to  form  the  federal
 form  of  government.  Linguistic  reor-

 igation  is  the  id  stage  in  the
 formation  of  autonomous  units.  On
 what  basis  the  units  are  formed  is  a
 different  thing.  Formerly  the  units
 were  there,  autonomy  had  been  given
 to  those  units  and  those  auto-
 nomous  units  came  together  for
 certain  purposes.  That  was  a  pre-
 requisite  for  a  federal  form  of  gov-
 ernment.  But  the  native  states  stood
 in  the  form  of  impediments  for  the
 unity  of  the  country.  The  merger  of
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 these  native  states  with  the  federal
 form  of  government  was  a  great
 thing  achieved  by  our  Government.
 Therefore,  I  do  hope  that  this  Consti-
 tution  will  be  very  much  appreciated.

 Mr.  Deputy-Speaker:  Dr.  L.  M.
 Singhvi—

 at  हुकम  लन्दन  कछक़बाप :  उपाध्यक्ष
 महन,  मैं  ने  पिछली  बार  से  प्रिया  नाम
 दिया  हुआ  है  ।

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  की
 पार्कों  से  दो  सदस्य  बोल  चुके  हैं  1

 श्री  किशनगढ़  सेठ  (एटा)  मुझे  यह
 निवेदन  करना  है  कि  यह  बहुत  महत्वपूर्ण
 जाकर  है  ।  मुझे  भी  बोलना  है  ।  मगर  राज
 टाइम  नहीं  है,  तो  द: 166  टाइम  बढ़ा  दीजिये  t

 उपाध्यक्ष  महोदय  :  दो  घंटे  से  चार  घटे
 पहल  ही  कर  दिये  गधे  हैं  ।

 श्री  प्रकाशकों  शास्त्री  :  प्रखर  हाउस
 की  इच्छा  है,  तों  समय  बढ़ा  दिया  जाना
 चाहिए  i

 st  हुकम  नव  कछवाय  :  मैं  प्रस्ताव
 करता  हूं  कि  इस  विधेयक  के  लिए  समय
 बढ़ा  दिया  जाये  |  इस  पर  मत  ले  लिए
 जायें  यह  बहुत  महत्वपूर्ण  विषय  है  t

 उपाध्यक्ष  महोदय  :  eo  fart  t
 Dr,  L,  M,  Singhvi  (Jodhpur):  Mr.

 Deputy-Speaker,  Sir,  |  would  very
 much  have  liked  to  speak  at  some
 length  on  this  subject  of  fundamen-
 ta]  importance,  but  it  is  not  possible
 to  express  oneself  adequately  in  a
 short  span  of  time  on  «a  subject  of
 such  vita]  importance  and  of  such
 wide-spread  implications  in  our
 national  life.  In  the  alternative,
 therefore,  I  would  rest  content  by
 suggesting  to  the  House,  and  suggest-
 ing  to  the  hon.  Deputy  Minister  who
 is  to  reply  to  this  debate,  to  agree  to
 permit  this  Bill  for  circulation  for
 eliciting  public  opinion.
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 There  is  no  denying  the  fact  that  this

 Bill  embodies  a  thesis  which  has  ac-
 quireg  an  increasing  edge  among  the
 intellectuals  of  this  country.  It  is  diffi-
 cult  to  say  as  to  how  far  one  can  go
 along  to  support  this  thesis  for  this
 involves  a  fundamental  change  in  our
 Constitution  and  a  fundamental  change
 in  the  system  of  administration  and
 State  organisation  that  We  have  in  the
 country.  But  there  is  no  denying  the
 fact  that  the  thesis  which  Shri  Prukash
 Vir  Shastri  has  propounded  through
 this  Bill  is  a  thesis  of  signal  impor-
 tance.  I  am  quite  sure  that  if  this  is
 recognised  by  the  Government  no  harm
 would  be  done  if  there  is  an  open  dis-
 cussion  through  out  the  country  on  this
 issue  of  great  and  wide-spread  impor-
 tance.  I  hope,  Sir,  that  the  hon,  De-
 Pputy  Minister  would  be  reasonable
 enough  to  accept  this  suggestion  and
 to  agree  to  circulate  this  Bill  for  elicit-
 ing  public  opinion,  because  it  is  not
 right,  it  is  not  appropriate  to  throw
 out  a  Bill  such  as  this  in  a  summary
 fashion.  The  Bill  hag  attracted  very
 considerable  attention  in  this  House.
 Hon,  Members  have  expressed  them-
 selves  strongly,  and  though  I  am  not
 persuaded  to  express  myself  catcgori-
 cally  in  support  of  this  thesis  I  would
 say  that  the  thesis  deserves  close  scru-
 tiny  and  study  at  the  hands  of  the
 country  once  again.

 Sir,  when  we  adopted  the  federal
 framework  of  government  we  did  so  In
 the  hope  that  the  integrity  of  the  na-
 tion,  that  the  unity  of  the  nation  would
 not  be  undermines  by  the  federal
 frame-work.  There  is  no  reason  why
 what  has  actually  come  to  pass  should
 have  happened,  but  the  fact  remains
 that  fissiparous  forces  in  the  country
 have  been  gaining  ground.  The  fact
 remains  that  people  have  not  thought
 even  twice  of  undermining  the  unity
 and  the  intergity  of  the  nation  in  the
 nome  of  regional  interests  or  territo-
 rial  claims.  I  am  a  votary  of  a  deeper
 federal  feeling  than  is  merely  expres-
 sed  through  a  State  organisation  in  the
 form  of  a  federation,  In  a  country
 which  encompasses  almost  a  wide  range
 of  diversities,  there  is  no  denying  the
 fact  a  deeper  federal  quality  which



 ‘or  Constitution

 (Dr.  L.  M.  Singhvi]
 Makes  for  accommodation,  which
 makes  for  mutual  consideration,  which
 makes  for  tolerance  on  a  country-wide
 basis  hag  to  be  the  fundamental  tenet
 of  our  national  life.  But,  in  the  name
 of  federalism  or  in  the  name  of  State's
 right  or  territorial  claims,  or  the  rights
 of  minorities  we  cannot  allow  the  unity
 of  the  country  to  be  truncated,  we  can-
 not  allow  the  picture  or  the  vision  of
 India  that  we  have  envisioned,  that  we
 have  harboured,  that  we  have  nursed
 to  be  destroyed.  There  is  no  doubt
 that  even  in  terms  of  administration
 the  country  has  suffered  considerably
 because  in  the  name  of  federalism,  in
 the  name  of  State  autonomy,  irrespon-
 sible  claims  are  made  or  responsibility
 ia  denied.  I  should  like  to  cite  before
 the  House  what  a  renowned  former
 Chief  Justice  of  India,  Shri  Mahajan.
 had  to  say  on  this.  Of  course,  he  is  a
 very  firm  believer  in  the  unitary  con-
 cept  of  State,  but  what  he  says  in  rea-
 pect  of  the  development,  political  qeve-
 lopment,  in  our  country  is  certainly  of
 great  importance.  About  his  home
 State,  Punjab  he  says:

 “The  last  ten  years  unfold  a
 tale  of  intrigues  between  political
 RToups  and  aspirints  to  political
 power  seeking  an  opportunity  to
 pull  down  one  another.  In  short,
 the  history  of  ten  years  is  one  of
 the  accession  of  power  or  downfall
 of  three  politicians  intriguing
 against  one  another  and  divided
 into  groups,  though  belonging  to
 the  same  political  party.  Nothing
 gets  going  without  greasing  some-
 one's  palm  or  getting  a  ‘sifarish’.
 Most  of  the  time  of  our  Ministers
 ia  spent  on  the  road  between
 Chandigarh  and  Delhi  and  in  giv-
 ing  endless  harangues.”

 About  Delhi  at  that  time,  he  said:

 “There  ig  a  cry  for  an  autono-
 mous  state  for  the  benefit  of  Delhi's
 intriguing  group  of  politicians.
 The  metropolis  is  degenerating  into
 a  slum,  instead  of  becoming  a
 paradise,  as  a  result  of  their  ad-
 ministration.  The  residents  have
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 been  drinking  contaminated  water,
 electricity  fails  every  now  and
 then.  Health  services  are  not
 worth  mentioning  ang  now  food
 and  milk  are  scarce.  No  greater
 misfortune  will  fall  on  the  Delhi
 citizens  than  the  one  of  again  mak-
 ing  Delhi  into  an  autonomous
 state.”

 T  would  not  say  that  autonomy  ig  im
 itself  a  bad  thing  or  that  autonomy  in
 itself  is  the  fountainhead  of  corruption
 or  of  inefficiency.  But  the  fact  re-
 mains  that  the  counter-pulls  in  the
 direction  of  selfishness,  in  the  direc-
 tion  which  is  a  direction  contrary  to
 national  purpose  and  national  unity
 have  tended  to  dim  the  picture  of  na-
 tional  unity,  to  dim  the  national  re-
 solve  and  national  unity.

 In  that  context,  in  that  perspective
 of  things,  I  would  say  that  Shri  Pra-
 kash  Vir  Shastri  seems  to  have  a  kind
 of  built-in  political  radar  in  bringing
 about  a  Bill  for  the  consideration  of
 this  House.  He  has  rightly  gauged  the
 feelings  in  the  minds  of  people  every-
 where  in  the  country  and  I  think  his
 Bill  deserves  very  close  and  respectful
 consideration  in  the  House.

 I  would  say  that  the  spectrum  of
 federalism  in  our  country  is  a  very
 anomalous  spectrum.  No  proper  study
 seems  to  have  been  made  of
 federalism.  Whenever  a  State
 Government  does  not  want  to
 do  a  thing,  it  would”  invoke
 the  reason  that  the  Central  Gov-
 ernment  is  not  willing  to  come  for-
 ward  to  assist  it.  Whenever  the  Cen-
 tral  Government  wishes  to  evade  res-
 ponsibility,  it  would  say  that  the  mat-
 ter  is  within  the  realm  of  responsibi-
 lity  of  a  State  Government.  This  divi-
 sion  of  re:  ibility  has  tended,  by
 and  large,  to  evasion,  inefficiency  and
 inertia  on  the  part  of  Government.
 What  I  would  say  is  that  there
 should  be  a  more  functional  division
 of  sovereignty  in  the  country,  rather
 than  mere  territorial  and  subject  divi-
 sion  of  sovereignty  in  the  country  as
 found  in  the  federal  framework  of
 our  country,



 693

 I  would  not  like  at  this  stage  to  ex-
 Press  myself  on  the  various  merita  of
 a  federal  system  or  a  unitary  system.
 We  are  ourselves  called  a  quasi-fede-
 ral  system,  a  system  which  is  closer
 to  the  unitary  system.  But  we  still
 have  a  lot  of  trappings  of  the  federal
 system  which  makes  for  inertia,  which
 makes  for  inaction.  I  would  plead  with
 the  Deputy  Law  Minister  who  is  to
 reply  to  the  debate  that  he  should
 aecept  the  circulation  of  this  Bill  for
 eliciting  public  opinion  so  as  to  enable
 this  country  to  review  and  to  take  a
 refreshing  look  at  the  problems  which
 have  been  engendered  with  federalism
 in  this  country  and  how  we  can  cope
 with  those  problems.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  I  heartily  thank  my  learn-
 ed  friend,  Shri  Prakash  Vir  Shastri  for
 drawing  the  attention  of  the  country-
 men  to  this  important  aspect  of  our
 Constitution.  I  can  say  with  a  full
 sense  of  responsibility  that  no  Consti-
 tution  can  be  the  last  word,  whenever
 it  might  have  been  framed.  It  is  al-
 ways  subject  to  correction,  always  sub-
 ject  to  re-thinking.  As  my  learned
 friend,  Shri  Dixit,  has  said,  the  time
 has  come  when  there  should  be  some
 re-thinking  on  this  subject.

 I  remember  distinctly  that  when  the
 Britishers  were  thinking  of  giving  some
 sort  of  responsible  government  to  this
 country  they  always  thought  how  they
 eould  gradually  try  to  divide  the  peo-
 ple  in  as  many  ways  as  possible,
 Therefore,  they  brought  in  provincial
 autonomy  and  that  sort  of  thing.  I
 know  that  the  time  at  my  disposal  is
 limited  and  that  I  cannot  deal  in  detail
 with  this  subject.  I  would  say  that  be-
 fore  1946,  before  the  Muslim  League
 concelved  the  idea  of  Pakistan  and
 they  were  not  certain  that  the  future
 constitutional  set-up  would  be  that
 India  would  be  divideg  into  two,  India
 and  Pakistan,  at  that  time  the  framers
 of  the  Constitution  were  thinking  in
 terms  of  the  935  Act  which  envisaged
 that  the  provinces  will  be  more  auto-
 nomous  and  there  will  be  a  loose  type
 of  federation  at  the  top  on  which  the
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 future  edifice  would  be  built.  There-
 fore,  after  attainment  of  freedom  and
 very  much  conscious  of  this,  our  fra-
 mers  of  the  Constitution,  our  leaders
 and  pioneers  thought  how  they  could
 weave  a  better  type  of  federation  with
 a  stronger  government  at  the  Centre.

 With  the  limited  experience  that  |
 have  of  the  working  in  the  States  I
 would  personally  feel  that  the  States
 should  be  stronger  and  that  they
 should  have  necessury  powers,  But  I
 am  absolutely  of  the  opinion  that  in
 the  present  set-up,  as  things  are,  it  is
 absolutely  necessary  that  our  Gov-
 ernment,  while  it  may  not  be  exactly
 a  unitary  sort  of  government,  should
 be  ubsolutely  strong  at  the  Centre  so
 that  it  con  hold  its  way  all  over  the
 country.  As  Shri  Mathur  has  cor-
 rectly  pointed  out,  the  country  is  now
 going  in  the  Community  Develop-
 ment  way.  That  is  to  say.  the  powers
 in  the  country  are  being  decentra-
 lised.  Formerly  people  believed  that
 the  power  would  percolate  from  the
 top.  But  in  the  actual  functioning  of
 demorcarcy  it  should  come  up  trom
 below.

 My  hon.  friend,  Shri  Kapur  Singh,
 has  spoken  on  this  subject.  I  would
 respectfully  submit  to  him  that  once
 upon  a  time  I  was  also  thinking  like
 him.  ए  ig  the  sheer  outcome  of  the
 feudal  type  of  thinking.  If  we  think
 wisely  and  correctly  I  would  say  that
 it  is  impossible  now  for  any  State  tu
 function  without  the  co-operation  of
 the  neighbouring  States.  As  rightly
 pointed  out  by  Shri  Mathur,  at  that
 time  we  had  no  conception,  even
 Gandhiji  hag  little  conception  of  the
 situation  that  was  likely  to  arise.  That
 is  why  he  said  that  linguistic  Sta‘es
 be  set  up  in  the  country.  At  that  time
 there  was  no  conception  that  the  coun-
 try  could  be  developed  in  such  a  fine
 manner.  Today  giant  multi-purpose
 projects  cannot  be  thought  of  in  terms
 of  small  States.  Taking  his  own  State
 of  Punjab,  let  us  consider  the  Bhokra-
 Mangal  project.  Is  it  possible  for  Pun-
 jab  to  consume  all  the  electricity  that
 is  generated  by  that  project?  No.  It
 is  consumed  by  the  neighbouring
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 States.  So,  in  the  new  concept  of
 things,  unless  We  look  upon  the  coun-
 try  a8  a  whole  the  country  cannot
 develop  physically,  mentally,  materi-
 ally  or  linguistically.  It  is  felt  in  the
 country  that  we  should  have  one  na-
 tional  language.  I  am  absolutely  cer-
 tain  that  as  long  as  we  have  linguistic
 provinces  it  will  be  almost  impossible
 to  develop  one  national  language  in  the
 country,

 Shri  Prakash  Vir  Shastri  by  his  Bill
 has  provideq  us  with  an  opportunity
 fo  have  some  re-thinking  on  these
 matters.  It  ig  a  very  very  precious
 opportunity,

 Maybe,  this  very  Bill  may  not  be
 accepted  in  the  manner  as  has  been
 Provided,  but  let  the  Minister,  if  he
 thinks  proper,  accept  that  this  matter
 be  circulated  for  eliciting  public
 opinion  as  some  of  my  friends  have
 said.  There  are  a  number  of  aspects
 that  will  come  into  this  because  new
 things  have  come  before  us,  new
 dangers  have  come  before  us.  Nobody
 expected  that  Pakistan  will  be  such
 a  terrible  danger  for  us.  Not  even
 our  great  leader,  Jawaharlal  Nehru,
 ever  thought  that  China  will  ever  be
 our  enemy.  But  today  that  has
 absolutely  changed  our  mind  and  our
 thinking.

 As  far  as  defence  ts  concerned,  all
 round—not  only  on  the  northern  and
 eastern  borders,  but  on  our  entire
 seacoast—we  have  got  to  be  very
 careful  about  that.  I  would  =  say,
 about  a  number  of  things—commerce,
 trade,  industry,  irrigation—about
 everything  a  re-thinking  is  necessary.
 How  uo  we  do  it?  I  request  the  Gov-
 ermment  that  they  give  a  lead  in  this.
 May  I  expect  that  the  hon.  Minister,
 who  will  reply  to  the  debate  on  this
 Bill  that  has  been  moved  by  my  hon,
 friend,  Shri  Prakash  Vir  Shastri,  wil!
 at  least  give  an  indication  of  the  mind
 of  the  Government,  that  in  these
 matters  they  would  certainly  prefer
 to  re-think?
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 Eighteen  times  our  Constitution  has
 been  amended.  Why?  Because  it
 was  the  need  of  the  hour;  because  it
 was  the  need  of  the  day.  Even  after
 that  in  these  last  few  months  our
 minds  have  been  revolutionized  and
 in  this  revolutionized  thinking  in  the
 entire  country,  thinks  may  not  be
 there  which  we  expect.

 With  these  few  words,  I  hope,  the
 Government  will  fully  consider  the
 Bill  that  has  been  moved  by  Shri
 Prakash  Vir  Shastri.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Mr.  Deputy-Speaker,  Sir,  we
 are  passing  through  a  period  of  re-
 thinking  and  now  I  heard  from  my
 colleague,  Shri  Saraf,  that  in  spite  of
 his  very  long  experience  and  lessons
 that  he  derived  from  that  experience,
 he  is  prepared  to  re-think  on  this  issue
 also  due  to  certain  recent  happenings.
 So,  there  is  a  wave  of  re-thinking  now
 going  on  in  the  country  and,  I  am
 afraid,  in  this  wave  and  onrush  many
 lessons  that  we  learnt  through  very
 hard  and  long  experience  are  being
 forgotten.

 Of  course,  it  is  true,  as  Dr.  Singhvi
 has  said,  that  our  friend,  Shri  Pra-
 kash  Vir  Shastri,  has  drawn  our
 attention  lo  a  very  important  subject.
 The  subject  is,  of  course,  very  im-
 portant  and  because  of  that  we  should
 be  very  careful  also  in  dealing  with
 such  subjects.  In  a_  lighthearted,
 manner  we  cannot  tackle  such  ques-
 tions.

 Fundamentally  at  least,  our  Party
 has  always  believed  and  even  today
 we  believe  that  in  India  we  can  have
 a  strong,  efficient  and  effective
 administration  only  on  the  basis  of
 the  willing  co-operation  of  the  people
 inhabiting  the  various  regions  of  our
 country.  There  can  be  no  question  of
 imposing  something  on  any  part  of
 our  country,  let  it  be  a  very  small
 region  and  let  the  population  be  very
 small,  Let  us  not  forget  that  fact
 and  then  dream  sbout  things  and
 dream  about  organising  our  life—
 administrative,  political,  cultural  and
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 all  that—by  forcing  something  down
 the  throat  of  our  people.

 I  think,  what  is  forgotten  is  the
 historical  background,  the  traditions
 and  the  developments  that  took  place
 over  centuries  and  how  we  came
 together.  All  this  is  forgotten  when
 we  think  of  some  shortcut  to  remove
 many  of  the  ills  that  we  face.  Of
 course,  we  have  many  problems.

 We  have  very  often  heard  many
 people  speaking  against  the  re-
 organisation  of  our  States  on  linguis-
 tic  basis.  I  could  never  digest  that
 argument.  I  should  ask  such  friends
 to  imagine  how  we  could  pull  on  with
 the  old  Presidencies  left  by  the
 British,  What  would  have  happened?
 Could  we  live  in  peace,  after  all,
 with.so  many  States  with  people
 speaking  various  languages  and  hav-
 ing  various  degrees  of  development  as
 far  as  the  economy  is  concerned  and
 with  so  many  other  questions  Was
 it  not  a  confession  on  the  part  of
 Government  itself  when  it  decided  to
 have,  for  cxample,  Maharashtra  and
 Gujarat?  They  tried  to  put  these  two
 States  together  with  the  force  of
 arms  and  what  all  things  happened?
 There  was  a  blood-bath.  But,  after
 all  that,  the  Government  itself  had
 to  come  forward  and  say,  “No,  we
 have  to  take  a  different  decision”.  We
 are  seeing  the  experience  of  the  Goy-
 ernment  now  trying  to  think  about
 the  question  of  Punjab  again.  All
 along,  the  Government  was  taking  up
 a  position  which  now,  I  think,  they
 will  have  to  change.  Personally  ॥
 have  no  doubt  about  it.  How  the
 change  will  take  place  and  in  what
 direction  is  a  different  matter;  but,  at
 least,  now  it  is  known  to  all  concern-
 ed,  including  those  in  authority,  that
 they  just  cannot  impose  something  on
 the  people  of  Punjab.  That  senti-
 ment  has  to  be  taken  into  considera-
 tion.  From  our  point  of  view,  our
 complaint  and,  perhaps,  charge
 against  this  Government  is  that  in
 spite  of  the  instructions  left  by  the
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 Government  during  all  these  years  is
 trying  to  take  more  and:  more  power from  the  States,

 Actually,  many  States  were  feeling that  they  were  just  reduced  to  the
 position  of  municipalities  Ag  ow
 matter  of  fact,  a  Congress  Chief
 Minster  of  my  State,  before  he  was
 sent  out  of  office,  very  recently  said
 in  the  Assombly  itself  in  reply  to  a
 question,  when  there  was  some  talk
 of  an  all-India  service  for  Education.
 “T  am  opposes  to  it;  |  am  a  Congress Chief  Minister  but  I  am  opposed  tu
 it  because  already,  I  find,  we  State
 Governments  are  just  like  municipali-
 ties".  These  are  his  own  words.  We
 know,  how  the  Central  Government
 found  it  so  difficult  about  the  Al
 India  Education  Service  or  higher education  becoming  the  responsibility
 of  the  Centre.  Except  for  the  Gov
 ernment  of  Punjab,  all  the  other
 Governments  are  opposing  it  tooth
 and  nail.  That  is  the  experience.
 They  are  Congress  governments.  The
 Central  Government  is  a  Congress
 government.

 So,  it  is  a  question  which  has  to  be
 considered  even  above  the  party
 level.  That  is  why  even  the  Central
 Government  is  finding  it  practically
 difficult  in  such  matters  aa  the  orga-
 nisation  of  more  and  more  Centra!
 services.  So,  this  is  a  fleld  in  which
 we  should  tread  very  carefully.  I  am
 even  against  the  suggestion  of  Dr.
 Singhvi  that  at  this  time  we  should
 leaye  this  matter  for  a  discussion  and
 debate  in  the  country,  At  least,  this
 is  not  the  time  for  that  because  this
 is  a  very  touchy  problem  and  we
 should  understand  that  this  is  not
 a  question  on  which  you  can  have
 a  majority  decision  in  this  country.
 Let  us  be  clear  about  that.  Maybe,
 Shri  Prakash  Vir  Shastri'a  opinion
 may  have  majority  support.

 Shri  Harish  Chandra  Mathur:  We
 will  have  unanimity.

 Shri  Vasudevan  Nair:  In  India,  as
 it  is  constituted  today,  majority
 decisi  nnot  apply  to  such  ques- wise  framers  of  our  Constituti  this
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 Mons.  So,  I  want  to  tell  our  friends,
 who  have  come  forward  with  very
 good  intentions—I  do  not,  of  course,
 question  their  motives;  they  have  very
 good  intentions—but,  with  all  that,  it
 is  a  very  touchy  problem  and  now
 at  least  we  should  not  try  to  open
 this  issue  for  a  debate  and  discussion
 ih  this  country.

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  May  I  just  contradict  one
 thing  that  my  hon.  friend  has  said,
 namely,  that  all  the  State  Govern-
 ments  have  opposed  the  organisation
 of  the  All  India  Education  Service?
 That  is  not  a  statement  of  fact.
 actually  speaking,  most  of  the  Gov-
 ernments  have  agreed.

 Shri  Warlor  (Trichur):  Only  most,
 even  then.

 Shri  Vasudevan  Nair:  I  said  about
 figher  education  becoming  the
 Centre's  responsibility.

 The  Deputy  Minister  in  the  Minis-
 @y  of  Law  (Shri  Jaganatha  Rao):
 Mr.  Deputy-Speaker,  Sir,  I  have
 listened  with  great  interest  to  the
 debate  on  this  Bill.  Shri  Prakash
 Vir  Shastri’s  Bili  has  given  food  for
 thought  and  the  whole  House  had
 some  intellectual  exercise,  I  am  sure,
 fhis  idea  which  he  has  thrown  up
 will  be  seriously  debated  by  the
 people  ab  large.

 But,  having  heard  the  arguments
 advanced  by  various  hon.  Members,
 who  took  part  in  the  debate,  I  do  not
 feel  and  I  am  not  convinced  that  a
 time  his  come  when  we  should  change
 the  very  structure  of  our  Constitution
 which  we  the  people  of  India  had
 given  unto  ourselves  on  the  twenty-
 sixth  day  of  January,  1950,  The
 main  argument  as  stated  by  him  in
 the  Statement  of  Objects  and  Reasons
 i=:

 “Conversion  of  what  were
 originally  provinces  of  India  into
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 States,  has  brought  with  it  a  train
 of  fissiparous  tendencies  of  ever
 increasing  volume  and  magnitude
 and  various  problems  of  grave
 anxieties",

 This  seems  to  be  the  main  arguments
 for  bringing  forward  this  Bill  to
 change  the  very  structure  of  our
 Constitution.

 Sir,  the  Chinese  aggression  in  ]90¢
 and  the  Pakistani  aggression  in  58
 have  enabled  us  to  prove  to  the  whole
 world  that  this  country  which  con-
 sists  of  470  million  people  speaking
 different  languages  and  having  differ-
 ent  creeds  can  meet  the  aggression
 as  one  man.  The  Indian  people  fee
 that  they  are  Indians  first  and  laat.
 It  is  but  natural  that,  being  human-
 beings,  there  are  bound  to  be  some
 differences  of  opinion  and,  therefore,
 there  may  be  some  disputes,  That
 does  not  mean  that  this  Constitution
 is  responsible  for  creating  any
 fissiparous  tendencies.  What  guaran-
 tee  is  there  that  the  moment  you
 have  the  unitary  type  of  Government,
 these  fissiparous  tendencies  will  not
 exist  in  the  country?  Therefore,  his
 argument  is  basically  unsound  and  if
 the  Bill  is  framed  on  that  argument,
 my  submission  is  that  it  cannot  stand
 serutiny.

 Let  us  go  into  the  history  of  our
 Constitution.  The  system  of  federal-
 ism  was  intvoduced  for  the  first  time
 by  the  Government  of  India  Act,  9398
 and  before  that,  under  the  Govern-
 ment  of  India  Act,  9I9,  there  was
 only  the  unitary  type  of  Government
 with  provinces  which  were  called
 Local  Governments  and  they  were
 the  agents  of  the  Cent  al  Govern-
 ment.  They  had  no  powers  worth
 the  name.  For  the  first  time,  in  1935,
 the  provinces  were  given  some  sort
 of  autonomy.  That  was  the  type  of
 Government  that  was  functioning  till
 we  got  our  Independence  in  ‘1947.

 Ours  is  a  vast  country  with  476
 million  people  Let  us  examine
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 whether  it  is  possible  for  a  unitary
 type  of  Government  to  govern  the
 entire  country.  It  is  not  practicable
 nor  possible  to  have  in  India  a  purely
 unitary  Government  like  the  Gov-
 ernment  of  the  United  Kingdom
 where  there  is  a  single  Legislature.
 that  is,  Parliament  at  साल्व
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 the  Constitution  which  go  to  show
 that  the  power  is  really  with  the
 Central  Government,  the  Union,  an@
 not  with  the  States,  ao  thet  the  Unicom
 can  control  every  State,  so  that  op
 State  can  gu  Out  of  ite  demarcate®
 field  in  exercising  tte  powers  ang

 and  a  single  Government  at  White
 Hall.  Even  if  we  revert  to  the
 unitary  system  of  Go  tit
 would  not  be  the  unitary  system  of
 the  British  type  but  it  would  have
 to  be  a  unitary  system  of  the  pre-
 935  type  with  Provincial  Legisla-
 tures  and  Provincial  Governments
 exercising  functions  over  a  wide  field
 of  legislation  and  administration  by
 virtue  of  devoluticn  and  delegation.

 Then,  the  next  question  is,  when
 the  State  Governments  have  exercis-
 ed  autonomy  in  the  fleld  of  adminis-
 tration,  both  legislative  and  execu-
 tive,  for  the  Jast  I5  years,  and  huv-
 ing  advanced  so  far,  whether  it  is
 really  possible  or  desirable  to  with-
 draw  those  powers  from  the  State
 Government?  When  the  Constituent
 Assembly  discussed  this  question,  the
 Union  Powers  Committee  which  was
 presided  over  by  our  late  Prime
 Minister,  Shri  Jawaharlal  Nehru,
 observed  in  its  Supplementary  Re-
 port  dated  5th  July.  1947,  that:

 “We  are  quite  clear  in
 our  minds  that  there  ate  many
 matters  in  which  authority  must
 lic  solely  with  the  units  and  that
 to  frame  a  Constitution  on  the
 basis  of  a  unitary  State  would  be
 a  retrograde  step,  both  politically
 and  administratively.  We  have,
 accordingly,  come  to  the  conclu-
 sion--a  conclusion  which  was  also
 reached  by  the  Union  Constitu-
 tion  Committee—that  the  sound-
 est  framework  for  our  Constitu-
 tion  is  a  Federation  with  a  strong
 Centre

 This  was  accepted  by  the  Constituent
 Assembly.

 With  your  permission,  I  would  like
 to  go  through  the  various  articles  of

 r
 Let  me  firat  take  article  3  of  tle

 Constitution  which  sayz:
 “Parliament  may  by  law—
 (a)  form  oa  new  6tate  by

 separation  of  territory  from
 any  State  or  by  uniting  fwe
 or  more  States  ar  parts  of
 States  or  by  uniting  any
 territory  to  a  part  of  any
 State;

 (b)  increase  the  area  of  any
 State:

 te)  diminish  the  area  of  jiy
 State;

 (d)  aller  the  boundaries  of  any
 State;

 (e)  alter  the  name  of  any  State,"
 My  friend  Mr.  Mathur  was  suving
 that  these  provinces  were  not  carved
 out  on  any  scientific  basis  but  some
 boundaries  were  lixed  for  adminis-
 trative  pucpuses,  It  may  be  true  but
 the  Jan-uage  furmed  the  principal
 factor  for  constituting  a  State.  Them
 administrative  boundaries  are  to  bp
 treated  as  hyphens  that  unite  and  no
 ag  dashes  that  divide.  Rajasthan  iy  not
 a  separate  country;  Punjab  ig  not  ®
 separate  country.  All  these  States  ure
 units  of  the  same  country,  that  is,
 India.  Simply  becouse  some  Stair
 Governments  evist,  4  does  not  me:
 that  the  State,  ure  entirely  seperate
 entities,

 Shri  Sham  Lal  Saraf:  The  approach
 should  be  positive  and  not  negative.

 Shri  Jaganatha  Rao:  I  am  putting
 a  positive  view.  The  positive  view
 is,  let  us  not  feel  that  we  have  failed.
 The  period  of  I5  years  is  not  tou  long
 a  period  in  the  history  of  the  nation.
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 Let  us  work  it  for  some  more  years.
 iWhenever  an  occasion  has  arisen,  in
 Ute  past,  we  came  forward  with  an

 amendment  so  that  the  necessary
 ‘powers  are  taken  over  by  the  Centre.

 Then,  there  are  other  articles
 which  really  go  to  show  that  the
 inion  Government  is  more  powerful than  the  State  Governments.  Under
 article  455  of  the  Constitution,  the
 Governor  who  is  the  executive  head of  a-State  is  appointed  by  the  Presi-
 dent  of  the  Union  and  under  article
 I56  he  holds  office  during  the  plea- sure  of  the  President.  These  provi- gions  have  important  implications. As  every  act  of  the  President  is  done
 in  exercise  of  the  executive  power of  the  Union,  the  appointment,
 remova!  and  dismissal  of  a  Governor
 are  nothing  but  acts  done  in  the
 exercise  of  the  executive  power  of
 the  Union.  Therefore,  as  the  execu-
 tive  power  of  the  State  vests  in  a
 functionary  (Governor)  subordinate
 to  the  President,  the  executive  power of  the  Union  and  the  executive  power of  o  State  can  hardly  be  regarded  as
 coordinate  but  in  a  true  and  real
 federation  the  executive  power  of  the
 Central  Government  and  the  execu-
 tive  power  of  a  component  unit  are
 coordinate  and  equal.

 Again,  by  article  ‘160,  power  has
 been  conferred  upon  the  President  of
 the  Union  to  make  provision  for  the
 discharge  of  the  functions  of  the
 Governor  im  certain  contigencies.

 [  now  refer  to  article  AML  under
 which  Parliament  may  by  law  entire-
 ly  change  the  composition  of  the
 ‘Legislative  Council  of  a  State  having
 such  a  Council.

 Under  article  249,  Parliament  has
 power  to  legislate  for  any  specific
 period  with  respect  to  any  matter
 even  in  the  State  field  if  a  resolution
 has  been  passed  by  the  Rajva  Sabha
 declaring  that  it  is  necessary  ०
 expedient  in  the  national  interest
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 that  Parliament  should  make  laws
 with  respect  to  such  matter.

 Under  article  250,  Parliament  has
 power  to  make  law  with  regard  to
 any  matter  in  the  State  List  while  a
 Proclamation  of  Emergency  is  in
 operation.

 Under  article  254,  the  power  of
 Parliament  Over  the  concurrent  field
 overrides  the  power  of  the  State
 Legislature.

 Under  article  256,  the  executive
 power  of  every  State  shall  be  80
 exercised  as  to  ensure  compliance
 with  the  laws  made  by  Parliament
 und  the  executive  power  of  the  Union
 shall  extend  to  the  giving  of  such
 directions  to  a  State  as  may  appear
 to  the  Government  of  India  to  be
 necessary  for  that  purpose.

 Article  257  lays  down  that  the
 executive  power  of  every  Slate  shail
 be  so  exercised  as  not  to  impede  or
 prejudice  the  exercise  of  the  execu-
 tice  power  of  the  Union  and  the
 executive  power  of  the  Union  shall
 extend  to  the  giving  of  such  direc-
 tions  to  a  State  as  may  appear  to  the
 Government  of  India  to  be  necessary
 for  that  purpose.

 Under  article  275,  the  Union  gives
 frants-in-aid  to  the  States.

 Now,  I  come  to  the  emergency  pro-
 visions  of  the  Constitution,  which  ar>
 mentioned  in  articles  352,  353,  355  and
 356.  Under  article  355,  the  duty  has
 been  laid  on  the  Union  to  protect
 every  State  against  external  aggres-
 sion  and  internal  disturbance  and  to
 ensure  that  the  Government  of  every
 State  is  carried  on  in  accordance  with
 the  provisions  of  the  Constitution.

 46  hes.
 Under  Article  356,  the  President

 can,  on  receipt  of  a  report  from  the
 Governor  or  even  otherwise  assume
 to  himself  all  the  functions  and
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 powers  of  the  State  Government  by
 abrogating  the  State  machinery  if  he
 is  satisfied  that  a  situation  has  arisen
 in  which  the  government  of  the  State
 cannot  be  carried  on  in  uccordance
 with  the  provisi:ns  of  the  Constitu-
 tion.  All  these  are  drastic  powers
 esonferred  upon  the  Union  and  they
 positively  and  definitely  place  the
 States—the  component  units—in  o
 position  of  inferiority  and  subordina-
 tion,

 Article  365  is  an  importunt  one,  It
 lays  down  that,  where  any  State  has
 failed  to  comply  with  or  to  give
 effect  to  any  direction  given  in  exer-
 cise  of  the  executive  power  of  the
 Union  under  any  of  the  provisions  of
 the  Constitution,  it  shall  be  lawful
 for  the  President  to  hold  that  a
 situation  has  arigen  in  which  the  Gov-
 ernment  of  the  State  cannot  be
 carried  on  in  accerdance  with  the
 provisions  of  the  Constitution,  Thus
 the  President  is,  under  the  Constitu-
 tion,  the  final  arbiter  to  determine
 whethe,  ike  Government  of  u  State
 is  0:  is  nef  deiug  carried  om  in
 accordance  with  the  provisions  of  the
 Constitution,

 Therefore,  a  perus#]  of  the  various
 Articles  of  the  Constitution  which  I
 have  referred  to  clearly  leads  to  the
 conclusion  which  is  irresistible  that,
 though  India  is  a  Union  of  the  States
 and  the  Constitution  of  India  has
 the  external  trappings  of  a  federal
 system,  the  federal  features  are  not  at
 all  strong  in  our  Constitution.  I  may
 quote  here  the  remarks  of  Professor
 K.  0.  Wheare  of  Oxford  in  relation  to
 our  Constitution:

 “Tt  establishes,  indeed,  a  system
 of  Government  which  is  almost
 quasi-federal,  almost  =  devolu-
 tlonary  in  character,  a  unitary
 State  with  subsidiary  federal features rather  than  a  federal

 ‘State  with eubsidlary unitary
 features.”
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 This  is  the  correct  reading  of  the
 Constitution  as  it  stands  today.  All
 the  powers  are  being  exereised  by the  Union  Government.  As  pointed
 out  by  my  friend,  Shri  Vasudevan
 Nair,  all  the  State  Governments  com-
 plain  that,  in  this  planned  economy,
 they  have  been  reduced  to  the  status
 of  a  District  Board  or  a  Zila  Parishad.
 That  being  the  case,  what  is  the
 glamour  in  haying  a  unitary  type  of
 Government?

 Ao  bon.  Member:  If  that  is  a  fact, you  ate  arguing  against  yourself.

 Shri  Jaganatha  Rao:  What  you want  is  already  provided  for  in  the
 Constitution,  Therefore,  no  Bill  is
 necessury  to  amend  the  Constitution.
 The  Constitution  which  we  have
 given  tu  ourselves  really  provides fur  a  system  which  is  almost  unitary in  character,  Therefore,  I  cannot
 understamsl  the  fears  expressed  by hon.  Members  that  there  will  be
 fiasiparvus  tendencics  in  the  country
 and  that  they  cannot  be  checked  un-
 less  there  is  o  unitary  type  of  Gov.
 ernment:  there  is  no  logie  in  their
 argument.  Ours  is  a  country  with  sc
 many  languages.  People  have  to  un-
 derstand  what  the  administration  iz
 We  have  thought  of  democratic  de-
 centralisation;  we  have  introduced
 the  three-tier  system  of  Panchayati
 institution.  What  is  the  principle? We  want  to  inculcate  in  the  people
 the  sense  of  participation,  the  sense
 of  belonging,  the  feeling  that  they have  also  a  share  in  the  administra.
 tion  of  the  country.  Otherwise,  in-

 pend  has  no  (iter-
 ruptiens).

 Mr.  Deputy-Speaker:  Order,  orde:

 Shri  Jaganath  ao:  I  have  ex-
 plained  the  true  nature  and  character
 of  our  Constitution.  In  view  of  that,

 dment  is  necessary.  We  have
 worked  this  Constitution  for  fifteen
 years;  let  us  give  it  further  trial.
 These  fissiparous  tendencies  have  sot
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 arisen  because  of  the  federal  type  of
 Constitution  Therefore,  the  very
 Yogic  of  the  hon.  Members  does  not
 @onvince  me  and  I  am  opposed  to
 this  Bill  and  also  to  any  motion  for
 circulation  of  this  Bill  for  eliciting
 public  opinion.

 शी  प्रकाश बौर  शास्त्री  :  उपाध्यक्ष
 चौदह,  मंत्री  महोदय  का  लिखा  पढ़ा  जवाब
 बनने  के  बाद  मैं  इस  तिर्की  पर  पहुंचा  हूं  कि
 सरकार  को  जिस  गम्भीरता  से  इस  विधेयक
 को  लेता  चाहिए  पा  प्रो  इस  विधायक  के  मूल
 में  जाकर  जिप  गम्भीरता  से  इस  का  उत्तर
 देना  चाहिए  वा  वह  दोनों  बातें  दी  उपमंत्री
 घरहोदव  के  उतर  में  प्रकट  नहीं  हुई  पिछली
 बार  भी  ग्रोवर  इस  बार  भी  सब  मिला  कर
 इस  विषयक  की  बहस  में  ta  सदस्यों  ने
 आग  लिया  बौर  i.8  सदस्यों  में  4  सदस्य
 दे  हैं  जिन्होंने  पूरगेगया  इत  विधेयक  का  समर्थन
 किया  गौर  बाकी  के  जा  चार  सदस्य  हैं  उन  में
 दो  इस  प्रकार  के  हैं  जिन्होंने  यह  इच्छा  व्यक्त
 की  कि  दत  विवेक  को  जनता  की  राय
 जानने  के  लिए  भेजा  जाये  |  बगर  सरकार
 कस  तथ्य  को  स्वीकार  कर  लेती  कि  इस
 ग्रम्धीर  प्रश्न  पर  देश  की  राय  जानी  जाय
 बैसे  कि  इस  सदन  के  वुद्धतम  सदस्य  वायु  जी  ग्रे
 है  पुत्र  प्रस्ताव  भी  आप  को  दिया  है  कि  इस
 विधेयक  के  साथ  उत  प्रस्ताव  को  स्वीकार
 कर  लिया  जाय  तो  मैं  समझता  हूं  कि  मुझे
 क्सी  कार  की  कोई  प्राप़्ति  नहीं  होती  ।

 दूसरी  एक  सब  से  बड़ी  वात  यह  है  कि
 हंस  विवेक  को  उपस्थित  करने  की  पृष्ठ  भूमि
 कया  है  )  क्यों  मैं  ने  इस  विधेयक  को  उपस्थित
 किया  ?  4  ने  पहले  भी  बतलाया  था  कौर
 @  फिर  उठते  दुहराना  चाहता  हूँ  कि  प्रभी  कुछ
 दिन  पहले  की  वात  है  कि  गोवा  महाराष्ट्र  में
 मिले  या  मैसूर  में  इस  प्रश्न  को  लेकर  देश  में
 एक  तनाव  की  स्थिति  उत्पन्न  हुई  -  जिस  समय
 बह  विचार  कि  बोजा  की  वर्तमान  सरकार
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 त्याग पत्न  दे  दे  ताकि  गोवा  में  चुनाव  कराया
 जाय  इसी  प्रश्न  को  लेकर  उठा  उसके  दूसरे
 ही  दिन  मैसूर  मंत्रिमंडल  की  भोर  से  केन्द्रीय
 सरकार  के  सामने  एक  धमकी  आई  ।  बंगलौर
 में  जो  कांग्रेस  अधिवेशन  होने  वाला  था  उसके
 सामने  भी  एक  समस्या  उत्पन्न  हो  गई  t
 wat  त्यों  कर  के  उस  मान  को  टाला  गया
 या  उस  प्रश्न  को  दबा  दिया  गया  ।  लेकिन
 उस  प्रश्न  से  समस्या  का  समाधान  नहीं  हुआ  ।
 इस  प्रकार  का  प्रश्न  केवल  गोवा  को  महाराष्ट्र
 या  मैसूर  में  सिलाने  की  ही  बात  नहीं,  बेलगांव
 महाराष्ट्र  में  रहेगा  या  मैसूर  में  होगा,  कृष्णा
 गोदावरी  जल  का  क्‍या  होगा,  यह  गौर  अन्य
 भी  बहुत  से  इस  प्रकार  केबिन  हैं  जोकि
 उठते  हैं  और  वे  उठ  कर  देश  के  मस्तिष्क  को
 क्षुब्ध  करते  हैं।  दत्त  बात  पर  विचार  करना
 चाहिए  कि  आख़िर  जब  हम  यह  सवाल
 उठते  हैं  कि  गोवा  महाराष्ट्र  में  होगा  या  मैसूर
 में  रहेगा  तो  क्या  महाराष्ट्र  भारत  में  नहीं  है
 या  मैं तुर  भारत  में  नहों  है  ?  अगर  दोनों
 भारतवर्ष  के  ही  प्रेम  हैं  त।  इ।  Te  प्रश्न  को
 लेकर  यह  वादविवाद  क्यों  देश  हू.  रहा  है  ?
 इसी  कुष्ठ नुमि  में  मैं  ने  इस  क्षेपक  को
 उपस्थित  किया  था  ।  जिन  धरना  भावसार
 प्रान्तों  के  निर्माण  की  स्थिति  दर  में  जाई
 उस  समय  राजनीति  के  दूरदर्शक  चिन्तक
 स्वर्गीय  सरदार  पटेल  ने  Te)  था  कभी
 प्रखर  हम  ने  गलती  सेइ  Ts  का  वायदा
 कर  भी  लिया  तो  राज  देश  १  सामने  शौर
 भी  जो  बड़ी  बड़ी  समस्याएँ  ह  पहले  उन्हें
 लिया  जाय  |  qa  प्षमस्‍्था  का  हमें  श्री
 नहीं  उठाना  चाहिए  ।  प्ललबत्ता  कभी  देश
 की  स्थिति  जब  बिलकुल  फ्ॉनन्त  होगी  तो
 उस  समय  शान्त  वातावरण  मे  इस  परन  पर
 विचार  किया  जा  सकता  हैँ  ।  लकिन  श्री  पाटी
 रामलू  के  देहावसान  ने  श्लोक  हमारे  नेतागण
 की  उस  समय  की  दुर्बलता  ने  उस  अध्याय
 को  छोल  दिवा.  उस  का  परिणाम  क्‍या
 निकला  वह  किसी  से  छिपा  प्रा  नहीं  है  ।
 जमी  भी  उसका  दी  एक  मोर  दुष्परिणाम
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 देखते  में  प्र:  रहा  है  |  पंजाब  का  वातावरण
 हम  को  अच्छे  तार  से  बताता  है  कि  जो
 बजाय  के  हिन्दू  पौर  सिक्ख  दोनों  मिल  कर
 पाकिस्तान  का  मुकाबला  कर  रहे  ये
 आज  सरकार  की  उत  पंजाबी  सूबा  समिति
 की  घोष गा  की  मूल  का  परिणाम  यह  हुमा  ॥: उ
 राजीव  के  चन्द्री  बोर  free  दोनों  पाकिस्तान
 से  जड़त  के  बजाय  प्री  प्रे  प्रयोग  मैं मो टैंडन
 तैयार  करने  में  लो  ३१  हैं  ।  समिति  के
 सामने  प्रयोग  प्रति  जपत  देने  की  होम  लग
 रही  है  जिन  की  शक्ति  देश  के  निर्माण
 बौर  उसकी  रक्षा  के  लिए  लगनी  चाहिए
 आज  सरकार  की  ग़लत  प्रौर  दूरदर्शी  नीतियों
 के  कारण  उन  का  मन  उबर  से  हट  कर  इस
 दिशा  ं  आर  लग  गया  तो  देश  के  लिए
 झ्रतिष्टकर  होगा  ।  णी  गलतियां  सरकार
 करती  है  जिलों  बिग  होकर  इस  प्रकार
 का  विवेक  लाना  rr

 दूसरी  बड़ी  चीज़  यह  है  कि  जब  मैं  इस
 विधेयक  को  उपस्थित  कर  रहा  था  तो  उस
 दिन  भी  कहा  या  लेकिन  राज  उस  को  घोड़े
 विस्तार  से  प्रौढ़  कड़ता  चाहता  हूं  कि  केन्द्र
 के  पं  जिंदल  की  रह  सबसे  बड़ी  दुर्बलता
 यह  है  कि  जिस  नाते  को  जा  मंत्री  सम्हालता
 है  उत  के  पास  are  कजा  विभाग  होगा  कि
 बह  सपने  प्रांत  का  प्रौद्योगिक  विकास
 कर  सके  तो  वहू  केवल  ग्रसने  कान्त  के  विकास
 की  दृष्टि  से  बजता  बनायेगा  |  अहित
 तो  इस  आते  की  है  कि  ज्हू  सम्पूर्ण  भारतवर्ष
 के  विरासत  की  ष्टि  से  योजना  बनावे  ।
 किस  कान्त  में  यति  अशक्ति  शाव  कितनी  है  ?
 किस  वात  में  इंडस्ट्रीज  किलनी  हैं,  किस
 प्रान्त  का  डेवलपमेंट  कितना  हुमा  है  ?
 कया  यह  सारा  देश  एक  नहीं  है  ?  प्यार
 यहं  सारा  देश  एक  है  तो  फ़िर  सारे  देश  को
 एक  ईकाई  मान  कर  विकास  का  कार्यक्रम
 क्यों  नहीं  बताया  जाता  ?  या  सारे  देश  को
 तक  ईकाई  मान  कर  देश  की  झाग  बढ़ाने  का
 परन  क्यों  नहीं  किया  जाता  ?  राज  यह
 स्थिति  है  कि  यं ताब  में  गेह  प्रौर  चने  का  भाव
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 कुछ  पौर  है,  दिल्ली  में  प्रकार  वह  बढ़  जाता
 है  धौर  यहां  से  i  मील  गाज़ियाबाद  में
 चले  जाइये  तो  वहां  डेढ़  गुना  कौर  दुगना
 हो  जाता  है  1  यह  सरकार  जब  समाजवादी
 समाज  रचना  का  नारा  लगाती  है  तो  फिर
 क्यों  नहीं  निर्णय  करती  कि  देश  में  जब  गेहूँ
 बिकेगा  तो  समान  भाव  पर  बिकेगा  ?  रोटी
 खार्येग  तो  सब  जायेंगे,  खे  मरेंगे  तो  सब
 मरेंगे  ।  यह  क्या  चीज़  है  कि  एक  प्रान्तीय
 सरकार  40  हयय  क्विंटल  के  हिसाब  से
 चना  खरीदें  लेन  यही  प्रान्तीय  सरकार
 जब  वह  चना  कलकते  को  दे  तो  90  दिये
 विवाद  के  हिसाब  से  दे  व  इस  स्थिति  में
 अनुमान  लगाये  कि  मगर  व्यापारी  फो
 कमाता  है  तो  वह  tri  ६  लेकिन  एक  सरकार
 दूसरी  att  से  मुनाफा  कमाती  है  तो
 उस  पर  कोई  प्राप़्ति  करने  वाला  नहीं  है  ।
 क्या  पंजाब  या  बंगाल  एक  ही  देश  के  हिस्से
 नहीं  हैं  ?  भावी  एक  सरकार  दूसरी
 सरकार  के  साथ  इस  तरह  क्‍यों  करती  है  ?
 शौर  इस  बुरी  तरह  मुनाफ!  क्‍यों  कमाती  है  ?

 इस  स्थिति  में  मैं  चाहता  हूं  कि  यह
 विध्  कक  जितना  गम्भीर  है,  सरकार  इस  को
 उतनी  गम्भीरता  से  ले  ।  अच्छा  हं  कि
 उपमंत्री,  श्री  जगन्नाथ  रा4,  माननीय  राज्य,
 बापूजी  प्रेम,  के  इस  प्रस्ताव  को  स्वीकार
 कर  लें  कि  इस  विधायक  को  जनमत  जानने
 के  लिए  प्रसारित  कर  दिया  जाये  |  मैं  इस
 विधेयक  का  प्रस्तावक  हाने  के  नाते  इस
 प्रस्ताव  की  स्वीकार  करता  हूं  ।  इस  ब्स्ताय
 को  स्वीकार  करने  से  सरकार  को  देश  का
 मन  जानने  का  वसर  भी  मिलेगा  शौर  यह
 मी  भान  (1  जायेगा  कि  सरकार  ने  इस
 विधेयक  के  सम्बन्ध  में  कुछ  गम्भीरता  से
 निर्णय  लिया  है  ।

 लेकिन  प्रखर  सरकार  इतना  भी  नहीं
 करती  प्लोर  इस  में  गम्भीरता  नहीं  दिखती,
 तो  मैं  कम  से  कम  प्राप्त;  गार  से  यहां  इतना
 जरूर  कहूंगा  कि  मैं  इस  विधेयक  को  प्रेत
 a  कहूं  जिससे  यह  रिजेक्ट  हा  जाये  ।  इस  की
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 [at  प्रकाश वीर  शास्त्री]
 अपेक्षा  तो  मैं  इस  विधेयक  को  वापस  लेना
 अधिक  पसन्द  कहूंगा  |  ताकि  छः  महीने
 बाद  यह  विधेयक  फिर  दोबारा  इस  सदन  मे
 आधे  सनौर  सरकार  को  अपनी  घूल  का  प्रायश्चित
 करने  जौर  यह  सोचने  का  प्रचार  मिले  कि
 यदि  इस  रूप  में  नहीं,  तो  इससे  मिलते  q  लते
 किसी  दूसरे  रूप  में  देश  की  एकता  को  कसे
 सुदृढ़  बनाने  रखा  जा  सकता  है  ?

 Wi

 मैं  उम्मीद  करूंगा  कि  उप मंत्रो  महोदय
 बापूजी  अणे  के  इस  प्रस्ताव  को  स्वीकार  करेंगे
 कि  इस  विधेयक  को  जनमत  जानने  के  लिए
 प्रसारित  किया  जाये  ny

 Dr.  M.  5,  Aney:  May  I  hove  your
 permission  {o  move  an  amendment?

 The  Deputy  Minister  in  the  Minia-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra}:  But  who  is  accepting  the
 hon.  Member's  amendment?

 Mr.  Deputy-Speaker:  Is  the  hon.
 Deputy  Minister  prepared  to  accept
 the  motion  for  circulating  the  Bill  tor
 eliciting  opinion  thereon?

 Shri  Jaganatha  Rao:  No.
 Dr.  M.  5,  Aney:  My  amendment  is

 that  the  Bill  be  circulated  for  elicit-
 ing  public  opinion  thereon,

 Mr.  Deputy-Speaker:  The  hon.
 Deputy  Minister  is  not  accepting  that
 amendment.

 Has  the  hon.  Mover  lIcave  of  the
 House  to  withdraw  his  Bill?

 Several  hon.  Members:  Yes.
 The  Bill  was,  by  leave,  withdrawn.

 Mr,  Deputy-Speaker:  The  next
 Bil]  is  in  the  name  of  Shri  Parashar.
 He  is  not  here.  He  wants  postpone-
 ment  of  his  Bill.  The  next  one  is  in
 the  name  of  Shri  Siddiah.  He  is  also
 not  here,  The  next  two  Bills  are  in
 the  name  of  Shri  D.  C.  Sharma.  He
 is  also  not  here.  Now,  we  have  to
 wait  for  the  Prime  Minister's  state-
 ment.

 NOVEMBER  5,  965  Indo-Pak,  Jz
 relations  (Stt.)

 6.2  brs.
 (Mr.  SPEAKER  in  tha  Chair)

 An  hon.  Member;  Let  us  adjorun
 for  a  few  minutes  till  the  Prime  Min-
 ister  comes.

 डा०  रास  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  यह  समय  मुन्ने  ही  इस्तेमाल  कर
 लेने  दीजिये  t

 अ्रष्यक्ष  महोदय  :  मे  दस  मिनट  के  लिए
 हाउस  को  मुल्तवी  करता  हूं  दस  मिनट
 के  बाद  हम  मिलेंगे  t

 The  Lok  Sabha  then  adjourned  till
 Twenty-two  Minutes  past  Sirteen  of
 the  Clock.

 The  Lok  Sabha  re-assembled  at
 Twenty-two  Minutes  past  Sizteen  oj
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 STATEMENT  RE  INDO-PAKISTAN

 RELATIONS
 The  Prime  Minister  ang  Minister  of

 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  In  the  statement  which  I
 had  made  in  this  House  on  24th  Sep-
 tember,  I965,  |  lad  given  an  wecount
 of  the  developments  culminating  in  a
 cease-fire  coming  into  force  between
 India  and  Pakistan  at  3:30  a.m.  on  the
 23rq  September,  1965,  I  do  not  wish
 to  tuke  up  the  time  of  the  House  by
 going  into  details  shovt  subsequent
 happenings  which  ave  been  fully
 reported  in  the  Press.  I  would  instead
 try  to  present  the  broad  picture  of  the
 jater  developments  and  to  share  with
 the  House  Govenment’s  views  and
 thoughts  on  the  various  issues  that
 have  yet  to  be  resolved.

 The  cease-fire  is  still  far  from  being
 fully  effective.  The  main  reason  for
 thig  is  the  fact  thet  7]  5  7  Forces
 have  continuously  tried  to  occupy
 postg  and  areas  which  were  not  in
 their  handg  when  the  cease-fire  came
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 into  effect.  It  is  these  violations  by
 Pakistan  that  account  for  the  uneasy
 conditions  that  prevail  in  areas  where
 our  troops  ure  facing  the  Pakistan
 army.  The  House  will  recall]  that  the
 actual  hour  of  the  cease-fire  had  to
 be  put  off  by  fifteen  hours  beyond  the
 dead-line  set  in  the  Security  Council
 Resolution  of  20th  September,  965
 because  Pakistan  delayed  its  accep-
 tance  of  the  cease-fire  till  the  last
 minute.  During  this  period  which
 elapsed  between  the  acceptunce  of
 ceasc-fire  by  both  countries  and  its
 actual  coming  into  force,  Pakistani
 forces  were  actively  engaged  in  try-
 ing  to  oceupy  fresh  territory  wher-
 ever  possible  und  =  particularly  in
 South-Wert  Rajasthan.  Even  after  the
 ceuse-fire,  Pakistani  troops  did  occupy
 a  few  posts  and  villages  in  Rajasthan,
 which  are  separated  from  each  other
 by  long  distances  ang  are  located  in
 area,  where  there  had  been  no  fight-
 ing  before,

 Apart  from  Rajasthan,  in  the
 Fazilka  Sector  on  the  24th  and  25th
 September,  in  the  Tithwal  area  on  the
 lith  October,  Pakistan  launched
 major  attacks  in  total  disregard  of  the
 cease-fire,  In  the  Chhamb  area  tov,
 they  have  repeatedly  tried  to  move
 forward  after  the  cease-fire

 The  cease-fire  Agreement  cannot
 stand  in  the  way  of  our  troops  regain-
 ing  territory  treacherously  occupied
 after  the  cease  cease-fire  came  into
 effect,  Wherever  such  violations  eve
 occurred,  we  have  obviously  no
 choice  left  except  to  deal  with  the
 situation  and  foi]  the  Pakistani  de-
 signs.  Our  taking  such  remedial
 action  cannot  be  considered  a  viola-
 tion  of  the  cease-fire.  It  is  necessary
 that  the  Security  Council  should  give
 serious  thought  to  this  aspect  of  the
 matter.  We  have  been  regularly
 drawing  their  attention  to  the  cease-
 fire  violations  by  Pakistan,  the  total
 number  of  which  now  adds  upto  about
 a  thousand,  The  Security  Council]  must
 ensure  that  there  are  no  more  vicla-
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 tions  of  the  cease-fire  and  that  the
 places  occupies  af2r  the  cease-fire
 are  vacated  forthwitn.  If  real  prog-
 ress  is  to  be  made  ov  the  frond  tw
 peece,  the  cease-lire  must  be  made
 truly  effective.  Until  the  cease-fire
 becumes  effective,  it  is  not  possible  to
 Proveed  tu  the  subvequent  step  of
 withdrawal  of  aimed  personnel,  This
 was  emphasized  by  me  in  a_  letter
 datey  toe  i8th  Octuber,  905  yo  the
 Secrevary-General.  |  place  on  the
 Table  of  the  House  cupies  of  communi-
 cations  exchanged  between  the  Gov-
 ernment  of  India  and  the  U.N.  Secre-
 tary-Genera)  ang  between  our  Per-
 munent  Representative  on  the  U.N.
 and  the  President  of  the  Security
 Council.  [Placed  in  Library.  Ser  No.
 LT-5076'65).

 Another  factor  of  the  greatest  im-
 portance  in  any  discussion  on  with-
 druwals  is  the  manner  in  which  we
 can  be  assured  that  the  infiltration
 technique  which  Pakistan  initiated  on
 the  5th  August,  I985  will  not  be
 repealed  again.  |  fia  emphasized
 this  point  in  my  discussiony  and
 correspondence  with  the  Secretary-
 Generol  even  before  the  cease-fire
 came  into  being,  As  far  as  I[  am
 uwarte  no  statement  hos  been  made
 by  any  Indian  delegate  to  the  U.N.
 oy  to  the  U.N.  Security  Council  which
 has  been  inconsistent  with  whatever
 T  have  spid  in  this  House.  9  fing  it
 necessary  tu  revert  to  this  point  with
 even  greater  empharis,  because  we
 have  reports  of  a  fresh  build-up  of
 infiltrators  in  Pakistan  occupied
 Kashmir  and  in  the  tribal  areas.  The
 tragic  events  of  the  last  few  months
 should  or:.¢  th.  UN  and  the  Security
 Counci]  pealice  that  prevention  is  not
 only  better  but  easier  than  cure,  If
 firm  action  bad  been  taken  when  infil-
 tration  began  and  General  Nimmo
 Teported  on  it,  perhaps  much  of  the
 tragic  loss  of  life  and  property  which
 followed,  could  have  been  avoided,  At
 that  time,  despite  all  our  efforts,
 strong  and  prompt  action  was  not
 taken.  ग  do  hope  that  the  Secretary-
 General  will  start  immediate  investi-
 gations  into  what  is  going  on  ia
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 Pakistan-occupled  Kashmir  in  prepa-
 ration  for  unleashing  a  fresh  wave  of
 infiltrators,

 I  cannot  help  expressing  the  feel-
 ing  that  the  world  would  be  saved
 much  trouble  ang  misery  if  aggression
 i@  not  countenanced  any  where  and
 objective  eT  ris  are  made  to  identify
 the  aggressor.  In  the  recent  conflict,
 the  fact  of  Pakistani  aggression  coul:l
 be  seen  by  any  one  who  wanted  to.
 The  Chief  UN  Observer  gave  a  clear
 afd  objective  verdict,  The  security
 Council  itself  referred  to  August  5  as
 the  crucial  date.  On  this  date,  India
 had  taken  no  action.  It  was  Pakistan
 that  had  started  gending  mus  ive
 waves  of  infiltrators  and  clearly  she
 wag  the  aggressor,  Impliedly  Pakis-
 tan’;  aggression  was  noted  but  this
 certainly  was  not  enough.  A  clear
 verdict  wag  necessary  and  a  body
 which  is  charged  with  the  important
 responsibility  of  preserving  world
 peace  must  neees-arily  be  prepared  to
 give  a  Jlear  werdict.  It  is  all  the  mure
 necessary,  becuuse  a  new  technique
 ig  being  adopted  under  which  inva-
 gona  are  launched  in  disguise  and
 forces  of  destruction  are  unleashed
 without  the  usual  declaration  of  war.
 lt  is  for  this  reason  that  India  had
 heen  urging  ftom  the  beginning  that
 Pakistan  should  be  identified  as  the
 aggressor,  On  its  part,  Pakistan  has
 heen  denying  all  along  its  complicity
 ॥  sending  infiltrators  into  Kashmir.
 The  actual  position  is,  however,  so
 clear  that  any  impartial  atency  could
 testify  to  it.  I  would  still  like  to
 sugpest  that  the  aggressor,  in  the  re-
 cent  conflict,  be  identified,  by  some
 such  method.

 Pakistan  it  seems  js  not  really  in-
 terested  either  in  a  cease-fire,  which
 it  grudgingly  accepted  in  form  but
 not  in  substance,  or  in  the  subse-
 quent  steps  which  the  Security  Coun-
 cil  Resolution  on  the  subject  contem-
 plates,  namely,  the  withdrawal  of  all
 ‘armed.  personnel  which  includes  not
 onlv  troops  tut  alsa  other  infi'trators.
 Pakistan  ig  pleading  instead  for  im-
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 mediate  steps  for  bringing  about  what
 it  describes  ag  a  political  settlement
 Translated  into  plain  words  Pakistan
 wants  the  Security  Council~to  give  it
 what  neither  its  armed  infiltrators  nor
 its  regular  troops  could  give  it,  With
 thig  object,  Pakistan's  Foreign  Minis-
 ter  engineered  a  meeting  of  the  Secu-
 rity  Council  and  tied  to  have  a  dis-
 cussion  on  the  internal  situation  in
 Kashmir  making  all  kinds  of  wild  and
 ba.eless  accusations.  Our  Foreign
 Minister  made  it  quite  clear  that  while
 We  were  ready  to  cooperate  with  the
 Security  Council]  in  the  task  of  restor-
 ing  peace,  we  would  not  participate
 in  any  discussion  on  matters  relating
 to  our  internal  affairs.  Whea  il  be-
 came  clear  thal  Mr.  Bhutto  could  not
 be  restrained  from  raising  matters
 pertaining  to  the  internal  adiministra-
 tion  of  our  State  of  Junmu  and
 Kashmir  the  Indian  de-egation  abs-
 tained  from  taking  part  in  subsequent
 mectings  of  the  Security  Council.

 if  Pakistan  wants  an  end  to  the
 pre.ent  tense  situation,  let  it  first
 honeur  and  respect  the  Cease-fire
 Agreement.  Let  it  pul  an  end  to  tac
 daily  violations  of  the  cease-fire.  Let
 il  then  withdraw  its  armed  personnel
 fram  our  territory  and  we  siail  ulso
 withdraw  our  troops  from  the  areas
 under  our  occupation  in  Puki  tan.
 More  important  than  any  of  these
 things,  Ict  Pakistan  stop  the  various
 things  which  it  is  doing  apparently  in

 fresh  trial  of
 Strenjth,  Let  it  stop  the  recruitment
 of  irregular  forces  in  Pakistan-occu-
 picqd  Kashmir.  Let  it  put  a  -top  to
 the  digging  of  trenches  and  putting  up
 of  miliary  structures  which  is  going
 On  at  so  many  places  just  acros.  the
 present  cease-fire  line,  Let  it  give  up
 its  attempts  to  acquire  arms  and
 ammunition.  Let  it  release  the  good,
 the  cargo  and  the  vessels  it  has  seized.
 Let  it  also  give  up  its  collusion  with
 China  which  is  baced  only  on  a  com-
 mon  hatreq  of  India  and  is  aimed  at
 weskening  anid  disintegrating  thir
 country.  Let  Pakistan,  to  put  it
 bricfly,  first  restore  norma]  relations

 preparation  for  a



 चुप

 teefore  we  can  discuss  how  to  establish
 ‘eetter  relations,

 Once  Pakistan  genuinely  =  -barks
 wpon  the  path  of  peace,  the  Govern-
 ment  and  the  people  of  India  will  be
 feady  to  reciprocate.  Unfortunately, all  the  evidence  that  we  have  about
 ‘Pakistan's  intentions  shows  no  signs ef  any  change  of  heart,  any  re-think-
 ang,  any  desire  to  prefer  peace  to  war.
 ‘in  these  circumstances,  we  have  to
 shape  our  policy  on  two  planes,  as  it
 were,  On  the  one  hand,  we  have  to
 ée  careful  not  to  allow  ourselves  to
 he  swayed  by  the  same  atmosphere  of
 hatred,  whieh  the  Pakistani  leaders
 fave  tried  to  build  up,  and  nxt  to
 depart  from  the  fundamentals  of  our
 policy—of  peace,  of  secularism  and  of
 economic  development.  On  the  other
 hand,  we  have  to  be  vigilant  and  pre-
 pared  to  mect  any  threat  a,  any  time
 an  any  part  of  our  territory.

 In  our  relations  with  Pakistan,  we
 shall  continue  to  behave  in  accordance
 with  the  canons  of  civilised  so-.ety.
 Pakistan  violated  a!l  diplomatic  itm-
 muntics  by  subjecting  our  High  Com-
 mission  in  Pakistan  to  a  search  at  the
 Point  of  oes  gud  bayonets,  Even
 though  ile  amovereonts  and  activities
 ef  the  personnel  of  the  Pakistan  High
 Commission  in  Delhi  were  restricted,
 they  enjoveg  cvery  protection  and
 lived  in  safety  and  without  molesta-
 tion  of  any  Kind.  Rather  than  retali-
 ate  again  |  them,  we  decided  to  recall
 Our  High  Commissioner  from  Pakistan
 and  itis  %  /  our  intention  to  send  him
 wack  in  the  immediate  future.

 There  has  been  a  good  deal  of  dis-
 cussion  wiih  regard  to  the  question  of
 payment  of  our  due  under  the  Indus
 Waters  Treaty.  The  Minister  of  Irri-
 gation  and  Power  yesterday  made  a
 atatement  and  the  House  is  going  to
 discuss  this  que  tion,  We  do  not  wish
 to  go  back  on  commitments  solemnly
 entered  into  by  us,  whethef  in  regard
 to  the  Indus  Waters  Treaty  or  under
 the  Kutch  Agreement.  While  we  are
 always  ready  to  meet  force  with
 strength,  we  -hall  continue  to  honour
 ar  piedged  word.
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 च्  3०  qo  जिये दी  (मद सोर)  :  कों
 के  तथा  गया  बादा  किया  जा  सकता  है  ?

 Shri  Lal  Bahadur  Shastri:  Regard-
 ing  the  seizure  of  our  ships  and  car-
 goes  by  Pakistan,  the  Minister  for
 Transport  has  already  made  &  state-
 ment  in  this  House.

 On  the  plane  of  preparedness,  we
 are  doing  all  that  is  necessary.  We
 ate  fully  alive  to  the  fact  that  at  «
 time  of  their  own  choosing,  Pakistan
 and  its  ally  China  might  decide  to  act
 against  us  in  eancert,  and  we  have,
 therefore,  to  be  always  on  our  guard
 against  any  eventuality.  In  our
 defence  cffort,  we  want  to  achieve
 se'f-reliance  to  the  maximum  extent
 poasible  and  in  the  shortest  possible
 time.  Our  soldiers  who  are  fighting
 at  the  front  are  fully  entitled  to  the
 beat  that  this  country  can  give  them.
 and  in  this  effort  we  must  not  oc
 found  wanting.

 A  new  Department  of  Defence  Sup-
 plies  hag  been  created  in  the  Ministry
 of  Detenve  with  the  prime  object  of
 lorating  capacity  within  the  country
 for  those  items,  whether  they  ure
 apate  fart:  or  components  or  com-
 ples  equipment,  needed  for  our  de-
 fence  for  which  we  are  depoandent  on
 imports.  Even  so,  we  may  have  to
 import  either  arms  or  the  machinery
 to  produce  them.  It  was  this  impera-
 tive  need  that  made  me  appeal  te  our
 people  to  subscribe  to  the  Gold  Bonds
 in  a  massive  way.  We  have  got  to
 harness  a  gubstantial  part  of  the  gold
 reserves  in  thix  country  and  put  them
 to  the  sarvice  of  the  nation,  if  we  ate
 to  be  strong  and  self-reliant,  We  have
 given  considerable  thought  to  the  new
 Defence  Loans  and  the  National
 Defence  Gold  Bong  Scheme.  which
 are  now  in  operation,  and  we  have
 tried  to  take  a  practical  view  and  give
 whatever  ind  are  possibl
 In  th  ives,  these  sche
 useful  investment,  but  what  is  more
 important,  they  represent  a  vita!  con-
 tribution  ta  the  nition's  defence  effort.
 Qur  countrymen  today  are  imbued
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 with  a  fierce  determination  to  offer
 any  sacrifice  to  make  the  country
 strong.  I  have  every  hope,  therefore, thut  people  will  respond  suitably  to
 these  schemes  and  especially  that  of
 the  Gold  Bonds  in  order  to  attain  this
 objective.

 The  House  woulg  naturally  want  to
 know  now  we  view  the  likely  course
 of  future  events  go  far  ag  Indo-Pakis-
 tan  relations  are  concerned,  Our  own
 Position  is  quite  clear.  We  want  to
 live  in  peace  with  Pakistun,  We  have
 never  taken  the  initiative  jn  forsak-
 ing  the  path  of  peace  por  shail  we  do
 30  in  fulure.  We  do  not  want  to
 annex  any  part  of  Pakistan’,  territory, But.  the  restoration  of  peace  जात  jts
 future  preservation  can  be  «assured
 only  if  Pakistun  gives  up  the  siormy
 course  of  wanton  aggression.  We  can-
 not,  Mr.  Speaker,  Mr,  Chairman  pro-
 pitiate  any  aggressor.  Threatened  as
 we  are,  with  a  renewal  of  aggression,
 we  have  to  be  ever  vigilant  गाते
 ready.

 Touking  at  all  the  circumstances,
 there  is  every  possibility  that  the
 period  of  travail  which  began  in
 August  lasi  may  continue  for  a  long
 time,  As  a  nation.  we  have  to  be  pre-
 pared  to  meet  this  many-sided
 challenge.  There  is,  therefore,  no
 room  for  complacency.  At  the  same
 time.  the  experience  of  the  recent
 past  must  fill  us  all  with  a  new  con-
 fidence.  Hon'ble  Members  woulg  be
 gratified  to  know  that  when  I  visited
 the  forward  areag  in  the  Lahore  and
 Sialkot  Sectors  three  weeks  ago,  I
 found  the  soldiers  and  the  airmen
 imbued  with  the  highest  morale.  Most
 of  them  had  fought  in  the  battlefield
 and  had  seen  scme  of  their  colleagues
 laying  down  their  lives  heroically  in
 defence  of  the  Motherland.  On  behalf
 of  this  House,  and  indeed  on  behalf
 of  all  the  people  of  India,  I  conveyed
 to  them  our  feeling  of  highest  appre
 ciation  anid  deep  gratitude  and  told
 them  how  the  entire  nation  was  unit-
 ed  in  its  determination  to  fight  the
 invader.
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 त  hay’  peen  able  also  to  go  to  other
 flaces  and  to  see  millions  of  persons, all  resolved  to  meet  any  hardship  and
 to  make  amy  gucrifice,  Unc  ubtedly,
 the  people  are  facing  difficulties,  but
 these  are  not  felt  nop  mentioned.  It
 seems  that  there  is  a  regeneration,  and
 imillians  of  our  countrymen  are  ready
 lo  give  of  their  best  to  make  the
 natiun  self-reliant  and  strong.  To-
 wards  this  single  common  purpose,  [
 know  that  this  House  and  this  Nation
 will  flinch  from  no  danger  and  count
 no  sucrifice  too  great,

 Some  hon,  Members  rvuse—

 डा०  रास  मनोहर  लोहिया  (फरीदाबाद  )
 प्रत्यक्ष  महोदय,  मुझ  को  जाना  है,  मुझ  Ta '
 जत  दें  ।  मैंने  भ्र पना दूसरा  काम

 अध्यक्ष  महोदय  :  मैं  एक  एक  झांसी  को
 बुलाऊंगा  ।  मैंने  पहले  रंगा  साहब  को  बुलाया
 हे।

 Shri  Ranga  (ChitLoor):  Mr.
 Speaker,  it  was  my  privilege  on  the
 Previous  occasion  to  associate  my- self  and  the  group  that  we  represent
 here  with  the  stand  taken  by  the
 Prime  Minister  after  Mr.  U  Thus.
 the  Seeretary-Genera]  of  the  Unites
 Nations  had  left  India.  it  is  again  my
 privilege  on  this  occasion  to  associate
 our  group  and  our  party  with  the
 stand  that  he  has  now  indicated  in  his
 statement  today.  Like  most  other
 people  we  were  also  very  much  upset
 by  the  attitude  displayed  by  the
 Security  Council  during  the  recent
 discussions.  When  an  issue  which
 ought  not  to  have  been  raised  was
 being  raised,  we  expected  that  Coun-
 cil  to  prevent  it;  it  failed.  When
 again,  the  representative  of  Pakistan
 began  to  use  words  and  hurl  abuser
 in  such  unseemly  and  indecent  man-
 ner,  we  expected  the  members  of  the
 Security  Council  to  raise  objection.
 They  failed  on  that  occasion  also.  All
 this  has  upset  us,  and  it  is  wrong  for
 anybody  outside  India  to  think  that
 whatever  the  Prime  Minister  is  doing
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 or  saying  is  being  dittoed  by  every-
 body  else  because  no  one  else  has  gol
 any  freedom  in  this  country.  This  is
 a  free  country  and  we  are  a  demo-
 cracy  and  this  is  our  Parliament,  as
 you  know,  and  you  have  the  honour
 io  preside  over  this  Parliament.  We
 are  entirely  free  to  disagree  with  the
 Prime  Minister.  There  is  no  compul-
 sion  at  all  from  anybody  against  any-
 one  of  us  here  in  the  Opposition.  Yet
 we  find  ourselves  completely  ॥  ag-
 reement  with  the  Prime  Minister.  If
 anyone  wants  fo  know  how  this  Par-
 hament  works,  all  that  he  has  to  do
 is  to  read  the  proceedings  of  this
 House  yesterday  and  this  morning  in
 the  discussion  that  we  had  over
 Kerala,  how  much  we  differ  from  the
 Government,  how  free  we  were  to
 condemn  the  Government  and  abuser
 Ministers  and  take  them  to  task.

 But,  in  spite  of  it  all,  on  this  occa-
 sion,  on  this  particular  issue  of  India~
 Pakistan  relations,  in  regard  to  which
 Pakistan  has  again  and  again  refus-
 ed  the  offer  made  by  the  Prime  Min-
 ister  as  well  as  his  predecessor,  to
 declare  that  there  would  be  no  war
 ut  al!  ag  between  these  two  coun-
 tries.—Pakistan  refused  to  accept  our
 offer;  and  on  top  of  it,  she  has  indulg-
 ed  in  this  aggression—i  der  these  cir-
 cumstances,  we  have  foun!  it  neces.
 sary  as  our  minimum  patriotic  duty
 to  stand  by  the  Prime  Minister  in  the
 stand  he  has  taken  and  continues  to
 take.

 We  are  glad  that  our  representative,
 ह...  Chagla  last  time,  and  this  time
 Shri  Swaran  Singh,  have  fittingly  re-
 “presented  the  attitude  and  the  feelings
 and  the  politica]  approach  of  all  the
 pecples  in  this  country  before  the
 seurity  Council.  The  Prime  Minister
 has  referred  to  so  «many  things  in  re-
 gard  to  which  he  would  like  to  mobi-
 lige  the  strength  and  support  of  the
 country  and  he  has  indicated  many
 points  there  on  that  I  am  prepared  to
 join  issue  with  him.  Therefore,  there
 my  be  differences  in  regard  to  our
 internal  affairs,  but  so  far  as  our  ex-
 vernal  affairs  in  regard  to  Indo
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 Pakistan  struggle  —  is  concerned,  we are  all  united  and  I  appreciate  the stand  taken  by  the  Prime  Minister,

 Shri  Suremdranath  Dwivedy  (Ken- drapara):  I  am  very  giad  that  the Prime  Minister,  when  we  have  met  in this  session,  has  made  our  POSitIOn very  clear  to  the  world.  He  hus  vui.- ed  the  unanimous  opinion  of  this
 country;  it  ig  nut  only  the  voice  of the  Leader  of  the  House  but  it  is  the nation’s  ‘voice  that  his  been  spoken through  him  in  the  Parliament,  We would  like  to  have  a  discussion  of  the different  issues  that  he  has  raised, and  a  time  should  be  fixed  for  that, during  the  course  of  this  session,  A
 day  should  be  fixed  when  we  should
 discuss  these  matters.

 At  the  sume  time,  |  want  the  Prime Minister  to  remain  finm,  not  te  ilinch an  inch  from  our  stand,  whatever  tie
 Security  Council  may  decide,  what- ever  steps  Pakistan  may  choose  to take;  it  must  be  made  very  clear  that in  no  circumstances  are  we  going  tu go  bak  to  the  5th  August  line  which no  longer  exists;  that  must  be  nade
 very  clear,  There  is  no  coase-fire
 line;  that  does  not  exist.  If  there  will be  any  line  at  all,  it  will  be  a  per- manent  international  line  so  far  as India  is  concerned.

 While  we  are  one  with  the  Prime
 Minister  on  this  matter,  while  vi
 want  to  give  full  support  to  the  defanc.
 efforts  of  the  country  to  face  the  ene-
 mies  on  both  sides,  |  want,  at  the  same
 time,  to  remind  the  Prime  Minister  of
 one  thing:  it  is  all  right,  it  is  good that  we  have  shown  to  the  world  that
 our  nation  as  a  whole  has  risen  like
 one  man;  but  let  us  not  slacken  our
 efforts;  let  us  not  take  for  granted  atl
 the  support  that  we  are  getting  now.
 We  feel  that  during  this  emergency
 period,  it  has  not  been  possible  for  the
 Government.  for  the  leadership,  to
 take  steps  to  mobiliw  the  entire  people,
 take  all  shades  of  opinion  and  associate
 them  with  the  efforts  that  we  want  to
 make  in  this  country.
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 request,  therefore,
 when  we  are  meeting  here,  when  the
 Parliament  is  in  all

 Ranga  put  it  very  correctly,  without
 any  compulsion,  without  any  condi-
 tions,  all  parties  extended  their  sup-
 port.  Let  us  make  this  united  voice
 of  India  effective  and  let  us  unitedly
 face  the  situation.  Some  concrete
 measures  have  to  be  taken  to  see,  not
 only  at  the  Centre,  but  at  all  levels,
 beginning  from  the  village  upto  Delhi
 that  there  is  mutual  co-operation,
 active  association  and  there  is  a  feel-
 ing  of  participation  of  the  people  as
 a  whole  in  the  war  cfforts  of  the
 country.

 श्री  उ०  मु  विवादी  :  प्रत्यक्ष  महोदय,
 राज  हमारे  प्राईम  मिनिस्टर  ने  जो  बात  कही
 है  उससे  हम  सब  सहमत  हैं  ।  इस  में  कोई  शंका
 नहीं  है  कि जब  तक  भारतवर्ष  के  जन-मानव  की
 जो  भावना  है  उस  भावना  के  पचगुना  बन  कर
 बहू  चलते  रहेंगे  भोर  उस  भावना  को  प्रोत्साहन
 मिलता  १  हेंगा  तब  तक  यह  नात  सिद्ध  है  कि
 सारा  जन मानव  समुदाय  भारतवर्ष
 का  उनके  पीछे  खलेगा ।  राज  उन्होंने
 कुछ  बातें  कही  हैं।  उनमें  कुछ  शंकाएं  उपस्थित
 Q  सकती  हैं  भौर  मैं  भी  यह  'चाहूंगा  कि  इस
 सदन  में  हमको  ऐसा  मौत  प्राप्त  हो  कि  हम
 उसकी  ब्या  कर  सकें  t  बड़े  दुर्भाग्य  की  बात  है
 कि  जब  कभी  हम  लोगों  ने  पाकिस्तान  की  तरफ़
 दोस्ती  का  हाथ  बढ़ाया,  जरा  सी  हमने  नर्मी
 बताई  तो  वहां  से  हमें  गालियां  भौर  लातें  ही
 मिली  ई।  हालत  यहां  तक  पहुंची  कि  युनाईटेड
 नेशंस  की  प्रसेम्बली  में  बह  कुछ  सभा  जो  कि
 उससे  पहले  कभी  राज  तक  नहीं  हुआ  था  t
 उस  मंज  पर  ऐसी  गन्दी  भाषा  का  प्रयोग  पाकी-
 स्तान  के  फौरन  सिस्टर  ने  किया  |
 महू  जन  विद्वत  बात  है  कि  वह  भूट्टो  साहब  एक
 ऐसे  नवाब  के  यहां  नौकरी  करते  थे  कौर  उन
 के  बाप  भी  वहां  नौकरी  करते  थे  कि  जहर  कुत्ते
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 art  कुत्तियों  की  शादियां  होती  थी  धौर
 इसी  वजह  से  उन  के  मुंह  में  हम  को  कुत्ता
 कहने  का  विश्वास  उत्पन्न  हुआ  |  दरअसल  वो
 जैसा  होता  है  वह  दूसरे  को  उसी  प्रकार  से  देखता
 है  a  मैं  यह  सोचता  हूं  कि  हमारे  प्रतिनिधिमंडल
 ने  ठीक  ही  किया  कि  ऐसी  जगह  हम  बाहे
 नहीं  रहे  भोर  वहां  से  हम  बल  दिये  t  हमारे
 इस  देश  में  इस  बात  में  कोई  दो  मत  नहीं  हैं  कि
 जो  कुछ  राज  भारतीय  में  हमारे  ब्राउन  मंत्री  के
 द्वारा  शौर  इस  गवर्नमेंट  के  द्वारा  किया  जा  रहा
 है  जहां  तक  कि  पाकिस्तान  के  साथ  हमारे  व्यय-
 हार  का  सवाल  है  उस  में  दूसरा  क।ई  मत  नही  है
 शौर  उस  में  हुम  सब  उन  के  पीछे  हैं  ।  जो  कुछ
 सहायता  इस  देश  से  हो  सकती  है  वह  सहायता
 करने  में  देश  कभी  भी  पिछड़ें गा  नहीं  यह  हमारा
 निश्चित  मत  है  ।  इतना  जूते  हुए  भी  बड़ा  दुख
 होता  है  इस  बात  का  कि  जहां  हम  को  बिल्कुल
 मुकम्मिल  तौर  पर  फर्म  हो  जाना  चाहिये
 वहां  कभी-कभी  हम  झपने  स्वभाव  के  अनुसार
 कुछ  नरमी  बता  देते  हैं।  इस  इंडस  व  ली  का  जो
 बाया  चुकाया  गया  उस  से  देश  को  दुःख  हुआ
 है।  मुमकिन  है  कि  सरकार  ने  बड़ी  संद्धाबना
 बताई  हो  लेकिन  वह  सद्भावना  तभी  कारगर
 हो  सकती  है  जब  कि  उसे  सारे  देश  की  पुष्टि
 मिलती  हो  ।  इस  बात  में  हम  देख  द  है  कि  हम
 बराबर  सद्भावना  बरत  रहे  हैं  लेकिन
 किन  के  साथ  बरत  रहे  हैं?  उनके  साथ
 बरत  रहे  हैं  जिसने  कि  मान्यता  को
 छोड़  दिया  है  -  सद्भावना  हम  उन  के  साथ
 बरत  रहे  हैं  जिन्होंने  कि  हमारे  वहां  के  हाई
 कमिशनर  के  घर  में  तलाशियां  बली,  ल्त्मों  को
 पकड़ा  कौर  छोट-छं,टे  कमरों  में  बंद  कर  दिया  1
 गर्भवती  स्त्रियों  को  प्रस् पताल  तक  नहीं  धजा
 गया  ।  उन  को  राज  बहुत  कष्ट  दिया  जा  रहा
 है।  हमारे  आदमियों  को  पकड़  कर  बाद  किया
 जा  रहा  है।  जो  प्राप्ति  मनुष्यता  छोड़  कर,
 रा  नीति  को  छोड़कर  हमारे  साथ  इस  तरह
 का  बुरा  व्यवहार  कर  सकता  है  उस  के  साथ
 सद्भावना  का  बर्ताब  करन!  यह  बात  जरा  हमारे
 ले  के  मिले  उतरने  में  कठिनाई  पड़ती  है  लेकिन
 फिर  भी  मेरी  यह  सावन।  है  पौर  तमाम
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 जा रत वर्ण  के  मानव  समाज  की  भी  है  कि  यह
 सारा  का  सारा  देख  झपने  प्रधान  मती  के
 पीछे  है  ।

 Dr.  L.  M  Singhvi  (Jodhpur):  Mn
 Speaker,  Sir,  the  Prime  Minister's
 statement  represents  the  quin'
 of  our  national  thinking  today,  repre-
 sents  the  de.ermination,  the  oneness
 of  purpose  and  the  identity  of  outlook
 which  is  to  be  found  in  the  whole
 country.  The  Prime  Minister  Is  to  be
 felicitated,  and  the  nation  Js  grateful
 to  him  for  having  brought  about  this
 unity  of  purpose,  this  regeneration,
 this  resurgence  of  national  feeiing.
 We  all  pledge  ovr  dedicated  support,
 our  unquestioning  support  to  the
 cause  of  national  defence  and  natio-
 nal  development.  We  shall  spare  no
 effort,  we  shall  consider  nu  sacrifice
 too  great  in  this  great  caus.

 Shri  Iadrajit  Gupta  (Calcutta  South
 West):  Mr.  Speaker,  Sir,  so  far  as  the
 Prime  Minister's  statement  goes,
 which  we  have  just  heard,  there  can
 be  no  question  of  the  unanimity  of
 the  entire  country  and  of  all  parties
 and  groups  represented  in  this  House
 in  support  of  the  policy  which  he  has
 just  stated  again,  namely;  that  we  do
 net  covel  an  inch  of  anybodyelse’s
 territory  ‘but  we  shill  not  yield  an
 inch  of  our  own.  The  ques!  for  a
 peaceful  settlement  ia  a  part  of  our
 way  of  life  and  tradition.  I  am  glad
 the  Prime  Minister  has  reiterated  it
 together  with  the  firm  warning  =  to
 all  aggressors  that  our  defence  pre-
 paredness  will  not  be  let  up  for  a
 single  moment  and  the  country  will
 be  prepared  at  all  times  to  defend  our
 nationa)  honour.  our  solidarity  and
 our  territory.

 Having  said  that,  Sir,  |  must  ©  cine
 a  slightly  dissordant  note.

 An  hon.  Member:  Do  not  do  thal.
 Avoid  that.

 Shri  Indrajit  Gupta:  I:  is  not  really
 a  discordant  note,  but  there  iz  an
 omission  in  the  Prime  Minister's
 statement;  perhaps  necessarily  80,
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 but  I  must  draw  brief  attention  to  #
 We  are  constantly,  and  rightly,  pay-
 ing  tribute,  whenever  the
 arises  to  the  feats,  heroism  and  sacri-
 fice  of  our  jawans  at  the  front.  But
 may  I  suggest,  ig  we  are  tobe  true  to
 the  pedge  that  we  have  taken  to  the
 jawaus,  now  it  is  time,  while  we  coo-
 tinue  our  political  and  diplomatic
 activities  and  our  defence  prepared-
 nem,  to  turn  the  spotlight  o  Litthe
 more  strongly  on  the  rear.  If  they
 are  responsible  for  the  front,  we  ore
 responsible  for  the  rear,  and  the
 biggest  duty  we  can  perform  to  the
 jawang  now  is  to  show  concretely
 through  practice  that  really  the  whole
 country  is  behind  them,  not  merely  im
 the  form  of  words,  meetings,  assem-
 blies  and  demonstrations  but  also  mm
 the  form  of  concrete  work.  Thorefore.
 the  question,  how  goes  the  reuy.
 should  be  the  question  which  should
 dominate  the  current  session  of  thin
 House,  if  '  may  say  80,  because  we
 will  not  be  doing  very  good  scrvire
 to  the  jawans  unless  we  can  show
 them  that  the  urgent  problems,  fur
 example,  of  food  shortage.  of  high
 prices,  of  production,  of  black-murket-
 ing.  ef  conseming  the  foreign  xe
 chun:  ©,  of  the  Plan  and  all  these  que-
 tiona  are  being  really  tackled  in  a
 serious  spirit  and  In  an  objective
 manner  by  everybody  in  this  country.

 Therefore,  while  pledging  support  of
 gur  group  to  the  itime  Miniter  ma
 the  country's  unity  anc  common  efforts
 for  defending  at  all  costs  our  territory
 and  throwing  cut  the  ufgressor,  T
 would  =  reque.t  the  Governmem
 through  you,  Sir,  to  sev  that  this  cur-
 rent  session  is  purposefully  used,  use
 fully  used,  go  that  all  these  other  pro-
 blems,  which  add  up  to  the  strengthen-
 ing  of  the  rear  and  which  have  not
 been,  in  my  opinion,  given  adequate
 attention  and  treatment  by  the  Gov-
 ernment.  are  dealt  with  in  this  sessyau
 in  such  a  way  that  we  can  really  siry
 thet  it  is  not  only  the  jawans  at  the
 front  but  the  people  behind  wh.  are
 strengthening  the  nation  in  a  wey
 which  will  really  take  us  forward.
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 ly  urs.
 “bra  Fridus  Kumar  Chaudhuri  (Ber-

 Kampur):  Mr,  Speaker,  I  join  my
 voice  with  that  of  other  hon,  Mem-
 bers  in  expressing  the  unanimity  of
 the  whole  House  behind  the  stanc!
 laken  by  the  Government  and  the
 Prune  Minister.  The  Prime  Minister
 has  made  it  abundantly  clear  that  we
 are  not  prepared  to  endlessly  tole-
 rate  the  violations  of  the  cease-fire
 deliberately  perpetrated  by  Pakistan.
 We  have  supported  the  stand  that
 eur  Government  has  taken  in  the
 United  Nations  and  outside.  I  would
 have  liked  if  we  had  also  adverted
 and  made  it  clear  to  those  big  powers
 who  seem  surreptitiously  to  be  en-
 eowraging  Pakistan  and  trying  to  put
 pressure  on  us  by  dubious  methods,
 hy  adding  political  strings  to  the  aids
 which  they  often  profess  to  agree  to
 five  us  so  that  we  might  accept  the
 demands  of  Pakistan.  It  should  be
 stated  clearly  that  we  are  determin-
 ed  as  a  nation  to  resist  all  such  big
 power  pressures  and  we  shall  hold
 what  is  legitimately  and  by  right
 our  own.

 T  would  only  add  my  voice  to  the
 plea  mads  by  my  friend,  Shri  Indrajit
 Gupta,  that  the  rear  also  needs  to  be
 taken  care  of  properly.  We  all  know
 what  happened  after  the  massive  uP-
 surge  following  the  Chinese  invasion
 and  how  we  allowed  that  upsurge  to
 waste  itself  instead  of  utilising  if
 properly.  Let  it  not  happen  a  second
 time.  Lf  we  take  dare  of  the  home
 front  in  the  proper  spirit,  that  will  not
 happen.  I  would  like  the  Government
 to  pay  attention  to  that  aspect  of  cur
 struggle  also.

 wo  राम  मगहर  लोहिया  :  तबियत
 तो  मेरी  भी  थी  कि  मैं  प्रधान  मंत्री  साहब  की
 भारती  उतारता  शौर  उन  की  पीठ  ठोंकता,
 लेकिन  राज  मैं  यह  इस  लिए  नहीं  कर  पा  रहा
 हूँ  कि  लाहौर  घौर  सियालकोट  पहुंचने
 के  पहले  ही  उन  के  पैर  में  मोच  भा  गई  |  मैं
 चाहता  हूं  कि इस  सदन  में  इस  बारे  में
 बहुत  हों  कि  लाहौर  कौर  सियालकोट  तक
 भारत  की  पल्टन  क्‍यों  नहीं  पहुंच  पाई  याहू
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 सवाल-जवाब  का  प्रश्न  नहीं  है,  यह  बहस  का
 प्रश्न  है  |

 जहां  तक  प्रधान  मंत्री  के  बयान  का  ताल्लुक
 है,  प्राग  उन्हें  उस  में  कुछ  ठोस  बातें  रखनी
 चाहियें।  सव  से  पहला  सवाल  &  जमीन  फा  a
 ara  हमारी  कितनी  जमीन  पाकिस्तान  के
 कब्जे  में  है,  उन्हों  ने  इस  बारे  में  कुछ  नहीं
 बताया  ।  उन्हों  ने  खाली  गोल-मोल  बातें  कर
 दीं।  मैं  न ेराजस्थान  का  एक  निशा  दिया  था  ।
 रक्षा  मंत्रालय  ने  मुझ  से  इस  नक्शे  को  मांगा  भी
 शौर  प्र पने  पास  रखा  |  मैं  राज  इतनी  बात
 ग्रुप  को  बताना  चाहता  हूं  कि  इस  लड़ाई  में
 जो  भी  जमीनें  हिन्दुस्तान  की  पाकिस्तान  के
 कब्जे  में  गई  हैं,  वे  शायद  ज्यादा  हैं,  बनिस्बत
 उन  जमीनों  के,  जो  भारत  ने  पाकिस्तान  की
 ली  हैं।  मगर  आप  चाहूँ  तो  मैं  यह  नक्शा
 बाप  को  भी  दे  सकता  हूं  r

 प्रधान  मंत्री  जब  5  प्रशस्त  की  बात
 कहते  हैं,  तो  उस  में  हमेशा  गोल-माल
 रख  देते  हैं।  सीघा  सा  सवाल  यह  है  कि  प्रगर
 पाकिस्तान  घुसपैठियों  के  बारे  में  प्रधान
 मंत्री  से  संतोषजनक  बात  करने  को  तैयार
 हो  जाता  है,  तो  क्‍या  वह  हाजोपीर  शौर  उड़ी
 पंच  से  वापस  हटेंगे  ।  उन  के  बयान  से  ऐसा
 लगता  है  कि  वे  हट  जायेंगे  i  (/nterruptions

 कुछ  माननीय  सदस्य  :  नहीं,  नहीं  ।

 डा०  राम  मनोहर  लोहिया  :  यह  बात
 साफ  है  t  मैं  एक  बड़ी  विचित्र  बात  यहां  देख
 रहां  हूं  |  मैं  ने  देखा  है  कि  जब रंगा  साहब
 धौर  द्विवेदी  साहब,  बोल  रहे  थे,  तो  ऐसा
 मालूम  होता  था  कि  प्रगति  प्रधान  मंत्री  तो
 यही  लोग  हैं।  कांग्रेस  वाले  प्रपने  प्रधान  मंत्री
 के  वक्‍त  तालियां  नहीं  पीट  रहे  थे,  इन  दोनों  के
 वक्‍त  ज्यादा  तालियां  पीट  रहे  थे  |  हर  एक
 जानता  @  (Interruptions)  देश  को
 बचाना  सिखों  |

 औ  किच  नारायण  (बांटो)  बचाया
 हूँ  1
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 डा०  रास  मनोहर  लोहिया  :  नहीं  बचा
 रहे  हो  ।

 इस  के  बाद मैं  उड़ी  पूंच  और  हाजीपीर
 के  बारे  में  बिल्कुल  साफ  तौर  से  पूछना  चाहता
 हूं  ।  पाकिस्तान  घुसपैठियों  के  बारे  में  जो  कुछ
 भी  करे  या  न  करे,  क्या  प्रधान  मंत्री  प्र पने
 पुराने  ग्रा श्वा सन  पर  टिके  हुए  हैं  कि  वह  किसी
 भी  हालत  में  हाजीपुर  कौर  उड़ी-पच
 से  नहीं  हटेंगे  ?

 ग्राम  वह  पाकिस्तान  के  साथ  साधारण
 रिश्ता  चाहते  है,  जिस  के  बाद  वह  ज्यादा  प्च्छां
 रिश्ता  करेंगे-उन  के  शब्द  यही  चले-प्रौढ़
 वापस  में  बातचीत  करेंगे,  काश्मीर  पर  बातचीत
 करेंगे  ।  यह  भी  एक  नीति  का  सवाल  है।
 मैं  विशुद्ध  रूप  से  जानता  हूं  ौर  मानता  हूं
 कि  जब  तक  भारत  कौर  पाकिस्तान  के  बीच  में
 यह  रेखा  बनी  हुई  है,  तब  तक  कोई  शांति
 धौर  सन्धि  का  सवाल  नहीं  उठता  जिस  दिन
 यह  रेखा  मिटेगी,  उस  दिन  शान्ति  और  सन्धि
 का  सवाल  प्राता  है  |  इसलिए  इस  पर  बहस
 होनी  चाहिए,  वर्ना  प्रधान  मंत्री  जब  बोलते  हैं,
 बहू  हमारे  सामने  एक  भविष्य  रखते  हैं  :  तनाव
 रहेगा,  ज्यादा  दिन  चलेगा,  तैयार  रहो,
 मुल्क  पर  न  जाने  क्‍या  क्या  आफत  शरीर  कलंक
 जाने  वाले  हैं,  उन  सब  के  लिए  तैयार  रहो  -
 यह  तनाव  कब  तक  रहेगा  ?  क्‍या  हम  को  सारी
 जिन्दगी  तनाव  की  हालत  मे  हूं  बिता  देनी  है  ?
 इस  पर  बहस  होनी  चाहिए  कि  क्या  हम  इस
 तनाव  को  जल्दी  खत्म  कर  सकते  हैं।

 पग्राखिरी  तौर  पर  मैं  यह  निवेदन  करता
 चाहता  हूं  कि  न  हम  एक  इंच  जमीन  देंगे,  न
 एक  इंच  जमीन  लेंगे,  धाप  पढ़  ले-मैं  नाम  नहीं
 लेसा  चाहता-कि  महाभारत  में  यह
 किस  की  बोली  है  t  प्रखर  युधिष्ठिर  की  बोली
 बोलता  चाहते  हो,  तो  कहों  कि  पाकिस्तान
 भारत  का  है  बौर  भारत  पाकिस्तान  का  है,
 बानी  पाकिस्तान  के  दस  करोड़  श्रीमतियों  का
 भारत  है  कौर  भारत  के  48  करोड  धरादमियों  का
 पकिस्तान  है  ।  जब  दानों  देश  एक  हगे,
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 तब  जा  कर  शान्ति  बन  पायेगी  t  यह  युधिष्ठिर
 की  बोलो  है  t  “एक  इंच  जमीन  न  A  लेंगे,  न  देंगे"
 जानते  हो  जो  युधिष्ठिर  से  लड़ने  गया  था,
 उस  की  बोली  है  |  इस  बोली  को  छोड़  दो  ।

 मुझे  कहीं  जाना  है,  इस  लिए  मैं  माफी
 चाहता  हूं  ।

 बनी  सौप  (प्रतिशत)  :  अध्यक्ष  महोदय,
 श्रावणी  प्रधान  मंत्री  जी  ने  यहां  पर  जो
 बकतब्य  दिया  है,  उस  के  बारे  में  कुछ  ऐसे  सवा
 हैं,  जिन  को  जानने  की  इच्छा  मेरो  भी  है  1
 जिस  दिन  से  युद्ध  विराम  हुआ  है,  उस  दिल  के
 पश्चात्‌  हिन्दुस्तान  की  कितनी  भूमि  पर  पाकी-
 स्तान  ने  कब्जा  किया  हूँ  ?  वापस  में  शान्ति
 बनाए  रखने  के  लिए  हिदुस्तान  पौर  पाकिस्तान
 में  जो  वार्ता  होगी,  क्‍या  उस  वार्ता  में  फिर  से
 काश्मीर  की  वार्ता  को  तो  नहीं  लाया  जायेगा  ?
 ये  दो  बातें  मैं  जानने  के  लिये  आतुर  हूं  ।

 जहां  तक  शान्ति  बनाए  रखने  का  प्रश्न  है,
 पाकिस्तान  एक  ऐसा  राष्ट्र  है,  जिस  का  जन्म
 ही  क्रोध  बौर  घृणा  में  हुला  है।  जिस  बालक
 का  जन्म  ही  क्रोध  और  घणा  में  हुसना  हो,
 वह  शान्ति  से  नहीं  मानता,  वह  तो  शक्ति  की
 भाषा  को  पहचाना  करता  है  ।  जब  तक  हम
 शक्ति  से  काम  नहीं  लेंगे,  सब  तक  शांति
 स्थापित  नहीं  हो  सकती  है  ।

 जब  सिक्‍यूरिटी  कौंसिल  में  चर्चा  हो
 रही  भी,  उस  समय  मैं  पी०  To  सी०  के  सिलसिले
 में  द्विवेदी  में  था  ।  पाकिस्तान  के  प्रतिनिधि
 ने  एक  ऐसी  भाषा  का  इस्तेमाल  किया,  जो
 नहीं  करना  चाहिए  था,  इस  पर  मुन्ने  कुछ
 ताज्जुब  नहीं  हुआ,  मुझ  गुस्सा  भी  नहीं  कराया
 शौर  खेद  भी  नहीं  हुआ,  बल्कि  मुझे  पाकिस्तान
 पर  तरस  भाया  1  मुझे  इस  बात  पर  ताज्जुब
 वश्य  हुमा  ि  सिक्यूरिटी  कौसिल  के  जो
 धध्यल्  थे.  उन्होंने  इस  तरह  की  गन्दी
 बातें  कहने  को  इजाजत  कैसे  दे  दी
 इस  पर  मुझे  जरूर  ताज्जुब  सभा  ।  यहां  भी
 मैं  प्र पने  उन्हीं  विचारों  को  रख  रहा  हूं  कि  मुझ
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 बड़ा  ताज्जुब  हुमा  कि  संसार  के  सर्व  उच्च
 सदन  में  अपवादों  का  इस्तेमाल  हुआ  |  इस
 तरह  के  जो  लोग  हैं,  जो  इस  तरह  की  मानवता
 से  गिरी  हुई  बात  करते  हैं  क्या  वे  शान्ति  के
 शब्दों  को  मानेंगे?  हम  को  प्रगति  शाक्ति  बढ़ाती
 होगी  ताहि  देश  पर  कोई  भी  बुरी  नजर  न
 डालने  पाये  |  इस  के  लिये  यह  जरूरी  है  कि
 देश  की  उपज  को  बढ़ाया  जाये  |  परती  जो  जमीन
 है,  जितनी  भी  हमारे  पास  जमीन  है,  उस  में
 हमें  खेती  करनी  होगी  ।  प्रादरणीय  प्रधान  मंत्री
 जो  ने  भी  कहा ंहै  कि  उस  भूमि  में  उपज  की  जाय  y
 उस  भूमि  में  जल्दी  से  जल्दी  हल  चलवाया
 जाना  चाहिये  ।  एक  एक  रंच  भूमि  में  उपज
 बढ़ाई  जानी  चाहिये  ताकि  हम  शक्तिशाली
 बनें  ।

 यही  नहीं  कि  देश  छोटे  छोटे  हथियार
 बनाये  ;  लाल  चीन  का  भी  डर  सर  से  हटा
 नहीं  है  |  एटम  बम  की  शोर  भी  हमें  जाना
 पड़ेगा  |

 मैं  विश्वास  दिलाता  हुं  कि  देश  का  बालक
 बालक  सन्‌  962  में  जिस  शिक्षित  से  प्रधान
 मंत्री  के  साथ  था  राज  उस  से  भी  ज्यादा
 शक्ति  के  साथ  देश  का  हर  बालक,  देश  का  हर
 मांगलिक  प्रधान  मंत्री  के  साथ  है।  शर्त  यह  है
 कि  प्रधान  मंत्री  प्रौढ़  उनकी  सरकार  उस  शक्ति
 का  सदुपयोग  करे  तथा  उन  के  मन  में  सद्भावना
 बदा  हो  ।

 ची  यहा पाल  सिंह  (कराना)  :  हम  को  भी
 टाइम  मिलना  चाहिये।  जिन  के  बेटे  शहीद  हुए
 हैं उन  को  भी  टाइम  मिलना  चाहिए।  पहले
 भी  यह  बात  मैंने  कही  थी  1  उन  को  भी  समय
 मिलना  चाहिये  जिन  के  बेटे  शहीद  हो  रहे
 हैं,  बोर  गति  को  प्राप्त  हो  रहे  हैं  या  हो
 गए  हैं।

 ब्  प्रकाशा बीर  शास्त्री  (बिजनौर)  :
 बोनी  झ्ाकमण  के  बाद  देश  में  जिस  जागरण
 कौर  एकता  का  उदय  हुमा  था  दुर्भाग्य  से
 बहू  सरकार  देर  तक  उस  का  उपयोग  न  कर  सकी
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 लेकिन  प्री  भी  प्रधान  मंत्री  जी  के  स्वर  में
 यदि  दृढ़ता  और  निर्णय  में  द्‌  रदरशिता  रही  तो
 मैं  विश्वास  के  साथ  कहता  हूं  कि  देश  प्रधान
 मंत्री  जी  के  साथ  रहेगा  ।  कहीं  भी  यदि  वह
 लड़खड़ाये  तो  फिर  देश  को  दोष  देने  का  भ्र धि कार
 प्रधान  मंत्री  या  इस  सरकार  का  नहीं  होगा  ।

 देश  की  भावना पों  का  प्रतिनिधित्व
 करते  हुए  प्रधान  मंत्री  से  दो  प्रावश्यक  बातें
 भी  मैं  निवेदन  कर  देना  चाहता  हूं  -  एक  तो
 यह  कि  जब  वह  यह  कहते  हैं  कि  लाहौर  कौर
 सियालकोट  के  इलाके  से  हम  तब  हटेंगे  जब
 पाकिस्तान  छम्बं  शौर  अ्रखनूर  के  इलाकों  से
 हट  जाए।  प्रधान  मंत्री  जी  इन  शब्दों
 को  कहते  हुए  थोड़ा  इस  बात  कोन  भूल  जायें
 कि  लाहौर  और  सियालकोट  की  एक  एक  इंच
 घरती  को लेने  के लिये  कितनी  बहुतों  को  विधवा
 होना  पड़ा  है,  कितने  बच्चों  को  प्रकाश  होना
 पड़ा  है।  उन  की  प्रांतों  में  पढ़  कर  वह  देखें
 शौर  तब  इस  भाषा  का  प्रयोग  करें।  हमारे
 प्रधान  मंत्री  को  तो  सीधी  झौर  स्पष्ट  भाषा  में
 कहना  चाहिये  कि  जब  तक  पूरा  काश्मीर
 खाली  नहीं  होता  तब  तक  लाहौर  शौर
 सियालकोट  से  हटने  का  विचार  भी  नहीं  किया
 जा  सकता  |

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  प्रधान  मंत्री  को  देश  के  गौरव  को  ध्यान  में
 रखते  हुए  सुरक्षा  परिषद्‌  को  यह  कहना
 चाहिये  कि पाकिस्तान  की  तरह  हम  उस
 हलकी  भाषा  का  प्रयोग  तो  नहीं  करना  चाहते
 कि  अमुक  तारीख  तक  काश्मीर  के  प्रश्न  का
 समाधान  यदि  न  हुआ  तो  भारत  सुरक्षा  परिषद्‌
 या  संयुक्त  राष्ट्र  संघ  से  हट  जायेगा  1  लेकिन
 यदि  प्रन्तर्राष्ट्रीय  न्याय  की  तराजू  इसी  प्रकार
 बराबर  हिलती  रही  धौर  प्रन्तर्राष्ट्रीय  न्याय
 मन्दिर  से  इसी  तरह  से  भास् था  उठती  चली  गई
 तो  हम  यह  चेतावनी  दे  देना  चाहते  हैं  कि
 यदि  भारत  ने  कभी  इस  संगठन  से  हटने
 का  निश्चय  कर  लिया  तो  जिस  दिन  वह  ऐसा
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 करेगा  उसी  दिन  दत्त  का  वह  महल  बहे  कर
 कर  धरती  पर  गिर  जाएगा  |

 अब मैं  पांच  प्रशस्त  वाली  बात  पर  प्राता
 हैं  ।  पांच  अगस्त  वाली  बात  को  अगर  सुरक्षा
 परिषद्‌  शौर  ऊ  थाट  नें  प्रतिष्ठा  का  प्रश्न  बना
 लिया  है  तो  मैं  देशवासियों  की  शोर  से  प्रधान
 मंत्री  जी  से  निवेदन  करना  चाहता  हूं  कि
 शायद  देश  पांच  अगस्त  की  बात  को  एक  शर्तें
 पर  मान  ले  ।  प्रखर  वे  कहें  कि  दोनों  पांच
 अगस्त  वाली  लाइन  पर  हट  जायें  तो  ड्राप  यह
 कहें  कि  हमारा  देश  पांच  अगस्त  की  बात  को
 शक  शर्त  पर  मान  सकता  है  |  पांच  प्रशस्त  को
 बात  बाप  की  ही  रहे  लेकिन  सन्‌  के  मामले  में
 केवल  थोड़ा  परिवर्तन  कर  दिया  जाए  |  वह
 यह  चाहते  हैं  कि  पांच  अगस्त  i965,  हो
 हम  चाहते  हैं  कि  पांच!  प्रशस्त,  947  हो  a

 Mr  Speaker:  The  hon,  Prime  Min-
 ister.

 Shri  Hem  Barua  (Gauhati):  I
 wanted  to  seek  a  clarification.

 Shri  Nath  Paj  (Rajapur):
 can  he  reply  now?

 What
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 Shri  Yashpal  Singh  rose

 Shri  Lal  Bahadur  Shastri:  |  shall
 be  grateful  if  ग  am  now  allowed  to  go
 because  I  am  to  make  ॥  statement  in
 the  Rajya  Sabha.  I  must  express  my most  sincere  thanks  to  all  the  hon.
 Members  for  the  sentiments  they  have
 expressed  and  for  the  support  they
 have  given  to  the  Government.  I
 shal]  also  bear  in  mind  the  other
 points  referred  to  by  some  of  the  hon.
 Members.

 कौ 4  रामसेवक  यादव  (बाराबंकी)  :
 प्रश्नों  का  जवाब  राज्य  सभा  में  ¢  fear
 जाए  तो  अच्छा  रहेगा  ।

 Mr,  Speaker:  The  House  stands
 adjourned  to  meet  again  on  Monday
 at  .  AM.

 1108  brs.

 The  Lok  Sabha  then  adjourned  wll
 Eleven  of  the  Clock  on  Monday,
 November  8,  0965|Kartika  17,  1887
 (Saka),
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